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BEFORE THE HONORA§JlE NATIONAL GREEN TRIBUNAl 

PIUNCIPALBENCH, NEW I)ElHI 

IN 

ORIGINAL APPLICATION ·No-58 of 2013 

IN THE MATTER OF 

Sqnya Ghosh ... Applicant 
Versus 

Government Of NCT of Delhi and Others ... Respondent 

AffiDAVIT 
' 

I 1 Rajeev Verma, i31gE:d about 52 years being the Divisional Commissioner cum 

Principal Secretary1 Revenue Department, GNCT of peihi, do hereby solemnly 

affirm and dedare as under: 

1. That, this Hon'ble Tribunal was pleased to issue directions vide order 

dated 11-QJ-2019 directing therein that "revenue department sha/J 

give a comr;/ete detail with regard to tfJe khasm number; the total 

area and the date when such allotments were made. It shall also 

show as to whet!Jet proper approvat in accordance to laM). for 

allotments of forest land had been obtained or not For the aforesaid 

exercise we once again grant ofJJJO!tunity tv revenue department to 

'!repare coniplete maps of all the vi/lag~ if requ!rfft separately. They 

shouldalso give the reqUtslfe detail as mentioned above. It is further 

made clear thatJn case of failure fi;J prepam a complete and proper 

1110



map befOre the next dat~ would entail the offidat.s· of the revenue 

department With ·coerciVe o~ which would indude cost etc. the 

map, as well a5r other a'etai/s on Jn affidavit·of Prindpal Secretary. 

Revenue Department may be filed befOre three days of the next date 

2. · That in compliante to the directions ofthe Hon'ble Tribunal a detailed 

joint status report on demarcation and handing over of Forest Land as 

on 29-D3"2019 signed by the Deputy Conservator of Forest (South) 

and District Magistrate (South} is annexed and marked as 

ANNEXUR£-1, 

3. That, the R~nue department and Forest department have 

conducted joint survey. and subsequently with the help of TSM 

surveyor prepared the ·'!'SM. survey maps for 19 villages viz. Aya 

NaQQr, Chattarpur/ Neb Saraij SahoorpUr1 Rajpur khurd, Devli, 

Asola, Bhatl, Maidangathi, Saiduiajab, Satbari, Jaunapur, De.ra 

Mandi, Tughalal{abad, Pul Pehlad Pur, Rajokri, Rangpuri, Ghitorni 

and Mahipalpur. Duly signed M.aps by the ooncerned revenue offidals 

have been handed over to Forest Department. Copies of the said 19 

maps along with a consolidated map are markec' and annexed as 

4. That the R.:'Venue Department while preparing the m'!!ps have shown 

separately in different .colours the exact status of land. The 

encroachment free Forest land has been sho1n in green colour. The 

fand where Tatima is not available is showrrin green colour with blue 

1111



dots. The encro<1chment on the Forest land has been shown in brown 

colour strips and lands allotted to the Govt. Departments have been 

·shown in the pattern of stars on the green colour. 

5. That, the complete list of allotments has been prepared with the 

6. 

details of khasra numbers, area, date of allotment and the 

deparl:rnentjagency to which the allotment were made. The list of 

aliG!:ments is annexed and marked as ANNEXl:JRE-3. It was found 

that these allotments post. 1994 notification nave been made without 

proper approval in accordance to Law. An inquiry has been ordered 

with the followingterrns of r13ference : 

. L C!rcumstam:es In which these al!otments have been made 

without obtaining proper approval in accordance with law; 

ii. Identifying the offrcets/ officials responsible for above lapse; 

iii. Suggesting further course of action to 1xevent any such 

lapse; 

iv. Asc!:!rtainlng the present status of use of these allotted land 

parcels and .identifying the steps, if any, that may be taken 

to meet the requirement of law post facto. 

I 

Copy of the Order In this regqrd is at ANNEXURE-4. 

1t .is furt.her. subm. itte. d that ln cases of land where Tatima is not . . 

available., the concerned SDMs/RAs have already initiated the 

proc!':!Ss to complete the work. 

7.~ Further, the following directions have been issued to ensure that 

StJch devia~!bns/violations of law do not take pla•.:::: in future: 
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I. Deputy Commissioners of Revenue Distrfcts shall ensure 

that khasra numbers of all notified forest lands are entered 

in Revenue records immediately. 
' 

iL A mandatory reference shall be made to Dy. Conservator of 

forest concerned with a copy to Principal Chief Conservator 

. of Forest before forwarding any proposal of allotment to 

check that the proposed land does not fall in notified forest 

lands. Director (Panc:r.ayat) shall not process any case of 

allotment of Gram Sabha Land unless a certificate that the 

land does not fall in notified forest area is received from 

Deputy Commissioners concerned. 

' 

iii. No mutation of forest land shall be effected. If any 

application is received in this regard, the Dy. Conservator of 

Forest shall also be infonmed with a copy to Principal Chief 

Conservator of Forest, however, the mutation of forest land 

shall not be carried out, if any mutation of forest land is 

done, Tehsildar concerned shall be personally held 

responsible and disciplinary action sh<;~ll taken against 

her/him c;ls per rules. 
! 

8. That, the affidavit as directed by this Hbn'ble Tribunal is being 

submitted before this Horr'ble Tribunal for kind consideration and 

undersigned assures that the orders passed by Hotl'ble 

Tribunal shall be complied timely ln future. 
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VERIFICATION.: 

I, the deponent above-named, do hereby solemnly affirm and decli;ire 

that the contents of the present affidavit are true and correct to the 

best of my knowled.ge and belief and are based upon the documents 

available in the Department and nothing materia! b?en concealed 

there from. 

Verified at New Delhi on this_~ day of April, 2019. 

. -; 
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JOINT STATUS REPORI 

L That, this is in support to affidavit and ih compliance of directions 

issued by this Hon'ble Tribunal vlde order dated 11-03-2019. The 

following is submitted before this Hon'ble Tribunal. 

Status of Demarcation and handing over o~ forest Land as on 29-

03-2019:-

S.No Title ,Area (Bigha- l Remarks 

'1 

'2 

3 

Biswa) · 
Total area of 
Ridge/Forest land 
in Southern Ridge 

71310-18. 

Total area 70941-02 
demarcated with 
TSM 

Total area of 65453~04 
Forest land 
handed over to 
the Fo.rest 
Department 

1

1 

Area notified excess than 
, available in the Revenue 
i Record:-
j 369-16 Bigha- Biswa 
· L Tughlakabad:-

294-10 Bigha-
Biswa. 

ii. Pul Pehladpur:- 0-
05 Biswa. 

iii. Rajokari :- s-o 
Bigha- Biswa. 

iv. Rangpuri:- 15-01 
Bigha- Biswa. 

v. Mahipalpur:- 55-
00 Bigha- Biswa. 

' 5487-18 Bigha - Biswa 
area not handed over as 

. explained below:-
[ L 189-10 Bigha-
1 Biswa area under 
' stay in Court 

cases. 
iL 1995-13 Bigha- , 

Biswa area unde1· • 
Tattima 
proceedings 1n : 
the Court of . 
RA/SDM. 
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I 
; 
i 

4 

I 
r 
i 

Iii. The cases to be ! 
settled by the ! 
Forest Settlement 
Officer/ ADfvt- , 

a. 245·04 Bigha - ! 
Biswa private [ 
area notified. ! 

b. Area allotted to .
1

• 

the Govt. Depts:-
3057-11 Bigha- I 
Biswa. · 

The .list of Court cases is · 
enclosed as annexure RS. 

i The area under 1369-11 l stay in court cases I 
~--------+----~-~--~---

a. Stay after _j' 1180-01 
area 
handed . 11 
over to the·. 
Forest . j 

Department ; 
b. Stay prior to i 189-10 

handing ! 
i over .1 
~-~-~+-~~~--~~~~~~--~+~~--------------+-
! 5 1

1 

Area under Min! 1995-1~ The list of Min Khasra nos. l i 
r j khas:a nos. wl;lere ! i$ enclosed as annexure 
I 1 Tatttma 1 R6. 

I proceedings .i 
· initiated in the j 
RA/SDM Court. I 
(Hence not i 
handed over • 
The. cases to l:le· ; 

' - · .. I 

settled by Forest ! 3672-04 
Settlement 1 

l--'O~ffi~iC~e""t/~· A.!:D:::.M~:--+-----,---~~----------~ 
a. The private 1245"'04 The list of Khasra nos. is ; 

area 1 annexed as annexure R7. 
notifred as · 
Forest land. 

b. The area 369-16 
notified . ln 1 
excess than I 
area I 
~!ilable in I 

I Revenue j 

The list of Khasra nos. is 
enclosed as annexure R8. 

I Record 
~--+-.-::::c.-'A:..:r~e::::.a ____ .......Lj ::::.30~5~7'---.:.0...:4 __ Lf+'h-"'e:.__...=c::::.om:.:.:.cpl:.::et::::e=--.:.:list:.::_-=of i 
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I 
' allotted to i 

the Govt. 
I 

agenoes 

'7 I Boundary wall 
i constructed 

I . 
8 I No. of pillar flxed 

L Boundary 
wall 
length:-
11196 
Meters. 

ii. Fencing: -
1500 
Meters. 

3794 

9 I No. of Geo- 12573 
Coordinates on 
the Map 

10 Total area under 4684-17 
encroachment 

.1'~,,? I ) \._.) 

allotments to the 
Government 
~epartmentsjagencies has 
~n prepared with the 
details of khasra numbers, 
area, date of allotment and 
the same is annexed and 
marked ilS ANNEXURE~ 

'3. 

1 The village wise detail is i 
I enclosed as annexure R9. , I , 

!the village wise details is 
I enclosed as annexure R9. 

i The village wise details is 
J enclosed as annexure R9. 
I 

i, Village wise list of 
encroachments 
are enclosed as 
annexure R10 to 
R26 

H. 2368-07 Bigha­
Biswa 
Encroachment 
removed. The 
lists of khasra 
nos. from which 
encroachment 
removed are 
enclosed as 
annexure R27 

ilL The lists of 
encroachments 
are forvvarded to 
the Special Task 
Force (STF) under , 
Chairmanship of ! 
Vice-Chairman , 
D.D.A fori 
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,-

-I 

iv. 

I 

immediate action 
and arrangement 
of necessary 
Police Force, 
The religious 
structures under 
encroachment are 
referred to the 
Religious 
Committee, Delhi 
for necessary 
action. 

1. That1 the Revenue department and Forest department have 

conducted joint survey and subsequent!} wrth the help of TSH 

surveyor prepared the TSM survey maps for 19 villages viz. Asola, 

Bhati, Chattarpur, Aya Nagar, Maidangarhi, Satbari, Sahoorpur: 

Saidulajab, Neb Sara!, Jaunapur, Dera Mandl, Devil, Rajpur khrud, 

Tughalakabd, Pul pehJad pur, P.ajokri, Rangpuri, Ghitorni and 

Mahipa!pur. Duly s.igned Maps by the concerned revenue officials 

have been handed over to Forest Department. Copies of the said 19 

maps along with. a consolidated map are marked and annexed as 

ANNEXURE-2 (Colly). 

2. That the. Revenl.!e Department while preparing the maps have shown 

separately in c)ifferent colours the exact status of land. The 

encroachment free Forest land has been shown in green colour. The 

land where Tatima is not available is showr in green colour with blue 

dots. The encroachment on the Forest land has been shown in brown 

colour strips and lands allotted to the Govt. Departments have been 

shown in the pattem of stars on the green colour. 
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3. That, the complete list of allotments has been prepared with the 

details of kh;;~sra numbers, area, date of allotment and the 

department/agency to whith the allotment were made. The list of 

allotments is annexed and marked as AN~EXURE-3. It was found 

that these allo):ments post 1994 notification have been made without 

proper approval in aotordance to Law. An inquiry has been ordered 

with the following terms of reference :. 

i. Circumstances in whith these allotments have been made 

without obtaining proper approval in accordance with !aw; 

11. Identifying the officers/ offid9ls responsible for above lapse; 

Hi. Suggesting fwther course of action to prevent any such 

lapse; 

iv. Ascertaining the present status of ~se of these allotted land 

parcels and identifying the steps, if any, that may be taken 

to meet the requirement of law post facto. 

Copy of the Order in this regard is at ANNEXURE-4. 

4. It is further submilited that in cases of f~nd where Tatlma is not 

available, the concerned SDMs/RAs have already initiated the 

process to complete the work. 

5. Furthet1 the following directtons have been issued to ensure that 

such deviatlonsjvlolatlons of law do not take place in future: 

i. Deputy Commissioners of Revenue Districts shall ensure 

that khasra numbers of all notified forest lands are entered 

in Revenue records immediately. 
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iL A mandatory reference shall be made to Dy. Conservator of 

forest concerned with a oopy to Principal Chief Conservator 

of Forest before. forw;arcling any proposal of allotment to 

check that the proposed land does not fall in notified forest 

lands. Director (Panchayat) shall not process any case of 

allotment of Gram Sabha Land unless a certificate that the 

land does npt fat! in notifiJd forest area is received from 

Deputy Commissioners concerned. 

iii. No mutation of forest !'and shall be effected. If any 

application is received in this regard, the Dy. Conservator of 

Forest shell also be informed with a copy to Principal Chief 

ConservatQr of Forest, however, the mutation of forest land 

shall not be carried out, if any mutation of forest land is 
I 

done, Tehsrtder concerned sh911 be personally held 

responsible and disciplinary action shall be taken against 

herjhim as per r;Jles, 

~· 
~ 

· DM {South) 

f~ 
~:...--
' DCF (South) 

{, 
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j 
I 
I 
~ 
I 
I 
! 
1 

il 
I 

.i 
~ 
I 
I 
I 
J 
I 
i 

I 

LIST 01! !.liND ALLQTE!) IQ THE G01!T. !)!lPJIRTI4EI\I1S (TO BE SETTllLED BY fOREST 

SETTE!.MENT OFFICeR/ ADM) 

I SL NO. l ,l{HASRA N(L 
l 

AL!.OTTFE · DATe 0' 
(ALLOTMENT 

FINAL -~-........ 1 
ALLOTMENT 

l APPROVED 
t BY 

}-·-
ALLOTME!I\T PRIOR TO NOTIFICATION iN THE YEAR 24/5/1994 

VILLAGE CHATTARPUR 
~--·t--~~.,., "a"'g,---~--,4-=·1"6c---==-"-'i"'o:Co;ciC;'T"."s"'CH""'o"'o"L~--r.oP:-:r:-:io""r-:to:-:1989 [ "'Allotted by --~ 

J I ~m 
!· • Prad.han 
•~z--~,ro9P~------~~~~~!-:6-----t-:G-:.o~v~T~."sc~-H~O~onL,----r"rr3t-=or-=r=o-=1-:9:-:8~9--r7~~d~w~tt=e~d-:b~y--4 
I ' l Grnm , I 1 ; t f'radh<:~n 

j 3 I 95 1 4--16 covr~·sCHOOL Prior to 1989 l '"'/dlotted by 
l ' 1 1 GraUl 
! \ \ i Pradhan 

14 96 ~.16 li GOV'LSCllOOII L Prior tu 1989 ! ~~~~tted by 

f--1 oo-----f-,-,,-;--------f-.:;-:;-~---f--;===-;;-l=;;-+;;;;c=c;;-;;c;-··-.L Pradhan 
i 5 158 4-16 , DELH!)ALBAOR!J OZ.02J994 i GNCTof 
I l ~~hl 

6

7 

159 1 4-i2 !JELl!! !AL BAORI.l 02.02.1994 ---rr G';'i,)l'f'C!:;Tc-:o<r-

_____ _cl ____ ===::-'::=====;:---..L--~ , Delhi 
VILLAGE RA[PUR @!IRD [ . 

172 1·0 1 NCIPM (ICARJ 06,01.1989 i 'Allotted by j 
;. i Gram ~ 

~--t-;=-----~--+T",.--------j~c"';;:;;-;';=-;;;:'7h,.----f=c;;-;--:;-;=c-~·~ Pradh.an ___ 1 
I H / 173 1-1 ! NC!PM (!Cl\R) 06.o1.19B9 T 'Allotted by ' 

'

!: l ~- Gram 
1 

Pradhan 
9. 174 NC!.PM (ICARJ ! 06.01.1989 i *Allotted by··-··· 

i Gram 
! Pradhan 

-t.lB0_---t~1~7~5------~~~'on--~----+!~N~'C~!PuM7."(t"cA7R"J,---+o~6~~·1'.1u9~8~9----+7,A~lTlo~tt~e~d7b~y-j' 

I

I Gram I 

I 

Pradhan I ' i l ' Khurd 
f--1 

711o---+-:,17"'6:--~-----+47-"1.76-------f-cN7C!"'Pl=~--,(I~CccA"Ro-J--f--c076.~01,.-. .,.-19"'8"9,..---i--',"'A"'llo'-'.tt'-ectby-· 
l_ i Gram 
1 I Pradhq.n 

~~~~~1~7·7c-~-~~~---+~~~~--~~~~~~~~-12 , 5-7 NCIPM {!CAll) 06.01,1989 I 'A!Iotted by 
i Gram i 

Pradhan 1 

1 *Allotted by '_!i 17~ ~H) i NClPM [!CAR) 

i 
I 06.01.1989 lS 

I' Gram 
I : P'radhan i 

h1~4--j-,1"s"s't:'z-----+r'-716:;---------+!"N"c'w"'M""(I"'c7A"RJ;--+ooc6c-.o"''1.19S9 --T'il~u~o~tt~ed~i;,; \ 
· : 'Gram 

r! ~----rccn£--------~~r---------f'~~~~~----+~~~~---i P~dhan · j 15 ' ~8~ 3-16 ! NC!PM (!CAR) 06.01.1989 j"c.Ailotted by 
I Gram 

16 192 1 1~16 

i 
NCH'M {!CAR) ! 06.0L19B9 

~ Pradhan 
j "'Ai!otted by 
i Gram 
i Pradhan 

., ~ 7i"7----t-l"r"9"s~------+-:-4--:l--;6--------ii-cNcc1t"-'l"'P"M"["iCccA~R'l~~--~ 06.01.1_9_89______ , *Allotted by --~ 
I
I i [I Gram : 

ho----t«;:;--------,f--;;--,:;;--------+-,;;:o;;-;;;;-;;;;:-;=----+' ====-~ Pradha_n i 
· · 18 194 1

1
' 5-lB [ NC!PM[lCAR) I 06.0l-1989 , ~lotted by~-~ 

19 20 

20 

Z1 

1-15 

1-06 

• 6-03 
i 
I 5..,13 

. i 1 Gram 
! Pradhan 
I BASTA SIZRA ROAD During I . Chakbancj! 

, RASTA 
; 

!lAST A 

S!ZRA ROAIJ ; During 

I Chakbandi 
I SIZ!lA ROAD 

SJZRAROAD 

, During 
i Chakbandi J 

During 
1 Chakband.i ; 
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i 24 195. 2-18 
i 

25 175.4 29-3 

26 ! !'Ill ._l Nil 

z: ! W.ll I Nil 

213 . 569 MIN 8i5-0 

29 ' 3i >5 
30 . 6_31 . .. i2n-o 

• 31 254 ! '9-H 

32 1 ?ZHiin '90'!f 
I 

I 

33'· 66f2 4-16 

: 34 66/3 

35 i 56/4 

' 
3t' '64/5 

37 · 66/u 4-6 

l . 
I 38 6uf7 3-16 

I 
39 fl6/8 4<2 

' 

40 66[9 4-16 

i 

41 66/12 14-16 

' I 
' 4'2 &6n3 3-5 

' ' 

43 66/14 S-3 

44 66/lS 4-16 

i 

1)3~ 

. RASTA 

ZDPPPLOTS 

J 
I Nil Nil I Nil 

' 

·. N\1 I Nil I.JW 

j ~%;~rustji:~~e 
I Years) 

: ~~;:~ee;~~oli 
1 Y~arsl "u oo 

'Karol! ' 
~~w;; nust (lease ' 
agr<>em<>nt for 99 
Years) 

•· ··. rKarolf 

1 
_,.vo,Doo 

1 
"""' "' uevv l 

I I 
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I 

[m 
I 

416 
' 
I 

'-

I r j 

i 1812 -~ zs-oz-99 
GNCT of 

1.3-2 PWD Delhi 
i 

1 5w7 I GNCT of 
Pw;D 15-07·98 Delhi 

!--- GNCTof I 14-16 ! 1819 PjND 15-07·9$ Delhi 

11BZV I GNCTof 

14-16 PW!l 15-07·93 Delhi 
I 

115•07-98 
GJlCT of 

I 
{B21 :J4~1U PWD De!hf 

' 1 GNCTcf 
"'-·) 

]1&22 ! 4--16 PWD 
I 15·07-98 i DeJhi I ' -j 

11B24 I I GNCT of 
i 4~16 PWll 15~07'·98 ! Delhi ' ! 

To~ (Post I I I ! 
~tillC'-Jtlon 1990·15 I 

1994) I •• ............! 

Gi"ilnd Total 'J 

l ! \ '(Fr¢:t- PoSt 130!;7-()4 
I Jllotlllcatll>~] __ , 

*Prior tQ ·:r989 th!!'. Gram. S:abha_ lands were: rrian·ageCl by t:he Panch,;;yats and ;:!l!otmem vv,;~s 

(iqne.Qy the Pra!lhan of respecttVe Pan:Chayats. 

y 
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Ann~xure-RS 

· '~' tW:P'c 1 case No. c-.se Title Order 
. {~j,( ·.. ' I 

. Area and Kh.Nos • 

I 
' j 

i 
t . 

itlvif wri.t Petition · Rad!ia Soqmi NDOH~ Total area:­
.'1696-10 
Biswa 

Bigha-jno. 6579/201$ t Satsang '10/07/;2019. 

1
·.·. (Asola Village) I seas a .. nd. . VIde order 

Anr v/s Govt da.ted 1 i. Stay after 
! /of NeT, De.lhi 111/06/2018 · handed over: -

I 
I 
l 

) 

l 
I 
! 

l 

i th.e court 
directed for 
no coercive · I 
action ! 

t 

against the ! 
I Petitioners till [ 
1 next date of 1 

hearing. This I 
[ ~nte~lm order . 
, IS Still , i 
j continued. · 

1 M/s swastik NDOH-

Total area 
612-09 Bigha -
Blswa 
(Kh.No, 1736 
(11-01), 1748 
(28-16), 1749 
(6-5), 1746(36-
0), 1738 (0-
14),. 1740 (5-
07), 1742 (4-0), 
1744 (25-11), 
1750(170-
0)!1573 (1-0), 
1.576 (19-12), 
1552 (103-08), 
1547 (5-4)/ 
1517 (17-19), 
1528 (8-0),1552 
(23-10), 1521 
(14-09), 1523 
(32-14), 1590 
{0-7), 1586 
12), 1582 (1-
09), 1506 (17-
14), 1498 (29-
10), 1500 (37-
19), 654 (8-0), 
1490 (2-8)) 
village Asola. 
Copy of order 
enclosed 
RS(A). 

ii. Stay prior to 
hand over:-
Total area:-
84·01 Bigha­
Biswa (Kh.No. 
1435(43-05), 
1437 40-171 
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. , 'tVif.P. {C) NO: 1 Con~ucti0n 22/04/2019 
tl2218/2015 & I & Bwlders I 
CM •. , Pvt. Ltd, 

· APPL.32437/2018 • 
1 (Village Asolc;) 1 

! 

1 WPC No. r Radha So<flml NDOH-
9015/2018 (Bhati Satsang 10/07/2019. 

Bigha - Biswa Stay -l 
prior to the hand i 
over:- 7-1.7 Bigha- I 
B

• I 
tswa i 

(Kh.No.1876/1310 
(7-17)) 
Copy of order 
enclosed RS(B}. 

I 
Total area:-
503-5 Blgha- Biswa 

I . Village) Beas v/s ! !n the 
i Govt. ofNCT I hearing on i i. 

of Delhi 20/12/20181 i 
Stay after hand 
over:- Total 
area 433-05 

I 
I 
! 

j 

' ' 

WPCNo 
10505/2018 
(Bhati Village) 

I

I·. the Hon'ble 
Court 
directed the 

1 AnantRaj 
Ltd V{S 
Govt ofNCT 
of Deihl & 
Others 

petitioners to 
assist 
Revenue 
Authorities 
for thelr 
demarcation 

1 subject to 

l. the cost 
incurred. 

I 
I 

i 

Pending 
NDOH-
30/07/2019 

Bigha- Biswa 
(Kh.No., 648 
(3-06 ), 659 (5-
00), 665(7-0), 
666(7-0), 708 
(20-00),712 
(32-07),715 
(34-10), 745(8-
0). Copy of 
order enclosed 

j R5(C). 
I ii. Stay prior to 
I 

hand over:-
70•0 Bigha­
Biswa 
(Kh.No. 511 
(10-05), 517 
(2-13), 518 (0-
0~), 519 (1-
04), 520 (2-
19),521 (0-18), 
526 {16-
15)/527 (5-12), 
574 C7-n sgs 
(2-10), 931 
{10-0), 593 (9-
03), 595 (l-
02 . 

Total area :- Stay 

)
. after hand over: 
119·2 Bigha-

/ ~~~~~0. 840 (35- . 
12),848 (6-11)1 
1478 (11-15), 1482 
(5-4), 1486 (48-
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J17), 1488 (1-0), i 
j1489 (3-4), 1490 
! (1-11) & 1512 (5-
8)). Copy of order 
enclosed RS D . 

, SOHAG DEVI , Pending , Total area:- Stay 
'. · WP(C) No. i AND i NOOH 1 after hand over 15-

1 > i4U29/2018 OTHERS V/S 117-07-2019 OS Bigha- Biswa 
: (Village Neb GOVT;OF I (Kh.No. 435 (15-l , Sara!) NCT OF 5)) 
I I DELHI i Copy of order 
I i (khasra no. r I enclosed RS(E). 
1 

1 435, village · l 
i Neb Sarai} i i 

i 6. i 26/19 I d 1 i Total Area: 16-12 
l ! WP (C) ,26/20 I Stay Or er I bigha-biswa stay 
1 .111246/2018 & Min, 'Dated. 1 prior to the 
1 i C..M. 43680/2018 26/21 Min, 16.10.2018 1 handover 

!',.· · (Village Dera 26/22 Copy of order 
· ~, Mandt) . enclosed RS(f). , 

7. 1 · . . 628 (5-10) Total area : 11-00 
1 · 1 WP (C) and 629/2 Stay Order Bigha- Biswa . 

. J6479/2018 and (5-10) i Dated. , Copy of order 
: 6569/2018 l 24.07.2019 i enclosed RS (G) ' J (VillacgFl Ghltomn I . i 1 J 

Tetal area under stay: 1369·11 Bigha- Biswa 

..... 
;.··.· 

.•• · i. · Sta'( after hand over: l.lS0-01 Bigha - Biswa 
.! 

i LStay prio' to hand """" 189-10 B;gh..- Blswa 
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~: 

'ii.. ' 
~ 

+ 

lN THE HIGH COURT OF OELHI AT NEW DELHI 

WP,(C) 657!1/2018, CM Al'PL No~. 25!.04/2018, 25172/20 I 8, 
37?47/2018, 42'\(18/2018 & 45974/2018 

RADHASOAMI SA TSANG BEAS & ANR ..... Petitioners 

fi I { P) 

T!ltough; Mr.Sandeep SeThi, Sr. Advocate with 
Mr.Pramod Kumar Ahuja, 
Mr.Davinder Verma, Mr.H.S.Sharma. 
Mr.Deepak Khosla and Mr.Sohan 
KuffiJll', Advocates. 

wrsus 

GOVT OF NCTOF l:JELHI & ORS ..... R¢spondenH 
Through: Mr. Naushad Ahmed Klran, ASC 

(Civil) GNCID with Mohd. Tauhccd 
Arshi a~d M:s.Man isha Chauhan, 
Advocajes. 

CORAM: 
• UON'BLE MR. JtiSTlCE I.S.MEHT A 

O~DER . 
% ll4.02.20l!f 

Previous order dated 26 . .i L1D! 8 be complied with. 

Uston HJ.07.20l9. 
,, --·--- ., .... ~~·--·~·~·"'"-

Interl~ or,clet 1:0 cor!tlnue. 

As prayt:d, copy ofthis order be given dasti under the signat:ureH or 

~ourt Master. 

Ji'EBRIJAR'$' fr4, 21.119 
sr 

l.S.MEHTA, .I 
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' 

·(ji) 
..41'1~~-J. 
-~---_, ..... -.. 

IN ilRE HIGH. COURT O'F :QELID AT NEW DELID 
' < • •• '' • • ' 

W:P,(C)6$7~/l018. . 
RJillHA SOA.M:l SATSAN'Cf"SEAS J: ANlt. .. ... Peliti<;>ners 
. Through: · Mr. Sanjeev Pilri, Senior Adv., with Mr. 

l?ramad K\lmilr Ahuja and Mr. H.S. Shann(l, 
Advo<iate$.· 

GOVT OF NCT OF DELHI & QRS . . ..... Respnnc!¢nt.s 
T'l1rpt.~gb1: Mr,Naushad .!{han, Advocate for GM ::1 D. . . 

COR.Auv.i: . 
H-ON,!BL.IlJ ~$, J':p&'f.tCESANG:lTA O,HlNGRA SEHGAl. 
HON'BLE MR, J.t$l't.CE. C. HARI SHAM<AR 

l. Tlte ?h'(si;i:Jl: wtit petition has been ille<t under Article 226 oi 

CofuiytlttJtiol~ of India for isstr<tnce ~fa writ/order and/or direction in 

. tn~ l1l>!J.lfe qf tnani:iamUS, Ce!'~Of!!ri ·Ol' any Olft~f appropri~te Qr 

· direct\~ fat. guatili'illg of order .dated 2KH.2,017, demarcation nntice 

datel;! 2!U LL:O! 1; · notl~noti~~a,ion· ·· dated !9J)220 I~ and 

() L03.20l8, notice/notiTicat!on d<jted 03.05.20!8, aH issued by 

resp<inW;::nt No. 2 and for i•suance of!i wril;lorder and/or directior. in 
i -- ' ' ' ; 

,the ftatute o:f certll:n'!lli w any other a.ppropriiltt> writ for quashing the 
1 . . . '. . . : . 
map· '1!14 report prepared t;y M:l,~. Ohyani \AmsJJltants 1nc., demolition 

' -, ' . ' 

. repOl'( gated· i 7.i:l3,2QJ 8 of respc:mdent No.: 2 declilring; the demnli tion 

c;arrioo !J.y rfjl!pondents on 14Jl.3 .. 21}lll as nul! and void besides issuing 

writ of mandamus tilrect!ng t:ll.ec reipimdents w initiate the pr(leess of 
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. ; 

d'nnar~tl(ln at' Village Aso.la, New Delhi as per law and to carry om 

c<msolidntiop of the entire land of Village Asqla, Tehsil Saker, New 

Delhi. 

5!. ,'. A~ieli.;-.d (iy the action carried out ily resp(mdent No. 2, learned 

" · Senior Co11!1Sel @peating :tor the petitioners SlJbmlts that the 

petit'i~ned'~'C>c l is a !ag;al al1<i abs.olhte owner and ib possession' of. tbe 

llll;ld measuring !2 Bighli!! 03 Bi$was comprised fn !(hasra Nos. as 

detailed in ·Para 9'(e) of !he wiitpetition:. He further submits that.the 

resportdent ~o. 2 c~Tied. out illegal demarcatjOti and qem9lllion of the 

pr~rty of"!h"' petitioner No. '! . .without serVing a notice and also 

vlolaf.ed the Stay order d?te(l 2S,(l9.2D17 granted by the Senior Civil 

.lndge, Saket, Ni:w Pelll L 

!fea.med counsel·a'~!U'i!Jg for the ~~onderit N~ ~. submits that it is 

i/npt1ssible for tlt!lm to lssue 11otlces to e$.<:h peroon individu~.!iy and 

I· t/letefore common pubiic nctii:S'l> haVe been issued. :Notice dated 

tfl,il2.~018 .\.\~lis ls~ue'd hy rhe u:ilioe of Sub-Divisional Magiwate 

(Sllk~t:),. Gl?vt, of NCT ~fDellli, M. B. Road, New Delhi with , espect 
. '. '-,;:_ ·.. _'. . . ' - ' 

to!<'lwsr4!.l\lo.!5!7 (l7-l9), l52S{&-O), 1752 (]03-8), J150 (170·0), 

l:S7:J (1,.P),.l.74& (ZlH6), 1736 (l ) 1735' (0-19), !746 (36-0), 

1744 (25-tl'), !728 (131-0), JJ5.4 (15-l!J), 1348 (J l-J3), .1431 (43-

'. ~5), :i4J7 e1o~17), 16:32 (3-11), :o:sz (0-1 !59:! (2.!!-5), 654 (8-0), 

1552.(22-!0), !479!3-14),1547(5-4), !576(19-JZ}, 1740(5-7), 1742 

' '{4•0),, 447 (4·16), •J334 {13~4), 1498 (29-)0),.1749 (Q-5), 150() (37-. . ' .. 
19), J:i{)6 (17-14), 1495 of Village Aso!aTel:isil Sa)<et followed by 

·~ ... ·~--
(3/ 

I 
I 
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4. 

anotheniotlce dat;l::u:n.03.20l$ with respect to Khasra Nos. 15!7(! 7-

t!>),' 1 sU(lH:n, mz!to3.(!), l7,.somo-o), 1573(1-o), 1748(2&-16). 
> ' ' • 

!7,36:( l J~O!); J73S{!J-HI), 1746(30.()), 1744(:45-ll ), 1728( 13 1-0), 

fJ54(15-!0)~ JS48fiH3), 143${43<{)5), l437(4<H7), 16320-ll), 

JOS2\U·H.), ·L5~(28:5], 654(8.{!}, )5S2'(43-·IIJ), !.479(3-14), I 547(5-

4), Is7~(l9·l2), n<~Qes-n, · r142(4•0), · 44'lt4-!6); r3340:>-"'l. 
149.8{29-40'} !7.49(~·$), !500(:lH9), I5\16(17•l4); 1495, 1643(32-

iS), l~67(3lH); l66~{Zll•L5}, !$6!(.0·15), !332(5S"7), 16HJ(0-8). 

l52J(!4-9), !52:il{32.J4),'L590(!P): 15.86(1-12), !582(!-9), 1510(!5-

17), 1490(2-8), 1724(59-@6), 173.8(\J-14), and further l'lot!c<> dated 

O;:>.(Y$.Zo'lll :.wi~!H:esj)e¢1 ~ Kh!I$I'a. Nos. 46(1-Q), 447(4-J 6), W!$2{0-

ll), 143£(40·17}, t43S(43-QS), 1~32{5-ll), 15!3{08'-06}, 1517(!7-

19) an<;t 151~(!5-17) wh~b;r all ;he eJ1crJ.)achm were (lirected. to 
.'· ' ' 

f£fmwe JJ;ll (d!!ds zyf etictoaelwerJts fl:OTttlit"Di"esllid khasra numbers. 

team~ <S<mlor .C-ounsel appearing for the petition<pr No. !. submits 

. that. none l):f the kbasra. no. mentioned m the aforesaid notices are 

within tf.te ~<:0upa!io:n of the petitione~ No. 1 and Kha:sra Nos. tn the 

possession offue_petHiot;erNo.'J have beti11 detailed In para 9 (e) of 

the writ petition. 

5. Jt is ~rtine.nt to iloti6e that in th;: notice dat_ed 19.02.2018, it is 

mentioned that ... And whereas, · the Supreme ·Court ·Monitoring 

CoQi,f.ittee),i;ui ~isited District South iii panicular villag!E A sola on 

19/:02/J{} 18. 

& 
.. -. . 

' ;\ ' :: 
,., .. -.. 
... " 

\ 

\ 
I 
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i, • 

,· 

s<~ei!'lg tit!; 1)mzhtl<grizi!idlillega1 C01'1fftrtu::<ir:m on the GovtJForest!Goon 
, , ' , , I . . , 

Sabha li:md l:mii. hq4 diri!i¢ted the D~tril::t_ Ta.9k Force (district South) 

to Hike legal CtJWt4l!9/ cicti()h tb Nf!l'itaye>the same and su/mzit tti:ti0!1 

taken repo:rt withm a wee!tm this ·regaJt:f/,.u · 
.- '' ' . . 

6. · ·. SllPiitlilmil Co'#!; M<>rutoring Conn~i~ has .oot been made a party to 

.7, , 

8,' 

the p~es~t Writ petitlorL Leemeti S.l!>nior Coun;el for the petitioner 

No. 1 seers &lne r~ inove an appr¢friate ~~~plication to implea<:l ihe 

~U,Pfe&l~ CPilrt Mocit(}ri!\g C6mmittee ,as respondent to the pres<:>nt 

~~ petiti<ln: He: tl;rther'su!nnlts t!'lllt there is a threat of' demolition on 

fhe prw,etty o;fthe petltiol;l~ No; 1. · . 

tom;11ed ¢oun~ fbr 'the respoiaJe~t No. 2 submits that l)e will r<:qtJest 

me cenc~rn,~d office~ ~0 h<Jld the!~ ham!s tin ! j, oi5 .201 8' 

tisr on13:0§.ZOl!s: 

fl. No,ooerdve stef..s·sha!J be taken ~y the respondents ti!l the next date 

0 f l>eilring. 

l 0 .. · lvasti und;:;rtlie signatures of tl:le (.]yurt Mast~r. 

·, 

. JtiNE .U,Z!ll.!i 
gr 

'· 

,. 

. I . s4J~- , . 
SAN(;£TA DHLNGR.4. SI::l-IOA.L, J. 

I .. -
C. HAlU SHANKAR, J. 

~·. 
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"* lN l'BJJ;; B!GH CQURT OF DELHI A'r NEW :OELIU 

+ W.P.{C) !2218'/2015 &CM APPL.3243712GL5 

WS SWAST!JicCONSTRUCT!ON &BUILDERS PVT. LTD . 

.,,., Petirioner 
Through: MrJ(umat Vi!;:rm:n, Advocate 

UNION. OF INDIA & 0RS 
Through: 

COR-AM: 

..... Respondents 
Mr. Yees)lt} Jain, Advocate with 
Ms,J'yoti Tyagi, Advocate for R-l. 
Mr.NatJShad Ahmed Khan, ASC 
(Civil) GNCTD with Mr.Za!;.id 
Hanief; AdYo\)ate. 

HON'BU MR. JUSTICE I.S.MEBTA 
OR:IJER 

% 08.02.2019 

Counsel for the petitioner suhmits that in the order dated 07.12.2018, 

the name of the p!aee is wrongly mentioned as 'Khasra No. 13 !4/!J 15 

situated at C-2, A-16 Village, New Delhi.' instead of 'Khasra No, 

!922/1314, !315 sitoated at C·2{A, village Asola, New Delhi.' and prays 

that the order be modifie!l, 

The prayer is allowed. 

The order dated 07.12.2018 is modified to the extent that 'Khasra No. 

1314!!315 situated at C-2, A-!6 Village, New Delhi.' be read as 'Khasta 

No. 1922!).314, 13lS slmated at C-4/A, village Asola, New Delhi.' 

Mr.Naushad Mmed Khan, learned ASC st}bmits that he has already 

filed the status report vide diary No.22209 dl!ted 07.02.2019. Registry is 
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directed to .ttace i~ and pl<tce on record. 

Advance Qopy of tlle demarcation pl~n along with status report ts 

supplied to tlx<> cotmse!fur the petitipneJ'. 

I' ~e. !l.oti!y~o.! 2!!!:_20 19. . ' l 
( Ittteriro order tu continue. ) 
\' 

FEBRUARl' OS, ::!OI;<J 
&· 

l.S.MEIHA, J 
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* IN THlt HIGH COlJR'f 0:1<' DEJ:Jfll AT NEW .DELHI 
+ W:P.(C) U218120l5 & CM APPl.324:57!20l5 

M/S S'WA$TIK CONSTRUCTION & BUILDERS 
PV't LTD, .... Petitioner 

T!mnigh: Ms.Nel).a Walia, Petitioner in person. 

UNION OF fNDIA &: ORS 
Through: 

CORAM: 

..... Respondent!; 
Mr. Zahid HanJf, Advocate for 
Mt.Nausbad Abme<l Khan, ASC, 
~· '1 "NC1"J) lAVl 'f~ . 

HON'BLE.MR. JUSTICE r.S.MEHiA 
ORDER 
07.l1.2t118 

Mr. Naushad Ahmed Khan, !earned ASC was present before the Court 

in the moming seesioo and now in the post lunch session, Mr. Zahid Hnmef 

is present on his behalf 

·n1e petitkmet submits that the respondents are threatening of 

demolishing the structure ra.ised.pn Khasra No. Lll4/l315 situated. al C' 2, 

A·! 6 Village, New Pelhi. 

Tlm i'eveq;re record shows that l11e ownership and possession is ''I iii 

with the petitioner. 

(''' Ill these circumstances, the re~pondents are directed to maintain status 

I 
\. 

quo till.th<: rwxt_d_m;;;f hearing. 

Liston 00.02.2019. 
.•.... _) 

DECEMBER07, 20lil 
l.S.MEHl'A, J 

Pa1lrJVi 
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·-r(,J?)ii 

* TN THE ffiGH COURT OF DELHI AT NEW DFUH 

+ W.P.(C) 9fil5f2(l] 8 

RADHA SOAMI SAtS>ANG BE..ll..S ..... Petitioner 
Thtough: Mr.Saudeep Sethi, Sr, Advocate with 

M:r.l'ramod KumarAbuja, 
Mr.Daviuder Verma, Mr.HS.Sharmn . 

. Mr.Deepak Khosla and Mr. Sohan 
Kcu'!lat, Advocates. 

versus 

GOVT. OF NCT OF DELH.! AND ORS. .. ... Respondenl" 
Through: ivk Naushad Ahmed Khan, ASC 

(Civil) GNCTI) with Mohd. Tauhced 
Arshi and Ms.Manisha Chauhan, 
Advocates. 

CORAM: 
HON'BU: MR. JUSTICE r.S.MEHTA 

ORDER 
111~ M-;Q2~2019 

i'' 

,i;;M APPL. ;;2>Z71 in W .P.(Cl 91HS/2G18 ',, 

i"lllti~s are directed ro appe-.at before the SDM Office the rmrpo:<e 

of demar:cation from 2tL02.2019 to 18.02.2019 at 10:30 am. 

L.il>t on. 10.07.2019. 

Interlrn p:rcl~ tq <;;()!l~it!ne. 

· As ptayed, Cilpy of this order b~ given dasti und¢ the signature' nf 

Cqurt }.£aster, 

FEB~UARY M, 211Ii> 
sr 

J.S.MEfiT A, J 
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'' lN l'HE HfGJf COURT OF .IJELHi AT NEW OIU,fll 
+ W.P . .{C) 90l5/:?:.().J8 

RAl)f!A SOAM! SA TSANG BEAS ... Petitionc> 
Thr9ttgh; Mr. Pramcrd K.wnar Ahura, Advocate 

with ¥r; Davinder Verma, Mr. H.S. 
Sh.anna, Mr. [)eepak Khosla and 
Mr. Solmn Kuinar, Advocates. 

GOVT.OFNG! 

CORAM: 

versus 

DELHI AND ORS. 
Through; Mr. Naushad 

(Civil) with 
Advocate. 

HON'BLE M.R. JIISTICE LS.MEHTA 
ORDER 

% 20.12.2618 

,CMAPJ:L. 5227l/201ll in W.f.(C) 9illSI:!Il18 

Amended nmmo ofjlji:rties is takim on record. 

..... Respondents 
Ahmed Khe;n, ASC 
Mr Zahid Hanicf, 

Petitioner i> dire<:l~d l<> assist revenue authorities tor t~wir 

demarcation,. subject t" ll!e cost incurred. 

List 011 fl4J)2.20 !9. 

Interim orqer to continue. 

As. prayed, copy of thls order be given dasti under the signature' ,,f 
Court Master, 

DEC!tMB)lW. ,2!l, :ZtH8 
nd 

I.S.MEHT A, .l 
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* IN THE HIGH COURT OF DELHI AT NEW DE.LHI 

. W.P,(C) 10505/2018, CM APPL No. 4 W06120 18., 43843/2018 
ANANT RAJ LTD. 

. .... Petitioner 
Through: Mr.Deepak Khosla, Mr.Samit Khosla 

and !Vlt.f<Jham Kumar, Advs. 

versus 

GOVT. OF NCT OF DELHI AND ORS. 

CORAM: 

• .... Respondents 
Through : Mr.Naushad Ahmed Khan, ASC with 

Mr.Zahid Hanief and Ms.Manisha, 
Advs .. for R -1 

HON'BLE MR. JUSTICE YOGESH KHANNA 
ORDE:R 

% 19,ttU019 

Rejoinder is to be t11ed by the petitioner tO the counter affidavit 
' 

filed l:nJ the respondent Be filed within four weeks from today. 

Ust ou3{l\n July, 2019, 

MARCH 19,.2619 
'Vt:!D 

YOGESH KHANNA, J. 
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·* n-:r THE HIGH coUKf OF lJEI"HI AT NEW v""''~Lu 

+ W.P.(C) WS.05/2Dl8 

ANANTRAJ '". J>etitioner 
Through: Mr. Amit Sibbal, Senior Advocate 

with Mr. Deepak Khosla, Mr. H.S. 
Sharma & Mr. So han Kumar, 
Advocates 

Vet$1:1$ 

GOVT. OF NCT OF DELHI & ORS. 
Through: Nel'!fo, 

COILU.f: 
H:ON'BL·E MR. JUSTICE SUNIL GAUR , . I 

· C.lt. 43843/21J18 

ORD EH 
HJ..Jq.21ll8. 

. .... Respondents 

By way of this applio.ation, petitioner seeks oarly heariqg of CM. 

4!00612018. firiD prays i'ot irrl:e.rim orders !Iii the next date of hearing. 

A.dvanee copy of the appJ:icat;ion has been supplidd to the side opposite 

but there is no representaqon on. their beh;ilf. 

Upon petitioner taking steps, notice of the application be iss.ued to 

respondents by speed :poot, returnable on the. date fixed l'' November, 

2() Hi. Let the tracking report of speed post and affidavit of service be 

filed on or before the next date of hearing. 

Liston the date fixed i.e. 1st November, 2018, 

( 

-~ iri~~vif ~f ~;~:~~nts made in paragraph No.3 of the application, (
1 . . :a~'::)~;;U:/:::a~n respect of subject property be maintained Page 1 { 
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A copy of this order be given dasti under the signatures of Co uri 

Master to COll!l~el for petitioner, 

'OCTQll(JR:R Hi, 2tl18 SUNIL GAUR, J 
r 

"' Page 2 
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·IN THE HIGH COURT OF DELH1 AT NEW DI<:LHI 

W.P.(C)4029/20J8 &CM APPt. 15940120!8 

SORAG OEVI A}.'D ORS. . .. ., Petitioner!: 

Throug]); Mr. Vishal Raj SehijpaJ, Advocnte 
witb; Mr. Suhail Khan ancl .Mr. Snnil 
Saga:r, Advocates. 

versus 

GOVgJ.WMEN'r OF )\!CT OF DEL'HJ ,AND ORS. . . ., Responden~s 
Throng-!\: i\1(1·. Anupama Srivastava, ASC !in· 

GNCTil with .Mr. Dhairya Gnpra, 
AdvQ'QatefurR-f, aodR-3. 

CORAM: 
HON'SL!t MR J'IJSTJCE J.S .. MEH'f A 

QRD.ER 
% U.fJ2.2019 

J'reviorts order h<• <;omp!ied wl-th. 

~~£_r:,lJ·{I_7]0!,,9"-' ~""" 
Interim order to continue. 

FEBlWARY ll, 2019 
ntl 

I 
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:iN TijE 81GB CI}!JRT O:F DELHI AT NEW m;r-m 

WJ\(C.) t<,Q:Z!l/;uJlS ~-C.M.No.l594012018 

SOBAG PEV;:IANPDlh~. 

Thto~h Mr;Visha! Rltj Sehijpal, Adv. 

versus 

GOvERNM'El\lT OF NCTOF DELHI ANP ORS. . .... Respondent 
Through N011e. 

CORAM; 
HON'BLElY!S. JUS'}:U;;:<E l<F<Kl:IA fALLI 

ORDER 
~it 23~04,;20-18 

J;;;.M.N<!c.l594 l£2!118 

Allowed, silbject to at-! just exceptions. 

The app!icatl011 stands disposed of. 

~.P.fC} @29@18 & C.M.No.l5940120l8 

Vide the present pe\ltion,·the petitioners are seeking quoshing 

of the lmpugnod notification dated 02 •. 04.!996 issued by the Revenue 

Department crf the Govt. of Ncr of Delhi, t<J the extent of t·eserving 

Khasra noA35, Village Neb Sarai, 'fehsU Mehrauli, Delhi as Forest 

Land, whieh land was allotted to the petitioners/their predecessor': 

the Government itself in l '181 . 

Learned eounsel for the petitioners submits that the petitioners 

have heen, in possession of the land on the aforesaid Khasra for the 

l~st 15 yea;s a:fre;r belng allotted the same under the 20 Point 
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Prosmnme in l980><83 as a !)l\tt of the Indira Avaas Y ojana. 

He further submits till!!, after !he land was allotted to them, 1 he 

p!ltitio:ners were pmvfded el<xtrlcity and water connections, and were 

also ksued Election fdentlty Car~$., Aadhaar Cards and Olhcr 

documents by the Cb!lcemed Government departments. J:le subrnits 

that the respondents initii!ted $1¢.PS tn demolish the properties of the 

petitiqners o)l the sail! land in gross violation of the principles of 

natural justice, and by ignori1;1g the admitted ~osition !I:> at 1 ile 

aforesaid lal)CI WllS allotted to them only as a part of the Indira A vHas 

· Yojana. 

tearneq <;;Ounsel for the petiti.oners submits that tl:>e petitioners 

were n~ver il)formed of the impugned notification dated 02.04.1 1!96 

• pr of any ox&r passed !;Jy the National Green Tribunal against the land 

lawfu.lly owl:led by the petitioners, and submits that he le~med about 

the l'mpugned Notificat!m1 during the . hearing of W.P.(C) No. 

3704/2DI8 on l6,04.20lll, which petition was then witi:>drawn wirh 

liberty to challenge the notification. He fUrther submits that a copy nf 

rhe aaid order passed In W.P.(C) No. 37CI4/20l8 has not b-een .made 

available ro him till date. He. places reliance on the order dat"d 

08,05.20!7 paased by !he Division Bench in LPA No.345/2017. In 

that case, while oonsider:h;g an Appeai against order dated 09.03.20 i 7 

passed by the Single Judge in -W.P.(G:) No. 2146:12.017 rejecting " 

challenge to the same notification da~ed 02.04.1996, the Division 

tl"-'1Ph has ditectecl. tae patties to maintain status quo regarding 1he. 

ti.tle, poss~ssiem.a!ld coll&'truqtionofthe properties. 

Despite service, ncme awears for tile respondents. 
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!11wing lu~l!rrll~arn¢d counsel :for the petitioners, I '"n of the 

view that the j:letitioners !:mve been able to make. out a prima li1cie 

case ID:Jfi grave prf!iudlc~ would be caused to them if the respondents 

are not restrained trow uncteri:$king any fiuther demolition in respect 

of too land in qJlestioiL 

. nn the oox.t date of hearing, I the respondents are restrained 

from taking any further demolition .:ktion on the land in questinn. 

The parries sha!l maintain status quo with respect to the title, 

pOSSes!lion l\11d construction ofthqrrope.tty. 

U!}ot> the petitioner filing process fee, issue notice to i.he 

respondents through ordlnaty process, registered AD. and speed post 

retunmblc on 24.07.20 j 8. 

])(J.S:ti under fhe signature. 

APRIL 2), 24)11! 
sr 
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* IN 11m HIGii COURT OF DELHI AT NEW DELHI 

• "~" . W .P .(C) 11246/2018 & CM. 436150/2.0! 8 

% 

ASHISH SlNO:H AND ANR. .. ... Petitioners 
· I Tln:o'Ugh: Mr. San. • Jay Podar, Senior Advocate 

with Mr. Hardik Lutl:rra & 
Mr. Alok l'!huld!!, Advocates 

Versu~ 

UNION oF INDIA AND ORS. .. ... Respondents 

CORAl\!!: 

Through: Mr. Abhay Prakash Sahay, 
Advocate fC>r respondent Ned -UOI 
Mr. Anupam Srivastava, Addl 
Slanding Counse.l for GNCTD with 
Ms. Niharika, Advocate 

IION'JBLE MR. JUSTICE SUNil, GAUR 

ORD.ER 
16,10.2618 

Thi:l grievance of petitioners is thll-t their Representation 

(Armextire P-11) made on 4'lll June, 2018 is still pending. 

teamed senioJ: coullsel for petitioners ~ubmi~$ that Corrigendum 

. sought in te.spect of subject iand ought to be granted, .as. in similarly 

situated oase, it has been already gtan:ted on the application of 29'h July, 

2!H8 {Annexu:re.P"12'). 

rn view aforesaid, lt is deen:ied appropriate to dispose of this 

petition and appHc<ttioR With direction. to the siXth respondent to consider 

. ~titioners' Representation (.tJ.rmexure 'P-11) of4u' JUlie, 2.018 in the light 

of deqision of this Court {Anru~xure P-13) and of Forest Settlement 

Page I l 
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fLI, -r.t 

Offic.er (Annexure• FJ4) !l1lii decide it within tWelve weeks by passing n 

speaki11g al,'aer. If deemed appropriate, an opportunity ofpersonal hearing 

be also afforded to the Authorized Repre&-entative of petitioners. The fate 

of petitioners' Rep~~entation (:lfnnexure P-11) of 4'" JUlle, 2018 be 

made known lo them within two weeks thereaftl::a:, so that they may avail 

of the remedies, a$ availli\ble inlaw, if need he. 

Till 'then, status quo, as· of today, in respect of subje;ct land be 

maintained. 

With aforesaid directions, this petition and the application are 

accardingly disposed nf. 

DasJi. 

OCTOBER 16, Z018 
r 

{SUNIL GAUR) 
JUDGE 

Page 12 
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$~13 & !4 
"' IN THE HIGH COURT OF DELHl AT NEW DE.LHI 

+ 

+ 

W.P.(C} 64:79/2018 & CM Appl. 24&74/2018 
SlHRI DEV RAJ AND ORS. 

VG!'SUS 

LI.EUTENANT GOVElU:-!0~ DELHI AND ORS. 

W.P.(C} 656912018 & CM Appl. 2507312018 
VEDPAL 

versus 
LT GOVERNOR & ORS 

Counsel tor the petitioner: 

. .... Petiti{Jners 

. .... Respondents 

..... Petitioner 

..... Respondents 

Mr. N.S. V;;u;hisht, Mr. M.P.Bhargava, Advocates 

C.ounsel fo-rtlte respotident: 
Mr. Devesh Singh, Additional Standing Counsel for Govt. of 
NCT ofDelhi for respondentNo. l to 4. 
Mr. Zah.id Advocate tor Mr. Naushad Ahmed Khan 
Additional Standing Counsel for Govt of NCT of Delhi in 
i:tem 14. 

CORAM: 
liDN'~L.EMR, JUSTJCE.s. RAVIND~ Bl!AT 
HQN'Bl.E. M;R. JlJSTICE PltA TEEK. JALA,;\' 

ORDER 
% 25.02.2019 

List on24.01.2019. 

Interim ord;ers to continue. 

On the next- date of lleadng, the re.levallt records shall be produced 

by fue rt;Spondents. 

FEBRUARY 25, 20!9 
pkb 

S. RA VIN'DRA .BHA.T, .J 

PRATEEK .JALAN, ,l 
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~~Devem S'i"'fh 
Ad~t• 

.,,.,,, "''' Con>erv~wr !ll'll'<>.n''''' 
( ru'it, oii t~cr ¢{ o~lh:, 

"''n""~""" ol fom~r:; <!lid Vv:;l<llif:t~, 
~i'lili!Hlif tat>!!. 

A'Wilk~II<!~:Cooi'IRl ~CI'fll) 
a! 11£0' Qf r>dh! 

~ !il!l;l;l).OO,. Pl>!>Ma·~• 
N<!.,.~i-.:l.Wililll 

~,.1: ~~'I!OS ~~ 1ft th!!' ~ d;;l:- 2S~,l~•lt> ~j;, 1:1'11:, ~)'~!:<>( . in thl! 

:~tilt fill' ~l!\llliiJ:Bl 0!'11, l!s..t;l' ~mi~ 0:# 1'10' ~f~ .!II !OR. ~ i!'t :wPJq filo, lil>i!l a~ 

~~ $!!: m.e m;t~ '<>fVm:U\d \Iii. l;il: Iii~"'"' & 0:1'!;, 

t·O~H·t ft:d:ram 

'-a:f,1 i'h£: 

.etA.~. 
·~ 

\ 
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'1>~23 
* IN THE HIGH COURT OF DELHI AT NEW DELHI 
+ W.P.(C) 6479/20!8 &eM No.24874/2018 (stay) 

'SHRI DEV RAJ AND ORS. «<« Petitioners 
Through: Mr.N.S. Vasisht, Mr.Vishal Singh, Ms.Jyoti 

Kataria Bajaj and Mr.M.P. Bhargawa, 
Advocates. 

versus 

LIEUTENANT GOVERNOR, DELHI AND ORS. ««,Respondents 

CORAJ\'1: 

· Through: Ms.U;vi Mohan, Adv. for Mr.Sanjay Ghose, 
ASC for GNCTD. 

HON':BLE MR JUST:(CE. G,S;SISTAN.I 
HON'BLE MS. JUSTICE SANG.ITA DIUNGRA SEHGAL 

ORDER 
% 01.1)6.2018 

CM.No.2487S/2018 (e:x:emntion) 

.Exemption allowed, subject to all just exceptiorts. 

The applicati.on Stantis disposed of: 

W.lMCl 647912018 & CM No.24874/2018 (stay) 

The pl:esent writ p!Olition is directed against the order dated 

17.0 5 .2018 which hl\s beeu style<! as a notice, 

Ml.'.Vashisht, eourtSel fot the petitioneq, submits that by the aforesaid 

notice, the petition~r$ have been a_sked to ren1ove 

encroaCl.mlent/una\lthorized occupanqy failing which the structures would be 

d~molished. Tbe petitioners claim :tight over the land being an Asami under 

Secii.on 74 (2) of the Delhi. Land Refo.rms Act and they are liable to be 

declared as bkumi4ar under S¢ctio.n 74(4)read With Section 73 of the Delhi 

La11d Reforms Act Ml' Vasisht further submits that the land is being used 
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only for funning. He further submits that no notice to show cause has been 

issued to. the petitioners to enable petitioners to produce the relevant 

documents before the Deputy Conservator of Forest, West Forest Division. 

No right of hearing has been granted, neither any principle of natural 

justice has been followed. 

Notice to show cause as to why the petition he not admitted. Counsel 

appearing on behalf of the respondent Nos.l to 4 accept notice. 

Counter affidavit he filed on or before 02.07.20!8. Rejoinder, if any, 

be filed within one week t):rereafter. 

List on 10.07.20!8 .. 

Till the next date ofhearing, rxo coercive action shall be taken against 

the petitioners. 

Dasti under the signature of Court Ma~ter. 

G. S. SISTANI, J 

SANGJTA DHINGRA SEHGAL, J 
JUNE 01, 2018 
a fa 
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Annexure-R 6 

,:.i\\ ei.I'J,!Q&R MIN _ .KHASRA _NO$. _ FOR. WHICH TATTIMA 
~B«GS INffiATED Iti THE COURT OFRA/SDM 

KhasraNo. Total area of the 
, Khasra as per Revenue , 
' Record 

Area .of the forest land 1 
for Which Tattima IS 

required 

· -·. ·-_ · 24 t 5 2. I o 6 
· .. ,- 25 I 5 15 I 0 19 

•. 19 r 4 16 4 8 
.. ·· 20 I 4 I 16 3 i ·- 0 

.,,1 4/2,· . ' 4 ; 16 4 13 -··-l 
····--i 

' 
f.---~----"1.:;;-~---'41~-~,:,_____~~----'=----+------------· 

1 ' 17 f 4 i 16 2 8 

I 

·-.·,,17~3 5 ! 
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,---

, I 

l 

.! 

I 
l 
l 
i 
I 

400 12 1.6 l 3 
6 I 6 
10 2. 
0 I 16 

427 21 
1

· 

459 14 -
46.0 94 f 

05 l 117 
' 

7 f 32 
17 0 
14 0 

I 708 137 ·j 

I -_. 742 o 
02 0 
01 0 
18 23 
13 1 
9 35 

18 3 
1€i 8 

-
1 961 15 7 7 
1 963 12 16 2 

13 1 
1031 11 13 3 

5 2 
10 3 

1113 3 
L-1138/4_.. __ §_ 

2076/ 1 3 I 02 0 
12.76 l I 

2078/ I i 
1 12 1 

1278 --
I :1,304 I 7 I 17 3 

. 
1306 28 I 8 25 I 

-~-----

. 1385 J 9 I 9 7 
1474 I 

~ 

I 26 1 15 
1476 ' 4 16 3 r 

~ 1486 I so 7 48 
I I I 

1548 
--i 

7 I 11 3 i --
1604 I 37 i 6 5 ' --

1605/2 -8 t 7 4 
1740 I 7 4 ! 7 
1744 

I 

8 I 9 8 ·-
.. Total 306 

s. Vlllag~ Maidangarhi: 
--.. 1 52 r- 10 52 

. ·. 71'8/330 I 5 ! 11 0 
1001/424 j 36 ; 19 18 

. Min ~ 
---

541 j 10 1 14 10 
90-8{547 

--
I j 11 I 8 11 

.. -.. 5~9 ' 111 12 18 l ' 
t I ; l>'iJ'llS70 j 

236 I 18 198 ' I 

I 572' 254 I 5 126 
. _._-- --Kl'!iJfl/574 218 5 68 
j 

16 
5 ----------
19 -------
0 I 

--1 
I 10 . 

......... ~----

7 

' 02 
-------~--

04 
2 

--j 
I 
I 

t ____ 2 
"'[ 

08 
13 ________ .. __ , 
7 
0 __ __., ___ ---I 8 

1:-!_ ___ , 
8 

~ 
____________ ,. _____ " 

11 ..) 

0 
5 
10 
18 

- ---------
12 

---·-·-·-·---
19 

• 12 
9 
7 
19 
17 

I 

: 
11 
6 
0 

04 
09 
17 

10 
9 
15 

0 
8 

! 0 
I 12 ' I 5 ! 
f 3 
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...... ·.•··· 
· ··• •. • ' r6tJ!tf t;JUf 

6.t3 

··. 1134 

' ..... 
. . 

'53!19 
. '8.9//2 

. . . 

' . 

... i. 112 
. '· ... · ?'4. 1M1 
. • . . i/3 

' 61125 
203 

.86/2 

91/8 
91/16 

1/'"'fL 

~g.1f}51 
... !0";1 

Hl!i;? 

15 
4 
17 

119 
.UUII 

44 
1:54 

5 

4 

4 
I U'Edl 

6. 

.7 •. 

8. 
3 
4 
3 

4 
4 

71 
4 
4 
4 
4 
2 

IUUII 

9. 
0 
31 
0 
2 
1 
0 
0 

1 
0 

0 
0 
5 
0 

04 
6 
18 

14 

1 
4 

12 
16 

. 16 
16 
16 

4 
16 
16 

16 
14 
16 
16 
16 
15 
4 

TlJ 
14 
19 
8 
9 
1 

14 
19 
9 
7 
3 

' 1 
9 
17 
1 
4 

13 
! i 3 
i 1 

92 
615 

5 
115 

.120 

4 

• 1 
4 
0 . 

44 

1 
2 
1 

1 1 
I 1 

71 
2 
2 

0 
1 

110. 
1.~ 

0 
31 
0 
2 
1 
0 

! 0 
i 0 

1 
0 
0 
0 
0 
5 

i 0 

14 
3 
11 

14 
4 

1 
4 

5 

16 
..... 8 

8 
4 
12 
00 

0 
8 
5 
6 
17 
14 
8 
8 
16 
19 
6 

18 

14 
19 
8 
9 
1 

14 
19 
9 
7 
3 
1 
9 
17 
1 
4 
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//.'14/1509 0 ' 6 0 6 

~LJ5J[S18 2 13 2 13 
!il~ll.lli?. ft523 2 I 4 2 4 
~.J"i43 1 I 1 1 1 

! 

i 

291/.L.J't!) 3 17 ! 3 17 
• ''1545 25 15 25 15 

· i)Q4/1545 1 14 5 14 5 
)3fl4>fil565 .1 19 1 ·1 19 

. ~:::SI.!I/1565 i 2 7 I 2 7 

. J 1 I/ 11 19 12 19 
·. .. .1' I U::Q7 I 3 5 3 5 

.Z.Slt/l';J'::JI ! 2 14 2 i4 
. 1614 1 1 1 1 

.11615 4 4 4 4 
.. iJ~>: fhi h 5 1 5 I 1 

IQUU i66 4 
10. .Pul ,. 

24l/2/2 2 15 0 12 
. 0 12 

. 11. "" l• 
.. 1164 19 4 17 i 0 

... . i 

L74 4 16 . 2 f 16 
4 . . 16 2 I .. 5 

.•. 1 Cll"i/1 17 9 8 i ..... 16 

. . .. ·'- ·'. . 
12. 

· ..•... ··,· ..... · 10 4 16 3 0 
.. ' h 4 16 2 8 

·.·.: . / '8'85 4 16 1 10 
····.···<. ~ I 4 16 3 0 

·· •• 9(f0 i ' 16 1 o 
't5 ' 4 16 2 10 

16 4 16 4 6 
..• s f8 4 16 3 i 0 

Sl7 5 9 3 9 
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I. .. ;:,.~~3 

l 
·--. 

"":-, 5 8 5 6 --i . 
... _., •. :10,34 '. ' 6 4 4 16 

}06/ 16 
··-----. 

I> ....... 4 I 4 1 I 

I 
------1 

' ' t~, '•l-"Io 4 16 4 3 I IF .1568 4 16 
I 

2 8 
. ' 15H 4 16 3 i 16 

I I 
--·-·--------{ . Total ss 13 .................... ! 

Grand Total 1995 13 j 
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Annexure -R7 

LI$1'fl:f W¥ATE ARBA NI"Eli~!J:f,DAS FGRtiST ( TO BE SETTLED BY 

THt17J!REit SETTLEMENT &f'Fii:(;IZR/ ADM) 

! S•"•· ! N~me of · t{h,No.& Are!i! <!$ per j Private area 
l I villa.ae Reve.rtue Reoord Notified 
l. . Neb Sara! 458 (4-16). I 4-15 

.. 533/1 and 

I 
2-14 

i 
533/1 (2-14} 

I 
i -. 

. 

I ,2. . 

. ! 1 Total area :-7 Bigh 
j-10 Biswa 
I 

a 

~f-J ~-4~. 6'L:fl:o::.6 ..L( 4:_;-l:o::.6L) --t-1---_!;2::._:-8o'__ _ ____.!l 
1 ! Total area:-2. Bigha- 1 

3. · lilhati 

'4.-

':r\,:,sj 
:1-

i 

l 
i 
I . 

Mai(!Jaimgarhi 

I .. 
r-

I 
I Jonapur I 0 

l 
. I 

r 1 
' 

i 

i 08 Biswa 

[__ __ ~~16~8~1~(~1-~1~7)~-~-+'~~~1~-~17~~~ 
I Total iiU'ea:-
1 05 Bigha -01 Biswa 

~ 213Min(3-14) I 3-14 

,
1 ___ -=s---23~(1 ...... 2_-z_) __ +-', !-1 ~---1~:~----------__ ..; 
~ 548 (2-H) I i 2-11 

' total area :-19 
Bigha -07 Biswa 

29//13 MIN 0-2 

33//24/2 MIN 0-16 

-~-~~~~~---------~----------~ 42/16 MIN 0-12 

421/17 MIN 0-4 

45/3/2 MIN 2-13 

45//22 IVliN 0-7 I 
~--~~~~~--~------------ i 46//11 MIN 0·13 _, 

0-6 46//16 rvJIN 
~----,4-=-6{-:-:/1""'8_t_VJI-N------~----0--1- ·----~ 

I 

19 MIN 0-8 ·: 

46//20 MIN 0" 18 

r---~~~-~------21 MIN 0-5 
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I 
221"UN 0-7 

23MIN 0-1 
l 
,_ 47//6/1 MIN i 0-11 

l 
---·······---~ 

69//7 4·16 ' I ' 
l ·r- ----~-----·-c j > 82/1 MIN ' 0-4 ' ; 

i 
10 MIN 0-4 

I 
i 120//1 MIN 0-14 I 

I 
., 120/2 MIN 0-11 

I 82/1 MIN 0-4 I 

! ' ' l l 
l I 

45//21 MIN 0-7 'l I .. 
i 

I 108/4 3·19 
---.. ·------~ 

I 108/5 3-6 I 
' 

108/7 5-0 I 

i 47/12 5-16 
I 
!-

Total Area : 33-05 

6. Dera lYI a ndi 142/3/1 Min 
------1 

2·8 ' 
----------

' ·.· 27/14 4-
___________ ....... 

- .. 
27/15 4-12 

27/16/1 2-0 
i i 

---------
47/16/2 2-16 

I ·-· 
\ 27/17 4-16 

-1 

j I 27/24 . 4-16 "1 
I 

I I 
.. l ! . 

27/25 0-16 
~-

l 44/20 min 2·17 

I 47/10 Min 0-12 

i 
1- 47/10 Min 3-8 

i f 

47/iO Min 
---~--------' 

0-16 

! 

I 
90/14/1 1-1 I : 

I 

-\ ! 102/25/1 2-1 Status Quo { j I 
I 

___1______ ______ 
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~--cvl.~~ 

1 
I I 
i _I l . t 

l ! . ·I 
.. I i 

1.·. I 

I 

·I 

j: i 
! 

! l . 
i 
I i 
l ' 

119/18/2 
t l 

c--~------,~-~-.r-----------·------····-J 
119/23/1 I 0-15 · 

i ---· 
119/24 4-16 

18/15/2 2-2 
c--~~~--~-~--+- --------··-' 

44/20 Mln 1 2-14 
I . 
-t---------------1 

L.-c..---------:--:;1;--15--::-::/3-:- ---+i ___ · _ _:1 ____ · 
1 183/23 4-16 

168/1/1 
,______--------+-------------· 
i 
~ 

157/12 4-16 
---- j 

1 Total area:-174-05 1 

: Bigha- Biswa 1 
I I 

I I Rajokari • 7. 

l 
j 

f--::::---~+=-----:-::----:---+---~1. 2::-:2:--:4-;(-:-4--:-16=)----+-1 --------; 
L.~-c---c---:-:--· (2-16) ___ _ ! 

I ! 
I I 
l j 

l 
I 

l l 
I l ! . 

r 
I 
j 

I 

I 1234/1(4-16) I (4-16) 

' b----------c---c-----:'"'----t----------l I 1234/4(4-t6) I C4-16) : 

r 1234/s (4-16) 1 

r-----~1,--23=--4;--/6:-:(:---"4-;--16=)·---+--(:c:--4--1-6-:)-, -
I 
I 

( 4-16) 

~--l--:-23_4...,.j7cc-:(--:--4--1=6)-_ __' t----
1 

-----------
(4-16) 

I I 
I 

I 
I I 
1 I I 

1568 (4-10) (5-2) 

1812/1 (1·16) (1-16) 

1990 (4-8) 
I ------.. --, 

(4-8) 

I 
I 
I 

I 
I ' I 
1 . l 

1996 (3-8) (2-1) 

1997 (2·8) 
I 

~------- ------------
! (2-8) 

' I 

I 
--~--'--------------- ' --------·-············----------------__; 
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•· (r'l ---~~-. -----.,-,~-L~::-20::-:5:::::7,.-;( 4-.-. --=-1c:::6),----~T-o-ta_l_a_r_~-:--:1-_:-) 7--13--, 

1 ; I Bigha-Biswa 
r----------1 

I

I Rangpurl 1012/2 (3-8) ( 3-8) 
1498 (3-15) 

I 
i. 
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ANNEXURE- R8 

1 $1~~. !~Name of I Khasra No.s · j . · , j village . i 

, 1. i Tughlakabad !2259/1509, 2260/1509, 2254/1509, 
I i II' 2289/1545, 2292/1545, 2315/1597, 

I. I , 2327/1614, 2344/1617 to 2356/1617, 
1 · 2384/1621, 2379/1623, 

! I 2409/i625to2440/1625, 
' 2457/1764/1625, 2458/1767/1625, 

I 
j . 

1 

I 
I 
: 

!: '2.·.697/.2438/1625, 2699/2.440/1625, 
I 2700/2440/1625, 2701/2446/1625, 

i 12702/2446/1625, 2703/2446/1625, 
! · I 2703/2446/1625, 4070fi2424/1625, 
I 1407()/2442/16251 1796/1628, 
, 1 2459/1767/1628, 270412456/1628, 

' / 1270512456/1628, 
j jr 2705/2456/1763/1628, 

i.

·.'· 2706/1765/1628, 2706/2456/1628, 
. r 2707/1765/1628.1 · 

141P8/27Q4/2.456/1628, I 

~ .. ··'· __ •·.. ' 41b9/2704/2456/1628, . 
1 '1411 .. 0./2704/2456/1628., 

41.11/2704/2456/1628, 
1 4112/2704/2456/1628, 
j4l13/2704/2456/1628, 

I 
1 4114/2704/2456/1628, 
/2460/1768/1631, 2462/1768/1631, 
J 2712/1461/1631, 4055/2713/1631, 
! 4056/2713/1631, 4057/2713/1631, 

i I 
I 

'I 
I 

2465/1637/ 2470/1637!1637, 
2704/2471/1637, 3070/2469/1637, 
4106/2715/1637, 

'4!06/2715/2414/1637/ 
I 4107/2715/1637, 
14107/2715/2414/1637, 1771/1639, 
, 2491/1644, 2956/25tz;pn;1647, 
I 2537/1675, 2538/1675, 2538/1676, 

~ --·i 
:Excess 1 
I Area . 
l notified i 
1--~--, , 294-10 I 

1 Bighas-
i Biswa 

r. .. _ . . 1~ 4b9s/167s, 2541/.1679, 4058/2676, 
f I . . 4059/2647 
lr.,l· 2.-.~i:l";;;;·P'::-:-ul;:-:p-:-:e~hi;::-a--::;dp-u~. r--tJ-::23-';;15:;.::(;.;_0:.;;-5::;..)'-----~-------!l 0-05 _ ___,._; 

I . 
I r I ! Bighas-

... j l ! Biswa 

•HF-----.ta;;;:a::;o::;k:::::a:;;ri•~4\713;::0;;:;-S-;:(0;;:-:-7::;;-)--:, 1;-;4:::-96::-(;:-;::0-"'::2:--),"t=-s6:-::-scc::(0--1-.,-2.)::--,· --15--oo----·l 
11726 ([}-2"\. 1856 (0-11.1990 (0-Bl. I Biahas; i 
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1s-6& 

Armexure-R9 

r-· .. village I Boundary wall i Pilla.. I GOO::Co- -1 
1 In .Meters _ -+-----+-l-=

4
o-'-'
3
rd
2
=in. ates ·~---rA~y~a~N~a-ga-r----~~~22~0~0~m=t~~~.~ !289 

I (Remi;lining area is I I i 

r } 

Hhatti;lrpur 

' ' I I , I 

j 

l""bSoral 

I Sahoorpur 

' 1 

1 Rajpur Khurd 

I Deofi 

I surrounded. by I 
I Forest on all sides, i 1 
I henCE} boundal)! is I ' 

-I ~~~~~~~;h~- l 8~ 248 
1 Bfswa Of area is i 

I
' a.tready under I 
~undary ~all a_nd I 

1 In possessJon w1th r 
·Forest 
Department 

~00 meters o.f 
t:loundal)! wail & 
1500 meters 

1 fencing. 

13024- 08 .Bigha-
1 Biswa of area is 
I already under 
1 bounOaiY wan and 
1 in possession with 
Forest 
Department 

1 1qo 
I 

188 

I N.A. (land allotted !' 132 
i to Govt. Dept.) 
I 4981 Bigha of 
I area is already 
j t,.~nder boundary 
, wall, and in 
i possession of 

I 203 

I 
i 

1439 
i 

! 472 

Forest De t. 
l-:±:~-++Aso7. ·--c-la--------+3'='6=-'o===o"'"'m'-'t:::-"rs:.t:.::::n_. e-w-· ---cit-:8~-1-::0--'----r49-6 -----l 

1 b. o ... undary wall. . -,
1 l I, 

1

8062.-12 Bigha .of 
. the area is already 1 

j ~~~e!n~oundary I 
f possession of 
i Forest 
I 

1 Department. 
I 
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~~'-c-r---~--~,--~-------,-------.,---~-······-···~, 

't-'"'8,.._,_. ·~ , .... _ .. · .. _,.·48h:.:,;.· ·1:;;;.at.;:..i -----'~t2=0:..:0""0'""m::..ct::..:rs=, ~--+=H"". 5=3---+=1 2=6=3-=-0 ___ j 
. i'9 Maidang~rhi : 3476- DO Bigha- 106 i 1021 

1 . Btswa of area is 
i . already tmder 

. ·• ·.·. .. boundary waiL 1 i . h-:r-----;b-:-;-:-:--:-----1~==.1.-=::::.:..-r:--::-------·r-;-;:36 .. 6_ ----... ".1' lll.O l $aidlllajab Nil 16 1 .;)c .. . 

i 11 satbari 98f:l - 12 8igha- o : 329 I 
Biswa tJf area is 1 

'.··· already under 
I : i botmdary wall and 

1n possession with 
PO rest 
Department. I 

r-=~~r-::------Tc-:=:----·--+::-.=~---rl ·······---i 
c -;,~-:· ._.l~lU:Aa ur , 1796 247 1 733 · 

Dera Mandl '8850 ..-12 Bigha- 1250 : 1412 
Biswa of area is I 

H · Tu!ithiakabad 

: .already under 
! 

j boundary wall 

I 376(}-10 Bigha- ~,, 2-.-81--~~.· 899-
Biswa Area already , 
uhder boundary 

II '·' i wa ! ' ; 
' ~·5• .··. 

t6 

118 
119 

i 

I 
' 

PIJIPehladpur 
Raiokari . 

Rangpun 
Ghitorni 
Mahipalpur 

'fetal 

Nil 11~5 I 628 ! 
Nil f 212 1127 

' I 
Nrl 1 211 1807 

---··-----""" -----

800 mtrs. jS7 , 63 
NA. (land allotted·-+,~N-.A,-.-.::(1-an-d~.c-c, 4"=3--~ 
to Govt. Dept.) i allotted to 

I Govt. 
! Dept.) 

t 11196 1 3794 
M~ers 1 

Boundar i 
y Willi, ' 

ii. 1500 
Meters 
fenciog, 

112573 
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T RlO 
ENGROACHMI!!Nl IN THE FOREST AREA OF AAVA 

! N.AGAR I 
I 

I I ~ ~ 
;; ~ 1- .! I Ill .Ill .... 

~ 'i1 Ill 0. -'\Z 1i: 
.· .. 'S••NIO $!~B§ eicfl!ll :::s m n; 

• Ill .Q 
I J ""'!!!.""" ·_ '~' ', ~' 'iS z: ti E ..... Ill ·-...... m. C IIIII! till ·:a Ill 

I .·.··· .· .. ~ "'( y w.t:<t. 
. . .. 

. ' Unauthorized 
I :1: . 777 4-l!J 0-16 0-16 

colony 

2 T/9 2-19 2-19 1-13 
Unauthorized 

t 
. colotw 

I 3 781 2,.16 . 2-16. I 2-16 1 Unauthorized 
colonv 

. i . 4 782 6-8 6-8 1-19 Una utlhorized I colony 

... · 
.. · . . .... 

·.·' 5 -sos 4-.16 4-16 Q-:1:9 !Unauthorized I 
' .•. ;colonv · 

• 

. . 

6 M:s· 4-:1:6 4-16 !Unauthorized I 
• 

.·. ·I ' 0-12 
cotonv -i 

I 
.. . Unauthorized . z 848 4.16 4-16 0-14 

-, '-' : colorw 

• 
8 879 4-16 4-16 0-13 

Unauthorized 
.. colonv 

9 886 4-16 4-16 0•08 
Unauthorized 

I colonv 

10 919 4-16 4-16 0-08 Unauthorized l colonv 
11 

..•... ;. :l? 204 4-16 4·12 4-12 
Unapthorized 

• 
13 colony 

:• 

I 
14 206 412 1. 4·12 4-12 Unauthorized 

I . colony 

15 207 2-14 2-14 2-14 . UnauthoriZed 
I ·' 'co!onv 

..... •·· 

:. 1.6 1354 4-113 4·16 0-08 Una.uthorized l 

•• } ,i~· 
colony 

!:l~$$ 4-16 4·16 1-!}2 Peer Mazar 

' 
.. i,. :l:lf <1S59 4-!6 4-16 1-16 Pe~r Mazar 

I·· 1~ I 1360 ··. 4-;t6 1-16 0~14 Unauthorized 
j .: ... · .. .· .. colonv 

; 1, • .. . . ;_., ' 
. •.· . 2~ . 4-16 Unauthorized . . .. ·,· .. ~ 4·16 1·'07 

. . ... colony 

I 
21 1362 4~1!5 4-16 0-08 Unal.iithorized 

I 
ICO!OiW 

! 22 1365 4"1.6 1-6 G-07 Unauthorized 
colony i 

23 l366 4~16 1-16 1-00 Unauthorized : 

I 
.. . colony . 

7A; i":!C-7 A.it=: unauthorized l ;.c. Lf1Lt 
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· .. 
36 1413 4-161 

i 
I 
I 
i 

Urta~thorlzed \ 
colonv 
UnaUthorized 
c:oJonv 
Unauthorized 
colcmv 
Unauthorized 
colonv 
Unauthorized l 
cokmv I 
Um>¥thorized 1 

colorw 1 

Unauthorized ' 
co!onv 
unauthorized 
colonv ! 
Unauthorized j 

colonv : 
Unauthorized 1 

colonv I 
Unauthorized 
colonv 
Unauthorized 
colonv 

Unapthorized 
co!onv 
Unauthorized 

' 
colonv I 

I··U···· .n .... ·.a .. uthorized l 
colonv 
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·r·~ , . R10 

I
. ~~ACHMENT IN THE FORI$.ST AREA OF AAVA 

. NAGAR 

4-16 i 

48 1427 4·16 

SQ 1438 4-16 
[', ·.·.· ... 

51 1440 ,4-16 
,·. I .. --

52 1444 1-14 

53, ' 1949 4•16 

I 

54' 1954 I 4-16 
. 

• ··-··-·.· ... 5~1 1955 4-16 ... · .. :· ... 

. . . 1.. . '~-- ;•; . . 
. 58 . 1961 3-.5 
. . ' 

1 59 1978 4-16 

. ·.. 6Q !1979 4·16 
·.· .· . 

.•. •...•..•..•. 6f !~1 4·16 

.·····•·· ·total 

2·8 

1-0 

2.-6 

1-6 

1·6 

4-16 

1-14 

2-10 

' 

1·0 

1·0 

HO 

1-10 

3~5 

4-lE} 

4-16 

4-16 

4-16 

2-04. Unauthorized 
colonv · 
unauthorized 0-05 
colonv 

4-16 Unauthorized 
colonv 

4-16 Unauthorized 
colonv 

0-14 Unauthorized 
- colonv 

2-00 Unauthorized 
colonv 

1-04 
· 

1
unauthorized 
,colonv 

0-06 Unauthorized 
coloMv 

! Unauthorized 0-03 
colonv 

0-06 Unauthorized 
co!onv 

' 0-16 Unauthorized 
colonv 

1-04 Unauthorized 
colonv 

0·05 
unauthorized 
colonv 

H.6 E~uthorized 
onv 

2-05 Unauthorized 
colorw 

1-09 Una~thorized 
. colonv 

0·14 Unauthorized 
colonv 

172-00 

'-
I ( 

( 

( 
(' 

! 

I 
I 
I 
' ' 

.I 

' 

i 

1180



4-16 

IIIIENT AS 
PERSlTE 

1181
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f 9 

R1.1 

UNAUTHORIZED 
NY 

4·16 

5-8 5·8 

4·16 
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MENT AS 
PER SITE 

Rll 
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IU2 
EiN~fiOACHMENT IN THE FOREST AREA OF NEB SARAI 

Area of 
the 

·Khasra Consolid Encroach 
o~ cNo. Area ated ment Area 

Remark 

forest 

4-16. 
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R12 
! st~HMENT I.N THE FORI:!ST AREA Of NEB SARAI 

Khasra 
Area 

Area 
the 

Consotid 
a~ed 

forest 

Encroach 
mentAJea 

Remark 
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R12 
ERQR.QAt:HMENT IN THE FOREST AREA Of NEB SARAI 

Area of 
the 

Khasra ConsoJid Encroach 
.Area ated ment Area 

forest 

Remark 
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R12 
. <jl~~~~~~~-JI(ZHM£NT IN. THE FOREST AREA Of. NEB SARAI 

Area of 
the 

~~~~~~~i$1lilH Khasra Consolid Ellcroach 
Area ated l.m«ant Area 

forest 

1'·08 

Remark 
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R12 
ENC~Q~CHMENT IN THE FOREST AREA Of NEB SARAI 

ArE!a of 
the 

·· W•itl;~!-i$r<~ J Khasra consolid Encroach 
Area ated ment Area 

forest 

Remark 
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f£ DO 

R13 
< ""<'cl'', •• ,ft<~HI\IIENIT IN JHE: FO.REST AREAO.F S.AHOORPUR 

REMARK 

0-10 

9-1 

1-4 14 

28-14 18-14 

Farm house 
1-0 encroachment 

0-14 0-14 

Raj vidya 
Kendra 

Raj vidya 
Kendra 
encroachment 

Raj. vidya 
Kendra 
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16-13 

1-0 

Kendra 

Farm house 
encroachment 

Farm house 

encroachment 

Farm house 
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.• ., 

• R14 

·.· .. ············• ·. ~ft¢ft.ACHM1i!NT I:N THE fOREST AREA OF DEVU 

. . .• .. 
.l 20 

20 

21 

2.5 

38 

38 

? . 40 

.·: c 

··1.9 . • 41 

·. • c c c 

·.· tt ... 

!14 

115 

41 

41 

41 

41 

41 

41 

• < 

j1'6 . . 41 
.··. t ': • . . . . !• .··. 

.. ··· r·._' 
•• 1:1'7.•.· 
.··. '"' F 41 

22 

23/1 

25/2 

22/1 

3/1 

8/2 

21 

26 

9 

10 

11 

16 

17 

20/1 

21/2 

24 

25 

3-00 

0-19 

1-10 

3-13 

10-10 

! 3-05 

6-0S. 

6-06 

4-f1f1 

S-10 
. 

2-02 

0-!3 

6-00 

4-17 

4·06 
UNAUTHORIZED 

COLONY 

UNAUTHORIZED 
13-00 COLONY 
! 

0-19 

1·10 

3-13 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
. 1-19 COLONY 

4-18 
UNAUTHORIZED 

COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
3-05 COLONY 

UNAUTHORIZED 
16-!16 COLONY 

UNAUTHORIZED 
2-02 COLONY 

UNAUTHORIZED 
0-13 COLONY 

. 

UNAUTHORIZED 
6-00 COLONY 

UNAUTHORIZED 
4-1 7 COLONY 
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. 

42 

.·~ ·~~····· < .•. 42 ... 
. ;...... . ·. 

. 1?4 . .· 42 
· .. 

[23 42. 

42 

42 

42. 

7/l UNAUTHORIZED 
Hl3 HB COLONY 

10/2 UNAUTHORIZED 
0-07 0-07 COLONY 

11/1 

14 

15 
I 

H~/1 

17 

20 

2-13 

4-05 

4-15 

5-00 

2-13 

4-05 

' 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
4-16 COLONY ' 

UNAUTHORIZED 
2-04 COLONY 

UNAUTHORIZED 
4-.1 <; COLONY 

UNAUTHORIZED 
s~oo rnl_ONY 

.· ..,. UNAUTHORIZED 
ho ·A."> l:.l . Lit:; A · 

.• ~t~~ .. ·•~.~--~~~~------~~~~--~~~.1~6~--~CO~L~O~NY~~ 
22/l UNAUTHORIZED I 

JJg,q ·.·• · 42 2-04 2-04 COLONY 1 
ur?~ .. +.·~~~~~~~~~+----~ ~~--~~~--~. 
t.~ • 42 . 25/2 2-16 :H6 UNA~~g:~ZED 

jc~~····+ .... ~~~43~··------6~--2~~-n~n·~--~<;~ ... n~o __ u_NA~·~~~~~~:~~-ZE~D~ 
7/1 UNAUTHORIZED 

. [~2 43 3-00 3-00 , COLONY 

; .. f;~3 ... · 
r~ff 

I 
15/1 UNAUTHORIZED 

43 4-06 4-06 COLONY 

43 
16/1 

43 
21/2 

43 
24./2 

23/2 

1-15 

1-d 

2-12 

1-15 

1-12 

2-12 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 

1193



' 
•' 

2'5/2 UNAUTHORIZED 
J8 43 0~09 .. 0~09 COLONY 

. 

11/1 UNAUTHORIZED 
. 39 44 2-10 2.-10 COLONY 

'" .. 

12 UNAUTHORIZED 
40 44 4-16 4-16 COl-ONY .. 

I . - 19' UNAUTHORIZED 
41 44 3-16 3-16 cOLONY .. 

22 UNAUTHORIZED 
42 i 44 3-07 3-07 COLONY .. 

2.3/1 UNAUTHORIZE:D 
43 44. 1-12 1-12 ·coLONY 

. ' < ~ " 

24/2 l)NAI)THORIZED 
44 44 1-04 1-04 COLONY 
.. · .,, " 

- "'l""' . - - 23 UNAVTHORIZED 
45 45 1-02 1-02 COLONY 
: 

27 I 

46 45 10-04 1u~o4 TEMPLE 
. '"" .. 

4/'1. UNAUTHORIZED 
47 46 4-13 4-13 COLONY 

' . . . 
. 6}2 UNAUTHORIZED 

413 46 1-00 1-00 COLONY . . 
• 

7 UNAUTHORIZED 
49 . 46 4-00 4·00 I ' COLONY 

"'' ' .. 1 

UNAUTHORIZED 
50 46 15 7-04 4-16 COLONY 

16 UNAUTHORIZED 
51 - 46 - - /-04 4-16 COLONY .. 

17 UNAUTHORIZED 
52 46 2-0ES 2-013 COLONY 

.. , 

24/2 UNAUTHORIZED 
53 46 2-00 2·00 COLONY . 

25 UNAUTHORIZED 
54 46 4-16 4-16 COLONY 

5/1 
I UNAUTHORIZED 
I 

55 49 z~oo 0-QJ COLONY .. . .. 
[' ' 

6/2 UNAUTHORIZED 
56 49 1-15 0-16 COLONY 

., ,,,, 

2 UNAUTHORIZED 
57 56 4-16 0-05 COLONY 

1194



~'-" I 

3 UNAUTHORIZED 

58 5Q 4·16 4~06 COLONY 
' ' '' 

18/4 UNAUTHORIZED 
59 56 ~00 1-04 COLONY 

21/'2. UNAUTHORIZED 
~p 56 ! 4·04 1"00 COLONY 

'' 

3 UNAUTHORIZED 
61 58 5-09 5-09 COLONY 

8 UNAUTHORIZEO 
~2 58 6-09 I COLONY ScOO 

13 UNAUTHORIZEO 
63 ' 58 ' 5-06 1-10 COLONY 

' '' " " 

I 14 UNAUTHORIZED 
64 ;iS 3-B 1-1() COLONY 

',' ' ' ' 

' 15 UNAUTHORIZED 
65 5$ 4-12 Q-12 COLONY 

18 UNAUTHORIZED 
66 S$ 4-16 0-12 COLONY 

' 

23 UNAUTHORIZ!:D 
67 .·. ss 4-16 0-05 COLONY 

' 

1 l)NAUTHORIZED 
6& 59 4·12 4-12 COLONY 

7 UNA!,JTHORIZED 
69 59 3-02 3-02 COLONY 

' 

8 UNAI,JTHORIZED 
70 59 4-16 4-16 COLONY 

' . . 
9 ~-16 

UNAUTHORIZED 
71 59 4-16 COLONY 

10 UNAUTHORIZED 
n j 59 4-12 4-12 COLONY 

11 UNAUTHORIZED 
n 59 l 4-16 z-oo COLONY 
.· .. -

12 l)NAUTHORIZED 
74 59 4-16 4-16 COLONY 

- 1-· - - -
13 UNAUTHORIZED 

75 59 4-16 4-16 COLONY - " 

. 

14 UNAUTHORIZED 
76 59 5-01 5-01 COLONY 

11 UNAUTHORIZED 
77 59 4·16 1-14 COLONY 

' ' 
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16 f)t 
r~ 

UNAUTHORIZED 18 
78 59 4-16 4;16 COLONY 

I ~ "' 

- - UNAUTHORIZED 19 
79 59 4-16 4-16 COLONY 

~ 

20 UNAUTHORIZED 
lao 59 4,.16 3-06 COLONY 

21 I.)NAUTHORIZEO 
e1 59 4-16 3~00 COLONY 

' ~-" ~ ')"' ' 

22 UNAUTHORIZED 
~2 59 '4-16 4-16 COl-ONY 

' , ,, 
--· - - - 23 UNAUTHORIZED 
8~ 59 4-16 4-16 COLONY 

24 UNAUTHORIZED 
84 59 4-Hi 1-16 COLONY 

I 

1/2, l)NAl)THOR!ZED 
85 60 3-07 3-07 COLONY , 

' 

UNAUTHORIZED 2{1 
86 60 4~07 1,.10 COLONY 

·~ 

4 UNAUTHORIZED 
1)7 60 4-16 Q-02 COLONY ,, 

s , UNAUTHORIZED 
I 

88 60 4-16 3-12 COLONY 

6 UNAUTHORIZED 
89 - 60 - . 4-16 0-02 'COLONY 

' ~ 
,, 

9 UNAUTHORIZED 
90 60 4-16 0-02 COLONY 

10/1 UNAUTHORIZED 
91 60 l 2-01 2-01 COLONY 

",-, ; "' 

l0/3 UNAUTHORIZED 
92 60 1-07 1·07 COLONY 

" 

'12 UNAUTHORIZED 
93 60 5-14 1-12 COLONY 

, 

19 UNAUTHORIZED 
94 QO 4-12, 0-10 COLONY 

20{1 UNAUTHORIZED 
95 60 4-04 1-04 cOLONY 

' ' 

1/1 UNAUTHORIZED 
96 6l. 0-12. 0,12 COLONY 

4 UNAUTHORIZED 
97' 61 4-16 4-16 COLONY 
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103 
r· 
104 

105 
"'f'• H 

10& 
. 

107 
f'" 

108 

109 

110 

111 

112 

113 
' 

114 
' 

116 

61 

61 

61 

63MIN 

64MIN 

. 
67 

l 

67 

'67 

q7 
.· 

67 

4-12. 

4-12 

4·16 
2·06 

4-0 

5-04 
19 

4-16 

23 

0-06· 
• 24MIN 

. 0~19. 
25MIN . 

~· 

96-08 

liS-04 

2-16 
2/2 

9/1 

2-0 
10/1 

4-16 

20/1 

1-02 
20/2 

2-04 
21/1 

2-11 
21/2 

4-12 

4-12 

4-16 
·2-0d 

1-10 

5-00 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZEO 
COLONY .. 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
·COLONY 

4-16 UNAUTHORIZED 
I COLONY 

0-06 UNAI,JTHORIZED 
COLONY 

0-19 UNAUTHORIZEO 
COLONY 

28-08 

~-04 

2-16 

·2-06 

UNAUTHORIZED 
<;OLONY . . 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

2-0 UNAUTHORIZED 
COLONY 

0-06 l)NAUTHORIZEO 
COLONY 

1-14 UNAUTHORIZED 

I COLONY 

'1"'02 UNAUTHORIZED 
COLONY 

2-04 UNAUTHORIZED 

COLONY 

1-06 UNAUTHORIZED 
COLONY 

' 
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118 
_ _ fiR· r•-- - -

119 

121 ... 

123 
I 

124. .. 

- 125 

127 

128 ... 

130 

131 

132 

134 

-:>s 1 .. ... 

137 

68 

68 

68 

68 

... 69 

69 

69 

69 

69 

6.9 

70 

7o 

701 

3/3 

6 

7 

10/2 

15/1 

15/2 

2 

6 

Hil 

14 

25/1 
.· 

• 

10/2 

4-02 

8-14 

2-08 

4-10 

1-12. 

1-00 

0-09 

4-16 

4-16 

4·16 

4-16 

4-13 

1-05 

1-08 

3-03 

r -c; o 2 

0-14 UNAUTHORIZED 
. . COLONY 

0-18 UNAUTHORIZED 
COLONY 

3-04 IJNAUTHORIZED 
COLONY 

2-08 UNAUTHORIZED 
COLONY 

4f10 UNAUTHORIZED 
COLONY 

3-04 UNAUTHORIZED 

CQLONY 

1-0 UNAUTHORIZED 
·COLONY 

1! QO UNAUTHORIZED 
COLONY 

Q-09 I,JNAUTHORIZED 

4-16 

0-07 

. 0-13 

COLONY 

UNAUTHORIZED 
COLONY 

"' '"" 

UNAUTHORIZ!;:D 
COLONY 

UNAUTHORIZED 
_ COLONY 

1-07 UNAUTHORIZED 

I 

4-13 
COLONY 

UNAUTHORIZED 
COLONY 

1·06 UNAUTHORIZED 
COLONY 

0-14 UNAUTHORIZED 
COLONY 

0-13 UNAUTHORIZED 
COLONY 

2-11 UNAUTHORIZED 
COLONY 

1-05 UNAUTHORIZED 
COLONY 

l-05 UNAUTHORIZED 
COLONY 
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. 

70 
11 

I 

' 

16/2 
7Q 

139 

20 
., 

10 

~40 
70 

21 

2 

1 

2 

3/1 

7/1 

75 
8 

14~ 
"' 76 

149 
5/2 

76 

l.SO 
6/2 

76 
14 

151 ' ., 
77 

152. 
5/2. 

r 

78 - -. 1 - -
153 

" 78 
154 

' ' 78 
9 

155 

12 
1 S.6 

i 
157 

19 

5-06 

1-17 

9-07. 

4-lQ 

4-12 .. 

4-16 

1-18 

0·16 

4-16 

1-12 

1-12. 

4-1$ 

l-08 

' 
0-07 

~-12 

:z-oa 

2-12 

4·00 

4-QO 

Q-08 

u NAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY. 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

UNAUTHORIZED 
COLONY 

. o~os UNAUTHORIZED 
COLONY 

0-15 UNAUTHORIZED 
COLONY 

0-Q9 UNAUTHORIZED 
COl-ONY 

1-00 UNAUTHORIZED 
. COLONY 

0-08 0-06 UNAUTHORIZED 

i COLONY 

4·08 ~-18 UNAUTHORIZI;:D 

4-16 

5-14 

COLONY 

(}.Q4 UNAUTHORIZED 
COLONY 

' 

4-14 UNAUTHORIZED 
COLONY 

. 

3-16 j.-00 UNAUTHORIZED I 
COLONY 

1-00 UNAUTHORIZED 
COLONY 
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Annexure- R15 

ENCROACHMENT lNTHE fOREST AREA OF A$0LA 
Area (A$ 

Area of the 
Area 

per Field Encroached 
I<Jlasra Book) CooSolidtit~d . 

No. 
forest rand. Remarks 

6igha B:tswa !3lgha 6iSW?l 
6igha Bisw~ 

. .-
02 02 Unauthorized. 

! 
149 2 2 2 2 colony 

' 01 02 Farm house 
221l 1 2 1 2 encroachment 

' 01 10 Ll nauthorized 
242 1 10 1 10 , colony 

01 14 ' u'm')uthorlzed 
483 1 14 1 14 colony 

I 01 14 Unauthorized I 507 t 14 1 . 14 colony .. 
! 05 16 unauthorized I 

51$ 5 16 5 16 1 colony 

! 03 i2 Unauthorized 
535 ;3 12. 3 12 colony 

o2 06 Farm house 
693 2 6 2 6 ' encroachment 

08 16 farm house 
733 8 16 8 16 encroachment 

01 Of farm house· 
7SO 1 1 1 1 encroachment 

02 18 farm house 
752 2 18 2 18 encroachment 

I 
02 13 fann howse 

835 2 13 2 13 encroachment 
0~ 07 farm house D· 

I I 

19 Prashant 
869- 1 • 7.. 1 7 Chowdary 

10 03 farm house 
89.6 10 3 10 3 encroachment 

Ol 13 In the farm 
902 1 13 1 13 house of 0-34 

. 

' 
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. I 
l ' 

/£!2-. 

J 
02 13 fami house 

903 - 2 -ll 2 13 encroachment 
01 19 farm house 

:1077 l. 19 1 19 encroachment 
01 14 farm house 

nu 1 14 1 14 encroachment 
06 07 farm house 

1141 .6 7 I 6 7 ' ' 

encroachment 
· .. I 06 02 farmhouse 

1157 6 2 6 2 encroachment 
' 13 11 Farm house 

1194 13 11 13 11 encroachment 

\ 

2t 19 Farm house ' 

encroachment 
1257 21 19 2.1 19 . 

01 01 Farm house 

' encroachment 
12.64 1 1 1 1 I 

OS 06 Farm house 
encroachment 

1272 5 6 5 6 . 
38 01 Farm house I 

I 
E)ncroachment 

' 1274 38 1 38 1 I 

17 06 Farm house 

1300 17 6 
encroachment 

17 6 
. ·. 

0$ 08 Farm house 
1309 6 •8 8 $ encroachment 

. 

I 01 19 
.. 
Farm house I 

- encroachment 
1312 1 1~ 1 19 

I 05 02 Farm house I 

1313 s 2 5 I .2 ' 
encroachment 

I 

.. 
25 18 Farm house 

1318 25 18 25 18 encroachment I 
' I 

1.356 1 15 1 15 . 01 07 Farm house .. 

.. ""' .. -..... -
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• l ',' ' ' ' 

encroachment 

02 i9 Farm house 

1362 3 e 3 8 ! 

encroachment 

OS 02 Farm house 
-,.... 

13'$7- -f encroachment 
2 5 2 

05 02 Farm house 

1392 5 2 5 2 ' encroachment 

()1 06 Farm house 

1404 1 6 1 I 6 I 
I encroachment 
I 

19 13 I Farm house 

1424 19 13 19 13 ' 
encroachment 

I 

2,2 15 Farm house 

1430 ' 22 15 22 15 I encroachment 

43 05 Farm ho'use 

1435 43 5 43 5 
encroachment 

02 01 Farm house 
- . . 

1443 2 1 2 1 ' encroachment 

I I 02 11 Farm house 
I 

1455 2 11 2 11 
encroachment 

I 

04 17 Farm ho!,lse 

1456 4 17 4 17 
I encro<;~thment 

05 10 Farm house 

1465 5 10 5 10 
encroachment 

.I_ 01 ,, 18 Farm house 

1470 1 18 1 18 I I 

encrcachment 
' I I (}1' 03 Farm house 

·1491 1 3 1 3 
encroachment 
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" 

08 06 Farm house 
encroachment 

" 

l~l3 ~ 6 ~ 6 
01' 15 " F~rm house 

1515 1 15 1 ' 15 1 encroachment 
" " 

" no 11 Farm house 
15$"5 0 11, 0 11 encroachment 

' 
02 04 Farm house 

encroachment 
1613 2 4 2 4 

' 04 13 Farm house 
I encroachment 

1618 4 13 4 13 
l 01 03 Farm house 

encroachment 
1619 1 3 1 3 I 

I I 01 00 Farmhouse . -
encroachment 

1622 1 0 1 0 
' " Qi 07 Farm house, . I 

l encroachment 
1625 4 s 4 3 

12 12 Farm house 

1928 12 12 l2 12 
encro<;lchment 

,, 
03 11 Farmhouse 

encroachment 
163t. 3 11 3 11 

~ 

02 i7 Farm house 
1669 2 17 2 17 encroachment ! 

I 
" ' " 06 16 Farm hOiJSe 

1671 6 16 6 16 
i 
encroachment 

I 50 16 Farm"house 
1677 232 12 232 

I 
12 encroachment I 

1753 110 15 110 I 15 04 11 Farm house 
' - ' "" 
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I 

1754 

17&1 

' 

l7Q3 l 
1 
-

It,; 5~ 

encroachment 

I 118 03 Farm house 
237 19 237 19 encroachment 

51 02 Farm house 
257 4 257 4 

' encroachment 

01 13 Farm house 
221 12 221 ' 12 ' encroachment 

' 

675-
oo TOTAL 

Bigha- I 

I . . Biswa ! -

*ErtcrQachment of ~69-00 Bigha- Biswas removed on 
14/03/201S. (Ust of khasra nos. listed in Annexure-27) 
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R16 
!i:NCROACHt-ii;NT IN THE .FO~ST AREA Of 8HAT~ . ' I 

Kh . Area as Encroachment I S. No. 
asra , per forest Remark 

No. list 
Area as per site 

- I 

1 511 10-05 10-05 Radha Swami Encroachment 
' 

' 2 517 2-13 2-13 Rad~a Swami Encroachment 
I 

,,. 
' 

3 51$ \H2 0-02 Radha Swami Encroachment 
. ' 

4 SiQ 1-04 1-04 Radha Swami Encroachment 

5 520 2-1.9 2-19 Raoha Swami Encro<;~chment 
' . qc..,_'m - - r--

q 52J (}-18 Q-1/3 Radha Swami Encroi;ichment 
' 

7 593 :t-03 9•03 Radha Swam1 Encroachment 
' . 

$ 595 1-02 1-02 Radha i Encroachment 

9 771 o-10 0-10 Harislok Ashram Encroachment 
I ' .. ,. 

10 775 1-04 0-10 Hanslok Ashram Encroachment 
11 1031 3·00 3~oo Sehni Farm Encroachment 

' Brahmwat1 & Group Benefit 
12 1111 1•07 1-07 Trust ,. 

a.ranrnwati & Group senef1t · 
13 1113 2-0S 2-05 Trust 
14 i302 16-l5 liS-15 Ferm House Enr::roachrnent 
15 1333 5-02 5-02 Farifri House Encroachment 

l ·16 f-376 :1:2•{3 12-13 Farm Hol.lse Encroachment 
17 1476 3:19 3-19 Farm House Encroachment 

l!;l 1555 o~o~ 
IUday Agarwal Farm 

0-09 !:ncroachment 

s.co6l 
Anand Videos, Asha Ch. & 

19 1604 5-06 Sagga Farm !:ncroachment 
T " 

20 1605/2 4-Q 4-0 Anand Videos Encroachment 
' " Khosla & Vandana Sfkka Farm 

21 17081 9-0l 4-17 Encro9chment 

n 1736 26-06 .26-06 Villaoe Abt;~di Encroachment 

23 17:?S 27-041 27-04 Villqge Al;ladi Encroachment . ,, . 

6-131 
. ! 

24 1740 6-13 Village AI;:Jadi Encroachment 
,, ' 'i' 

' 
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ENCROACI-IMENT IN THE. FOREST AREA OF BHATI I 

Khasra 
Are;;s as 

Encroachment 
$. NQ •. per Forest Remark 

No. list 
Area as per site 

I 

25 175$ 1-04 1-04 VlH<~ge Aba\li Encroachm<;nt I 
26 1764 2"07 2-07 Vill<?,ge Abadi Encroachment 

' 

I 27 1771 t-03 Vlll<;J.g~ Abadi Encroachment 
I 

2& 1772 0-18 .0-18 Villaqe Abaoi Encroachment 
' 

2.9 1774 2-14 .2-i4 ViiJaoe Abadi Encroachment 
. 

3{) 1771;i 1-14 1-14 Vlllaoe Al;ladl Encroachment 
' 

31 17~2 0-18 0-1$ Village Abadi Encroachment ... 

32 - _1790 5-08 5"08 VillciQe Abadi Encroachment .. 

33 1793 2-03 2·03 Village Abadi Encroachment 
. ' 

34 1805 1-12 1-12 ViUatle i Encroachment 
3.5 ·1s2s ],17 4-13 F;;mr!iri(J ndarv .. 
36 1840 1-1Q 1-10 Village Abadi f;:ncroachment ' 

37 H!65 102-09 47-05 ~ Abadi Encroachment 

-3e--- - 1-$68 +,...- 8-17 8-14 Village Abad! Encroachment 

39 1873 15-07 4-04 Villaqe Abadi Encroachment 

40 1874 7-09. 0-05 VillFJQe Aoaoi Encroachment 
41 1910 :)OO~QO lS·O SarWavcolorw · 

. 

42. 1911 267-1$ ' 6(F00 Sanjay ·Colony 
43 1912 216-12 216-l!pTi Cq onv 44 

,,. 

191.3 159-17 lOZ-10 . Co ony 
45~· 1"< 14 .. 300-00 27- av Coonv 

L 

46 1 15 300-00 · 230-00 Sanl~lv .... o onv 
47 1916 300 .. 00 .22-0Q Barii~Y '-O onv 
48 

Q~;;~! l 
.. 

30<H10 32-0QjSRln~ y Colony .· 
49 0-1S: 0-18 · ousE,! Encroachment 
SO' 1 3·10 3-10 Farm~Encroachment 
51 .. 12 .. 3·05 3-05 F~rm f;ncroachment 
52 1605/21 4-00 4-0() Farm House Ericroechmerit - - - - ·.· . ' 

l 
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R16 
ENCROACHMENT IN THE FOREST AREA OF 8HATI 

Khasra 
S. No. N o. 

Area as 
per Forest 

list 

265 

55 
56 289 Mln o-:ts 
57 31P: 4-17 

32.8 Mln 7-9 

3(57 0-12. 

Encroachment 
Area as per sit~ 

I 

Remark 

Dishyama Foundation 
02-AWQ Encro(ilchment 

FarTn House encroachment 
O-il Farm Hovse Encroacnrnent 
0-15 Abadi Encroachment. 

· Farm House Encroachment 
0-11 Ab'adlEncroachment 
0-12 AQadi encroachment 

61·· · .. •· (1-16 Abadi Encroachment 

373:1..1-5 
374 3-1 

I 65 375 3-16 

66 377 2-1 

67 378 Min 18.-7 

68 4{)2 0-6 

69. 403 1-0 

70 404 {).16 

71 405 0-3 
72 427 Mln 6-15 

73 459 Min 2-19 

75 467 1-0 
76 468 0-1.2 

78 ' 499 1-2 

79 .52.6 Min 16-15 

60 527 S...lL. 

0-10 
1h5 

2-1 

0-6 

!H6 

0-3 
6-15 

2.-:1,9 

1-0 
o-i2 

16-15 

7,-7 

Abaol encroachment 
Ro$e Mloos Encroachment 
· Fanm House Encroad1ment 
MangafSan9at Farm House 
Encroachment 
Mangat Sangat Farm House 
Encroachment 
[Man9afSangat Fi:!rm House 
Encroachment 
Mal'lgat Sangat Farm House 
En~roachment 

1 Mang~rsangat Farm House 
l:ncroachment 
Mangat SangatFarm House 
Em;roachment 

1 Mangat ::;;;mgat Farm House 
Encroachment 
Farm House Encroachment 

Radha ~wami Encroachment 

Radha swami & Others Ench. 
Farm Ho1,1se Encroachment 
Farm House Encroachment 

Raoha swami Encroachment 
Farm House Encroachment 

Radha swami Encroachment 

Radha swami Encroachment 

Radha swami Encroachment 
I -
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R16 

ENCROACHMENT IN THE FOREST AREA Of BHA TI 

Area as .. 

/6/f 

Khasta 
S. No. N. . o. 

er F. test En<:roachme?t 
P . li! Area as per s1te 

Remark 

-
82 745 8-0 5-10 R<;Jdila swami l;ncroachment 

747 10-1 lt=arm House Encroachment 
84 761 Min !J-19 iH9 F<;~fm House Encroachment· · 

85 2-0 Radha swami Encroachment 

93.1 Min .10-0 HH) R:qdha swami Encroachment 
87 2-8 Farm HOI,Ist;: Encroachment 

2-3. Fi';lrn House ;::ncroachment 
89 1582 3-3 . Farn House Encroachment 

Encro<;~Qhment of .14$-fH)Q Bigha - Biswas removed on 2$/08/2018 and 
25/09 I 2018. {List of khasra nos. listed in Annexure-27) 
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R17 

ENCRQACHMENT IN THE FOREST AREA OF MAIDANGARHI 

Khast'a >NQ. KHASAA CONSOI.!D ENCRO ~·STATUS AS PER 
AREA ATED ACHME SITE 

FOReST NT 
- - - AREA 

. 
15 8-7 8-7 S-07 AI!!AO! 

ENCROACHMENT 
. 

• 

~0 6-1 2~04 ABAOI 
.-

&-1 
ENCROACHMENT 

97 \}-ljl 0-9 0-09 A~AOI 
I 

I 
I ENCROACHMENT 

125 3-1 ~-1 2-17 AaAOI 
! ENCROACHMENT 

I! 

423 3-5 3-6 3-06 FAI'<.MHOUSE 
ENCROACHMENT 

518 2-11 2-11 2-11 FARMHOUSE 
ENCROACHMENT 

522 9-7 .9-7 1-09 FARMHOUSE 
ENCROACHMENT 

1529 s-1s 5-15 0-14 GUMMAT TEMPLE 
I . 

553 11-15 11-15 1-00 AMDI 

I 
. EN<;ROACHMENT 

I ·. 

sss ~ 7-3 7-3 7-03 A8ADI 
ENCROACHMENT 

555 ' 0-9 Q-9 0-09 AMOI I 

I I ENCROACHMENT 

56(,} 0-18 o-18 0-18 ABA01 
ENCROACHMENT 

>:",.'-;;-
' .981/562Min ' 

t:h16 O•Hi 0-16 ASADI 

-- - - -- ENCROACHMENT 

982/56ZV 0·6 0-6 0-06 AaAOI 
.. 

ENCROACHMENT 
. 
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' 

-. 

566/1 6~5 
. ' 

!)c05 Ai3ADI 
.. 

0·5 
ENCROACHMENT 

' ' -

sn 254-5 126•5 2'0-0 ABAOI 
ENCROACHMENT . -

saz 20-16 2{)·16 3-17 FARM HOUSE 
I;NCHROACHMENT 

' 

1005/5~~/2.' 11-14 11-14 3-05 FARM HOUSE 
ENCHROACHMENT 

599 35-4 35-4 9-00 FARM HOU?E 

t 
ENCHROACHMENT 

I 

610 16-0 16-0 7-12. FARM HOUSE 
. - - --~ ENCHROACHMENT 

.. 

624 57-17 57-17 1·06 .FARM 
.. 

HOUSE 
ENCHROACHMENT 

I 
I 

630 55-7 55-7 '1-04 FARM 'HOUSE 
ENCHROACHMENT 

I 

Total I 79-03 
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ENCROACHMENT IN THE FOREST AREA OFSAIQULAJAB 

SN Khasr~ AREA . Are<:~ Qf I ENCRAOCH REMA.RKS 
Q, No. AS the. MNET AS 

PER Coosolidatl . PER SITe 
FIELD edforest 

' .. UNALtrH(JRlZED 
1 200/2 1-0 1-0 ' 1·0 COLONY 

VNAUTHORlZED 
4 ~OZMln 0-4 ·0~4 0-4 COLONY 

i UNAUTHORIZED 
3 209. 19-0 19-0 5-11 c l.QNY 

u , HORIZED 
4 221 110-3 110-3 9-04 COLONY 

' UNAUTHORIZED 
5 .223 18-5 28-5 0-17 COLONY 

ONAUTHORlZEp 
6 224 28-15 28-15 2-14 COLONY 

UNAUTHORIZED ! 

7 22.5 1-6 1-6 IH; COLONY I 
O'NADTHORIZED 

8- 2Z6 2-3 2-3 2-3 COLONY . 
Uf\JAOTHORIZED 

I 9 227 7-18 7-18 7-18 OLONY 
. THORIZED 

10 229 17-9 17-9 5-10 COLONY 
I QNAlJTHORIZED 

11 236 1-:1.3 1-13 0-10 COLONY 

11-11 
l)NAOiHORIZED 

12 237 1•11 1-02. COLONY 
UNAUTHORIZED 

u 23a.. 1-1 1-1 1-1 I COLONY 
UNAUtHORIZED 

14 239 1-5. .1-5 1-02 COLONY 
UNAUTHORIZED 

15 240 0-15 0-15 0-10 COLONY 
l)NAUTHORIZED 

16 241 1-3 1-3 1-3 COLONY 
. UNAUiHORlZED 

17 242 2-17 2-17 2-17 I COLONY 
UNAI.)THORIZEO. 

18 243 3~2 3·2 2-12 COLONY 
UNAUl HORIZEO . 

19 244 1-18 1-18 1-18. COLONY I 
UNAUTHORIZED 

20 245 12-12 12-12 2·07 COLONY 
l UNAUTHORIZED 

21 246 20·19 . 20-19 iS-18 COLONY 
. ' 
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l ' 

I _ .. __ .._ . - - ~ UNAl)THORIZED 
22 251 4-8 4-8 . 2-()5 COLONY 

l,JNAVTH0RIZEO 
23 255 :3-l$ 3-18 3-18 COLONY 

UNAVTHORIZED 
24 2.56 +1e 4-18 ,4-18 . COLONY. 

i 11-0 I 

UNAl,lTHORIZEO 
2"5 257 1-'0 1-0 COLONY 

UNAUTHORIZeD 
26 263 l-15 1-15 H)Q COLONY 

i UNAl,JTHORIZED ... 
27 273 ·8-10 4-16 1·18 COLONY 

l)NAUTHOR!ZED 
28 274 4-00 1-0 4•00 COLONY 
29 1.17 10-7 10-7 10·7 TEIYI~L~ 

UNAU rHORIZED 
30 278 l5-02 10-l? 10-17 COLONY 

UNAUTHORIZED 
31 292 4-5 4-5 4-5 COLONY 

UNAUTHORIZED 
32 296 7-3 7-3 4-10 COLONY 

! ! 
UNAUTHORIZED 

.33 305 1-3 1-3 . 1-3 CO.LQNY 
' 

UNAQTHORIZED 
34 306 1-16 1-16 1-16 COLO. NY 

Tot<tl 109-04 
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1 R19 

' ! -- ' 

ENCROACKMENT IN TKE FOREST AREA 019 SATBARI 
I 

·sno. KHAS KHAS Ateaofthe. i:NC.QACH REMARK 
RA RA Consolidat MENTAS 

AREA edforest PER SITE 
l::onri 

UNAUTHORIZED 
1 464 23-5 23-5 .•• 16-00 COLONY 

UNAl,JTHORIZED 
2 565 10-16 10~16 10-16 CbLONY 

UNAUTHORIZED 
3 Q39 4-4 4-4 4-4 COLONY 

UNAUTHORIZED 
4 699 12-3 12-3 3-0(:i ~NY 

THORIZED. 
5 740 30-1. 30-1 3-03 COLONY 

UNAUTHORIZED 
6 7561 13-1 13-1 1-04 COLONY 

UNAUTHORIZED 
7 an 10-4 10-4 10-4 COL 

UNA ORIZED 
. --B - 899 ..64-3 64-3 94-3 COLONY 

. UNAUTHORIZED 
9 923 1-9 1-9 '1-9 I cOLONY 

10 947 2-6 2-6 2-6 
YNAUTHORIZED 
c y ! 

I u HORIZEO 
11 977 10-l 10-1 10-1 !COLONY 

UNAUTHORIZED 
• 12 978 9-19 9-19 9-19 ~ONY 

~ORIZED 
13 983 7-16 7-16 7-16 C!lJ{ONY 

UNAUTHORIZED 
.. 

1 

14 999 8-16 6-16 4-01 COLONY 
' 

. 
VNAUTHORIZJ;:O 

~5 1Q07. 4-10 4-to' 1-00 COLONY 
·. 

UNAUTHORIZED 
16 1076 5·9 5-9 5-9 COLONY - - - . . 

UNAUTHORIZED 
17 .1080 11-11 11-111 11-11 COLONY 

UNAUTHORIZED 
18 1091 9-15 9-15 3-00 COLONY 

UNAUTHORIZED 
19 1092 1-10 1-10 1·10 COLONY . 

UNAUTHORIZED 
20 1099 120-0 120-0 2-00 COLONY 

UNAUTHORIZED 
21 1113 4-16. 4-16 4-16COLONY 
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-""" I 

R19 
ENCROACHMENT IN THE FOREST AR~A ()f SATBARI 

Snq. KHAS. KHAS Area of the ENCROACH REMARK 
AA RA Consolidat MENT AS 

AREA ed forest PER SITE . band 

UNAUTHORIZED 
22 1114 1·10 1-10 1-10 COLONY 

- - . . UNAUTHORIZED 
23. 1127 99-12. 99-12 2-09 COLONY 

Total 18:1-17 

.,. ""'-" ... - --
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R20 
f~CROA<;HMfNT IN THE fOREST AREA Of JAI,INAPIJR 

!S.NO. 

ed forest 
I arid 

12-10 2-W 

--- -
2W1 [2-3 2-3 

"Ji31/Jlf)f2 3-01 [3-01 

[4-7 14-7 

-·-· 6 21 - 14-7 4-7 

7 33//24/2 iG-16 Q-16 

a 39i/26 I o-s 

Q 4~11M1 !0•12 
.. 
,4-1 

h-5 

[)-14 

1-()2 

0-0S 

iQ-12 

lo-15 

0-16 

0-08 

lo-12 

14-Dl 

1-Q5 

0-12 

1-16 

2-08 ' 

FARM hlr'llJSF 

ENCROACHMENT 

FARM HOUSE 
i I 

:FARM _1-lCl_t)~t:­
ENCRQACHMENT 

II 

I 

[fARMHOUSE 
- 1 Pn~dl 

Farm Ho\lse 

Farm House 

FARM HOUSt: 
F~JI"QO ll 

l!ii!AI n 

f-·-··~ 1.7-~6u771/il.':.--l----f'[4'-"--:l~6~4::=.;-1l·6~--tl~-1_6··--l!l~Il (r;IHEM 

.. , '" 
18 2/1 [1-9 1-9 

lrnt ONY(BHEM 

[1c9 · 1-9 
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i. 

.. 

2412/1. 

2::l 1.9/2 

24 20 

25 21 

26 22/1 

27 7f3/ll 

1-9 

! 
il-9 

I 
I 
14-16 

4-16 

l 
14-16 

':1-9 

4-16 

I 
4-16 

1-9. 
I 

4-16 

4-.16 

1-09 

3-10 

3-00 

1-18 

UNAVfHORIZC:P 
COLONY(E!HEM 
BASD! 
UN!WTHORIZEO 

_,COLONY {BHEM 
BASDl 

. I \JNAIJTHORIZEC 
!COLONY (BHEM 
IBASTI\ . 
UNAlffHQRIZED I 
COLONY (BHEM 
SASTI) 
UNAiJfHORIZED 
COLONY{BHEM 
BASTI) 
FARM HOUSE 
ENCROACHMENT 

I FARM HOUS!S 
I ENcROACHMENT 

FARM HOUSE 
, 1;:1\lCRQACHMENT I 

-~~29~3~~~+4~-1~.6~~r+~l~6~~ro~c0~7~~~~~~~~~~ 
, ·. FARM HOlJSE 

.I 
! 

i 
.308. 4-16 

3111 4·16 

'32 20 4-16 

33 21 4-lli' 

34 791/1 4-16 .4·16 

35 2 4-1\) 4-1€) 

11-14 • 36 s/1 I 
1-14 

37 f/y/2. 2·17 

38 9 4-16 4·16 

4-16 t4·16 

4011 4-:16. 4-16 

4112 4-16 

42 1311 3·4 

1-14 

\ 
lo-09 

ENCROACHMENT 

I FARM. HOIJSE 
1ENCRoACHMENT 

FARMHOUSE .. 
'· ENCROACHM{:NT 

0-14 . . . 

1-10 . 

4-16 

2-17 

0-10 

-1-02 

FARMHOUSE 
ENCRQACHM!;NT 

UNAUTHORIZED 
COLONY (6HEM 
BASTI1 
UNAUTHOFUZED 

I 
CQLQ!IIY(BHEM 

ORIZEO 
COLONY(BHEM 
BASTI1 
uNAUTHoRizeD 

,CQLONY (BHEM 
1sASTii 
UNAUTHOru:ZED 
COlONY (BHEM 
BASTI) 
UNAUTHORIZeD 
COLONY(SHEM 
BA.STil 
UNAi!fi;QRIZ!;O . 
COLONY(BH£:'M 
BASTJ:) 
UNAUTHORIZED 
COLONY(BHEM 
BASTI)I 
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0 -

IlK!~~~~~ 
lr.Ot . ., (BH!:M 

<PI llJ/2 !HZ IH2 lo-o4 ~ . -
irnr rlNV (SHEM 

44 11812 NS 2c18 1-09 

. [DN;\O"Ir-

45 h9 I · [4-16 14-16 \4-16 
COLONY(BHEM 

- llhi~l . 
lrnr J 

1 
(BHEM 

4~ lw !4-16 14-16 12-00 IRAST!l 

~~~lJJ cs'HeM 
47 l:zr 14-16 14-16 lz-11 !l 

rAKtvt kliliiSI= 
"P 

1~-· [... - - ~I 

48 llO 13-8 13-8 13-06 
I 'UI'<t: 

~~~~.',:-;, :'!!,'~' 
49 lu 14-16 14-16 [4-16 

. •. · WALL 

r-=--
I.U~"' ~~LY!OK:::.fl Y 

so 112 14-:Lti 4-16 
WALL 

13-12 

~~·~~"'"'""'"'-
I~~;:. ':f"'"t Y 

Sl In IHs 14-16. !3-aS 
<Y WALL 

'PORE 
i!Y 

I.Rrn 
.5~ Ira 14-16 14-16 fl•Q5 

•VY '¥ WALL 

53 120 14-16 14-16 14-06 
lmr ON'\' (6HEM 
[,.,., . ...,., 

- ·:. I U~J:AIJ 1 •. 
I rnt n~•v (SHEM 

54 J;u i4-16 [4-16 !4-03 
•V " 

l~nlf"l~ 1 ·v•¥ -

55 1&2 I4·.L6 14-16 lo-o4 
· (SHEM 

t:!ASJD 
I"· ''-"'' ¥ "' 
t.VN1Vt:K::H I Y i 

5lS 123 4-16 14·16 lo-w . 
BOUNOARY WALL 

' I 

lRE 
UNIVERSITY ' 

ieOV'lOARV WALL 
51 [24 14-16 1+16 IH2 

v~E 

~~ lo~/}1 14C16 IH'Il 
I Rnl'r'N';,';:'~~Y 

12-10 
WAI;.L 

. i~;,";";:;t 
59 1·14 14·6 14-6 [0-12 lrJAS.tt) (BHEM 

I JKilll ·-
60 Irs 14-16 14-16 [4-16 -~ 1 B~srn 

(BHEM 

' l~fV 
61 116 14-16 

(BHEM 
14·16 14-16 !tlA!> Ill 
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4-Hi 4-16 

847 

85. s 4-1& 

8t;i9 4-16 

4-16 446 

• 88 u 

4·16 

0·16 . 

Hl. 

0-10 

4-1.6 .·. 

4-16 f 

I 

UNAIJ"FHORIZED 
CQLONY(BHEM 
SA Sin 

SINGAPORE 
UNIVERSITY 
SOUNO;:>;RY WALL 
UNAUTHORIZEO 
COLONY(BHEM 
BASTII 
UllfAIJTHORIZED i 

COLqNY (BHEM ,I 

IBASTb 
(0NAI)THORIZEO I 
!COLONY (BHEM I 
iBASTI1 

UNA07HORIZEO 
COLONY (BHEM . 1. 

BAsTI) 
UNAlfr'HORIZED 
COLONY (BHEM 
BASTil 
IJNAUTHORIZEO I, 

COLONY(BHEM 
~~90~D~~~--+4-~. 1~6~--~4-~1~6~~4-~0~0~~~BA~Yn.~·~~~~~ 

913 

, 9ZS/2 

~-- . -
9312 

9419/2 

9.5 10 

9611 

9712 

100 115 

.101.116 

l 
102hl9 

. 

4-16 

3-3 3-3 

4-115 4-16 

3-10 HO 

4-ts 

3-14 

5·16 

~Flo 

15-i6 15•16 

4-H) 4-16 

I 

H6. 

1-10 

Q-Hi 

3-10 

0-07 

0-14 

0·12 

7-02 

fARM HOUSE 
ENCROACHMENT 

FARM HOUSE 
ENCROACHMENT 

FARM HOUSE 
ENCROACHMENT 

FARM HOUSE 
ENCRoACHMENT 1 

FAAMrHOUSE 
ENCROACHMENT 

jFARM HOUSE 
ENCROACHMENT 

F~MHOIJS.E 
ENCROACHMENT 

FARMHOUSE I 
ENCROACHMENT 

. · FARM HOU.SE 
ENCROACHMENT 

FARM HOUSE 
ENCRC!lACHMENT 

FARM HQI,ISE 
ENCROACHMENT 

FARM HOUSE 
ENCROACHMENT 

lc J 0 
' 

1219



< ' 

~~- I 
' 

FARM HOUSE 
103 125~ 46-10 - 4P-10 15•10 ENCROACHMENT 

FAf<M HOUS!E 
~04 126 1V13 1H3 3-06 ENCROACHMENT 

I 

FARM HOU$E 
105 127 28•3 28-3. 1-00 ENCROACHMENT 

FARM rAQl,ISE 
109 1:;!0 :23-2 2:'h?. l-10 ENCROACHMENT 

. 

FARMHOUSE 
1..07 131min ~Otl-03 96-11 1-11 iENCROACHMtN1 I 

; 
l 
' FARMHOUSE I 

1()8 55-:13 46~1 f4..,()1J E!'<CROACHMENT 
. . 
FARM HOUSE l 

! 
109. 133 .10-4 10~ 2:-10 E:NCROACHMENT I 

' < 1 

FARM HOUSE: 
HO 134 99-6 99-6 3-06 ENCROACHMENT 

FARMHOUSE 
111 137 19-5 19-5 7-05 ENCROACHMENT 

·-ro~:PI 287'-05 1 

-
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•l I .•. I 
' 

' 
' 

' 
·-

,: . 

• 

' . 

·- ' ( (,3 2--
• 

,-- -
.. • -

- -
-- R21 

•· ENCROACHf\4J~NT lN THE fOREST AREA OF ~ERA IIAilln'l' 

' --· MUSTATIL 
. . ,, 

TOTAl EN(!RQAC !REMARK S.NO KHASRA 
I 

NO AREA HMENT NQ, --
. AREA 

- 1 . 5 5 !}7-19 zo~i6 Jaw~har Colonv 
. 14-16 . Farilil House 

-'-' 2 6 6 1-14 Encroachment i 

' ) 
4-16 fqrm House --

.·• 
- o3-· - - .......,;;. 7 ~-11, Encrbachment 

' ~- ·, 
4-16 I Farm House 

··- -· 4 ·~· 2·1? Encroachment 
4-16 Farflil House· 

- -

5 9 1"06 Encroachment 
<• --. . . 

4·16 Farm Hol)se '-- . I 
. 6 11 3-00 Encroachment 

--'' 
4~16 Farm House 

- 7 12: :H7 ~achment 
: 1-2 House .. 

e 13/2 1-2 Encroa.chment 
4-16 Farrlfl House · 

9 19 2-06 Encroachment 
10 .20 4-16 4.-16 · Jawahar Colon¥ 

. 11 21 4-16 4~()3 Jawah<:lr Colony 
.- ·' 

12 22 4-16 2-12, Jawahar Colorw 
·.· 

4-3 I Farm.riouse . - 13 ii 15- 4.-3 . Encrloachment ., 
: . 

.. 
2-0 Farm Hovse 

.. 
14 16/2 2.-0 Enctioachment . 

2.-5 F(;lrm House . 

15 16 9/2 . 2 .. -5 Encrioachment 
. - 2-0 Farm House .. • 16- 19 1Q//6/2 2-0 Encnoachment 
' 4-S Farflil House < 

.. 17- 2S 25//l 2·15 ErJCrtoachment 
4-12. 

' .. , 
!=arm House .. lS 2 Q-.()9 Encrloachment .•.· .· 

4-$ Farm House 
: 19 5 2-15 Endoachment . - .. 

4-12 
. " 

F~Jrn[l H6\-lse ... 
•• 20 6 4.-12 Encr:oachment ... 

.... · 4-16 Farnh Hol,lse 
21 7 1-0S Encroachment 

4-i6 ' Abadli 
. ENCROACHMENT 
. - 22 9 0-05 

4-12. · Aba( i 

- . 2.3 
ENC ROACHMENT 

10 2-17 

-········--·····--·--··-···-~""-
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14 

15 

16 

29 . 

18 

31 21/1 

32 2.3 

33 25 

34 26 26//1 

35 2 

--36 3 

37 11/2 

38 

39 . 

14/1Min 

40 15/''4, 

41 . 27 21 

42 2.2 

43 

- . 
44 33 

45 . 36 

46 . £7/1 
' 

·, 

4-12 

I 
4-12 
I 

4-12 

4-8 

4-1~ 

4-12. 

4-12. 

4-8 

1-Q 

4-16 

1-16 

1-12 

4-16 

4-16 

4-16 

1·8 

, f.H)7 

3-02 

4-.~ 

2-12 

0-17 
I 

02-0~. 

0-12 

0-15 

0-07 

' 0-10 

.lo-u 
Q-11 

4-,1$ 

.· 

0-16 

0-5 

0-7 1 •• 

! 

0-8 

0-14 

1-.8 

Al:>adi 
ENCROACHMENT 

Farm House 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment 
Farm ·House 
Encroachment 
Farm House 
Encroachment 
Farm House' 
Encroachment 
Farm House 
Encroachment 
Farm House 
I Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment · 
Farm House 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroachment 
ASADI 
EN(:ROACHMENT 

ABADI 
ENCROACHMENT 

ABADI 
ENCROACHMENT 
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~' --.. ,. - --
2-13 A\'IADI 

ENCROACHMENT 
47 17/~ z-.s . ' 

liJ-06 ABADI 

48 37 2/3/l l 1-.5 
ENCROACHMENT I 

·ro-11 
! 

ABADI 

49 3/1 . t 0-11 
ENCROACHMENT 

·2-8 ABADi 
... 

ENCROACHMENT 
so . 8{1 2-.8 

10-15 AElADI 

- .. - ENCROACHMENT 
51 9/1 Q-.15 

' . 
4-12 ABADI 

ENCROACHMENT 
52 139 6 l~QO 

1-5 ABADI 
I ENCROACHMENT 

53 14/2. 1-5 
H6 A8ADI 

'54 17/1 ' 
ENCROACHMENT 

1-16 
0-2 ABADI 

ENCROACHMENT 
55 17/2 !h!. 

Hi 
.. . 

A6AOI 
ENCROACHMENT 

56 20/1 HI 
1·6 I 

ABADI 
\ ENCROACHMENT 
57 21/2 1:6 

4"lQ ASADI 
'. 

ENCROACHMENT 
58 40 40//1 1.•12 

4-12. 
. " 

Farm House · 
59 10 1·10 Encroachment 

4-16 .· 
. ' 

I 
A SAD I 

60 41 12 14-.16 
ENCROACHMENT 

1-9 A SAD I 
. -61 23/2 

ENCROACHMENT 
I 1-9 
0-5 A6ADI 

I 

62 25/2 
ENCROACHMENT 

I 
0-5 

HS 
I 

ABADI 

63 42 21/2 
ENCROACHMENT 

I 1-18 
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/63) 
~ 

ll-4 ABADI 
l ENCROACHMENT 

' 
44//7/2 I 1-'4 ' 64 44 I 

-~ 

3-7 ABADI I ENCROACHMENT 
65 45 45//3/1 : 3-7 

1-8 : ABADI 
ENCROACHMENT 

66 I 
11/1. . . 1-8 

1-4 ABADI 
'ENCROACHMENT 

67- !- 2.1/1 1-4 . 

.. 
12-0 ABADI 
! 

ENCROACHMENT I 

68 47 47//9/2 12-0 
I 2-9 A6ADI 

ENCROACHMENT 
69 23/2 2-9 

! 1-5 ABADI 
: 

ENCROACHMENT 
70 24 11-5 

1-14 ASAOI -· - - - ENCROACHMENT ' 
71 49 49//25/1 1-.14 

1-3 A BAD! 
' ' ENCROACHMENT 

72 54 17/2 1-.3 
3"0 ABADI 

ENCROACHMENT 
73 55 Sf>!/14/2 3-,o 

4-12 Farm House 
74 56 56//3 1.-6 I Encroachment 

4-12 ·. Farm House 
75 60 60//4' l . 4·121 Encroachment 

4-12 I Farm House 
76 7 I 4-12 Encroachment 

.4-12 I Farm House 
77 61 21 0·13 Encroachment 

~ - - ,4-12 Farm House 
78 22 .0~11 Encroachment 

3-1 Farm House 
79 23/1 0-07 Encroachment 

4-16 Farm House 
80 25 1-.. 17 Encroachment 

' . 
4-.16 Farm House 

81 62 4. IQ-11 Encroachment 
4-16 Farm House 82 5 4-16 Encroachment 
4-16 Farm House B3 25 

' 3~10 Encroachment .. ' 
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I b3 ~ 
. 

84 65 65//5/1 
,2-0 

:H:J I 

Farm House · 
I Encroachment 

0-5 Farm House 

85 5/2 0-5 Encroachment 
1-3 I ABA[H. 

' ENCROACHMENT 
8~ 69 69// 1-3 

1-17 ABADI 
- .. . ENCROACHMENT 

87 73 73//14/2 1-17 
4-10 ABAOI 

as 19/2 I i I ENCROACHMENT 
4-10 \ 

1-4 A SAD I 

89 75 75//17/2 
ENCROACHMENT 

1-4 . .. 
2-4 A BAD I 

I ENCROACHMENT 
90 77 19/1 2-.4 

0-14 .A6ADt. 

ENCROACHMENT 
91 78 18/2 0-14 

0-16 ABADI 
I ENCROACHMENT 
92 ::W/1 0-16 

1-3 ABADI 
E:NCROACHMENT 

93 21}1 1-3 
. ' 

2·3 
I 

ABAOI 
ENCROACHMENT 

94 22,/3 ' 2-3 
0-13 ..... ABADI 

ENCROACHMENT 
95 23/2 .· 0-13 

2-0 i ABAOI 

96 19 79//25/2 12-0 
ENCROACHMENT 

• - 3-4 
I ABADI 

97 81 81//24 
ENCROACHMENT 

13-4 
1·16 I AE!ADI I 

98 82 
I ENCROACHMENT 

82//19 1-16 
1-19 ABADI 

99 84 84//11/2 
ENCROACHMENT 

1·19 
1-0 ABADI 

- -· 1--100 85 - 85//1/2 
ENCROACHMENT 

1-.o 
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(43! 
. 

4-12 I ABADI 
ENCROACHMENT 

135 119 1191/1 0-10 
i 4-16 ABADI 

i ENCROACHMENT 
136 

' 11-00 9 

I 
4-16 I ABADI 

137 12 11-04 
ENCROACHMENT 

4-16 I ABADI 
i 

I i ENCROACHMENT 
138 19 '1-08 .. 

4-16 ABADI 
I ENCROACHME:NT 

139 ;22 1-12 ! 

I 4-12 ABADI 
ENCROACHMENT 

14Q :1,2.0 120/11 
' 

0-09 I 
. 

I :Ho ASAOI .... 
I 

141 f;/1 b-oo ENCROACHMENT 
I 

4-16' ABADI I 

! 
i . ENCROACHMENT 

142 10. 0-14 I 

·. 4-16 .. ABADI 
ENCROACHMENT 

143 u 1-00 

- - ,4-16 ABADI 
-~ 

ENCROACHMENT 
144 13 1-00 . 

- 4-16 A BAD I 

145 I 
ENCROACHMENT 

l4 2'-'13 
!4-16 ABADI 
! 

146- 15 I 0-07 
ENCROACHMENT 

4-12 ABADI 
ENCROACHMENT 

+47. %22 ..... - 1.22//S 4.-12 
H6 ABADI 

14S :123 123/13/2 1-16 
ENCROACHMENT 

1-1:7 
. 

ABADI 

149 4/2 
ENCROACHMENT 

1-17 
5-12 ABADI 

150 5 
ENCROACHMENT 

5-12 
13-b ABADI . 

1 51 6 
ENCROACHMENT 

3-0 
---'-_........__......._ __ ~ 

·--,-"-~~-··~-··~~------'------
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2-16 A6ADI 
! ENCROACHMENT 

152. 11/2 1-07 
4-16 ABADI 

ENCROACHMENT 
1£i3. 12 '1-13 

I 4·15 ABADI 
. -:-;;. - - I 

154 - ENCROACHMENT 
15 12-16 

·4-16 A6ADI . 
ENCROACHMENT 

155 16 4-16 
4-16 ABADT 

I ENCROACHMENT 
1$(>. 17 4-16 

~16 ABADI 

1157 18 
l ENCROACHMENT 
4-16 

4-16 A8ADI 

158 
! ENCRDACHMENT 
1)j 4-16 

4-16 ABAOI 
ENCROACHMENT 

159 20 4-16 
- - . 4-16 ABADI 

i ENCROACHMENT 
160 21 I 4-16 
i 4-16 ' ABAOI I 

ENCROACHMENT 
161 22 4-16 

4-16 ABADI I 

ENCROACHMENT 
162 23 4-16 

4-16 I ABADI 
f;:NCROACHMJ;:NT 

Hi3 24 4-16 
4-16 ABADI 

ENCROACHMENT 
164 25 4-16 

.5-8 A6ADI 

165 124 .124/li 
ENCROACH MEN! 

5-8 
2-15. f ABADI 

166 2 
i ENCROACHMENT 

.. 2-15 
2-1 ABADI 

167 9 j. ENCROACHMENT 
i i2-1 

4-1 A BADI 

16$ 10 
E NCROACHMENT 

! 4-1 I 

I 
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(lv'if 

3·6 I ABADI l I ENCROACHMENT 
169 11 h-6 i 

2-5 i ABADI l, 
I 

ENCROACHMENT I 

170 12 2-5 
0-19 ABA()! 

ENCROACHMENT 
' 171 19 o~19 . 

4-4 I ! ABADI 
I I EN<;:ROACHMENT I 

1}2. 40 I 4-4 
41'9 ASADI 

ENCROACHMENT 
173 21 4-9 . 

13-9 ABAOI 
' ENCROACHMENT 

P4 125 125 
• 

12.~121 
' .. ' 1?-0~o - ABADI ' 

ENCROACHMENT 
PS U6 126 . 15-00 I 

120·0 ABADI 

r131 1131 
. 

176 
ENCROACHM!;NT 

1-00 
. TOTALAREA 399.:8.5 
. 

--
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' 

F- 22-

Encroadunent in Village Tughlakal;lad 
.. ·- ,..,- ·- r Ar~a -[Area oflhe I ..... - I 

!Forest Area 
Kh~sra We 

!{AsPer iConsolroared Encroa,hment 
STATUSASPERSURVEY I lrreld Bonk) !cres\ Area as per site l as pl<r sl.te 

'1 
. 

745 lJ9•lS 19·!& £CJd ' 13,08 AbaCi Enroachm:ent 
2143/749 1-Z 1c2 !-02 ' D A&adl Enrdifchmef1t 

' ' 
ZlQ9jl(lljq ~l,i9 31-19 )29-~1 1 ,' 2'0& A~adi -Enroachinent 

, 267Ui04S •J0-4 d-4 l\l-04 ' 0 AUaO'l tnro-a;:hn1ent 
t?ll/1049 iP-4 0_~-4- -\\1-0'4: I Q Ai&idJ·t~rOachmem ' 

' ?6,74/l049 .D-7 iJ-7 ~~·07 o .~oa<Ji Enro"'hment i 

405?/2&7$/JD'!il 1~-s' 1·£ iHlO .oa~ment ' i 

! 40$1l/ili7S/1049 2:-.18 )•1$ ·:Hif roocnment 
r malmst 0·8 ;0-& o~oo I roachmenl 

, Z2.2D/10S1 2-9 ikEf ·2'09 I 0 ASB!dfEnroachment 
22,22/1052 1"1 ,1-1 ,1•0>1 0 Aqadi Enroachm2nt ' 
W5/lll53 U~l4 0-14 Jtl•l4 Q Aha:di Enroachm~ent 
mG/W.S3 10~19 U-!9 !)·1& 0 Abad( EnfQTchmEnt I 
224&11053 \0-9 U-S lo-os o, Abadi Enroachrnent I 

2071/1055 1-7 1~7 ]lAP 0 Aba_d1 Enroachrnent j 

..07Z/1G5.5 0·2- . \.0,-3 io-o> 0 Abadi tnroachment ] 

2073/!055 'O·l .0·'1 Q-01 I 0 Abadl Enro-achmen:t i 

125812 0-B ID-9 [)-!) r5 A~adi Enroachmerlt I 
I 

2~$9/1SSJ/14D~ 0,17 IH7 O·i 1 0 Abadi Enroachment 
!483 5·1 5-1 5•01 

' 
I Q AQ3ijr EnroaChm2Dt 

2253/!SU9 P-4 0-4 0-04 0 Abadi Enroachm'ent 
2ZS9/2260/Isos Q-18 ,0-18 0-13 o AbadH~nfoachment I 

i 

.2271/15~8 l-2 1·2 ,1·02 o Abadi Enroachmeni I 

2173/1518 ,z-13 2·13 lw ~di Enroachment i 
' I 

r 152D [3.o 3-D \S~OO I 0 ad\ Enroachmem I I 
I 2loJ/1S23 12-4 124 I>J• i Abadi Er.re,a(nmen·: I ' , 

!540 1-2 l.1M2 ]l·;}Z i 0 Abadi Enroachment I 
I 

I541 7-7 17'7 J•Q7 i 0 AP-zd1 Eriroachment i 

1541 2-1 2·1. 2·01 I ilhaqi Enroachment 
2279/1543 O-D3 0·3' iG·Gl i 0 Abadi Enroacfmient ' 

Z280/1$43 0-15 a~1s jil-l$ ! 0 1\badi J;nroacfiment f 

22Bl/l543 i0-11 Orll 'io:a i { ~l)adi Enroiichrnen\ ' ' 
2~2/1543 ll~ l-.6- U-06· i D Ab3cli EnroaChinent I ' 
4283}154.3 10-'2 Q-2 Q.-!]1 .Enroamment 
4ZB4/1543 ~ll-1 l~l ,1-01 ' Enroacr~ment t 

2287/1545 ll"'' 12c3 1'2·03 I l tnrcaChm2nt I ' zzsgfls4s 13-17 3~17 3-17 j I D "Aoidi Enro~Cbmfnt 
~<S'i/1545 jll-\l1 B·Ql 13·01 ' Q litiai!i Enroacn'ment ' 
Z490/l545 jl-7 1-1 ,1·07 I Abadl Enroachment ' ' 
2Z9l/l545 13-n 3-17 }-17 ' Abadi Enr<lachment I 

t2.92/15ils \ 2s-l-5 .25,-.~5t25·15' i 0 AbaB"t fnroacbment. ' 
4~4/.lS~S h4-S 14~5 il4·QS, ; Q Abadi Enroachment ! 

1555 !1-l 3:0 3~_00 .• ' l 0 A.bagi E:nroainment i 

1563 1HS 15-15 hHS '' T Q Abadi .EnroachrTler:it. i 
£3o4/1S6S H9 1>19 11-n 

'··· 

' D Abadi Enroac'h'ment I ' 
23Q7/1Sii5 14-7 Z-7~ 1<•07 i i 

Q. Abedi Enroachmeni 
1576 H L-~' l2.f15 l I n 

' Abarll Enroacnm€rrt 
.. ~- _..,.::::c ... _, ....... 

'-·--- ---~ < .- .\ ... -·-----· . :;,,;-_,:;,--_.,_. 
" ••O·--
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• 
J Area ~~re? q!t\le ' ], I · 

I Khasra No [As Per • , Conso!idati!tl I ~~croochme~t i FQrest Area I STATUS AS PER SURVEY 
Fteld BooKl jtorest jAfea as per stte l as per site I 

. I . I 
1586 ()-11 . 10·11 lo-u r .o Abedi Enroachment 

~ 1587 13.·5 13-5 .!3-0S ! Q Abaci Enroachment i 
' ~· 

4996/lSllll r2 1-2 :-02 0 A.,"adi Enroachinenr 
158~ !J.lg i'(bl9 lii~1s i 0, Abadl Enroachment 

W8n>94 ll-16 ,HI.' ,H& ' a. Abadi Enroadhment ! ' 
2179/15'34!3/2 o-12 0·12 10~12 0 Aqadi Enroachment : 

2315/1597 hits , lH$ 1H7 1- 1~12, Abadi Enroachment 
I 2316{!59? 3-5 ! 13·5 h.ns 0 AbadiEnroachment !·"'': ' I 

2;17/1597 ,2-14 I H4 2~14 0 Abadi Enroachment I 
2318/lf;Ol IS-1 1~-1 s;ol i 0 AO:adf EnrOachment 

40il6/2:>19/1QD1 2-13: 2-13 i?;l~ Q Aoadi Enroachment I 
4067 /Z319/lfi01 D·14 rn~14 'jD-14 c Abadi Eriroachment . ! 

. .,.;. 4Q~ll!23lS/lGQl :64 &-4 )6•04 Oi Ab'adi' Enro3chment I 
1694 14-18 ,_14-1& I, .•. ·;..j·li.! 1·16f Abadi EnrOachment ' ! 

F 1606 1'!·11 19-11 1~1.1 G Abadi l:nroarhment 
2320{1607 !hl3 )Ha 1~13 0 AbadiEnroachment 

' 2321/160:7 4-1] 4-12 ' ~~#12 Oi Abad1 E~roc1-Chment 
2322 2-6 IH )2·06 0 Abadi Enro.aChment 

2325/1607 0-10 i(HQ -To-w I 0. AbacE Enroachment I 
1608 1-12 ~ . "' 

l"J..·t 1-11 0 Abctdi Erlroachmen't I 
' 2327/1614 jl~Ol 1·01 1.-Dl I 0:1 Abadi Enroachmen.t . 

234i/l616 H 5-l s,oi 
I 

01 Abadi_ Enroachmem 

...... _ .. 2343/101& 0-1:! ().12. D·U I i 0 Abadi Enroachment -- ),i 

. 2344/1617 to 23S&/1617 S-0.& 5-0& l-12 H6 Abadi Enroachment 

B89/!613 28-6 ,28-6 13'16 14-10 Aba\li Enroachment 

1772/164710 1773/Wt7 1,88·15 18lHS .4-5-10 .24Hl5 Abedi Ertroachment 
' 

1666 ,290·1 12so-1 1·-16 2$3·05, Abad} Enroachment 
2531/1668/1669 I3HO 3HO IJ$.i() 

' I 16-00, Ab;;di ·Encroachment 

' 
167() . 14~5 14~· 1-!4 ' lL-11 SARBER'S MOSQUE 

llitl 159·11 1SH1 4~-DC . 116·11 Abaqi Enro'a,hment 

total 676(H2 6197-06 403·02 . 

\ 

-~ .. 

-
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R23 
ENCROACHMENT IN TH.E FOREST AREA OF PULPEHLADPUR 

. 

Total 

·'Total Forest 
Area 

Kha~ra Area (In 
Khasra 

Encrochment Remark 
No Biglla- Vise (In 

Area 
Biswa) 

Blgha • 
S.NO. Biswa) 

ABADI 
1 309 2.-15 2-16 1-18 ENCROACHMENT 

ABAO! - - 157-7 .2 310 1.57-07 47-09 ENCROACHMENT 
ABADI 

. 

52:-lq 3 311 120-0 120-0 ENCROACHMENT 
ASADI 

4 312 72-19 72-19 16-10 ENCROACHMENT 
' ABADI 

5. 3.13 123-17 123-17 34-16 ENCROACHMENT 
ABADI 

6 314 47-09 47-09 12-10 ENCROACHMENT .. . . 
Aa.i\DI 

7 315 lSS-18 15.5-13 72-10 ENCROACHMENT 
TOATl 246•03 

*Encroachment .of 8-0 Bigha - Biswas in Khasra nos. 310 (8-0) 
removed oil 08/03/2019 • . 
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. ·• 
Annexure-R24 

Khasra , Area as 
. 

!Area \As Per Site I l I Revenue Status as 
1 As ' record 

I 
Per Site \ 

! 
Per I S.N.O. . Site i .· 

. ' No 'per 1 Forest 1 Encro,chment ' 

c .. 
1f3iqha ' . I I 1 .B1swa, I 

I 124 3 16 0 13-16 l Farm House i 
j 2 i 1 , Encroachment 

125 1 i 16 '0-06 i 1-10 ! Farm' House 
3 

i l l Encroachment i. 
I 155 t4 116 ' 2.-16 12-00 ' Farm HOuse ; 

I 
' 

! ; 

4 h t' l I ' ncroac men I 

I o-02 I 0-14 
I ..... ·.·. . . ... 

1137/2 0 16 
J ~~~~~achment I 5 I ' 

11151 2 117 r o~os 12~08 1 Abadl ·· 
' i . 

6/ ' : ' 1 Encroachment i I 

~!1154 4 \7 :0-07 t 4~oo ]Abadi . 
71 - i ' l I l 1 I Encroachment 

1155 i 4-11 10-05 I Abadl ' 4 16 
i I I 

8 i 1 Encroachment 
1156 \4 16 To 4-16 ··Abadl 

' Encroachment I 9 f ' 
14-02' Abadi 

' 

11157 4 ,2 0 1 
' 

10-13 
' l Encroc;lchment i ' 10 . l i ... , 

1.158 i ' " ! Abadf"' 
H 

3 l7 12-14 
11 I i i Encroachment 

1159 4 !16 jl716 13-00 :A6adi 
12 I I I I Encroachment 

1160 4 i 16 [ 4·08 0-08 ! Abadi · 
13 I ' ! I Encroachment I 

1162 i4 16 4-04 ! 0~12 i IAbadi 
14 ! I 

! Encroachment . i ! 
'1163 14 15 14-08 i 4-08 Abadi I 
I l i 

15' i Encroachment ' ' ' 1169 16 1 o~og 14-0.7 Abadi 
, .. 

4 
16. i i 

' I . Encroachment 
i 1172 ,5 8 5-00 r o~os Farm House 

171 i t ' 

I Encroachment I ' 
! . 

. 1173 7 0 i 6-16 l 0-U4 I Farm House l ' 18 I Encroachment ' ' 1177 2 12 0-18 i 1-04 F~rm House 
19 I Encroachment ' 1180 4 12 3-03 i 0-19 Farm House 
20 I ' 

! l Encroc;lchment 
21)1184 2 14 1-09 !l-05 Farm House ' 

1234



l 
' 

'1185 1 
22 

1186 2 
231 

1187 3 
24 

.. ·1. 1190 4 
25 
. -1122.7 4 

26! 
J1228 4 

271 
]1229 ! 3 

281 ! 

J 1233 I 4 
291 j 

11234/1 14 
·j ' l 

30 l 
·. \1234/4 4 

j 
31 

1234/5 4 

321 
1234/6 14 

33 
1235 

34 
'1236 

3Si 
1237 

36 
1239 

37 
1240 

38 
1 1241 

39 
1242 

I 1251 
! 

42! 
. I 12ss 
- 43J ........ 
. 44 I 1259 

4 

4 

4 

4 

14 

4 

4 

'4 I 
'· 

'4 

14 
! 
l 
4 

. 

J, 

' 
18 

t 

'5 

8 
i 
! 16 
I 
I 
116 

16 

16 

16 

16 

16 

16 

16 

16 

1 16 
' 
' 

t ! t 

f,og I 0·09 ! 
i 
t 

iO \2,05 
t 

2,11 i 0-17 
l 
I 

14-13 
I 

I o-o3 

i 0-02 ! 4-14 
I I i 

' 

1 o-14 \4-:02. l 
1 ' ' i 3-02 i 0-14 

I. l 
I 2-16 i 2-0 
i ' I 
0 4-16 

. 

2-10 :2-06 
1 

2·10 2-06 

0 14-16 
! 

I 
I 0-10. ! 4-06. 
'' ' f ' 

i I 
IO 
I 

i 4-16 
.• i 

i 3-18 
i ~ 

19 ro-17 .·· 3-19 

16 

'16 

I 16 
I 
116 

! 

1 o-o7 
I 

[2·00 

'4-07 I 
. j 

' 
! 4-00 
; 

I 
14-09 
' . 
f 

-
3-17 

,2-04 

,4-09 
I 

] 0-09 

I o-16 · 

I o-07 

l 0-19 
' 
I 
12-12 

I 

I \-, /U 

Encroachment i 
Farm House' · 
Encroachment 
FarmHouse : 
Encroachment 
Farm House 
Encroachment 
Farm House 
Encroach,'!l~nt 1 

Abadi 1 

Encroachment I 
Abadi : 
Encroachment 
Abadl 
Encroachment ' 
Abadi 
Encroachment 

Abadi , 
Encroachment I 
Abadi 
Encroachment 

Abadi 
Encroachment 

Abadi 
Encroachment 

Abadi 
Encroachment 
Abadi ·· 
Encroachment 

,Abadl 
· i Encroachment 

I
Abadi , 
Encro<:~chment 

IAbadi ..... . 

i Encroachment · 
i Abadi · 
I Em;:roa;;:hment 
1
1 Abadi 
En_croachm~nt 

I Abadi 
. Encroachment 
Abadi 
Encroachment 
Abadi 
Encroachment 
Abadi 

, ,. 
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I . I I · ·1 !':ni::roacliment 
. 12.60 4 16 'lt-12 · To~o4 I rAbadi .. r -~ 

' 
' I ! l . i Encroachment 451 i 

f16 \4-14 l 0-02 I Abadi 
. 

· .. 11265 4 ' 
l t ' I Encro<:~chment 4e: i 

! '12(}6. ' 4 116 13-14 . ll-02 I Abadl .. 
47 I I I Encroachment · . 

\16 \3-06 11-lQ 
I , . • .. , . . . 

i 1291 !4 1 Farm House I . I .· 

481 ' I l I I Encroachment 
1292 4 14 ! l-14 13-00 Farm House • 

49 l Encroachment 
l 1293 5 16 I o-os 1 s-oa Farm House 

50 I I Encroachment ' 
1351 !4 16 3-12 11~04 ! Abadi I 

51 ! l . ! Encroachment I I " 
' 1352 14 116 . 3-03 I 1-13 I Abadl \ 

i 52, i I 

I Encroachment • !' I 

.i -\115J 4 fi6 i 3-16 1-0 j Abadi · 
I -

53 I i . Encroachment 
1355 .\ 4 16 4-08 0-08 · jAbadi · ·· 

i 

I I 54 -F 
1 Encroachment i .,. 

1356 14 16 r3-19 0-17 ·: Abadl 
55 

I 

I Encroachment i 
I 

4 16 14-08 0-08' 
. ' 

j Fqrm House 1447 
56 1 Encroachment 

! 144!3 4 jl6 4-04 0~12 Farm House 
' Encroachment I 

57 I I ' 
1449 14 16 4-()4 I 0-l2 r Farm House 1 

l ' 

I Encroachment I· 
58 i I I 

11459 3 14 2-19 1 o-15 
I 

Farm House 
I 
I I j Encroachment 

59 I 

.1463 3 0 . : 1•14 l-06 Farm House - I - ! 
eo! I Encroachment 

I 
I 

i1464 7 5 6-05 i 1-Q Farm House 

611 I i 
Encroachment 

I 

11465 6 13 5-13 1-0 i Farm House ! 
i 

I I Encroachment 62 i i 
1482 15 i17 5-02 I 0·15 Farm House 

I 

i j 

I 
Encroachment 63 i I l I 

1483 Js !4 ' 4-14 Farm House i 0-10 I 
I i 

Encroachment I Ei4 i 
i ! 1511 4 16 3-17 0~19 IAbadi 

6S i i Encroachment 1 
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. --

l 1536 
661 
, + 1537 

671 
11538 

68 I 
!1539 

69 1 

70 

I 1542 
n 

\

j 1544 
74 

11545 
7sl 

I
I 1548 

76 
,1· 1569 

77 
1571 

78' 
1572 

79 
1585 

.$0 
(1587 

aU 
-- }1595 
$21 

1596 

I 1610 
kH 

1635 
85.· 

1636 
$6 

1689 
- 87 ..... -

1695 
88! 
•.. · .. (1696 
89, 

j1781 
90! 

4 16 14-13 1o-m 
I 

4 

4 

4 

!4 

4 

14 
l 
4 

4 

,5 

4 

14 

4 

. i 
116 

16 

16 

'16 

r 16 
! 

6 

1.6 

2 

I , 
i 

I t-\)6 
j 
l 2-16 

[2-14 
! 
3-02 

0-14 

1 1-o4 
I . 
' 
r 1-19 

i. 3-11 I . 

I 
! 1-10 
I 
\4-00 

\3-10 
' 

I 2-Q 
I 
l 
]2-02 

l~i4 

I 0·08 

i 3-12 

j2-i0 
I 
I 0·15 I 

I I 

i 3-16 
I 
1 1-02 
! 
I 

16 ! 4-13 .. i 0-03 
! . . • I 

16~12·111-04 
I I 

16 i 3-14 
I ' 

I 1-02 ! 

I 

4 16 i 4-09 0-07 

4 

4 

18 
I 
.I 

12 
l 

1 

34 

5 

3 

I 
' 

16 I 2-10 
I 

16 :4-08 

16 

110 

16 

13 

I 

2-12 

i 1-03 

I 30-oo 
! 
'5-00 

15-07 
2-19 

. 0·08 
I 

i 0-07 
I 
12-16 

i 0-13 

0-02 

0·07 

Abadi 
Encroachment 
Aba'di · 

1 

ancroachment 1 
Abadt ' I 

Encroachment 1 

I 
Abadi ·· ··1 

. Encroachment I 
! Abadl . . 1 

i Encroachment 
i Abadi 
I Encroachment 
: Abadl ·· ··· 
i Encroachment I 

I ~~~Zachmentl 
.I Ab9di . ! 
· I Encroachment I 
!Abadi i 
l Encroachment i r Farm House' . I 
I Encroachment i 
Abadi ···· 
Encroachment 
Abadi " 

.. Encroachment I 
: Abadi · · I 

I Encroachment 
]Farm Hause 
I Encroachment 

·1 Farm House ! 
I Encroachment 
1 Abadl 
i Encroachment I 
l Abadi 1 

i Encroachment 1 

Factor-Y 
Encroachment 

·Abadi · · 
i Encroachment 

I
I Factory 
Encroachment 

iAbadi. 
1 I Encroachment 1 

I Farm House 
[ Encroachment 
:Farm House 
f Encroachment 1 

i Abadi 
I Encroachment 
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··~ 
r-~~1~78~3-. -·~~4~.~,l~16~'~~3~-o=7~71-~079~~~-1"'A~b-ad~i~.-.--·,r 

9'1 , I I I Encroachment 

. 

1791 
92 

1795 2 18 [2-14 0-04 Farm House 
9] 

11798 
941 . 

1812 

95 
1814 

- 96' --
. I 1815 

9/J 
.. 9~li.1843 
9911824 

1001 1827 
i0111828 

1832 
102 

4 

12 
I 

.4 
4 
4 

14 
4 

~16 
l 
16 

12 

'3 I 
I 

.J 16 

.16 
16 
16 

1837 ! 1 7 
103 

1839 
104 

1853 
10.5 

11856 
106 i 

4 19 

5 '8 

i3 3 
' 

i Encroachment 
1 4-09 0-07 Farm House 

1 

t;:ncroachment I 
! 1-12 

2-DS 

1-16 

3-17 
. 3-06 
' .,_10 
t. 4;. ' ' 

2-17 
4-11 

!o 
t 
! 4-15 

5-00 

2-18 

' ' 'i 

3-04 

i 0-07 

I0-07 
I 

2-06 ., 
i 1-19 
I o-os 
j- '·:_ 

0-04 

o~oa 

0-05 

Farm House 
Encroachment 

Farm HoU,se I 
Encroachment 

! Farm Hol)se 
' , Encroachment 
I TEMPLE' 
I TEMPLE 

Encroachment 
· Farm'House 
1 Encroachment 

· · I Farm House 
i Encroachment 
j Farrn House 
1 Encroachment 

,_ )2051 
1071 

i 

'4 . 4 0-14 
Farm House 
Encroachment I 

' 
. j2057 4 16 I 0-08 4~08 ! I I 

108 J i , 'farm House 1 ' H. ' Encroachment i 
,..__,.. __ -+. -::-20_,.9-6~ · 2 . 1

1

,..., 4,-· -+-,1--....,16=--+-i: 0--0~8~. ~---+1 -Fa-rm_H_o-us_e------.J 

109: 17 f I ~~~~Q~~~~!~t I : 2097 Jl : 1-12 1 o-os 
110 ' 1 t Encroachment , ~~~~~~~~~~~~~~~-
111 2111 4 : 116 3-10 1-06 TEMPLE . 

114! 2132 4 1.6 . 2-16 I 2-00 1 TEMPLE 
11s 2n.;r 4 16 4-10 o~o6 . TEMPLE 

2:l.4i 
1 

.. 4 1 6 4-03 j O-Q3 Farm House ·' 
. I . Encroachment 

116 

. J 3. :7 2-19 o~os ' i Farm House 
1 l Encroachment 

2148 
117 
118 2163 4 7 3.~17 r 0-10 I Farm House 
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2168 
l19 

'12.183 
1?0 

Total 

4 16 

0 4-10 

I Encroachment 
, 0-10 · ! FarmHouse 

I Encroachment , 

1 
o-10 1 Farm Housel' 

i Encroachment 
214-02 Bigha-l i 
Bi:;wa ' l 

*Encroachment of 1-18 Bigha- Biswas in Khasra nos. 
1817 (1-18) remc:;ived on 07/03/2019. 
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Encroachment in the Forest area ofRangpuri 

f 

Khasra No. Area as Fores Encroach Status As Per ! s. per t mentArea Site 
no. - ........ Revenue Area AS PerSi 

_, ! record As te 

t per 
Site 

(Bigh 

I a-
Big Bis I bisw 

I 1ha wa ' a) I 

177:1 
I Farm House 

1 {i 14 D 6~14 Encroachment 

2 828 1 l1s 1

1"03 042 
[Farm House 
, Encroachment 
Fam1House I 3 . 829 2 11 Ia 2-11 Encroachment 

r f:~rm House i 

I 4 8:}0 4 2 0 4~02 Encroachment I 

I 
1 Farm House I I I ·s "S3:1 - 13 10 0 3-10 I Encroachment 

I Farm House 
6 832 4 ll 0 4-01 Encroachment 

' Farm House 
' 7 833 4. 16 lO 4-16 Encroachment 

j I Farm House I 
8 834 ·. 4 16 0 4-16 . Encroachment j 

I · · Farm House l 
i I 

9 835 4 16 0 [4-16 Encroachment ! 

· ls36 
! Farm !-louse I 

10 4 16 1-00 f 3·16 Encroachment j 

} I Farm House I 
! ' 

111 !837 4 16 3-00 11-16 Encroachment I 
I 

j 2-06 

I Farm House I 
12 843 4 16 i 2-10 Encroachment 

i Abadi · 
13 844 4 16 12-10 Z-06 Encroachment 

r Abadi 
- ~-~,' -

' 
14 845 4 16 I 3-02 1-14 I T!!a~ment 

~846 - 1.5 4 !16 2-05 2~11 oachment 
. ! I ' Abadi 1 ' I 

'16 IS48 13 12 0 ! 3~02 t;:ncroachment 
' Abadi 

17 849 5 1Q 5-00. 0~10 Encroachment 
f Abadi 

18 '850 4 i~ 4~00. 0-16 Encroachment 
19 $51 4 'ley 3-17. o~i9 Abadi .· .. 
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f 

20 852 

2.1 853 

22 854 

23 855 

24 856 

f 
126 <S58 

28 874 

'29 875 ! . 
·J30 ~ 876 

131 879 

32 88{) 

33 881 

34 882 

- 35 886 

36 887 

j 4 
1

16 

4 16 

!4 16 

4 16 

4 16 

! 
4 116 
4 16 

I 
! 
i 4' 16 

4 1.6 

4 

4 

2: 

5 

5 

4 
. 

4 

1.6 

16 

19 

5 
I 
2 

16 

16 

I 
! 1-02 3··14 

f 
11-04 3-12 

0 4·16 

I j I 

!3-18 11-18 

11-07 13-09 

o ls-os 

2-07 i 2-09 

i 0-08 3 

Encroachment 
·Abadi 
Encroachment 
Abadi 

I Encroachment 
iAbadi 
I Encroachment 
1 Abadi 
' Encroachment 

~ ~ ____ , "l" " 

Abadi 
Encroachment 

', Abaol 
I Encroachment 
I Abadi ·: 
i 
1 Encroachment 
I TEMPLE 
iAbadi 
I · Encroachment 
Al:ladi 
Encroachment 
Abadi 
Encroachment 

· Abadi · · 
Encroachment 

'Abadl 
Encroachment 
Abadi 
Encroachment 
Abadl 
Encroachment 
Abadi 
Encroachment 

i Abadi 
I Encroachment 

Abadi 
31J1 1020/1 1 9 1-03 0-06 Encroachment 

.. ~I 

Abadl ·· 
. 39 103$ 4 16 2-02 1 2-14 Encroachment 

Abadl 
40 . 1043 j 4 16 1 4~12 I 0-04 Encroachment 

I Abadi 
41 ,,1051 1 11 0 1-11 , Encroachment 

I r I Abadi ~ 

I 

I 

~4~2~~10~·5~2~--~ .. 5~--~1~3~· ~~~~o~·~~5~·~13~~~~E~n~cr~.~~c~h~m~e~nt~~ 
I Abadi 

43 .J.053 - 4 16 i 2-14 2-02 Encroachment 
44 1060 4 16 I 3-16 1-0 Abadi 
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! ' Encroachment 
l ! I Abadi . I - _... 
Is l7 ls-o7 45. 11061 0 Encroachment 

I I 
\ Abadl i 

46 1062 4 ho 0 I 4-06 Encroachment 
Abadi · 

- '" 'c 
I 

47 1063 14 16 '4-07 0-09 Encroachment 
'> 

,)Hf.JG<;IS ,48 1071 5 6 3-'06 ;2.-0 
I I ' JHUGG!S ! 49 ll-15 ' 1072 2. H I 0-19 
l ' ! 5-08 I o-1s 

IJHl/GGIS 
50 1263 6 3 

I JHUGGIS I 
0-04 : 51 12.64 4 10 ! 4-06 

l 

lt-18 
JHUGGiS 

52 1328 2 16 ll-18 l 
' \ JH{}G(il$ 

1 53 1329 6 ,Q 5-14 I 0-06 
' ., 

jJHUGGIS i t Ia 11-16 ! 54 ·1.331 ,3 l-12 
' > 

l I 1 
Abadi I 

I 
55 t335 1 0 1-01 Encroachment I 

! Abadi 
>" I 

I i 
56 1336 2 16 0 I 2-06 1 Encroachment ' 

' I ' · · 1 Abadi ' I I ! 57 1337 6 113 1-()1 15-12 I Encroachment I 
' > ' ·· iAbadi I I 

io 
I l 58 1338 6 4 6-04 Encroachment 

l4 
Atiadf ! 

59 1339 16 0 i 4-16 Encroachment 
' I Abadi ' ' ; 

6(l I 1340 l3 5 0 13-05 i Encroachment 
i b ' I Abadi ·· · · 
i ! I 

ls~o6 
I 61 1341 !6 1-01 1 Encroachment I 

I I ' I Abadi I ! 62 1347 '4 16 4-02 i·0-14 Encroachment 
. I Abadi 

63 1348 4 u~ 4-07 > 0-11 I I Encroachment 
> > 

I Aoadi · 
94 1349 4 1() 14-08 0-08 Encroachment 

i Abadi ' 

GS 1.$50 4 '16 2~14 2-02 Encroachment 
I I . I Abadi ..... 
66 

I i o-os 1351 4 !16 4-Q&·. Encroachment 
J > ! Aoadi 

67 !1352 4 16 11·17. 2-19 I Encroachment 
I 

. ' ·r Abadi 
'" ""~ I I 

68 lns3 4 16 !4-01. 0-15 Encroachment 
i ' I Abadi 

. 
. _, . ! 

Q.9 11355 4 16 i 0-06 4-lO Encroachment 
l Abadi 

, .. , ' 

70 1356 4 16 !3-18 o~1a Encroachment . 
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i . 

! Abadi f 
71 I 1357 ,4 16 13·06 1-10 · Em;roachment 

! 14 
I Abadi ·· 

7.2 1356 ,1!) 14-14 .I 0-02 Encroachment 
! I Abadi 

.. 
I 

I 0-0Z 73 4 16 
j 

4-14 , Encroachment 1360 
I !Ab<;~di 

I i 

74 ,1394 5 15 I 5·05 I 0~10 Encroachment 
"'"' 

l:z-07 
·A~di "''' I 

i 
75 1398 4 16 i 2~09 Encroachment 

1 . Abadi ' 
11-11 76 1399 14 16 3-05 Encroachment 

~ 

I . · 

1
.A.badi ......... 

77 1400 7 0 3-04 . ! 3-16 , Encroachment I 

.·· ! ·1 Abadi · i 

i 1-0 ' l 7$ .1405 4 1 3-01 i Encroachment l 
' l · ·! Abad\ 

., 
• -4 I 

11406 
I ' 79 2 19 2-11 I 0-08 ! Encroachment 

I Abadl ·· ... 

i4 ! 60 •1412 16 3-00 1-16 Encroachment i 

l 
' Abadi .. I 

I 
I $1 1413 i4 16 0 14-16 I Encroachment 

! 
lo 

Aoadr · ··· l 
~2 1414 1 !12 1-12 Encroachment 

! 

1 Abadi 
83 1415 3 8 0 3-08 I Encroachment 

' ! Abadi · I 1 I . 
82l '1.41/- 4 16 0 14-16 Encroachment 

l 0-18 
A6adf · 1 I 

85 1418 4 16 !3-18 Encroachment 

I I A~di 
86 1419 4 16 tO 4-16 Encroachment 

I Abadi I 

87 1420 14 116 2~oo 2-16 Encroachment 
I Abadi 

88 1463 4 16 4-12 !0-04 Encroachment 
' Abadi · ' . i . 

I Encroachment 89 1464 4 16 0 14-16 ' 

i 1 Abadi ·· 
90 1465 4 16 0 ! 4-16 I Encroachment 
' 

Abadi 
'. 

91 1466 4 16 
' 2-11. 2-0.5 Encroachment 

! 2."08 

Abadr· · · ·· 
92 1468 4 16 2-08 Encroachment 

i l Abad! I 
' 

i 

93 1469 4 
1 16 3-04 11-12 . Encroachment 

94 1477 4 16 14-14 
Abadi 

0-02 Encroachment ; . 

Abadi 
,.. 

' 95 1492 4 16 14-02 0-14 Encroachment 
'"'"" ' 

'>' 
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. • J 

i 

9Q 1494 

I 

97 1498 

' 
98 1535 

99 1812. 

100 1814 
101 162.5 
102 :1.827 
i.03 '1828 
104 1829 
105 1830 

I ! .. 
Abadi 

.. I 
I ! 

3 I 17 2-14 jl-03 Encroachment i 

I I 
! 

Abadi I 

I Encroachment 
3 ,15 0 i 3-15 ' i " [ l Ryan school I 

13 15 ~07 I 0-08: i Boundarv 
' . !)HUGGiS···· I 

3 2 1-18 I 1-04 I 

I 7 
I jJHUGGiS 

5 4-03 11-04 
4 16 4~0.1 

-~ ,, .. 
I 0-15 Abadi Encroachent 

- 5 10 4-08 i 0-12 Abadi Encroachent 
5 4 4-08 0-.115 Abadi Ericroachent 
~4 16 4-12 0-04 Abaoi Encroachent i 
!3 1 2-15 0-06 Abadi Encroachefit · I 
I 246'-01 

. - . . ' 

I 
Bigha- I 

I I . ' 

*Encrc;>achment of 9-18 Bigha - Biswas in Khasra nos. 
1495/1 (4-16) and 1797(s-'2) r~mQved on 07/03/2019. 
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Annexure - R26 

I Enc:r~clnnent in the fiC>r~st area of Mahip~lpur 
r I l Encroachme r I 

I 

s.No Khasra I Bigh 1 ntAs per , 
. No.I a 

' 
Biswa l Site I Remark 

1 ! Factory 
lo ' 1 834/1 2 ! 2-00 . 

1 Encroachment 
' Dumping of building I 
I 
I 

2 838/1 1 10 1-06 material 
I 5 339/2. 2 4 1-18 I Abadi Encroachment 

6 840 2 16 I 0~09 f Abadi Encroachment 
7 841/1 i 2 10 I 1-14 Abadi Encroachment 
8 841/21 1 !7 ~o~is 1 Abadi Encroachmemt 
gl 841/3 1 l2 0-04 ·eNG PUMP ! 

ll 843/5 5 117 2-06 Abadi Encroachment 
13 879/1 1 !3 0-10 Abadi Encroachment 
14, 879/Z 1 5 1-05 Abadi Encroachment 

Total [17-04 
I I I 
! I 

' 

.. __ ..... -
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I 

... . .. 

~nJl~ucy:- R 27 

liST OF KHASRA NOS. FOR WHJCH El'll~p.CJiMJ;NT REMOVED 

Area l 

Date of 
Khasra No. encroachment 

; 

removal 1 
I - . . 

VILLAGI; ASOLA 
1332 I 58-7 I ! / 
1348 11"13 ! I 
f354 [ 25-10 ; 

; 

1479 . i 3-14 i 
I 

1490 i 2-8 ; 

1498 I 29-10 i 
i 

1500 i 37-19 \ 
I 

1506 17-14 i 
1517 17·19 I 
1528 I 8·4 ! 
1547 5·4 
1552 . 23-10 
1573 1-8 14-03-2018 

157& . 19-12 
1582 I 1-9 l 
1586 I 1-12 I 
1593 28-5 ; ! 
1724. 59-6 i 

.1728 131-16 I 

1736 ; 11-16 . 
1740 5'77 
1144 25~11 
i746 36-1 ; 

1748 26719 I 
I 
I 

1749 i 6'-5 I 

1750 I 170~3 

1752 103-8 
TOTAL 869BIGHA ... 

VIlLAG.E BHA TI 
r 

6481 3-06 
I I I 

! 

6591 5-00 I 
665 8-1~: 

; 

l 
666 12-07 

. - - 708 117-16 

712 32-07 

I 
I 

I 

I 
I 
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715 · . 

•• •• 

742 

! 

759 

- ' 764' • 
i 

766 I 
1 

767 
. 

769 I 
1 
1 

7701 

. - - 774 

780 

I 
8101 

I . j 
I 

I 
I 
•I 

' 836 

I 840[ l 

I I 

848 
I 

875 
I I -14781 

1482! 
! i I 

1486 

1488 

1489 

1490 

1512 i 
! 

9611 
I 

969.[. 

. 

24S-l6 

0-04 

! 

2-07 i 
I 

- t 23 08 1 

I 

3-os I 
I 

2-031 
! 

5-041 
i 

1-13 

35-07 

7-02 

1-19 

24-11 

35-12 
, ... 

6,11 

I 

21-12: I 
; ; 

u-1s I 
i 

5-04 i 
-< Q i 

' 
' 48-17 

" 

1-

3-04 

1-11 i 
1 

5-8' 

7-13 

1-11 

28-08-2018 

I 

I 
' ' I 
I 
I 
I 
! 
i 
I 
I 

28-08-2018 I 
I 
I 

·I 
I 
I 

I 
I 
I 
I 
I 

' I 

25-9-2018 

I 
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I 1071 7-10 I 
. 

I 
I 

- . 10721 0-lS I 
I 1 

10801 0-121 
" -. I I 

11091 
I 
I 

1-161 
i I I 
I I 
I 

1-1o I 1205 I 

12061 
I 

1-10 I 
\ 

.. 

I 12071 2-02 

1208 2-08 
. 

1209! 3-03 I 

I 
12.50 0-11 25-9-2018 I 

'~,<'"" I 

12741 0-12 I .. . I 

I 
1275 1-05 

I 

1283\ 
,· I 

Hl9' 

1285 3-00 

12891 
. 1 

1-1~ 1 

1291 t 
I I 

1292 1-06 I 
I 1294 0-06 i 

1295. 0-15 
I ' 

1296 3-19 

12.99 6-'13 
-· - I 

I - - .2-02 1 1301 
'. ·. 

' 

1306J 
I 

25-12 
l 

1407 62:·05 1 

1463 7-11 
I 

1474 15-07 
' 

/ 
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(C Go 
. r 

1$35 9-0ll .. 
' . - I 
I 

1538r 3-161 25-9-201$ 
I 

- 1539 0-19 

I I 
j 1543 1 3·03 .. 

1544 2-01 
I ! 

1545 1 13-09 

1545 3·04 -· . - --
1547 2-02 

' 
I 

1554l 15-17 
I 

24-11 i l5tl3l 
\ 

1667 1-181 

1718 22-~9 . 
' 

1904 M56-i2 i 
l 

1905 8-14' 

1906. 28£-02 I 
~ - . 

8-081 954' 

1681 l-17 

I 
I 

1749' 14-02 
I 
I ' I 1744 8-02 i 

' 
I 

! 
1751 1-15 I . 

I ' I 12.15 0•12 I 25-9-2018 I 

\ i 
12.181 0-17 

! ! 

1304
1 3-19 ! 

I 

1.312 . 1-041 
I 

1335 1-00 
I 

·. I 

' 1385! 7~09 I 
' 

> ,_. 

j I 
I ! 
I 17311 18-19 
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J 
:1 ' :1 
' 

r& rr 
::f ~~~~~--,l-88-7.......------16~,..1-6-r-""---~~~~1, 

TOTAl] 1486 BIGHA I I 

VILLAGE RANGPURI 

1 4-161 

19-18 ;-) 1 ... 

07-03~20191 
' I i~17· VIllAGE RAJOKARl 

07-03-20191 
', 

VIllAGE PUI.,PEHLADPUR l 
,, ,, 

08~Q3-2019 
310 8-0 - ;2368-()7' ; 
Gr<ltu;J Total Bigha- BiSW<l I 

I 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No.  58/2013   
 

M.A. No. 898/2013 
 

Sonya Ghosh Vs. Govt. of NCT of Delhi & Ors. 

 
       

CORAM:     HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER  

  HON’BLE MR. RANJAN CHATTERJEE, EXPERT MEMBER 
 

 

 

Present:       Applicant   :Mr. Raj Panjwani, Sr. Adv. with Mr. Aagney Sail,  

      Adv. 
  Respondent No. 1 :Mr. Sanjay Dewan, Adv. 

  Respondent No. 2 :Mr. Vivek Kr. Tandon, Adv. 

  Respondent No. 3 :Mr. Rajiv Bansal, Mr. Kush Sharma, Advs. 

  Respondent No. 6&3 :Mr. B.V. Niren, Adv. 

  MoEF   :Mr. Vikas Malhotra, M.P. Sahay, Advs.  

      Mr. Mohit Arora, Adv.    
     

         

 Date and 
Remarks 

Orders of the Tribunal 

 Item No. 43 
July 24,  2015 
 

  

 

   

 

 Heard Perused 

 It has been the main concern in the present 

application of defining the forest land in Delhi Southern 

Ridge. We had directed the Secretary Environment as 

well as Ministry of Urban Development, Government of 

India to take coordinated efforts to declare within the 

reasonable time the clarification, if any, with regard to 

the Notification dated  24.05.1994 and the Forest 

Department to settle the rights of the individuals so as 

to have a clear picture for defining the forest area. 

 As of today, it is submitted on behalf of the 

Conservator of Forest that they may take final decision 

for settling the rights and claims in regards to North 

Ridge, Central Ridge, North-Southern Ridge and 

Southern Ridge in which no rights and claims have 

been settled and finalize the procedure for issuing the 

Notification under Section 20 of the Indian Forest Act, 

1927.  We, therefore, direct the Forest Department to 

take steps for declaring the area in which no claims of 

1251



 

 

whatsoever nature are arising or have been settled as a 

forest area.   

 Comprehensive report including the action taken 

for making such declaration of a forest area be placed 

before us on the next date. 

 List this case on 24th August, 2015. 

      

 

..………………………………….,JM 
             (U.D. Salvi) 

 

 

 
..………………………………….,EM 

             (Ranjan Chatterjee) 
 
 

 
 
 

 
 

 
 
 

 
 

  

1252



 

1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL,  
PRINCIPAL BENCH, NEW DELHI 

 
Original Application No. 58/2013 

(M.A. NO. 898/2013) 
                                                 

 
 Sonya Ghosh Vs. Govt. of NCT of Delhi & Ors.   

 
CORAM : HON’BLE MR. JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER 
  HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER 

  HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER 
   

Present:     Applicant              :Mr. Raj Panjwani, Sr. Adv. with Mr.  

      Aagney sail, Adv. for Ms. Sonya ghosh. 
  Respondent Nos. 1 & 2 :Mr. Sanjay Dewan, Adv. for forest deptt 

Respondent No.6 :Mr. Vikas Malhotra, Adv. 
CPWD :Mr. B. V. Niren, Adv. 
DDA :Mr. Rajiv Bansal and Mr. Kush Sharma, 

Advs. 
Delhi Police :Mr. D. Rajeshwar Rao, Mr. Vikrant Kawshik, 

Advs. and Mr. Sayar Singh 

 Mr. Mohit Arora, for Non Applicant No. 4 
 

 Date and 
Remarks 

Orders of the Tribunal 

 Item No. 08 
 February 4, 

2016 
 
  

    

   

 

 

 

By order dated 24.07.2007 the Forest Department 

was directed to take steps for declaring the area in 

which no claims of whatsoever nature are arising or 

have been settled as a forest area. It was thereafter 

posted to 24.8.2015, 10.09.2015, 10.10.2015 and 

04.11.2015. On that day the following order was passed 

“Final notification for declaring the forest area in North, 

Central and Southern ridge is awaited. We had directed 

the Forest Department to take steps for declaring the 

area in which no claims of what so ever nature arise or 

have been settled as a forest area. We expect clarification 

from the Forest Department regarding implementation of 

this direction on the next date. In the event of failure to 

provide such clarification, we will be compelled to take 

coercive measures.” 

It was thereafter posted to 16.11.2015 and again 

to 03.12.2015. On that day again the following order 
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was passed “Threat of encroachment of the ridge area 

situated within the limits of National Capital Region 

Territory is very much visible from the submissions made 

by the Learned Counsel appearing for the NCRT, as he 

has disclosed before us that there are areas where 

permanent structures have come up and the mischief 

mongers put up a show of existing construction on the 

virgin land and the same is being resisted by the forest 

officials. In view of the proposal for final notification of 

ridge under section 20 of the Indian Forest Act, 1927 put 

forth by Conservator of Forest, we had directed the 

Forest Department to take steps for declaring the area in 

which no claims of whatsoever nature are arising or have 

been settled as a forest area vide order dated 24th July, 

2015. We find from the proposal put forth by the Dr. 

Suneesh Buxy, Conservator that he chartered a road 

map for publishing the final notification under section 20 

for such Northern Ridge, Central Ridge, South-Central 

Ridge and part of Southern Ridge where rights and 

claims were settled.”  

The Chief Conservator of Forest is present today 

as directed by the order dated 03.12.2015. The Chief 

Conservator of Forest submits that the Notification in 

respect of part of the forest area is not feasible. In the 

light of the previous order, the Chief Conservator of 

Forest cannot now contend that it is not possible, as 

that order has already become final.  The difficulty 

expressed by the Chief Conservator of Forest is that the 

Khasra No. in respect of the undisputed forest area and 

the portion where claims have already been settled are 
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still in dispute.  We do not understand how this is 

possible when there is already a Notification of 1996 

under Section 4 of the Forest Act where the Khasra Nos. 

are admittedly shown.  We find that this matter is being 

dragged on and as a result there are fresh 

encroachment in the forest area.   

In such circumstances we direct the Chief 

Secretary, NCT of Delhi, to hold a meeting of  

(1) Secretary, Forest Department,  

(2) Chief Conservator of Forest,  

(3)  Secretary, Revenue,  

(4) Concerned Deputy Commissioner  

(5) the Land owning agencies 

 and take effective steps for declaration of the 

Notification as directed by order dated 24.07.2015 and 

reiterated by the subsequent orders including the order 

dated 03.12.2015.  

 It is made clear that it is the responsibility of the 

Chief Secretary to finalize the Notifications. 

The meeting is to be held within two weeks from 

today and the report be submitted by 08.03.2016.  

 It is also pointed out that O.A No. 318/2015 is to 

be listed along with this application. 

List the matter on 08.03.2016. 

 

..………………………………….,JM 

                 (M.S. Nambiar)  
 

                                               

..………………………………….,,JM 
         (Raghuvendra S. Rathore) 

 
 

..………………………………….,EM 

           (Prof. A. R. Yousuf) 
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BEFORE THE NATIONAL GREEN TRIBUNAL,  
PRINCIPAL BENCH, NEW DELHI 

 
Original Application No. 58/2013 

(M.A. NO. 898/2013) 
                                             And      

Original Application No. 116/2015 

(M.A. No. 327/2015 & M.A. NO. 589/2015) 

 And   

Original Application No.  144 of 2015 

 
 
Sonya Ghosh Vs. Govt. of NCT of Delhi & Ors.   

 And   

Prof. Imtiaz Ahmed & Ors. Vs. State of NCT of Delhi & Ors. 

 
And      

  Sh. Jaipal Singh  Vs.  Lt. Governor, Delhi & Ors. 

                         
CORAM:     HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER  
 HON’BLE MR. RANJAN CHATTERJEE, EXPERT MEMBER   

 
   

Present:     Applicant              :Mr. Raj Panjwani, Sr. Adv. with Mr.  
      Aagney sail, Adv. for Ms. Sonya ghosh. 

Respondent No.6 :Mr. Vikas Malhotra, Adv. 
Respondent No.3 :Mr. B. V. Niren, Adv. 
DDA : Mr. Rajiv Bansal, Mr. Kush Sharma & Ms. 

Arpita, Advs. For DDA 
Delhi Police : HC Mr. Amit Lathar 
Revenue/Delhi Police : Mr. Tarunvir Singh Khehar, Adv. 

Forest Dept. : Mr. Sanjay Dewan, Adv. 
  NBCC Mr. Mohit Arora, Adv. 

GNCTD Mr. Tarunvir Singh Khehar, Ms. Guneet 
Khehar & Ms. Japnam Bindra, Advs. 

 Ms. Juhi, Adv. and Ms. Sakshi Popli , Adv. for 

DJB 
 

Present: O.A. 116/15  
Applicant/Appellant(s)   : Mr. Rahul Choudhary & Ms. Meera Gopal, 

Advs. 

               
GNCTD Mr. Tarunvir Singh Khehar, Ms. Guneet 

Khehar & Ms. Japnam Bindra, Advs. 

 Forest Dept. : Mr. Sanjay Dewan, Adv. 
 Ms. Juhi, Adv. and Ms. Sakshi Popli , Adv. for 

DJB 
Revenue/Delhi Police : Mr. Tarunvir Singh Khehar, Adv. 
 

 
Present: O.A. 144/15 
Applicant/Appellant(s) :Ms. Vandana Sehgal, Adv.  

Respondent No. 3 :Ms. Juhi, Adv. and Ms. Sakshi Popli , Adv. 
for DJB 

DDA :Mr. Rajiv Bansal, Mr. Kush Sharma & Ms. 
Arpita, Advs. For DDA 

DUSIB Mr. Rahul Adv. for Mr. Parvinder Chauhan, 

Adv.  
Respondent No. 9 : Mr. Aditya Gupta, Adv. 

GNCTD Mr. Tarunvir Singh Khehar, Ms. Guneet 
Khehar & Ms. Japnam Bindra, Advs. 
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Forest Dept. : Mr. Sanjay Dewan, Adv. 

Revenue/Delhi Police : Mr. Tarunvir Singh Khehar, Adv. 
 

 

 Date 
and 
Remark
s 

Orders of the Tribunal 

 Item No. 
06 to 08 

 
   

August 
16, 

2016 
 

  

jg   

 Heard. Perused. 

 Encroachments on the forest land in the Southern Ridge area and 

its removal is the question before us. 

 In pursuance to our direction dated 21-07-2016 Pert Charts giving 

the schedule for demarcation of Forest/Ridge Area in Villages falling in the 

District South as well as in the District of New Delhi- Vasant Vihar Sub-

Division has been placed before us. 

      Learned Counsel appearing on behalf of the Government of NCT of 

Delhi on instructions from SDM Saket, SDM Mehrauli and SDM Vasant 

Vihar and SDM Kalkaji makes a statement that the schedule given in the 

Pert Charts will be adhered to and the work of completing the demarcation 

can be achieved in the given time frame. 

    We reproduce the Pert Charts as a part of this order as follows: 

 

Total10 Villages fall under District South which are part of Southern 

Ridge:- 

S. 
No. 

Action Quantum 
of work 

Bigha-

Biswas 

Executive 
Agency/ 

Department 

Probable Time 
line for 

completion by 

Responsible 
Office 

1 Demarcation of ridge 

forest area in Asola 

village 

8387-06 Revenue 

Department 

October.2016/3 

months. 

SDM(Saket) 

2 Demarcation of ridge 
forest area in Bhati + 

Sahoorpur+Raipur 

Khurd villages 

11101-
19 

3306-15 

60-09 

Revenue 
Department 

January 2016/3 
months 

SDM(Saket) 

3 Demarcation of ridge 

forest area in Satbari 

village 

1263-02 Revenue 

Department 

February/1 

month 

SDM(Saket) 

4 Demarcation of ridge 
forest area in 

Chattarpur village 

225-10 Revenue 
Department 

March/1 month SDM(Saket) 

5 Demarcation of ridge 

forest area in Neb 

Sarai village 

466-10 Revenue 

Department 

April/1 month SDM(Saket) 

6 Demarcation of ridge 

forest area in Devli 

village 

5175-06 Revenue 

Department 

Mid June/1.5 

month 

SDM(Saket) 

7 Demarcation of ridge 4263-02 Revenue July 2017/1.5 SDM(Saket) 
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forest area in 

Maidangarhi+Sidulajab 

villages 

65-19  Department month 

 

 Mehrauli Sub Division 

 
S. 

No. 

Action Quantum 

of  

Executive 

Agency/Department 

Probable 

Time line 

for 

completion 
by 

Responsible 

Office 

1 Demarcation of 

ridge forest area 

in Jonapur 

village 

412 Acres Revenue 

Department 

November-

2016 

SDM 

(Mehrauli) 

2 Demarcation of 

ridge forest area 
in Aya Nagar 

village 

858 Acres Revenue 

Department 

January 

2017/02 
Months 

SDM 

(Mehrauli 

3 Demarcation of 

ridge forest area 

in Dera Mandi 

village 

1961 

Acres  

Revenue 

Department 

April 

2017/03 

Months 

SDM 

(Mehrauli 

 
 

 
 

Total 2 villages fall under Kalkaji Sub-Divison which is part of 

Southern ridge. 

S. No. Action Quantum  Executive 

Agency/Department 

Probable 

Time line 

for 
completion 

by 

Responsible 

Office 

1 Demarcation 

of ridge 

forest area 

in village Pul 

Pehlad 

99 Bighas, 

4 Biswas 

Revenue 

Department 

October 

2016/3 

Months 

SDM 

(Kalkaji) 

2 Demarcation 

of ridge 

forest area 

in village 

Tughlakabad 

2657 

Bighas, 10 

Biswas 

Revenue 

Department 

April 

2017/6 

Months 

SDM 

(Kalkaji) 

 

 

Schedule for Demarcation of Ridge/forest land in Vasant Vihar Sub-

Division. 

A-B 2Months  Engagement of TSM Agency for demarcation work. 

A-C Survey of Ridge Area/Forest Land by the Revenue/forest 

Department Officials for ascertaining fixed points. 

B-D 

C-D 

15 Days Ascertainment/Comparison of Revenue record and Forest 

Department record. 

D-E 2 Months Physical demarcation of Khasra on ground and providing 
Tatimma of part khasras with the help of TSM 

E-F 6 Months  Proper comprehensive demarcation as per TSM in respect 

of Ridge Area/ Forest Land related to the three villages in 

Vasant Vihar Sub-Division  namely Rangpuri, Rajokari and 

Ghitorni by providing exact boundary description and maps 

of the Ridge Area/Forest Land after superimposition on the 

Aks Shizra and Masavi. 
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    We further direct the SDM Saket, SDM Mehrauli, SDM Vasant Vihar 

and SDM Kalkaji Sub- Division that they shall adhere to  the time 

schedule and carryout the demarcation of the area falling within their 

limits. 

     Learned Counsel appearing on behalf of the applicant invites our 

attention to the order dated 16-03-2016 and 16-05-2016 when they  had 

expressed their apprehension that the time granted for demarcation and 

consequent declaration of final Notification is likely to offer opportunity for 

further encroachment on the ridge areas and to curtail such mischief, it is 

necessary to immediately declare the areas which have already been 

demarcated as a ridge area finally. 

     The order dated 16-03-2016 reveals submission made on behalf of the 

Forest Department that issuance of final Notification in respect of  part of 

the ridge area  will give license to the persons encroaching upon the rest of 

the land to deal with it as they like. 

     We further direct the Forest Department to elaborate further as to how 

declaration of the portion of the land demarcated finally as a ridge area is 

likely to give license to the persons encroaching upon the rest of the land 

particularly, with reference to the Khasra Nos and the area to be 

demarcated. 

     List these matters on 19th September, 2016. 

 

 

 ..………………………………….,JM 

                                         (U. D. Salvi) 
 

 

 
 

..………………………………….,EM 

                                        (Ranjan Chatterjee) 
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BEFORE THE NATIONAL GREEN TRIBUNAL,  
PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No. 58/2013 
(M.A. NO. 898/2013 & M. A. No. 922/2017) 

 

 

And 
 

Original Application No. 116/2015 
(M.A. No. 327/2015 & M.A. NO. 589/2015) 

And 

                                   Original Application No.  144 of 2015 
 

 
In the matter of :- 
 

Sonya Ghosh Vs. Govt. of NCT of Delhi & Ors. 
And 

Prof. Imtiaz Ahmed & Ors. Vs. State of NCT of Delhi & Ors. 

And 
          Sh. Jaipal Singh  Vs.  Lt. Governor, Delhi & Ors. 

 
 
CORAM : HON’BLE MR. JUSTICE U.D.SALVI, JUDICIAL MEMBER  

  HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER 

  HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER  

  HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 
            
 

   

Present:     Applicant   : Mr. Rahul Choudhary and Ms. Meera Gopal and  

  Mr. Utkarsh Gopal, Advs. 

 : Mr. Raj Panjwani, Sr. Adv. – Amicus Curie with Mr. 

Agney Sail, Adv. 
  Respondent Nos. 1 & 2 : Mr. Sanjay Dewan and Ms. Palak Rohmetra, Advs.  

  for Forest dept.  

DDA :Mr. Rajiv Bansal Sr. Adv., Mr. Kush Sharma and Mr.  

Lalit Mohan, Adv. 

DJB :Ms. Sakshi Popli, Adv. for DJB 
GNCTD :Mr. Tarunvir Khehar, Ms. Guneet Khehar and Mr. 

Sandeep Mishra,  Advs.  

 Mr. B. V. Niren with Mr.  Vinyak Gupta, Advs.CPWD 

 Mr. Aditya Gupta, adv.  

NBCC Mr. Mohit Arora, Adv.  

MoEF Ms. Krishna Kumar Singh, Adv. Mr. Anurag Kr and Mr 
Vikas Malhotra, Adv 

 Mr. Jitten and Mr. Ashish Dogra, Adv 

 Mr. Manish Srivastava, Adv. 

 Mr. Vikas Malhotra, Adv.  

 Mr. Vandana Sehgal and Ms. Gunjan Ahuja Advs. 

 Mr. Shagun Trisal Adv. 
 Mr. Narender Hooda and Mr., Shubham Bhalla and Mr. 

Nida Doon, Advs. 

      Mr. Parminder Chauhan, Adv. 
 

 

 Date and 
Remarks 

Orders of the Tribunal 

 Item No. 
07 to 09 

 
December 
20, 2017 

 
 
 
 
 

 

  Learned Counsel appearing for the applicant inviting 

our attention to the order dated 16-08-2016, submits that 

the Revenue department is allowing the private parties 
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holding lands more particularly the lands adjoining the 

ridge/ forest land to carry out the demarcation of the 

forest land and this exercise will do violence to the process 

of the demarcation of the forest land as per the schedule 

of demarcation given in the order dated 16-08-2016. 

  Learned Counsel appearing on behalf of the 

Revenue Department submits that the department has 

accepted the amount to allow the said parties to carry out 

the demarcation of their respective lands by the TSM 

(Total Satellite Machine).  He submits that such party has 

to be furnished with the particulars of the three location 

points for carrying out such survey and it will do no harm 

to the ridge/forest land. All said and done, the schedule of 

the demarcation of forest land envisages proper 

comprehensive demarcation as per the TSM in relation to 

the forest land in three villages i.e. Ranpuri, Rajokari and 

Ghitorni in Vasant Vihar Sub division by providing  exact 

boundary description and maps of the  ridge area/ forest 

land after superimposition on the Aks Shizra and Masavi.   

 The process of demarcation as given in the 

‘Schedule of Demarcation’ pertinently envisages the 

comprehensive demarcation  with TSM by providing exact 

boundary description and maps of the ridge area/ forest 

land  after superimposition on the Aks Shizra and Masavi.  

The regime thus prescribed for  process needs to be 

strictly followed otherwise it will open flood gates of claims 

and counter claims by all concerned parties particularly 

the parties having lands adjoining ridge area/forest lands 

in the said three villages. 

 

  We therefore, direct the revenue department not to 
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disturb this regime prescribed under the schedule for 

demarcation in the order dated 16-08-2016. There shall 

be no assigning of demarcation work to any private parties 

for demarcation of individual pieces or partial of lands 

adjoining the ridge area/forest land in Vasant Vihar sub 

division  particularly in villages Ranpuri, Rajokari and 

Ghitorni. Use of TSM upon engaging the private parties for 

demarcation of ridge area/forest land as per the schedule 

given in the said area is permitted. 

 List these matters on 9th February, 2018. 

 
 

..…..…………………………….,ACP 
 (U.D. Salvi)   

 

 
...…..…………………………….,JM 

 (Dr. Jawad Rahim)   
 
 

...…..…………………………….,JM 
 (Raghuvendra S. Rathore)   

 

 
...…..…………………………….,EM 

 (Dr. Nagin Nanda)  
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BEFORE THE NATIONAL GREEN TRIBUNAL,  
PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No. 58/2013 
(M.A. NO. 898/2013 & M. A. No. 922/2017) 

 

 

And 
 

Original Application No. 116/2015 
(M.A. No. 327/2015 & M.A. NO. 589/2015) 

And 

                                   Original Application No.  144 of 2015 
 

 
In the matter of :- 
 

Sonya Ghosh Vs. Govt. of NCT of Delhi & Ors. 
And 

Prof. Imtiaz Ahmed & Ors. Vs. State of NCT of Delhi & Ors. 

And 
          Sh. Jaipal Singh  Vs.  Lt. Governor, Delhi & Ors. 

 
 
CORAM : HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

 HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 

 

 

            
 

   

Present:     Applicant   : Mr. Rahul Choudhary and Ms. Meera Gopal and  

  Mr. Utkarsh Gopal, Advs. 

: Mr. Aagney Sail, Adv.  

 :Ms. Vandana Sehgal and Ms. Gunjan Ahuja Advs. 

 
  Respondent Nos. 1 & 2 : Mr. Sanjay Dewan, Adv. for Forest dept.  

DDA :Mr. Rajiv Bansal Sr. Adv., Mr. Kush Sharma and Mr.  

Lalit Mohan, Adv. 

DJB :Ms. Sakshi Popli, Adv. for DJB 

MoEF & CC Mr. Balendu Shekhar, Adv.      
GNCTD :Mr. Tarunvir Khehar, Ms. Guneet Khehar and Mr. 

Sandeep Mishra,  Advs.  

 Mr. B. V. Niren with Mr.  Vinyak Gupta, Advs.  

 NBCC Mr. Mohit Arora, Adv.  

MoEF Ms. Krishna Kumar Singh, Adv. 

 Mr. Jitin and Mr. Ashish Dogra, Adv. for Khasra No. 
231 

 Mr. Harsh Prakash, Adv. for R-9 

    Mr. Parminder Chauhan, Adv. along with Mr.  

    Mishal Vij, Adv. for DUSIB 
 

 

 Date and 
Remarks 

Orders of the Tribunal 

 Item No. 
06-08 

 
February 
09, 2018 

 
 
 
 
 
 
 
 
 
 

 
Original Application No. 58 of 2013, 116 of 2016 and 

144 of 2015 

 These three Original Applications and connected 

M.A.s have been taken up today analogously as common 

questions of fact are involved.   

 Mr. Jitin Tewathia, Counsel appearing for the owner 
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Item No. 
06-08 

 
February 
09, 2018 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 

in respect of Khasra no. 231 orally prays that he be 

impleaded as a party in the original application in view of 

the order dated 10th October, 2017 whereby he has been 

permitted to file reply/affidavit.  

 Having regard to the order dated 10th October, 2017, 

the oral prayer for impleadment is allowed. Leave sought 

for by the newly added Respondent to file affidavit is 

granted. 

    

 Since copies of the affidavit have been served on the 

other parties, they are at liberty to file responses before 

the next date with advance copies to the other side.  

 Upon perusal of the records of the case, we find that 

there has been absolute casualness on the part of the 

concerned authorities and have been recalcitrant and, as 

already observed earlier, procrastinating in completing the 

work entrusted upon them. 

 Although in the order dated 16th August, 2017, it is 

revealed that it had categorically been stated on behalf the 

Revenue Department that the entire work of the 

demarcation will be completed within the time frame 

prescribed as per schedule placed before us, obviously it 

has still not yet done. Order dated 20th December, 2017 is 

clear and categorical in directing that the regime 

prescribed for the process of demarcation was required to 

be strictly followed in order to avoid floodgate of claims 

and counter claims by all concerned parties having land 

adjoining the ridge area/forest land in villages of Ranpuri, 

Rajokri and Githorni in Vasant  Kunj Sub Division. The 

regime as specifically mentioned in the order pertain to 
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Item No. 
06-08 

 
February 
09, 2018 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 

the survey undertaken of the area with the TSM (Total 

Satellite Machine) with the exact boundary description 

and map of the area concerned being provided for the 

comprehensive demarcation.  

 Since, enough time has been taken by the Revenue 

Department and the other concerned authorities to 

complete the work, further time sought for is granted with 

a strict direction that the work shall be completed within 

the next one month.  

 First status report of the work shall be filed within 

15 days from hence i.e. 26th February, 2018, 24th 

February, 2018 being Saturday and, the final demarcation 

report shall be submitted on 13th March, 2018.  

 In the event of failure to comply with this direction, 

cost of Rs. 2 lakhs shall be paid by each of the 

Respondents particularly Revenue Department and 

Department of Forest, Govt. of NCT Delhi apart from 

disciplinary proceedings that shall be directed against the 

concerned personnel.  

 Mr. Aagney Sail, Learned Counsel appearing for the 

Applicant, draws our attention to our order dated 10th 

November, 2018 recording filing of an additional affidavit 

on behalf of the Applicant and copies thereof having been 

served upon on the other side. He submits that thus far, 

no response has been filed by the Respondents to the 

additional affidavit.   

 While directing the Respondents to file their 

responses to the affidavit, it is further directed that, if the 

allegations of encroachments made in the affidavit are 

found to be correct, the Forest Department and Revenue 
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Item No. 
06-08 

 
February 
09, 2018 

 
 
 

Department, Govt. of NCT Delhi shall remove all 

encroachments within the declared reserved forest area/ 

the ridge area and the demarcation be carried out after 

doing so.  

 This, of course, shall be subject to what shall 

transpire after the Department and the authorities file 

their responses.  

 List on 26th February, 2018. 

 

 

...…..……………………………,JM 
   (S.P. Wangdi)   

 
 
 

...…..…………………………….,EM 
  (Dr. S.S. Garbyal)    

  (09-02-2018) 
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Item No. 02-05       Court No. 2 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
Original Application No.58/2013 

(M.A. Nos. 898/2013, 922/2017 & 329/2018) 
With 

Original Application No. 116/2015 
(M.A. Nos. 327/2015 &589/2015) 

With 
Original Application No.144/2015 

With 
M.A. No. 258/2015 

In 
Original Application No. 10/2014 

 
Sonya Ghosh            Applicant(s) 

Versus 
 
 

Govt. of NCT of Delhi &Ors.        Respondent(s) 
With 

Prof. Imtiaz Ahmed &Ors.         Applicant(s) 
 

Versus 
 

State of NCT of Delhi &Ors.        Respondent(s) 
With 

Sh. Jaipal Singh          Applicant(s) 
 

Versus 
 

Lt. Governor, Delhi &Ors.                Respondent(s) 
With 

Pavit Singh          Applicant(s) 
 

Versus 
 

The State of NCT of Delhi &Ors.     Respondent(s) 
 

Date of hearing: 22.05.2019 
 

CORAM:  
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER 
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 

  
 For Applicant(s)  Mr. Raj Panjwani, Sr. Advocate 

 (Amicus Curiae) and Mr. Aagney
 Sail, Advocate  

   Mr. Rahul Choudhary and Mr.  
Saurabh Sharma, Advocates  
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   Ms. Vandana Sehgal, AOR and 
 Ms. Gunjan Ahuja, Advocate 

    
 
 For Respondent(s)  Mr. Sanjay Dewan,Advocate for 

 Forest Department 
   Mr. S. K. MuanGuite, DCF 

(West), Forest Deptt. And Ms. 
InduVijayan, DCFC(North)  

 
   Mr. Kush Sharma, ASCfor DDA 
   Mr. B.S. Arora and Mr. Mohit

 Arora, Advocates for NBCC
 India Ltd. in M.A. No. 898/2013 

   Mr. Parvinder Chauhan, 
 Advocate for DUSIB 

   Ms. Pritika, Advocate for Ms. 
SakshiPopli, Advocate for DJB 

   Mr. Rahul Gupta, Advocate for 
BSES 

   Ms. Smarithi, Advocate for Mr. 
Ajay Jain, Advocate for GNCTD 

    
     

ORDER 
 

  After hearing the Learned Counsels for some time, on 

perusal of the joint inspection report and the appended 

maps, we consider it proper to call for the District 

Magistrate, Tehsildar and Patwari of the concerned area to 

appear in person and explain the queries which have been   

noted by the Counsels for the respondents. 

  The Learned Counsel for the respondent submits, on 

the instructions of the officer present before us, that work 

of fencing on the land in question is continuing and shall be 

completed. No encroachment, whatsoever, shall be allowed 

to be made on the land in question including the one which 

has already been allotted (Annexure-3 to the Status Report). 
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In other words, the status-quo as exists today shall be 

maintained by all the parties. 

  List these matters on 26th June, 2019. 

 

Raghuvendra S. Rathore, JM 
 
 

    Dr.Satyawan Singh Garbyal, EM 
 May 22, 2019 

   JG 
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REPORTABLE 
 

IN THE SUPREME COURT OF INDIA 
CIVIL ORIGINAL / INHERENT / CRIMINAL JURISDICTION  

 
Contempt Petition (Civil) No. _______ / 2025 

(Diary No. 21171/2024) 
IN 

Writ Petition (Civil) No. 4677 / 1985 
 
 

Bindu Kapurea                         ….Petitioner(s) 

versus 

 

Subhashish Panda and others              ….Respondent(s) 

 

WITH 

SMC (Crl.) No. 2/2024 
 

 
WITH 

 
I.A. No. 98622 / 2024 in Writ Petition (Civil) No. 202 / 1995 

 
 

JUDGEMENT 

 

SURYA KANT, J. 

1. The instant petition has been filed invoking Article 129 of the 

Constitution of India, Section 12 of the Contempt of Courts Act, 

1971, and Rule 3(c) of the Rules to Regulate Proceedings for 
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Contempt of the Supreme Court, 1975. It prays for the initiation of 

contempt proceedings against the Respondents for wilful 

disobedience of this Court’s order dated 09.05.1996 passed in W.P. 

(C) No. 4677/1985, titled MC Mehta v. Union of India & Others. 

2. These proceedings arise from a decades-long saga that is associated 

with a series of writ petitions, wherein this Court has consistently 

endeavoured to mitigate further environmental degradation in the 

National Capital Territory of Delhi and across the country. 

A. FACTS 

3. At this juncture, it becomes imperative to set out the sequence of 

events from the outset, in order to provide a comprehensive 

understanding of the developments that have culminated into the 

present proceedings. 

A.1 Brief background of the cases giving rise to the present 

controversy  

3.1. MC Mehta (supra) is an ongoing matter comprising petitions 

through which this Court has pronounced several landmark 

judgments giving new dimensions to environmental jurisprudence, 

with the specific objective of regulating land use and shutting down 

of hazardous industries to protect the environment. The said Writ 

Petition was initially instituted on 16.04.1985 in public interest, to 

bring to light the grave and escalating pollution of the river Ganga, 
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caused by the indiscriminate discharge of vast quantities of sewage 

from the city of Kanpur, Uttar Pradesh. It thereafter 

metamorphosed into a case through which this Court routinely 

addressed various threats posed to the environment and ecological 

biodiversity.   

3.2. The Delhi Development Authority (DDA) notified the Master Plan 

for Delhi Perspective 2001 on 05.08.1990 (Delhi Master Plan), 

wherein it was expressly provided that no further encroachment or 

infringement upon the Delhi Ridge would be permitted, and that 

the Ridge would be preserved and maintained in its pristine 

condition. To explicate, the Delhi Ridge constitutes a natural rock 

formation, forming a part of the ancient Aravalli hill range. It 

encompasses approximately 7,777 hectares of forest land and 

extends over a stretch of nearly 35 kilometres—commencing from 

the Bhatti Mines area in the southeast, traversing through 

Tughlaqabad, and tapering towards the northern periphery of the 

city at Wazirabad. Commonly referred to as the ‘Lungs of Delhi’, the 

Ridge plays a vital ecological role and forms part of one of the oldest 

geological formations on the planet, with its origins dating back to 

the Proterozoic era.   

3.3. The Delhi Master Plan accordingly recognised that, in light of the 

pressures exerted by rapid urbanisation over the years, the Delhi 
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Ridge Area had been subjected to significant threats and adverse 

environmental impacts. In response, the Master Plan mandated 

that the Ridge Area be clearly identified and conserved with the 

utmost care, taking into consideration its critical role as a natural 

buffer against escalating pollution levels in the National Capital 

Territory. It further stipulated that afforestation efforts within the 

Delhi Ridge must prioritise the use of indigenous species, with 

minimal reliance on artificial landscaping, in order to preserve the 

ecological integrity and natural character of the forest. 

3.4. Commensurately, in M.C. Mehta (supra), this Court issued a series 

of directions for the conservation and protection of the Delhi Ridge. 

Pursuant thereto, the then Lieutenant Governor of Delhi issued an 

order dated 06.10.1995, constituting a dedicated body, known as 

the Ridge Management Board (RMB), which was entrusted with the 

responsibility of protecting and restoring the Delhi Ridge Forest. 

The RMB was established under the Chairmanship of the Chief 

Secretary of Delhi and was assigned various functions, including 

the implementation of the management scheme for the Ridge 

forests, protection and demarcation of its boundaries, and the 

preparation and execution of detailed plans for the ecological 

upgradation and long-term preservation of the Ridge area. 
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3.5. In furtherance of the aforementioned directions, this Court, vide 

orders dated 25.01.1996 and 13.03.1996, directed that regardless 

of the mandate contained in Section 154 (vii) of the Delhi Land 

Reforms Act, 1954, the uncultivated surplus land of the Gaon 

Sabha falling within the Delhi Ridge shall not vest in the Gaon 

Sabha, and shall instead be used for the creation of a Reserved 

Forest. In compliance with the said directions, the Government of 

the National Capital Territory of Delhi (GNCTD) issued a 

notification dated 02.04.1996, declaring 10,517 acres of 

uncultivated Gaon Sabha land, as surplus and placed it at the 

disposal of the Forest Department. This area now forms a part of 

the aforementioned 7,777 hectares of the Notified Ridge Area.  

3.6. To this end, this Court also passed the order dated 09.05.1996, 

which the Petitioner herein alleges has been violated by the 

Respondents. The order reads as follows:  

“The provisions of the Master Plan makes it mandatory that 
the Ridge is to be kept free from encroachers and its pristine 
glory must be maintained for all times. It is a pity that 
neither the Central Government nor the N.C.T., Delhi 
Administration has ever applied its mind towards 
maintaining the Ridge and River Yamuna, which is 
necessary to maintain the ecological balance of the city. We 
are of the view that no cut off date can come in the way of 
relocating the J.J. dwellers which are encroaching on the 
Ridge. The directions given by this Court in the order dated 
April 9, 1996 shall have to be complied with. We have 
already directed in the said order that all encroachers must 
be shifted from the Ridge before October 31, 1996. Mr. 
Khanduri, present in Court, has very fairly stated that the 
work of relocation of J.J. dwellers from Ridge has already 
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been undertaken on war footing. We have no doubt that the 
Union of India shall render all assistance to the N.C.T., Delhi 
Administration in clearing the Ridge area. The next progress 
report be filed in July, 1996.”  

3.7. It may be seen from the contents of the aforesaid order that this 

Court reiterated the exigency of protecting the Delhi Ridge and 

ensuring that it remains free from encroachment, so as to preserve 

its pristine condition. In doing so, the Court referred to the 

statutory Delhi Master Plan, which unequivocally proscribed any 

infringement upon the Ridge and mandated its continuous 

protection and maintenance. The Court further observed that 

neither the Central Government nor the GNCTD had, until then, 

adequately addressed the imperative of maintaining the Delhi Ridge 

and the River Yamuna—both of which were essential to preserving 

the ecological balance of the city. Accordingly, the Court issued 

stringent directions to the concerned authorities to ensure the 

removal of all encroachments from the Ridge area on or before 

31.10.1996. 

3.8. Parallelly, a public interest litigation, being W.P. (C) No. 202/1995, 

titled T.N. Godavarman Thirumulpad v. Union of India, had 

been instituted before this Court on 18.02.1995. The proceedings 

had initially arisen out of concerns regarding large-scale 

deforestation, illegal logging, and unsustainable practices affecting 

forest lands in the Nilgiris region. Over time, this case also came to 
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be regarded as one of the most significant judicial interventions in 

the realm of forest preservation, environmental governance and 

conservation of natural resources in India through the innovative 

interpretation and application of the Forest Conservation Act, 1980 

(FCA 1980). We find it necessary to highlight this matter, as the 

directions issued therein in relation to the Delhi Ridge 

subsequently intersect with the issues raised in the instant 

Contempt Petition. 

3.9. Thereafter, in congruence with the directions put forth in M.C. 

Mehta (supra), this Court in the T.N. Godavarman (supra) 

constituted the Central Empowered Committee (CEC) on 

09.05.2002, tasked with monitoring the implementation of its 

orders in respect of removal of encroachments in ecologically 

sensitive areas, implementation of working plans, compensatory 

afforestation, plantations and other conservation issues. This 

Court, in both of these cases, thus sought to continuously monitor 

initiatives geared towards the protection and conservation of the 

environment in the country, and also, specifically, the Delhi Ridge. 

3.10. Thus, to recapitulate, the forested expanse known as the Delhi 

Ridge continues to enjoy the protection of this Court, as reaffirmed 

in MC Mehta (supra) by the order dated 09.05.1996. In tandem 

with the establishment of the CEC in T.N. Godavarman (supra), it 
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stands settled that any construction or developmental activity 

within the Delhi Ridge must receive prior approval from the RMB 

and thereafter from this Court, for which a proposal is to be mooted 

through the CEC. 

A.2   Events leading to the filing of the Contempt Petition 

3.11.  In this backdrop, the Principal Chief Conservator of Forests, Delhi, 

cum Member Secretary of the RMB vide letter dated 21.09.2023, 

forwarded the Board’s recommendation to the CEC. This 

communication pertained to an application submitted by the DDA 

seeking approval for the construction of approach roads connecting 

the main Chattarpur Road to SAARC University, the Central Armed 

Police Forces Institute of Medical Sciences (CAPFIMS), and other 

establishments located in Maidangarhi, including the areas of 

Sayurpur and Satbari—all of which fall within the ecologically 

sensitive Southern Ridge region.  

3.12. According to the DDA, the area in question had witnessed the 

emergence of several large-scale residential and institutional 

developments, including the SAARC University; housing for 

officials of the Central Bureau of Investigation (CBI), Delhi Police, 

and the National Investigation Agency (NIA); as well as CAPFIMS. 

Despite the scale and significance of these developments, the region 

was reportedly beset with inadequate access infrastructure. The 

1278



Page 9 of 48 
 

DDA accordingly proposed specific alignments and upgradations 

traversing notified forest land within the Delhi Ridge, with the 

stated objective of facilitating seamless access to the residential 

and institutional establishments referred to above.   

3.13. Given the impending interventions into ecologically sensitive areas, 

the DDA, through the aforementioned application, sought 

permission to construct two approach roads—namely, the 

‘Gaushala Road’ connecting Chattarpur Road to SAARC University 

and the ‘SAARC University–CAPFIMS Road’. The DDA proposed to 

utilise 3.60 hectares of the ecologically sensitive Southern Ridge 

and an additional 0.968 hectares of Morphological Ridge land for 

the alignment, construction, and widening of these roads, spanning 

a total length of 2.72 kilometres, which entailed the felling of 

approximately 1,051 trees. To clarify, Morphological Ridge land 

refers to areas that, while lying outside the officially notified 

boundaries of the Delhi Ridge, exhibit geological and ecological 

features characteristic of the Ridge itself. Owing to their 

environmental significance, such lands are accorded the same level 

of protection as the notified Ridge areas, and any activity thereon 

is subject to the same regulatory safeguards and judicial 

supervision. 

1279



Page 10 of 48 
 

3.14. Thereupon, the CEC, after due consideration of the DDA’s 

application, approved such proposal and submitted Report No. 

36/2023 dated 06.12.2023, containing its detailed observations 

and recommendations. In arriving at its conclusions, the CEC took 

into account, inter alia, the following considerations: 

i. That the proposed project is in public interest, and the extent 

of forest land sought to be utilised for the road development 

represents the bare minimum required; 

ii. That the existing seven-metre-wide road is already in use and 

necessitates upgradation to a four-lane divided configuration 

with footpaths on either side to facilitate access to institutions 

of national significance being developed in the vicinity; 

iii. That a portion of the forest land proposed for the project is 

already in use by commuters; 

iv. That all requisite statutory clearances are to be obtained by 

the user agency/DDA under the FCA 1980 for the diversion of 

3.60 hectares of forest land for non-forest purposes, along with 

necessary approvals from the Standing Committee of the 

National Board for Wild Life (SCNBWL) under the Wildlife 

(Protection) Act, 1972 for areas falling within the eco-sensitive 

zone; 
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v. That the user agency/DDA shall bear the cost of planting and 

maintaining 2,960 saplings—ten times the number of trees 

(296) proposed to be cut or transplanted from non-forest land; 

vi. That the DDA has expressed its willingness to make available 

suitable land for undertaking such compensatory plantation; 

and 

vii. That the DDA has already earmarked 3.68 hectares of non-

forest land at Sector 29, Dwarka, Delhi, to be transferred to 

the Forest Department in lieu of the 3.60 hectares of forest 

land proposed to be diverted.  

3.15. The CEC finally concluded as follows: 

“It is recommended that this Hon’ble Court may consider 
granting approval to the Applicant, Delhi Development Authority 
for construction of the approach road from Chattarpur Main Road 
to SAARC University (1.070 kms) and SAARC University to 
CAPFIMS (1.650 kms) subject to the following conditions: 
 
i. the user-agency shall deposit 5% of the project cost, 

proportionate to the area falling within the ridge area, with 
the Ridge Management Board Fund and which fund under 
the close supervision of the Ridge Management Board shall 
be used for protection of the Delhi Ridge by the Forest 
Department of Delhi Government; 

ii. the user-agency shall obtain prior clearance under Forest 
(Conservation) Act 1980 in respect of the forest land being 
diverted for construction of the road and abide by all the 
conditions of forest clearance including payment of NPV and 
cost of compensatory afforestation; 

iii. the user-agency shall obtain necessary approval from the 
Standing Committee of the National Board for Wildlife in 
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respect of the project land falling within the eco-sensitive 
zone of Asola Bhati Wildlife Sanctuary; 

iv. the user-agency before felling/removal of 296 trees shall 
obtain necessary permission under the provisions of Delhi 
Preservation of Tree Act, 1994; 

v. the user-agency shall deposit the cost of planting and 
maintenance of 2960 indigenous plants with the Forest 
Department, Government of Delhi and make available 
suitable land for compensatory planting before the 
permission for felling is granted under the provisions of 
Delhi Preservation of Tree Act 1994; 

vi. the Forest Department, Government of NCT Delhi will 
undertake the planting of 2960 saplings of the indigenous 
species at the site to be made available by DDA for the 
purpose; and 

vii. Forest Department will raise compensatory planting over 
3.68 ha. of non forest land at Sector-29, Dwarka, Delhi in 
lieu of the 3.60 ha. of forest land proposed to be diverted for 
non forest use.” 

3.16. As matters stood thus, a Gazette Notification dated 14.02.2024 was 

issued, wherein the Lieutenant Governor of Delhi (LG), exercising 

powers conferred under Section 29 of the Delhi Preservation of 

Trees Act, 1994 (1994 Act), granted an exemption in terms of 

Section 9(3) of the said Act—in public interest—for an area 

measuring 4.9955 hectares to facilitate the construction of 

approach roads from Chattarpur to SAARC University, CAPFIMS, 

and other adjoining establishments. The notification stipulated an 

advance deposit of ₹2,40,54,000/- by the DDA towards a security 

amount earmarked for the creation and maintenance of 

compensatory plantation. Furthermore, it laid down a series of 
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binding conditions upon the DDA to be fulfilled: prior to 

undertaking the felling or transplantation of trees, during the 

execution of such activities, and thereafter for the purpose of 

assessing the success of the plantation efforts. The release of the 

aforementioned security deposit by the Tree Officer/Deputy 

Conservator of Forests was made contingent upon the satisfactory 

fulfilment of these stipulated conditions. 

3.17. On 15.02.2024, the DDA moved I.A. No. 40494/2024 in MC Mehta 

(supra), seeking this Court’s permission for the felling and 

translocation of 1,051 trees in connection with the construction of 

the proposed approach roads. In the interim, the Petitioner came to 

learn of tree-felling activities underway in the Satbari area of South 

Delhi on 23.02.2024. They visited the site on 24.02.2024 and 

allegedly observed that a substantial portion of the Ridge Forest 

had been decimated, with heavy machinery actively engaged in 

levelling the land. Disturbed by the scale and apparent brazenness 

of the activity, the Petitioner then contacted the Green Helpline of 

the Department of Forests and Wildlife, GNCTD, to register a 

complaint. They however, received a telephonic response on 

25.02.2024 from a Forest Guard, who informed them that the 

ongoing tree cutting was being carried out pursuant to due 
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authorisation, having been permitted by the LG vide the Gazette 

Notification dated 14.02.2024.  

3.18. It is pertinent to highlight that the aforesaid IAs preferred by the 

DDA were dismissed by this Court on the grounds of vagueness 

vide its order dated 04.03.2024. The Court underscored that the 

DDA, being an instrumentality of the State, bore a heightened 

responsibility to prioritise environmental protection and was 

expected to explore all viable alternatives before resorting to the 

felling of trees, limiting such action strictly to those instances 

where it was absolutely unavoidable. The Court further noted that 

no prior permission had been sought under the FCA 1980. 

Consequently, the DDA was directed to revisit its proposal by 

engaging the services of qualified experts and ensuring that the 

revised exercise would be conducted in a manner that minimised 

tree felling to the greatest extent possible. Only upon undertaking 

these corrective steps was the DDA permitted to file a fresh 

application seeking the same relief. 

3.19. The Petitioner has alleged that the DDA failed to disclose to this 

Court, during the hearing on 04.03.2024, that the area for which it 

had sought permission to fell trees had, in fact, already been 

cleared. It is the Petitioner’s case that the DDA, without awaiting 

the Court’s adjudication on its applications and in the absence of 
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any express permission, proceeded with the clearing of the Ridge 

reserved forest as well as the felling of trees on non-forest land to 

facilitate construction of the approach roads. In view of the above, 

the Petitioner has preferred the instant Contempt Petition, 

asserting that such actions on the part of the First Respondent 

constitute a wilful and deliberate violation of this Court’s binding 

order dated 09.05.1996 passed in MC Mehta (supra). The 

Petitioner has accordingly prayed for the initiation of contempt 

proceedings against the Vice Chairman of DDA/First Respondent.  

A.3 Events subsequent to initiation of Contempt Proceedings 

3.20. In addition to the events averred in the Contempt Petition, it will be 

appropriate to bring the subsequent developments of material 

significance that merit due consideration. The instant Contempt 

Petition came up for hearing on 09.05.2024, when notice was 

issued, the First Respondent was directed to maintain status quo 

and refrain from carrying out any further felling of trees. 

3.21. On the following date of hearing, i.e., 16.05.2024, this Court took 

cognisance of the averments made in the affidavit filed by the First 

Respondent and deemed it appropriate to issue suo motu notice of 

criminal contempt, registered as SMC (Crl.) No. 2/2024. That 

affidavit revealed that a substantial number of trees had been felled 

without obtaining the requisite permissions from the prescribed 
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authorities, besides the blatant contravention of this Court’s 

binding orders. This Court, therefore, expressed grave concern, 

observing that the DDA’s actions of unauthorised felling of more 

than 1100 trees constituted a shocking disregard for the Rule of 

Law and amounted to interference with the administration of 

justice.  

3.22. This Court thereafter proceeded to pass a series of consequential 

orders, namely: (i) the First Respondent was directed to produce 

the document evidencing the approval of the LG and to furnish the 

names of all officers responsible for the breach of this Court’s 

orders; (ii) the First Respondent was mandated to personally 

address a letter to the LG disclosing that, while the proposal for 

approval was forwarded to him, the material fact that the trees had 

already been felled was wilfully suppressed; (iii) ordered an inquiry 

into the conduct of the officers who had entrusted the tree felling 

to the contractor; (iv) directed the DDA to immediately halt all 

further activities pertaining to the two approach roads and to 

deploy appropriate officers to ensure strict compliance; (v) 

appointed an Independent Agency comprising of three eminent 

environmentalists (Committee) who were to be duly assisted by 

officers from the Forest Survey of India (FSI) to assess the number 

of trees felled, the extent of environmental degradation caused, and 
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to propose suitable species for replantation along with other 

ecological restoration measures; and (vi) directed the DDA to 

conduct an internal inquiry into the lapse committed by its Legal 

Department in failing to brief its counsel correctly on 04.03.2024 

regarding the ongoing tree felling. Further, this Court also 

restrained the RMB from clearing project proposals for the 

diversion of the Ridge forests without seeking permission from this 

Court.  

3.23. In the meantime, the Committee constituted by this Court 

submitted its preliminary report detailing the number of trees felled 

and the extent of environmental degradation caused. The report 

observed that the DDA had failed to offer a satisfactory explanation 

for the urgency with which the tree felling was undertaken. It 

cautioned that the absence of tree cover along the road could result 

in the creation of a heat island and lead to intensified urbanisation 

of the adjoining areas. The Committee further noted that no 

transplantation had taken place at the designated site and that, of 

the 145 trees transplanted at alternate, non-designated locations, 

nearly half comprised the invasive Subabool species, which ought 

to be removed. In light of these findings, the Committee 

recommended both possible outcomes—either the removal of the 
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road to facilitate restorative measures or its completion, should this 

Court so deem fit.  

3.24. Pursuant to the aforesaid directions, the First Respondent also filed 

an affidavit dated 19.06.2024, tendering an unconditional apology 

and detailing steps undertaken in compliance. It was submitted 

that: (i) corrective measures were underway, including disciplinary 

action against the errant DDA officials and the formulation of 

Standard Operating Procedures (SOPs) to prevent recurrences; (ii) 

the First Respondent was on sanctioned medical leave from 

16.02.2024 to 02.03.2024, and worked from home until 

12.03.2024, during which period he remained unaware of the tree 

felling and therefore failed to apprise this Court; (iii) an internal 

Inquiry Committee found the following officials responsible: 

Executive Engineer Manoj Kumar Yadav (who instructed the 

contractor to fell the trees), Engineering Division officials Pawan 

Kumar and Ayush Saraswat (who permitted the felling), and 

Superintendent Engineer Pankaj Verma (who, along with Yadav, 

was found to have suppressed material facts from this Court on 

04.03.2024); (iv) all four officers had been suspended and 

disciplinary proceedings initiated; (v) while prior contractor 

agreements did not include clauses mandating Court permission 

for tree felling, all future tenders would expressly incorporate such 
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terms; (vi) work at the site had been fully halted, and approximately 

174 trees in non-forest areas and 468 in forest areas were 

confirmed to have been felled; (vii) the DDA would cooperate fully 

with the Committee constituted by this Court in implementing all 

remedial measures; (viii) the Chief Legal Advisor of the DDA had 

been misinformed by Manoj Kumar Yadav, leading to incorrect 

submissions before this Court; and (ix) the DDA had identified 185 

acres of land for afforestation and committed to planting 100 trees 

for every tree felled, in addition to 500 trees along the widened 

sections of the site to aid ecological restoration.  

3.25. This Court, on 24.06.2024, while considering the affidavit of the 

First Respondent, also examined the Inquiry Committee Report 

annexed thereto. Particular attention was drawn to three emails 

allegedly sent by the Executive Engineer instructing the contractor 

to commence tree felling. These emails purportedly referenced a 

visit by the LG, in his capacity as Chairperson of the DDA, to the 

site on 03.02.2024, during which he allegedly directed the clearing 

of trees. However, upon further questioning, it emerged that there 

was ambiguity as to whether the Learned LG had actually visited 

the tree-felling site or only the CAPFIMS campus. In view of this 

uncertainty, and considering the Executive Engineer’s subsequent 

claim before the Inquiry Committee that the emails were 
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manipulated, the Court directed the First Respondent to submit a 

clear and unequivocal statement clarifying whether any such 

direction had, in fact, been issued by the LG.  

3.26. In this backdrop, this Court deemed it appropriate to show cause 

to the following officers of the DDA: (i) Manoj Kumar Yadav, 

Executive Engineer, SMD 5, DDA; (ii) Pawan Kumar, Assistant 

Engineer-I, SMD 5, South Zone, Engineering Division, DDA; (iii) 

Ayush Saraswat, Assistant Engineer-II, SMD 5, South Zone, 

Engineering Division, DDA; and (iv) Pankaj Verma, Superintending 

Engineer, SE/SCC-2, South Zone, DDA. Additionally, while 

perusing the affidavit filed by the First Respondent, the Court 

underscored that the appointment of serving judicial officers from 

the Delhi Higher Judicial Services as legal advisors to the DDA 

constituted a clear violation of the principle of judicial 

independence and the doctrine of separation of powers. 

Accordingly, it directed the Delhi High Court to take appropriate 

action concerning such appointments. 

3.27.  On 26.06.2024, this Court directed several individuals and 

institutional authorities to file affidavits to shed further light on the 

incident. First, Ashok Kumar Gupta, Member (Engineering), DDA, 

was directed to file a detailed affidavit clarifying the events during 

the visit of the Learned LG, since he had been present at the time. 
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Second, the discrepancies in the Gazette Notification dated 

14.02.2024 were noted, observing that no permission had been 

granted by the designated Tree Officer, nor had any valid exemption 

been extended to the DDA for the felling of trees. When asked about 

the whereabouts of the timber from the felled trees, the First 

Respondent failed to provide any response. Consequently, notice 

was issued to the GNCTD through the Principal Secretary, 

Department of Environment and Forests. In this regard, notice was 

also issued to the Tree Authority constituted under Section 3 of the 

1994 Act, directing it to file an affidavit explaining its inaction in 

the face of the DDA’s violations. Third, the DDA was instructed to 

begin implementing certain recommendations from the 

Committee’s preliminary report, specifically those listed under 

paragraph 1 of the section titled ‘Suggestions and 

Recommendations’, including the removal of the tarmac and sub-

base materials of the road to expose bare soil and initiate 

appropriate afforestation and ecological restoration measures. 

3.28. Pursuant to this Court’s directions in its orders dated 24.06.2024 

and 26.06.2024, multiple affidavits were filed by concerned 

individuals and institutions, which are briefly summarised herein. 

The First Respondent, in his affidavit dated 02.07.2024, explained 

that he had informed the office of the Engineer Member, DDA, on 
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02.02.2024 regarding the LG’s proposed visit to CAPFIMS on 

03.02.2024. However, he also acknowledged that no formal 

minutes of the LG’s site visit were recorded, though the names of 

the officers present during the visit were provided in an annexure. 

Further, with regard to the implementation of the Committee’s 

recommendations, the DDA has sought guidance from that 

Committee to ensure compliance with the directions of this Court.  

3.29. Similarly, Ashok Kumar Gupta, Member (Engineering) DDA, gave 

details of the senior officers who were present at the time of the 

LG’s visit on 03.02.2024 and that the said visit was only to inspect 

the CAPFIMS Hospital and assess the Central Public Works 

Department’s (CPWD) preparedness for its timely completion. The 

affidavit further highlighted that the LG directed CPWD officials to 

expedite the completion of the project. With respect to the CAPFIMS 

approach road, the LG was informed that requisite permissions for 

tree felling were still awaited from the competent authorities. Upon 

hearing this, the LG allegedly emphasised the need to expedite the 

process.  

3.30. The Principal Secretary, Environment and Forest Department of 

GNCTD also filed a detailed affidavit, which outlined the following: 

(i) several initiatives had been undertaken to expand forest and tree 

cover in Delhi, including efforts to convert 1,700 acres of the 
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Yamuna Flood Plains into forest land and the development of City 

Forests; (ii) the project in question aimed to construct roads 

connecting institutions of national importance, including 

CAPFIMS; (iii) the DDA had submitted three applications: one to 

the RMB on 18.08.2023 seeking this Court’s approval for the 

construction of approach roads, another on 09.12.2023 for 

diversion of 3.6 hectares of Ridge forest land and felling of 629 

trees, and a third on 29.12.2023 seeking permission to fell 422 

trees in non-forest areas; (iv) the Gazette Notification dated 

14.02.2024 merely exempted the applicability of Section 9(3) of the 

1994 Act and did not amount to permission for felling trees; (v) 

while the DDA had initiated approval processes under the RMB and 

the FCA 1980, these had not been completed; (vi) action was being 

taken against the DDA for violations under both the 1994 Act and 

the FCA 1980—this included issuance of show cause notices, an 

interim order by the Tree Officer directing the plantation of at least 

100 native trees, and initiation of a criminal case under relevant 

provisions of the Bharatiya Nagarik Suraksha Sanhita, 2023 and 

the 1994 Act; and (vii) adequate infrastructure had been provided 

to the Forest Department to enhance monitoring and vigilance over 

forest areas. The Tree Officer, in his affidavit, echoed similar 

submissions and further clarified that, as a quasi-judicial 
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authority, proceedings under the 1994 Act had been initiated 

before him since 05.03.2024. 

3.31. The matter was heard again on 12.07.2024, when this Court 

deemed it necessary to ensure complete clarity regarding the visit 

of the LG. Accordingly, it directed all officials present during the 

site visit, along with the First Respondent and any other officer 

possessing relevant information, to file affidavits. In addition, since 

the contractor M/s. Satya Prakash and Brothers Private Limited 

was responsible for the felling of trees, notice was issued directing 

the contractor to disclose the location of the felled timber and the 

transplanted trees. Lastly, the GNCTD was directed to file a 

supplementary affidavit clarifying whether any officer of the Forest 

Department or the Tree Authority was present during the felling of 

trees.   

3.32. In compliance with this Court’s directions, the relevant 

stakeholders once again filed their respective affidavits. The 

Additional Principal Chief Conservator of Forests, GNCTD; Ashok 

Kumar Gupta, Member (Engineering) DDA; the Principal Secretary, 

Environment and Forest Department, GNCTD; and the Chief 

Secretary, GNCTD all reiterated a consistent position—that during 

the LG’s visit on 03.02.2024, he was informed that the requisite 

permissions under the 1994 Act and the FCA 1980 were still 
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awaited. Ashok Kumar Gupta further stated that the felling of trees, 

which began on 16.02.2024, was carried out under the bona fide 

belief that the recommendations of the CEC dated 06.12.2023 and 

the subsequent Gazette Notification exempted the need for further 

permissions. Meanwhile, the Principal Secretary clarified, in 

response to the Court’s queries, that no officer from the Forest 

Department or the Tree Authority was present during the felling 

and also submitted that steps had been initiated to withdraw the 

Gazette Notification dated 14.02.2024. Lastly, the contractor, in his 

affidavit, stated that he acted on the instructions of Executive 

Engineer Manoj Kumar Yadav, who had emailed him on 07.02.2024 

regarding the removal of bushes, shrubs, and dry trees, and 

followed up further emails on 14.02.2024 reiterating the same 

while referring to the LG’s visit on 03.02.2024. 

3.33. This Court on 16.10.2024, further observed that the material on 

record required further elaboration, particularly from the LG. The 

Court specifically sought clarity on the role played by the LG, the 

point at which he became aware of the tree felling activity, the steps 

taken thus far to remediate the ecological damage, and the 

identification of officers responsible for the suppression of facts 

surrounding the incident.  
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3.34. In response, the LG filed an affidavit stating that the actual number 

of trees felled was approximately 642, as opposed to the alleged 

figure of 1,100. He further submitted that, during his visit on 

03.02.2024, he had not been informed of the requirement to obtain 

prior permission from this Court. He first became aware of such a 

requirement upon reviewing the DDA’s proposal dated 21.03.2024 

and was subsequently informed by the First Respondent through 

his letter dated 10.06.2024 that the tree felling had commenced on 

16.02.2024. The affidavit also noted that ecological restoration 

efforts were underway through tree plantations, and that the 

Inquiry Committee constituted by the DDA had already taken 

action against the officials found responsible. 

3.35. Upon perusing the LG’s affidavit on 24.10.2024, this Court noted 

that further clarity was required regarding the precise date on 

which the LG became aware that tree felling had commenced on 

16.02.2024. Accordingly, the Court directed both the First 

Respondent and the LG to file supplementary affidavits. In 

response, the LG reiterated the submissions made in his earlier 

affidavit and clarified that he became aware of the tree felling only 

on 12.04.2024 during a meeting. The First Respondent, in his 

affidavit, corroborated this timeline in part and submitted that he 

first learnt of the felling on 18.03.2024 upon the issuance of a show 
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cause notice by the Delhi High Court to the Department of Forest 

and Wildlife. He was thereafter informed by the Member Engineer 

on 21.03.2024 that the felling had, in fact, commenced on 

16.02.2024. With this, all affidavits and relevant material filed by 

the concerned stakeholders appear to have been placed on record. 

3.36. After this saga of affidavits was completed, we may notice that the 

FSI, pursuant to this Court’s order dated 16.05.2024, submitted 

its final report containing key findings that are critical to the 

adjudication of the present controversy. Based on extensive 

fieldwork and surveys, the FSI reported that approximately 1,670 

trees were felled, both within the reserved forest area and beyond, 

resulting in substantial carbon stock loss. The report also 

uncovered alarming discrepancies in the data provided by the Delhi 

Forest Department and concluded with observations pointing to 

systemic deficiencies in the Department’s operational practices. 

3.37. Having undertaken the arduous task of tracing the root cause of 

this issue over the course of nearly a year, this Court ultimately 

afforded all parties an opportunity to tender their submissions and, 

on 21.01.2025, reserved judgment in the matter.   

B. CONTENTIONS ON BEHALF OF THE PARTIES 

4. Although the parties’ respective positions are discernible from the 

multitude of affidavits examined above, it remains essential to 

1297



Page 28 of 48 
 

canvass the contentions advanced by them in support of their 

claims.  

5. Mr. Gopal Sankaranarayanan, learned Senior Advocate appearing 

on behalf of the Petitioner, laid a strong challenge to the actions of 

the First Respondent and DDA officials, emphasising the 

irreversible nature of the ecological damage caused. Seeking strict 

action against the errant officials in view of the grave nature of 

contempt committed, learned Senior Counsel adduced the 

following contentions:  

(a) There was a deliberate and coordinated attempt to conceal 

material facts from this Court, during the hearing dated 

04.03.2024. The felling of trees had not only commenced on 

16.02.2024 but had also been wilfully carried out and 

completed over a span of ten days, without obtaining 

permission from either this Court or the relevant statutory 

authorities. Notably, during the same period, in some related 

proceedings pending before the Delhi High Court, the DDA 

suppressed this critical information and got the matter 

adjourned.  

(b) Even the CEC and the Amicus Curiae appointed by this Court 

were not informed of the tree felling exercise. However, rather 

than accepting responsibility, the First Respondent has sought 
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to deflect blame onto the officials and engineers, attempting to 

make them scapegoats for this unfortunate breach.  

(c) The material on record, along with depositions by subordinate 

engineers and officials, indicates that the tree felling and road 

construction were expedited following the LG’s visit. This is 

corroborated by internal emails and correspondence, which 

suggest that the DDA, acting upon the LG’s express directions, 

proceeded in haste and undertook the tree felling exercise 

despite lacking requisite permissions. 

(d) The road was sought to be widened despite the presence of an 

already functional roadway, with the underlying intent of 

facilitating access to private residences and farmhouses of 

affluent individuals in the vicinity of CAPFIMS. The 

justification of serving the Central Armed Police Forces has 

been conveniently used as a pretext. This is further 

corroborated by the First Respondent’s own affidavit dated 

15.05.2024, wherein it is admitted that the infrastructure 

project was envisaged not solely for the benefit of CAPFIMS and 

other public institutions but also for adjoining areas such as 

the Chattarpur Residential area and other large-scale 

residential developments. It thus appears that the exercise was 
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an orchestrated effort to advance private interests, with 

environmental degradation reduced to mere collateral damage. 

6. Au contraire, Mr. Maninder Singh, Mr. Vikas Singh, Mr. Aditya 

Sondhi, Mr. Anupam Lal Das, and Mr. Sanjay Jain, Learned Senior 

Counsels, along with Ms. Aishwarya Bhati, Learned Additional 

Solicitor General of India, appeared on behalf of the DDA and the 

GNCTD. Mr. Mahesh Jethmalani, Learned Senior Counsel, 

appeared on behalf of the LG. In the course of their oral arguments, 

Mr. Singh sought to candidly acknowledge that the DDA officials 

had defied the orders of this Court and that contempt had been 

committed. Having regard to the same, the learned counsels 

collectively advanced the following submissions: 

(a) In light of the construction of CAPFIMS and other institutions 

of national importance, there was an urgent requirement to 

develop a broader approach road to facilitate improved access. 

To achieve this objective, it became necessary to undertake 

tree felling on both forest and non-forest land.  

(b) The DDA accordingly initiated the statutory process by 

submitting the requisite applications to the competent 

authorities. However, the present controversy appears to have 

stemmed from a misunderstanding among DDA officials, who, 

upon receiving certain in-principle approvals from the 

1300



Page 31 of 48 
 

Government, erroneously presumed that all necessary 

clearances—including from this Court—had been obtained. 

Acting under this misconception, the DDA proceeded to carry 

out the tree-felling operations on both categories of land.  

(c) Significant steps have been initiated to scale up afforestation 

efforts, including a commitment to plant 100 trees for every 

tree felled, in line with the recommendations of the Committee 

constituted by this Court as well as that of the FSI. To this end, 

an area of approximately 185 acres has been identified for 

carrying out the afforestation programme. Furthermore, 

departmental proceedings have already been initiated against 

the DDA officials responsible for the lapses, and appropriate 

action will be taken in accordance with law. 

C. ISSUES 

7. In light of the extensive material placed on record and the detailed 

submissions advanced by the parties, coupled with the 

acknowledgement proffered by the Respondents that the orders of 

this Court have been disobeyed, we find that the following question 

falls for our consideration:  

i. Whether the breach of the orders of this Court dated 

09.05.1996 and 04.03.2024 by the Respondents was wilful 

and deliberate, and if so, what are the remedial and corrective 
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measures that must be undertaken by them to purge the 

contempt? 

D. ANALYSIS 

8. Based on the factual matrix and unique circumstances of this case, 

we are of the view that our analysis and consequent directions must 

remain focused and purpose-driven. Such a calibrated approach is 

essential to ensure that the course adopted balances not only the 

interests of the parties before us but also safeguards the concerns 

of those who stand to be impacted by the outcome of these 

proceedings for years to come. 

9. There is no gainsaid that this Court enjoys wide and sweeping 

powers to punish individuals found guilty of interfering with or 

obstructing the administration of justice—an act that squarely falls 

within the definition of contempt not only under the Contempt of 

Courts Act, 1971 but most importantly, under Article 129 of the 

Constitution of India. This Court, being a court of record, is thus 

vested with inherent powers to punish contempt. These broad-

ranging powers are not merely procedural but are central to 

preserving the dignity, authority, and effective functioning of the 

judiciary. In fact, it has been quoted in a catena of decisions that 

the contempt powers afforded to this Court are integral to 

maintaining the sanctity of judicial proceedings. 

1302



Page 33 of 48 
 

10. The majesty of law is supreme and is unequivocally recognised by 

the Constitution through the conferment of plenary powers of 

contempt upon this Court. Unlike jurisdictions where contempt is 

solely governed by statutory law, India, by virtue of its 

constitutional framework, accords this power a higher pedestal. 

The constitutional provision for contempt is not subordinate to 

Parliamentary Legislation; rather, it represents an intrinsic aspect 

of the judiciary’s autonomy. As a nation rooted in the Rule of Law 

and constitutionalism, there is immense faith placed in its 

judiciary, so much so that orders of this Court carry a binding force 

equivalent to that of Legislative enactments. 

11. In this light, we proceed to assess the nature and gravity of 

contempt attributed to the First Respondent and other officials of 

the DDA. It must be noted at the outset that there appears to be, 

across a range of affidavits, an implicit if not express admission 

that: (i) no permission had been granted by this Court for the felling 

of trees in the Delhi Ridge area, thereby amounting to a non-

compliance of this Court’s order dated 09.05.1996; and (ii) the 

omission to disclose, during the hearing on 04.03.2024, that tree 

felling had already commenced on 16.02.2024—while the relevant 

application remained pending—constitutes wilful disobedience that 

palpably obstructed the administration of justice.  
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12. Needless to say, these very findings and observations have 

consistently been recorded by this Court in its various orders 

passed during the pendency of this petition over the past year. 

Without delving into excessive detail, it is an admitted position that 

the First Respondent and officials of the DDA acted in an errant 

manner, which not only amounted to a concealment of this Court’s 

directions but also led to an unfortunate and avoidable 

misconstruction of communications attributed to the LG, thereby 

placing him in an embarrassing position. There can thus be no 

second opinion but to answer the issue in the affirmative and hold 

that there was indeed wilful disobedience on the part of the 

Respondents, resulting in contempt of this Court’s orders.  

13. As already recapitulated, this Court possesses wide discretion in 

matters pertaining to contempt. Given that the First Respondent, 

through his affidavits, has conceded that there was a violation of 

this Court’s orders tantamount to contempt and has consequently 

expressed his willingness to purge it, the question that then arises 

is the approach which ought to be adopted by this Court in these 

circumstances—whether it should be liberal, magnanimous, or 

retributive? In answering this, this Court must be guided not by 

vengeance or punitive action but rather by the overarching 

objective of upholding the Rule of Law and restoring public 

1304



Page 35 of 48 
 

confidence in the judicial process. The power to punish for 

contempt, though wide and constitutionally entrenched, is to be 

exercised with circumspection in a manner that serves the ends of 

justice rather than merely penalising the individual. 

14. Public authorities and public servants are duty-bound to act in the 

furtherance of public interest, with every action aligned to subserve 

the common good. In adjudicating contempt, the Court must 

necessarily consider the nature and degree of contempt. To 

instantiate, while public officials may be engaged in the 

performance of their duties, if there is even an attempt to exhibit 

wilful and deliberate disregard for the orders of this Court, such 

conduct would not merely amount to contempt in the narrow sense 

defined under Statute. Rather, it has a cascading effect—it fosters 

a perception that judicial directives can be defied with impunity. 

This cannot be viewed as routine disobedience but must be 

recognised as a serious affront to the Rule of Law itself. Such acts 

are generally classified as grave and offensive instances of 

contempt, warranting appropriate punishment without any 

misplaced sympathy or unwarranted magnanimity from the Court. 

15. On the contrary, where the Court finds that a breach of its order 

amounts to technical contempt, absent any intent to wilfully defy 

or disobey its authority, this Court has evolved the practice of 
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affording an opportunity to purge such contempt. For example, 

where the breach of the Court’s order stems from an act genuinely 

intended to serve the larger public interest and undertaken in good 

faith, the Court may lean towards magnanimity and provide the 

contemnor(s) with an opportunity to purge the contempt.  

16. In this backdrop, we deem it appropriate to divide the 

contemptuous conduct attributed to the Respondents into two 

distinct parts: first, the simpliciter non-compliance of this Court’s 

order dated 09.05.1996, which mandated obtaining prior 

permission for the felling of trees; and second, the deliberate 

concealment from this Court of the fact that tree felling had already 

commenced. The gravity and degree of contempt must, therefore, 

be assessed on a composite evaluation of both these aspects. 

17. Even if the first limb of the contempt is assumed to have arisen 

from a bona fide misapprehension of the permissions granted, the 

second limb is entirely indefensible. The conscious non-disclosure 

of material facts before this Court during the course of proceedings 

strikes at the very heart of the justice delivery system. It 

contaminates the sanctity of judicial proceedings, may cause 

irreversible prejudice to the opposite parties, and carries the 

potential to result in erroneous precedents being laid down. 
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18. We are thus left with no hesitation in holding that the Respondents’ 

conduct has been gravely contumacious, and when viewed 

cumulatively, their actions amount to a blatant obstruction of the 

administration of justice. These acts, in our considered view, fall 

squarely within the ambit of ‘criminal contempt’ as defined under 

Section 2(c) of the Contempt of Courts Act, 1971. 

19. Having said that, it must be emphasised that while the 

misadventure undertaken by the errant officials of the DDA was in 

clear and flagrant contravention of this Court’s orders, the 

underlying objective—namely, to facilitate improved access 

through broader approach roads for CAPFIMS and other public 

institutions—appears, does not seem to be in bad faith and 

certainly not to defy the authority of this Court. The Court is 

conscious of the distinction between mala fide abuse of power and 

genuine administrative misjudgement, and we are inclined to deem 

that the present instance falls within the latter category.  

20. We say so because, as a Constitutional Court, it often becomes our 

solemn duty to incline towards decisions that, in the long run, 

subserve the larger public interest. In a scenario such as the 

present, where competing claims of public interest are at play—

some capable of being fulfilled and others falling short of 

expectations—this Court is guided in its adjudication by the 
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principles of constitutional morality. Our decision in such 

circumstances ought to be grounded in the constitutional values of 

equality, social justice, and economic justice, which lie at the very 

nucleus of our Constitution.  

21. To provide extrapolation, we have duly considered the relevance of 

CAPFIMS as an institution, which was established primarily as a 

tertiary care hospital to cater to the medical needs of personnel 

serving in paramilitary forces (such as the Border Security Force, 

Central Reserve Police Force, Central Industrial Security Force, 

Indo-Tibetan Border Police, and others), who, in the discharge of 

their duties to the nation, are frequently exposed to grave risks and 

injuries. CAPFIMS seeks to address these exigencies by offering 

world-class medical facilities not only to such personnel but also to 

their families, pensioners, beneficiaries under the Central 

Government Health Scheme, and the general public at large.  

22. Such institutions become particularly very pertinent when 

personnel are stationed in remote areas, often with no access to 

basic communication such as phone connectivity, and their 

families—including women, elderly parents, and young children—

reside far away, frequently in circumstances of vulnerability. In 

such a context, ensuring access to quality medical care is not a 

privilege but an imperative necessity, one that is both essential and 
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urgent. The provision of such infrastructure is not merely an 

administrative act—it reflects the moral compass of a welfare state 

and echoes the principle of parens patriae, whereby the State bears 

responsibility for the well-being of those who may not be in a 

position to secure it for themselves. This duty extends equally to 

the elders, homemakers, and children of the force personnel who 

dedicate their lives to serving the nation. 

23. Given these noble objectives, it is imperative to recognise the 

significance of an institution like CAPFIMS, particularly in the lives 

of families of personnel belonging to the lower ranks of the 

paramilitary forces. These are the kith and kin of individuals who 

routinely place themselves at risk to protect the nation and defend 

its borders under extremely harsh conditions. We are of the 

considered view that such individuals, who remain largely voiceless 

and without representation in proceedings such as the present one, 

stand to benefit directly from the construction of an improved 

approach road to CAPFIMS. Better road access would enable 

emergency vehicles, including ambulances, to reach the facility 

swiftly, thereby potentially saving the lives of those who routinely 

safeguard ours. In the discharge of our judicial function, this 

overarching public interest weighs heavily upon the conscience of 

this Court.    
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24. We are compelled to, however, add that any incidental benefit or 

ancillary use of such infrastructure by other institutions or 

adjoining residential localities does not, in any manner, dilute or 

detract from the primacy of its intended purpose. We must further 

clarify that in the event it is found that the development of such a 

facility has been undertaken under the ostensible guise of serving 

the needs of paramilitary forces, but in actuality is intended to 

confer undue benefit upon affluent individuals or private interests, 

such actions will be viewed by this Court through an entirely 

different lens and with the seriousness they warrant. 

25. In spite of that, this Court remains equally cognizant of the clamant 

ecological concerns arising from the refractory conduct of the 

Respondents. Undeniably, the reckless decimation of a substantial 

portion of the Delhi Ridge, carried out without any discernible effort 

to mitigate environmental harm, has resulted in an alarming loss 

of biodiversity. It must be recognised that a forested area is not 

solely a collection of trees—it is a delicate and intricate ecosystem 

comprising of mammals, migratory birds, amphibians, critters and 

countless other life forms that together inexplicably contribute to 

the region’s ecological balance. As has already been reiterated, the 

Delhi Ridge functions as the lungs of the city. In light of this, there 

is no gainsaying that urgent and sustained measures must be 
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taken not only to preserve it but also to restore and enhance its 

ecological vitality.  

26. That being so, having holistically considered the matter from 

multiple dimensions, this Court finds itself confronted with a 

difficult juxtaposition—between the imperative of much-needed 

development and improved access to medical facilities on the one 

hand and the undeniable and pervasive harm caused to the 

environment on the other. In this vein, we must remain mindful 

that the establishment of CAPFIMS, the felling of trees, and the 

construction of approach roads are now fait accompli. While it may 

be theoretically possible to contemplate a reversal of these actions, 

such a course is practically untenable. In our view, the die is cast, 

and what is done cannot now be undone—any refusal to put 

institutions like CAPFIMS to optimal use or to undo road 

construction at this stage risks not only undermining public 

interest but also squandering significant public resources.   

27. However, that by no means can connote that this Court has its 

hands tied and is entirely powerless when affronted with such 

issues. We have taken the liberty of meticulously scrutinising the 

reports submitted by the Committee and the FSI, which set out in 

detail the extent of environmental degradation and the 

corresponding remedial measures recommended. In this respect, 
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we are sanguine that the long arms of justice can be equipped 

towards issuing directions aimed at not only purging the contempt 

but also advancing the broader objective of strengthening 

environmental safeguards and restorative efforts.   

E. CONCLUSION AND DIRECTIONS 

28. In light of the aforesaid analysis, we dispose of these Contempt 

Petitions, discharge the rule nisi and issue the following directions:  

i. In light of the extensive ecological damage caused, urgent and 

time-bound remedial measures must be undertaken by the 

DDA in coordination with the GNCTD. These efforts shall be 

guided and overseen by the Committee constituted by this 

Court and comprising of Shri Ishwar Singh, Shri Sunil Limaye 

and Shri Pradip Krishen. The following directions are issued to 

be complied with strictly within a period of three (3) months: 

a. The DDA is directed to arrange the visit of the Committee 

to see the suitability of the 185 acres of land identified and 

proposed to be used towards compensatory afforestation; 

b. If the Committee opines that such land can be utilised for 

the purposes of afforestation, it may then, with the 

assistance of other domain experts, initiate the process of 

selection or shortlisting of appropriate native species, the 
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methodology of plantation, survival rate monitoring, and 

post-plantation maintenance and care; 

c. The Committee may commence the afforestation exercise 

by formulating a plan that ensures the plantation of trees 

is undertaken in a manner that optimally maximises the 

ecological advantage of the impending monsoon season. 

ii. In order to ensure strict and effective enforcement of (i) above, 

the Forest Department shall work under the supervision of the 

Committee, for which, the entire expenditure is to be borne by 

the DDA and disbursed to the Forest Department. The Forest 

Department is directed to strictly abide by the directions 

issued by the Committee and will be responsible for 

maintaining detailed records of the health, survival, and 

mortality rates of the saplings planted.  

iii. In furtherance thereof, the DDA and the Forest Department 

shall submit a jointly signed bi-annual compliance report 

before this Court, duly supported by photographic and video 

documentation, clearly evidencing the status and upkeep of 

the afforested areas. The veracity of such report shall be cross-

checked by this Committee. The directions enumerated in (i) 

to (iii) are also applicable to the afforestation efforts already 

claimed to have been undertaken by the DDA;  
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iv. The DDA, in conjunction with the GNCTD and the Forest 

Department, are further directed to implement in full earnest 

the comprehensive measures recommended by the Court-

appointed Committee in its final report, aimed at enhancing 

and restoring the green cover within the National Capital 

Territory of Delhi. These measures shall be treated as binding 

and implemented under the supervision of the Committee, 

with periodic progress reports filed before this Court; 

v. The directions contained in (i) to (iii) shall equally apply to I.A. 

No. 98622/2024 in W.P. (C) No. 202/1995, which involves the 

diversion of 6,200 square metres of Morphological Ridge land 

located at Plot No. 11B Vasant Kunj, New Delhi. Accordingly, 

the DDA, in conjunction with the Forest Department, is 

directed to identify an appropriate parcel of land and report the 

same to the Committee to ensure effective compliance and 

implementation of these directions; 

vi. The DDA is further directed to ensure the expeditious 

completion of the approach roads as envisaged, keeping in 

mind that the construction was at varying stages of progress 

prior to the cessation of work. The Committee, in this context, 

may also explore the possibility of implementing a thick 
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coverage of healthy trees on both sides, in congruence with 

such road construction; 

vii. In view of the concerns raised regarding the potential undue 

benefit accruing to certain affluent residential owners from the 

construction of the approach roads, the GNCTD, in 

consultation with DDA, is directed to undertake a due 

identification exercise of such beneficiaries. Upon such 

identification, the GNCTD, along with DDA, shall be at liberty 

to impose a one-time levy, commensurate with the 

proportionate cost of construction, on such affluent 

individuals who may be the direct beneficiaries of the newly 

constructed road. Such a fee shall, however, be levied in 

accordance with principles of natural justice; 

viii. Since the First Respondent was not an officer in the DDA cadre 

and is no longer holding any position in that organisation, we 

deem it appropriate to close the proceedings qua him. However, 

all other Respondents and officials of DDA found responsible 

by the internal inquiry for the acts leading to the present 

contempt are directed to deposit a sum of Rs. 25000 each as 

an environmental fee with the Forest Department, in addition 

to and without any prejudice to the departmental action that 

may be taken against them. This sum can be utilised towards 
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the remedial measures sought to be undertaken, as the 

Committee deems fit. Additionally, we direct that a formal 

penalty of censure be imposed upon all such officials. 

Accordingly, the contempt proceedings against the 

Respondents are closed; 

ix. The departmental proceedings initiated against the erring DDA 

officials, if pending, shall be concluded expeditiously and in 

any event no later than six months; and  

x. Similar contempt petitions or proceedings pending before the 

Delhi High Court in relation to the same cause of action also 

stand disposed of. 

29. Accordingly, I.A. No. 98622/2024 in W.P. (C) No. 202/1995 stands 

disposed of in the above terms. All other pending IAs also stand 

disposed of. 

30. In conclusion, we place on record our sincere appreciation for the 

invaluable assistance rendered by the Committee. The diligence, 

expertise, and constructive suggestions tendered in their reports 

have been instrumental in guiding the Court towards a balanced 

resolution of the complex issues arising in the instant matter.  

31. We also deem it appropriate to appreciate the valuable assistance 

rendered by the Learned Amicus Curiae appointed by this Court—
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Mr. Guru Krishna Kumar, Ms. Anitha Shenoy, and Mr. A.D.N. Rao, 

Learned Senior Counsels.  

32. As an epilogue to this chronicle, we must state that the instant 

matter is yet another classic case of institutional missteps and 

administrative overreach. The facts before us reveal a troubling 

pattern: permissions not obtained, court orders ignored, and 

environmental degradation inflicted with impunity. Such actions 

certainly raise fundamental concerns about governance and 

accountability. We truly hope that these proceedings have been 

conducive to incorporating necessary course corrections by the 

DDA and other bodies so as to avoid any such lapses in the future. 

33. Insofar as this Court has taken a view in the present instance, it 

must be unequivocally stated that any recurrence of such conduct 

will not be met with similar indulgence. It is only the overwhelming 

public interest served by the establishment of CAPFIMS that has, 

in effect, overshadowed the sheer administrative incompetence and 

blatant disregard for both established procedures and the orders of 

this Court. It is the good fortune of the concerned DDA officials that 

this larger objective has weighed in their favour, without which this 

Court may have been compelled to adopt a far more stringent 

approach and deal with an iron fist. Accordingly, we deem it 

appropriate to also direct the DDA that henceforth, every 
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notification or order relating to afforestation, road construction, 

tree felling, or any activity with potential ecological impact must 

explicitly mention the pendency of relevant proceedings before this 

Court. This direction is being issued to ensure that, in future, the 

plea of ignorance is not taken as a defence.  

34. Be that as it may, the DDA is directed to file a status report upon 

completion of the directions put forth in (i).  

35. Post the matter after the first compliance reports are filed. 

36. Ordered accordingly. 

 

                                        .........................J.         
                                                                   (SURYA KANT)     
  

                                                
 
 

............................................…….........J. 
                                (NONGMEIKAPAM KOTISWAR SINGH) 
 

NEW DELHI; 
DATE: 28.05.2025 
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W.P.(C) Nos.3338/01, 3444/01, 12695-705/06,12894-905/06, 13229-35/06, 13428/06 & 19123-34/06     Page 1 of 19 

 

*IN THE HIGH COURT OF DELHI AT NEW DELHI 

 

Date of decision: 15
th

 March, 2011 

 

+    W.P.(C) 3338/2001  

% 
  

FREEDOM FIGHTERS SOCIAL WELFARE  

ASSOCIATION                 ..... PETITIONER 

Through: Mr. Meet Malhotra, Sr. Advocate with 

Mr. Ravi S.S. Chauhan & Mr. Gaurav 

Varma, Advocates 
 

     Versus 

UOI & ORS.                                    ..... RESPONDENTS 

Through: Ms. Zubeda Begum & Ms. Sana 

Ansari, Advocates for GNCTD. 
 

AND 
 

+     W.P.(C) 3444/2001 

 

SHREE HAZUR BABA SADHU SINGH JI  

MAHARAJ TRUST             ..... PETITIONER 

Through: Mr. Meet Malhotra, Sr. Advocate with 

Mr. Ravi S.S. Chauhan & Mr. Gaurav 

Varma, Advocates 

 

Versus 

UOI & ORS                                        ..... RESPONDENTS 

Through: Ms. Barkha Babbar, Advocate for 

UOI. 

Ms. Zubeda Begum & Ms. Sana 

Ansari, Advocates for GNCTD. 
 

 

AND  
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+     W.P.(C) 12695-705/2006 
 

DR.TATINDER KUMAR KATHURIA & ORS.   ..... PETITIONERS 

    Through: Mr. Inder Bir Singh, Advocate 
 

Versus 
 

GOVT. OF NCT OF DELHI & ORS.           ..... RESPONDENTS 

Through: Ms. Zubeda Begum & Ms. Sana 

Ansari, Advocates for GNCTD. 
 

AND 
 

+     W.P.(C) 12894-905/2006 

 

SH. LALITESHWAR KUMAR CHOWDHARY  

& ORS.            .....    PETITIONERS 

    Through: Mr. Inder Bir Singh, Advocate 
 

Versus 
 

GOVT OF NCT OF DELHI & ORS                ..... RESPONDENTS 

Through: Ms. Zubeda Begum & Ms. Sana 

Ansari, Advocates for GNCTD. 
 

AND 
 

+     W.P.(C) 13229-35/2006 
 

SMT.  KISHNI & ORS.                         .....   PETITIONERS 

    Through: Mr. Inder Bir Singh, Advocate 
 

Versus 
 

GOVT. OF NCT OF DELHI & ORS.           .....   RESPONDENTS 

Through: Ms. Zubeda Begum & Ms. Sana 

Ansari, Advocates for GNCTD. 
 

AND 
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+     W.P.(C) 13428/2006 

 

FREEDOM FIGHTERS WELFARE  

SOCIETY (REGD.)          .....        PETITIONER 

Through: Mr. Ravi S.S. Chauhan & Mr. 

Gaurav Varma, Advocates 

 

Versus 

UOI & ORS                                  .....   RESPONDENTS 

Through:  Ms. Ruchi Sindhwani with Ms. 

Megha Bharara, Advocates for 

GNCTD. 

 

AND  
 

+     W.P.(C) 19123-34/2006 

 

SHRI RAJ KUMAR & ORS                                ..... PETITIONERS 

    Through: Mr. Inder Bir Singh, Advocate 

 

Versus 

 

GOVT. OF NCT OF DELHI & ORS                    ..... RESPONDENTS 

Through: Ms. Zubeda Begum & Ms. Sana 

Ansari, Advocates for GNCTD. 

CORAM :- 

HON’BLE  MR. JUSTICE RAJIV SAHAI ENDLAW 

 

1. Whether reporters of Local papers may     

be allowed to see the judgment?   Yes 

    

2. To be referred to the reporter or not?   Yes 

 

3. Whether the judgment should be reported   Yes 

in the Digest?        
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RAJIV SAHAI ENDLAW, J.    

 

1. This batch of seven petitions entails the usual tussle of mankind i.e. 

of deforestation with a short time perspective to use the land of which no 

more is being produced for residential and commercial purposes, as 

against of afforestation with the long term perspective of preserving the 

environment necessary for the very existence of mankind.  

 

2. The challenge in each of the petitions is to the steps taken by the 

respondents (being the Revenue, Forest and Flood Control Departments 

of the Government of NCT of Delhi (GNCTD)) pursuant to the 

Notification dated 2
nd

 April, 1996 of the GNCTD.  The said Notification 

was issued in pursuance to the directions given by the Supreme Court in 

orders dated 25
th

 January, 1996 and 13
th

 March, 1996 in I.A. Nos.18 & 22 

in Writ Petition (Civil) No.4677/1985 titled M.C. Mehta Vs. Union of 

India & Ors. The Supreme Court directed that uncultivated surplus land 

of Gaon Sabha falling in “Ridge” be excluded from vesting in Gaon 

Sabha under Section 154 of the Delhi Land Reforms Act, 1954 and be 

made available for the purpose of creation of Reserved Forest.  The 

1322



 

W.P.(C) Nos.3338/01, 3444/01, 12695-705/06,12894-905/06, 13229-35/06, 13428/06 & 19123-34/06     Page 5 of 19 

 

Notification declared “the uncultivated land of Gaon Sabha” specified in 

the said Notification and situated in Southern Ridge as surplus land and 

excluded the same from vesting in the Gaon Sabha and placed the said 

land at the disposal of Forest Department of GNCTD.  

 

3. The contention of Mr. Meet Malhotra, Senior Advocate appearing 

for the petitioners in W.P.(C) Nos.3338/2001 & 3444/2001 is that the 

purport of the orders aforesaid of the Supreme Court in pursuance 

whereto the Notification aforesaid was issued and of the Notification was 

to place only such land at the disposal of the Forest Department, which 

were open and vacant and not land which had already been encroached 

and built upon as on the date of the Notification.  Reliance is placed on 

copies of revenue records to show that some of the land mentioned in the 

said Notification was described as “Gair Mumkin Makanat”, meaning 

that the same was already built upon even prior to the orders aforesaid of 

the Supreme Court.  Reliance is also placed on the affidavit dated 4
th

 

August, 2003 of Sh. Bajrang Lal, Sub Divisional Magistrate, Hauz Khas, 

Delhi filed in W.P.(C) No.3338/2001 confirming that as per Khasra 
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Girdawari of the year 1995-96, the land in Khasra Nos.39 & 40 of village 

Neb Sarai was described as “Gair Mumkin Makanat”.   

 

4. The senior counsel has fairly stated that though the petitioners 

admit that the land belonged to the Gaon Sabha and has been illegally 

encroached upon but contends that since the same had been built upon 

prior to the orders of the Supreme Court aforesaid and the Notification 

dated 2
nd

 April, 1996, it could not have been placed at the disposal of the 

Forest Department.  

 

5. The further contention of the senior counsel for the petitioners is 

that the GNCTD is also considering regularization of colonies which 

have illegally come up on the land meant for agricultural purposes and 

belonging to the Gaon Sabha.   It is contended that the proposals for 

regularization of unauthorized colonies had been invited and submitted; 

that some of the land subject matter of the Notification dated 2
nd

 April, 

1996 (supra) is part of the said unauthorized colonies.  It is contended 

that the land which, as on the date of the orders aforesaid of the Supreme 

Court or on the date of the Notification was part of the unauthorized 
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colony and the proposal for regularization whereof was pending, could 

not be the part of the Notification dated 2
nd

 April, 1996 whereby the same 

land was vested in the Forest Department.  It is urged that there is thus an 

apparent inconsistency and arbitrariness requiring this Court to intervene.  

The petitioners in this regard have relied upon a public notice published 

in the newspapers in the year 1999 in pursuance of the directions of this 

Court in W.P.(C) No.4771/1993 requiring submission of lay out plans of 

the colonies pending consideration for regularization. 

  

6. Though the counsels have not relied upon any orders in W.P.(C) 

No.4771/1993 (supra) of this Court but I find in the files a copy of the 

judgment dated 2
nd

 February, 2006 of a Single Judge of this Court in 

Civil Writ No.8977-79/2003 titled Village Pul Pehladpur Residents Vs. 

Union of India therein setting out the order dated 17
th

 August, 1998 of 

the Division Bench of this Court in W.P.(C) No.4771/1993 titled 

Common Cause (Regd.) Vs. Union of India which indicates that this 

Court had directed the Government to take definite decision whether to 

regularize or not to regularize the unauthorized colonies and to take 
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action for removal of encroachments / structures on public land, qua 

colonies with respect whereto decision not to regularize is taken.   

 

7. The senior counsel for the petitioners has further argued that the 

directions aforesaid of the Supreme Court in the year 1996 and the 

Notification (supra) in pursuance thereto was to be only prospective i.e. 

with respect to the land which till then was open and vacant and not qua 

land which had already been encroached and built upon and was part of 

the unauthorized colony and a scheme for regularization whereof was 

under consideration.  It is urged that the orders of the Supreme Court did 

not direct removal of encroachments on the land and used the expression 

“likely to be misused” and which indicate that the said directions were 

not intended for land which was not vacant and which already had been 

encroached and built upon. The senior counsel though during the 

arguments agreed that the said orders were not so unequivocal and 

contended that the same could be clarified by the Supreme Court only.   

 

8. Ms. Ruchi Sindhwani, Advocate for GNCTD in some of the writ 

petitions invited attention to the affidavits filed of the revenue officials to 

1326



 

W.P.(C) Nos.3338/01, 3444/01, 12695-705/06,12894-905/06, 13229-35/06, 13428/06 & 19123-34/06     Page 9 of 19 

 

the effect that there was no construction on the land prior to 2
nd

 April, 

1996.  She contends that the petitioners have not shown anything to prove 

construction over the land since prior to the orders aforesaid of the 

Supreme Court.  In the said affidavit, it is also pleaded that the said lands 

were part of the ridge area as per the Master Plan and were vide 

Notification dated 2
nd

 April, 1996 (supra) vested in the Forest 

Department.  

 

9. Ms. Ruchi Sindhwani, Advocate for GNCTD has also argued that 

pursuant to the directions of the Division Bench of this Court in W.P.(C) 

no.4771/1993 (supra), the GNCTD has on 24
th

 March, 2008 notified the 

“Regulations for Regularization of Unauthorized Colonies in Delhi” and 

has during the course of hearing handed over a copy of the said 

Notification.  As per the said Notification, the unauthorized colony or 

parts thereof falling under notified or reserved forest areas are not to be 

considered for regularization.  It is contended that as per this Notification 

also, the question of the land falling in ridge / forest area being 

considered for regularization even if part of any unauthorized colony, 
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does not arise and as such there is no inconsistency as has been urged.   

 

10. I may in this regard also notice that the judgment of this Court in 

Village Pul Pehladpur Residents (supra) had also noticed that without 

any regulations or guidelines for regularization, action for removal of 

encroachments / demolition of unauthorized colonies was being taken 

selectively.  Now in the light of the Notification of 24
th

 March, 2008, 

there are clear guidelines as to which parts of the unauthorized colonies 

are eligible for regularization and which are not.    

 

11. Ms. Ruchi Sindhwani, Advocate for GNCTD has also argued that 

the argument of the petitioners tantamount to a challenge to the 

Notification dated 2
nd

 April, 1996 (supra) and the said Notification 

having been issued in pursuance of the directions of the Supreme Court, 

the challenge thereto can lie before the Supreme Court and not before this 

Court.  

 

12. Ms. Zubeda Begum, Advocate appearing for the GNCTD in some 

other writ petitions has contended that the petitioners have not placed 
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anything before this Court to demonstrate that any of the land with 

respect whereto the petitions have been filed was part of any 

unauthorized colony pending for regularization.  She has further 

contended that the purport of the orders aforesaid of the Supreme Court 

and the Notification dated 2
nd

 April, 1996 (supra) was to vest all land 

mentioned therein, even if had been already encroached upon, in the 

Forest Department for the purpose of afforestation as part of the ridge 

area.  She has without prejudice to the said plea contended that none of 

the petitioners have filed any documents to show the Khasra numbers on 

which their properties may be located.  

 

13. At this stage, I may describe briefly the land subject matter of each 

of the petitions:  

 

(i) W.P.(C) No.3338/2001 has been filed by a Society claiming 

to be an Association of owners in possession of built up 

residential plots in Freedom Fighters Enclave Colony, 

village Neb Sarai.  The said Society contends that its 

members had built upon land in Khasra Nos.39 & 40; that 
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though as per Notification the entire Khasra Nos.39 & 40 is 

with the ridge but the action with respect to only parts 

thereof was being taken.  Vide interim order dated 23
rd

 May, 

2001 in this writ petition, the respondents were restrained 

from dispossessing the petitioner.  

 

(ii) W.P.(C) No.3444/2001 has been filed by a Religious Trust 

claiming to be having land in Khasra Nos.8 & 41 in village 

Neb Sarai.  Interim order restraining dispossession was 

granted in this petition also.  

 

(iii)  W.P.(C) No.12695-705/2006 has been filed by eleven 

residents also of Freedom Fighters Enclave who claim their 

land to be in Khasra No.26.  Interim order of status quo was 

granted in this petition also.  

 

(iv) W.P.(C) No.12894-905/2006 has been filed by twelve 

residents also of Freedom Fighters Enclave who claim their 

land to be in Khasra Nos.24 & 16.  
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(v) W.P.(C) No.13229-35/2006 has been filed by seven persons 

who claim their land to be in Khasra No.27.  They also enjoy 

interim protection.  

 

(vi) W.P.(C) No.13428/2006 has been filed by an Association of 

owners having land in Khasra No.42. 

 

(vii) W.P.(C) No.19123-34/2006 has been filed by twelve 

petitioners who claim their land to be in Khasra Nos. 223 & 

224 in Chattarpur Enclave, village Chattarpur, Mehrauli, 

New Delhi.  They contend that even though their land is not 

included in the Notification dated 2
nd

 April, 1996 (supra) but 

is being wrongfully treated as part of forest / ridge area and 

when decision for regularization of the unauthorized colony 

which has come up on the said land is pending.  

 

14. A perusal of the order dated 25
th

 January, 1996 (supra) of the 

Supreme Court shows that the land with respect whereto Notification was 

directed to be issued was described as “Ridge area which has to be 
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preserved.  No cultivation or any type of construction can be permitted on 

this area.”  The Supreme Court in the said proceedings was concerned 

with preservation of the green area to provide a lung to the ever 

increasing population of the city of Delhi.  In the subsequent order dated 

13
th

 March, 1996, the Supreme Court further observed that the “land is 

part of the ridge area. Even though it is not a reserved forest, it happens 

to be a forest.  This area cannot be utilized in any manner in view of the 

prohibitions contained in the Forest Conservation Act, 1980.  In this view 

of the matter, issuing of notification is a simple formality to secure the 

area.  We, therefore, reiterate and request the Lieutenant Governor to 

have necessary notification issued within time specified by us.” 

 

15. Seen in the aforesaid perspective, when the purport of the order 

was preservation of environment necessary for the very survival of the 

city, it is irrelevant whether the encroachment by the petitioners of the 

land with respect whereto the Notification has been issued was before the 

said Notification or thereafter.  Even if the petitioners, as they claim had 

encroached upon the said land prior to the year 1996, they cannot be 
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permitted to continue with the encroachment.  The land subject matter of 

the Notification is required to be afforested by removal of all 

encroachment, structures etc. existing thereon.     

 

16. I am further of the view that now in any case in view of the 

Regulations for Regularization of Unauthorized Colonies in Delhi, 2008 

which prohibit consideration for regularization of unauthorized colonies / 

portions thereof falling in notified or reserved forest areas, the matter has 

been placed beyond any pale of controversy. It cannot now be contended 

that the regularization of the unauthorized colony on the land is pending 

consideration.  The conflict and inconsistency relying whereupon the 

petitions were filed and the interim orders obtained no longer exists.  The 

petitions now have to necessarily fail.   

 

17. There is another aspect of the matter.  The petitioners admittedly 

are trespassers / encroachers on Gaon Sabha land.  They have no equities 

or rights in their favour.  Though the Government as a populist or a 

humane measure has agreed to consider regularization of unauthorized 

colonies which had come up illegally on public / private land but none 
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can claim any right thereto.  The petitioners as encroachers / trespassers 

on land, be it of the Gaon Sabha or of the forest, are liable to be ejected 

therefrom.    

 

18. Before parting with the subject, I may record that though of the 

opinion that the petitions before this Court were in any case 

misconceived since the challenge therein was to the Notification dated 2
nd

 

April, 1996 issued under directions of the Supreme Court but since the 

same have remained pending before this Court for long and interim 

protection was also granted to the petitioners, I have deemed it 

appropriate to deal with them on merits rather than dismissing them on 

such ground only.   

 

19. That leaves only the controversy in W.P.(C) No.19123-34/2006, 

the land subject matter whereof is claimed to be in Khasra Nos.223 & 

224 in Chattarpur Village and which is stated to be not part of the 

Notification dated 2
nd

 April, 1996.  The said petition has been filed 

contending that nevertheless the said land is being treated as part of ridge 

/ forest.  
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20. The said contention is misconceived.  The Notification dated 2
nd

 

April, 1996 is not the sole repository of the land in the ridge / forest area.  

The said Notification had to be issued only for the reason that though the 

said land in the Master Plan was shown as part of the ridge area but under 

the Delhi Land Reforms Act, 1954 vested in the Gaon Sabha.  The 

Notification was therefore directed to be issued for exempting the said 

land from the land vesting in Gaon Sabha and to place the same with the 

Forest Department. It thus cannot be urged that the land in Khasra 

Nos.223 & 224 in Chattarpur Enclave, village Chattarpur, Mehrauli, New 

Delhi is not part of the ridge / forest merely for the reason of not finding 

mention in the said Notification.  

 

21. The counsel for the petitioners in W.P.(C) No.19123-34/2006 

however urges that in the counter affidavit filed, it is pleaded that Khasra 

Nos.223 & 224 is Gaon Sabha land no action of removal of 

encroachment or for afforestation of Khasra Nos.223 & 224 in pursuance 

to notification dated 2
nd

 April, 1996 is being taken.   
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22. However, in pursuance to the specific order dated 2
nd

 February, 

2010 of this Court in the said proceedings, an affidavit of Sh. Prabhat 

Tyagi, Dy. Conservator of Forests (South) has been filed in which it is 

stated that the land in Khasra Nos.223 & 224 village Chattarpur as also 

the land subject matter of all the other petitions falls within the 

Morphological Ridge as per Geological Survey of India Map.  The said 

affidavit also reproduces the Master Plan providing for maintenance of 

the ridge in its pristine glory for maintaining ecological balance and the 

need to conserve the same to sustain the natural eco system.   

 

23. Thus the position which emerges is, that the land in Khasra 

Nos.223 & 224 is part of ridge since before the issuance of the 

Notification dated 2
nd

 April, 1996.  Thus, it cannot be said that merely 

because the land in Khasra Nos.223 & 224 is not included in the 

Notification dated 2
nd

 April, 1996, that the same is not part of the ridge / 

forest.      

 

24.  There is another aspect of the matter.  Even if the petitioners in 

W.P.(C) No.19123-34/2006 claim that the land in Khasra Nos.223 & 224 
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of village Chattarpur is not included in ridge / forest and is Gaon Sabha 

land, the fora for having the same adjudicated is not by way of this writ 

petition but is by way of demarcation or by seeking declaration of their 

rights under the provisions of the Delhi Land Reforms Act, 1954 stated to 

be applicable.  The writ petition is misconceived for this reason also.  

25. I find that the Notification dated 2
nd

 April, 1996 (supra) was also 

challenged before the Division Bench of this Court in Bhagat Singh Vs. 

UOI MANU/DE/1737/2010 on the ground that prior to issuance thereof, 

no exercise for assessing the requirement of the village had been 

undertaken.  The Division Bench held that no such exercise was required 

to be carried out with respect to land which was part of the Ridge Area 

inasmuch as the objective of the Notification was to protect the Ridge.  

26. None of the petitions have any merits.  The interim orders granted 

earlier are vacated.  The petitions are dismissed.  The respondents are 

directed to forthwith take possession of the land by removal of all 

encroachments / constructions thereon.  I refrain from imposing any 

costs.  

 

       RAJIV SAHAI ENDLAW 

        (JUDGE) 

MARCH 15, 2011/„gsr‟ 

1337



W.P.(C)No.365/2017 & FAO(OS)No.200/2017                                             Page 1 of 95 

 

$~     

*IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                Reserved on : 17
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Date of decision : 24
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 January, 2018 

 

+  FAO(OS) 200/2017 and CM Nos.24273-74/2017 

 

  PRABHAT KUMAR SHARMA & ANR ..... Appellants 

    Through : Mr. V.N. Koura with Ms.  

      Angeli Dayal and Mr. Nikhil 

      Mundeja and Mr. Anupam 

      Roy, Advs. 

    versus 

 GOVT OF NCT OF DELHI & ANR  ... Respondents 

Through : Mr. Gautam Narayan, ASC, 

GNCTD with Mr. R.A. Iyer 

and Ms. Mahamaya 

Chatterjee, Advs. 

 

+  W.P.(C) 365/2017, CM Nos.1652/2017, 22028-29/2017, 

27106/2017, 29105/2017, 33993/2017, 35310/2017 & 
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 DEEPAK BATRA AND ANR   ..... Petitioners 

    Through : Mr. Rishabh Bansal, Mr.  

      Ajay Arjun Sharma, Advs. 

    versus 

 GOVT OF NCT OF DELHI AND ANR ... Respondents 

Through : Mr. Gautam Narayan, ASC, 

GNCTD with Mr. R.A. Iyer 

and Ms. Mahamaya 

Chatterjee, Advs.  

Mr. Prashant Bhardwaj and 

Mr. Amit Mehta, Advs. for 

applicant in CM Nos.22028-

29/2017. 

Mr. S.P. Kalra, Sr. Adv with 
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Mr. Anshuman Sood, Adv, 

Mr. Amanpreet Singh Rahi 

and Ms. Arpita, Advs for the 

applicant - Ms. Shiya 

Khanna. 

 

 CORAM: 

HON'BLE THE ACTING CHIEF JUSTICE 

HON'BLE MR. JUSTICE C. HARI SHANKAR  

JUDGMENT 

GITA MITTAL, ACTING CHIEF JUSTICE 

“What we are doing to the forests of the world is but a mirror 

reflection of what we are doing to ourselves and to one another” 

- Mahatma Gandhi 

1. Two litigations, in two separate jurisdictions of this court, 

one being FAO(OS) No.200/2017 having originated as a civil suit 

being CS(OS)No.493/2016 dated 3
rd

 October, 2016 on the Original 

Side of this court, and the second being a writ petition 

W.P.(C)No.365/2016 dated 24
th

 December, 2016, filed in January, 

2017 in public interest, are both concerned with the same road 

referred to as ‘W-12D Link Road’.  

2. This road is alleged, by the plaintiffs in the suit, to be about 

30 feet wide, as also being the access road connecting Indira 

Enclave, Neb Sarai to the Mehrauli – Badarpur Road from the 

Western Avenue, Sainik Farms; Sangam Vihar and Saket, New 

Delhi.   
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3. Diametrically opposite prayers regarding the same road, 

have been made in these two cases. Inasmuch as identical questions 

of law and fact arise, in order to prevent conflict of judgment, with 

the consent and assistance of all parties to the two cases, we have 

taken up these two matters together for consideration and 

adjudication. 

4. The plaintiffs in the suit (who are the appellants in the 

appeal) have claimed a right to continue to use the road and by 

way of their plaint have sought the following prayers : 

“(i) Pass a decree of Declaration that the said Indra 

Enclave connecting road is a public way/right of 

way/easement in favour of the plaintiffs and against the 

defendant ; 

(ii) Pass a decree for permanent injunction in favour of 

the Plaintiffs and against the Defendant restraining the 

Defendant from carrying out any demolition activities, 

closing the road, obstructing or blocking the road or 

causing any hindrance in the uninterrupted, continuous, 

peaceful use, enjoyment and free passage, of the 

plaintiffs, residents of Indra Enclave, persons, and cars, 

vehicles, emergency vehicles, two and three wheelers and 

domesticated animals customarily using this road at all 

times of day or night. 

(ii)a. To declare that the Demolition Order dated 

19.09.2016 passed by Mr. S.K. Muan Guite DFO 

(South) is unlawful and without jurisdiction. 

(ii)b. To set aside the said Demolition Order dated 

19.09.2016 

(iii)c. To direct the Defendants to restore the road 

to its original condition prior to demolition. 
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(iii) Award costs of the suit in favour of plaintiffs ;” 

(Emphasis by us) 

5. As against these prayers, in the writ petition, the two 

petitioners claim that, in public interest, this court may issue the 

following directions: 

“(a) Issue writ of mandamus or any other suitable writ, 

order, direction against the respondents thereby directing 

them to remove the encroachments and demolish the 

unauthorized construction, including the concerned road 

(W12D Link Road), already raised and/or being raised in 

the land bearing Khasra Nos.487, 490 and 491 in Indira 

Enclave ; 

(b) Issue appropriate writ or order or directions 

thereby directing the respondent to issue necessary 

notifications, circulars, orders and office orders for 

removing the encroachments and unauthorized 

construction in and around Khasra Nos.487, 490 and 491 

in Indira Enclave;”  

(Emphasis supplied) 

6. We set down hereunder the headings under which we have 

considered the matter : 

I. Legal History (paras 7 to 14) 

II. Applications filed in the writ petition (paras 15 to16) 

III. Claim of Gokul Kumar and others by way of CM 

No.22628/2017 & proceedings in WP(C) 6324/2017 
(paras 17 to 21) 
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IV. The declaration of the Ridge and notifications of land as 

forest land (paras 22 to 37) 

V. Binding orders of the Supreme Court of India in M.C. 

Mehta v. UOI (W.P.(C)No.4677/1985) and impact 

thereof (paras 38 to 42) 

VI. Notification dated 2
nd

 April, 1996 - Challenge thereto by 

way of WP(C) No. 4687/2010 before this Court 
(paras 43 to 46) 

VII. When did the road in question come into existence? 
(paras 47 to 70) 

VIII. Availability of and prohibitions under the Forest 

(Conservation) Act, 1980 (paras 71 to 78) 

IX. Fencing of the forest – requirement and permissibility – 

orders of the Supreme Court in M.C. Mehta v. Union of 

India; the National Green Tribunal in Pavit Singh v. 

The State of NCT of Delhi & Ors. and of this Court in 

Bhagat Singh & Ors. v. Union of India & Anr. 
(paras 79 to 95) 

X. Contours of the rights of the private parties  
(paras 96 to 101)  

XI. Objection of the plaintiffs premised on Section 25 of the 

Indian Forest Act, 1927 (paras 102 to 115) 

XII. Whether the constructions in question are covered under 

the Regulations for Regularization of Unauthorized 

Colonies in Delhi notified by the Delhi Development 

Authority? (paras 116 to 121) 

XIII. Availability of alternate passages (paras 122 to 128) 

XIV. Whether the road in question is protected under the 

provisions of the National Capital Territory of Delhi 

Laws (Special Provisions) Second Act, 2011 (20 of 2011) 
(paras 129 to 133) 
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XV. Claim of the appellants under the Indian Easements Act, 

1882 (paras 134 to 143) 

XVI. An imminent need to protect the environment  
(paras 144 to 151) 

XVII. Order dated 18
th

 May, 2017 (Impugned in FAO(OS) 

200/2017) (paras 152 to 155) 

XVIII. Conclusions (paras 156 to158) 

XIX. Result (paras 159 to 167) 

 

We now propose to discuss the above issues in seriatim. 

 

I. Legal History 

7. Before we dwell on the specific contentions, it is necessary 

to note that the writ petition is concerned with the land which falls 

under Khasra Nos.487, 490 and 491 of Village Neb Sarai, New 

Delhi.   

8. W.P.(C)No.365/2017 was filed by Deepak Batra and his 

wife Marina Batra, residents of Western Avenue, Sainik Farms. 

The writ petitioners have claimed that both of them are eminent 

environmentalists who have successfully run the Panchavati Green 

Movement since 1996, an organization which is recognized and 

stands chosen by the United Nations Environmental Program 

(UNEP) to chair the Indian Chapter of “Leave it to us” and “Eco 

Movement” campaigns. 

9. Notice to show cause was issued by this court on the writ 

petition on the 19
th

 January, 2017.  It is to be noted that, on that 
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date, Mr. Gautam Narayan, Additional Standing Counsel for the 

respondents had disclosed to the court, that CS(OS)No.493/2016 

relating to the very same issues raised by the petitioner, was 

pending before the court and an interim injunction dated 26
th
 

September, 2016 had been in operation. 

10. So far as the suit being CS(OS)No.493/2016 is concerned, it 

was filed by the two plaintiffs, namely, Prabhat Kumar Sharma and 

S.L. Bhatt, who have claimed to have filed the suit on their own 

behalf, “as residents of Indira Enclave, Neb Sarai, New Delhi-

110068 and on behalf of other residents of Indira Enclave who 

are having the same interest as the plaintiffs”.  The plaint discloses 

that “Indira Enclave is a colony carved out of the land falling 

under the Revenue Estate of Village Neb Sarai, South Delhi”.  It 

is further stated that “Indira Enclave is one of the colonies of 895 

colonies under the jurisdiction of NCT of Delhi which are on the 

list of unauthorized approved for regularization by the National 

Capital Territory of Delhi” and its name falls at Sr.No.311 having 

registration No.380.  

11. In this plaint, as a basis for the afore extracted prayers, these 

plaintiffs inter alia averred as follows :  

“2. Indra Enclave has been established more than 30 

years ago and it has a total of upto 5,000 dwellings. Since 

its inception, the primary access and connectivity lifeline 

to and from Indra Enclave has been through an access 

road connecting Indra Enclave, Neb Sarai to Mehrauli 

Badarpur Road through western Avenue, Sainik Farms, 
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Sangam Vihar and Saket (hereinafter referred to as the 

‘Connecting Road’). 

3. This Connecting Road upto 30 feet wide has been 

developed, maintained, improved, tarred, paved and 

lighted over the course of decades by the residents of the 

area through which the road passes, and the portion of it 

falling adjacent to Indra Enclave has been developed, 

maintained, improved, tarred, paved and lighted over the 

course of decades by and at the cost of the Plaintiffs and 

residents of Indra Enclave. 

4. This connecting road has been used as primary 

ingress and egress for the passage of persons, cattle and 

animals, bicycles, cars, scooters, motorcycles, emergency 

vehicles, ambulances and police vehicles plying to inter 

alia Indira Enclave. The Plaintiffs and residents of Indira 

Enclave have openly and freely enjoyed using this 

Connecting Road as a free passage and right of way for 

many decades without interruption, hindrance, 

obstruction, objection or disturbance whatsoever from any 

person, government department, authority or body for 

more than last 30 years.” 

(Emphasis supplied) 

12. The suit was filed on 23
rd

 of September 2016 and adjourned 

to the 26
th

 September, 2016.  In the meantime, the respondents took 

steps to demolish the subject road.  Along with the suit, the 

appellants had filed I.A.Nos.11892/2016 under Order 39 Rules 1 

and 2 of the CPC seeking interim protection.   

13. The appellants in FAO(OS)No.200/2017 (plaintiffs in the 

suit), had set up an objection that the action of obstructing the same 

was without any sanction of the State Government in terms of 
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Section 25 of the Indian Forest Act, 1927 and that, for over 30 

years, the subject road was the primary access to the Indira 

Enclave.  In view thereof, the ld. Single Judge passed an order 

dated 26
th
 September, 2016 directing the respondents (defendants 

in the suit) to take necessary action to restore the subject road to 

the extent that emergency vehicles could reach Indira Enclave.  

Liberty was granted to the respondents to apply for modification of 

the order. 

14. The respondent no.2 had thereafter filed an application being 

I.A.No.14511/2016 under Order 39 Rule 4 of the CPC seeking 

modification of the order dated 26
th
 September, 2016.  These two 

applications were taken up for consideration and decided by the 

impugned order dated 18
th

 May, 2017 whereby  

I.A.Nos.11892/2016 (under Order 39 Rules 1 & 2 of the CPC) 

stood dismissed and I.A.No.14511/2016 (under Order 39 Rule 4 of 

the CPC) stood allowed and the interim order dated 26
th
 

September, 2016 was vacated.  

Aggrieved thereby, the plaintiffs have filed FAO(OS) 

200/2017. 

II. Applications filed in the writ petition 

15. It is to be noted that in the writ petition, applications bearing 

CM Nos.22028-30/2017 seeking impleadment have been filed by 

Gokul Kumar, Naveen Kumar and Amar Kumar claiming to be the 

owners of the houses bearing Nos.D-21, D-18 and D-23, Indira 
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Enclave, Neb Sarai, New Delhi respectively.  It is submitted in the 

applications that D-Block, Indira Enclave consists of about 25 

houses “constructed in the private land and none of the portion 

falls in ridge area”.  It is further submitted that “a joint survey was 

conducted by the revenue department on 28.1.2005 for Khasra 

No.484, 485” in the presence of “Patwari, Tehsildar, the Forest 

Department & Gram Sabha (BDO)”. These applicants claim that 

so far as the writ petition is concerned, it deals with land forming 

part of Khasra Nos.487, 490 and 491, Village Neb Sarai.  Their 

submission, therefore is that they being on Khasra nos. 484, 485 

Village Neb Sarai, are not on the forest land.  It is further claimed 

that the road in question is on “private land”. 

16. We also find on the record of the writ petition that the 

following five applications have been filed by Ms. Shia Khanna, 

claiming to be a resident of property bearing Khasra No.512, Lane 

W-12D, Neb Sarai Extension, New Delhi-110062, who merely 

discloses that “the applicants and other residents/property owners 

of the area have been using Lane 12D, Western Avenue, Neb Sarai 

Extension, New Delhi-110062 since the 1980s to ingress/egress the 

area to reach their houses and properties and access the world” : 

(i) CM No.27106/2017 dated 29
th
 July, 2017 has been 

filed by Ms. Shiya Khanna, seeking impleadment. 

(ii) CM No.27107/2017 dated 28
th
 July, 2017 has been 

filed by Ms. Shiya Khanna, for interim orders seeking stay against 

construction of the wall for protection of the forest land contending 
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that there was no order directing walling up of land/khasras 

including Khasra Nos.634 or 651 or 649 etc. of Neb Sarai located 

adjacent to the subject road which have been demarcated as forest 

land, and that the orders passed by this court specifically referred to 

walling up of forest in Khasra Nos.487, 490 and 491.  

(iii) CM No.29105/2017 dated 11
th
 August, 2017 has been 

filed by Ms. Shiya Khanna, with the prayer that the official 

respondents be directed to remove the barriers from the said road.   

This application was mentioned before this court on the 11
th
 

of August 2017, when it was taken up.  On that date, we were 

informed (and we so recorded) that as barricades have been put, 

Ms. Shia Khanna has no access to her house.  Ms. Shia Khanna had 

further stated that in case this court concludes that the passage to 

her house is part of the forest area, she shall voluntarily facilitate 

blocking of the same.  Observing that the interim order shall not 

create any equities in favour of the applicant or any other person, 

we had directed that the respondents shall permit access of passage 

of five feet in front of the residence of Ms. Shia Khanna till the 

next date of hearing.  On 29
th
 August, 2017, it was further directed 

that the space given for passage to Shia Khanna should not be used 

as a thoroughfare.  On 18
th

 August, 2017, the SHO of the Police 

Station Neb Sarai was directed to ensure strict compliance with all 

our orders. 

(iv) CM No.33993/2017 dated 14
th

 September, 2017 has 

been filed by Ms. Shiya Khanna, seeking directions to the 
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respondents to remove the entire barricade at two points (marked 

as ‘A’ and ‘A1’ in the enclosed plan) so as to make the said patch 

of road available for vehicular use to the applicants. 

  (v) CM No.35310/2017 dated 1
st
 September, 2017 was 

filed by Ms. Shiya Khanna, seeking urgent hearing of CM 

No.33993/2017.  

 This application came to be listed on 26
th
 September, 2017 

when we were informed that passage access of 5 feet was grossly 

insufficient.  In view thereof, we had modified our directions and 

directed that the respondents shall permit passage of 8 ½ feet in 

front of the residence of Ms. Shia Khanna.   

These orders continue to operate even on date. 

III. Claim of Gokul Kumar and others by way of CM 

No.22628/2017 & proceedings in WP(C) 6324/2017 

17. An application being CM No.22628/2017 came to be filed 

on the 30
th

 of May 2017 in the writ petition by Shri Gokul Kumar; 

Naveen Kumar Arora and Amar Kumar contending that a joint 

survey was conducted by the Revenue Department on the 28
th
 of 

January 2005 for the demarcation of Khasra Nos.484 and 485 of 

Village Neb Sarai.  It was contended that as per the Revenue 

record, Khasra No.485/2012 ad-measuring 2-08 bighas was in the 

name of Shri Ram Kumar and Khasra No.484 ad measuring 4-16 

bighas was in the name of Shri Faquir Chand.  A copy of 

demarcation report dated 28
th
 January, 2005 has been placed 
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contending that as per the plan attached with the demarcation 

report, the portion shown in green is the forest area while the red 

portion of 33 feet formed part of Khasra No.484. It is further 

submitted that wire fencing is existing at Point A to A and Point B 

to B since 2005 and at Point C to C (entrance to the Indira 

Enclave).  These applicants claim that the portion marked in red 

was not forest land; that the Gaon Sabha gave physical possession 

of Khasra Nos.486-87 to the Forest Department which further 

fenced the same thereby confirming that Khasra Nos.484 and 485 

Village Neb Sarai was private land.  The applicants contended that 

in view of the demarcation report, the gate erected at Point C to C 

is a gate to the private colony of D Block of Indira Enclave which 

the Forest Department was trying to close by a wall.   

18. The respondents were relying on a demarcation report of 6
th
 

July, 2016. It was contended that this report had failed to 

demarcate Khasra Nos.484 and 485 of Neb Sarai.  It was also 

contended that no notice was issued and the applicants and 

residents of D Block were never called to participate in the 

demarcation.   

19. Placing reliance on the demarcation report, the respondents 

issued notices to show cause dated 13
th
 July, 2017 and 17

th
 July, 

2017 contending that Gokul Kumar’s house bearing H.No.D-21, 

Indira Enclave was located in Khasra no.487, Neb Sarai.  This was 

challenged by Gokul Kumar by way of W.P.(C)No.6324/2017, 

wherein he placed reliance on the earlier demarcation report dated 
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28
th
 January, 2005.  This writ petition was disposed of on 25

th
 July, 

2017 by the ld. Single Judge wherein liberty was granted to the 

petitioner to challenge the demarcation report dated 6
th

 July, 2016 

before the Revenue Authority and maintenance of status quo was 

directed.   In the order dated 25
th
 July, 2017, the ld. Single Judge 

observed as follows : 

“Be that as it may, noting the additional submission 

of the learned counsel for the respondents that the notices 

issued by respondent No.3 premised on a demarcation 

report dated 06.07.2016, it would be appropriate for the 

petitioner to challenge this report before the Revenue 

Authority as this Court being a writ court cannot go into 

factual averments and counter averments. This Court 

endorses this view of the learned counsel for the 

respondents. The petitioner is accordingly advised to 

challenge the demarcation report dated 06.07.2016 before 

the Revenue Authority. He may file an appeal against the 

demarcation report dated 06.07.2016 within a period of 

two weeks and the Competent Authority who will dispose 

of that appeal within a time span of not later than three 

months. Till that time, the petitioner shall remain 

protected. The DC shall note the averments of the 

petitioner (highlighted by the learned senior counsel for 

the petitioner) that the demarcation report dated 

06.07.2016 cannot bind him as he was not a party to this 

demarcation.  

Status quo of the property shall be maintained by 

the parties.  

No further orders are called for in this petition. It is 

disposed of.” 

20. In view of this order, CM Nos.22028-30/2017 which had 

been filed by Mr. Gokul Kumar and the others were rendered 
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infructuous and were disposed of.  Gokul Kumar’s concern lies 

with regard to the location of his house and not the road. 

21. It is noteworthy that there is no challenge to the demarcation 

report dated 6
th
 July, 2016 or the other reports, either by Mr. Shia 

Khanna, who has filed five applications in the writ petition before 

us, or by Prabhat Kumar and S.L. Bhat, who are the appellants in 

FAO(OS)No.200/2017. 

IV. The declaration of the Ridge and notifications of land as 

forest land 

22. The above narration would therefore, show that the writ 

petition is concerned with an alleged passage or a road on land 

which forms part of Khasra Nos.487, 490 and 491 of Village Neb 

Sarai.  The suit is concerned with the portion of the road on land 

which falls in Khasra Nos.649, 650 and 651 Village Neb Sarai.  

The issue which falls for consideration is as to whether this 

road/passage is on forest land which is part of the notified ridge, 

the legality of its construction and rights, if any, of the private 

party over or in it. 

23. The official respondents have emphatically contended that 

the matters are concerned with a road on a piece of land, which, is 

part of the protected Southern ridge, one of the two natural features 

of the Delhi.  Before we consider the rival contentions and claims, 

it is most essential to understand as to what constitutes the “Ridge” 

in Delhi and what is its significance and importance?   
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24. Both sides have drawn our attention to several government 

notifications as well as the orders passed by the Supreme Court 

with regard to the Ridge.  Given the importance which is attached 

to the preservation of forest, more so, if it is part of the fragile ridge 

ecosystem, ensuring its protection is imperative and cannot be 

compromised in any manner.  We therefore, consider this issue first 

hereafter. 

25. Mr. Gautam Narayan, Additional Standing Counsel for the 

Government of NCT of Delhi has placed before us an official 

publication of the Department of Forests & Wildlife of the 

Government of National Capital Territory of Delhi published in 

2014 titled “An Introduction to the Delhi Ridge”.  The Ridge is 

defined in  Chapter-1 - “The Delhi Ridge” of the publication thus : 

“A Ridge is a geological aspect that features a continuous 

elevational crest for some distance.  The Delhi Ridge is a 

northern extension of the old and ancient hill ranges of 

India called the ‘Aravalli Hill Ranges’ which extend from 

Gujarat through Rajasthan to Haryana-Delhi.  The Delhi 

Ridge stretches over a distance of 35 km, from Bhatti 

Mines to Southeast of the 700 year old Tughlaqabad, 

branching in different directions, and finally tapering 

towards the northern end near Wazirabad on the western 

banks of Yamuna river.” 

26. The publication refers to pressures of increasing population.  

It also sets out shrinkage of the ridge and its fragmentation into 

five zones in the following terms : 

“Over the years, the pressures of an increasing 

population, excessive resource extraction, construction of 
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landscaped public parks, public housing, dumping of 

construction waste, etc. have posed a serious threat and 

caused shrinkage of the Ridge. Once contiguous, it is now 

divided into five fragmented zones namely, Northern 

Ridge, Central Ridge, South Central Ridge, Southern 

Ridge and Nanakpura South Central Ridge. •  

 The Northern Ridge (also called Old Delhi) comprises 

of the hilly area near Delhi University. It is 

approximately 87 Hectares. •  

 The Central Ridge (also called New Delhi) consists of 

around 864 Hectares of forested area, from south of 

Sadar Bazaar to Dhaula Kuan, but some bits of the 

Central Ridge have been nibbled away. •  

 The South-Central Ridge (also called Mehrauli) 

consists of 626 Hectares of forested land around the 

Sanjay Vana area, near Jawaharlal Nehru University 

(JNU). •  

 The Southern Ridge (also called Tughlaqabad) 

consisting of 6200 Hectares is the biggest area of the 

Delhi Ridge. •  

 The Nanakpura South Central Ridge has an area of 7 

Hectares.  

All the 5 Zones make up for a total area of 7,784 Hectares 

spread over the entire city in different patches.” 

 

27. A reference has been made in Chapter 1.2.2 to “Ridge 

management after independence”.  So far as the current context 

with regard to the Southern ridge is concerned, we find details of 

the management set out therein in the following terms : 

“The Chief Commissioner of Delhi decided to hand over 

the Southern Ridge, for its maintenance, to CPWD in the 
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year 1962, and the Southern Ridge was transferred to 

CPWD on 01.04.63, for its beautification as parks and 

gardens. Further the Hon’ble Lt. Governor of Delhi 

ordered the transfer of the Northern Ridge to DDA in the 

year 1968, which was done on 30.11.1968, for 

maintenance and beautification. However, with the efforts 

of the then Development Commissioner, two nurseries 

namely Birla Temple and Kamla Nehru Ridge remained 

with the Forest Department, Delhi Administration.  

However, some encroachments were still occurring, so to 

preserve the Ridge as forest land, some non-profit 

organizations and citizen’s groups working on 

environmental issues started protesting in 1979 against 

encroachments and destruction of the Ridge. In response 

to these efforts, Lt. Governor of Delhi declared 25 sites in 

the Northern, Central and South-Central Ridge as 

Protected Forests under the Indian Forest Act, 1927 on 

10th April, 1980.” 

(Emphasis by us) 

28. In an order passed on 9
th
 of May 1996,  in M.C. Mehta v. 

Union of India W.P.(C) No. 4677/1985, also, so far as the Ridge is 

concerned, the Supreme Court of India had noted as follows : 

“…It would be useful to refer to the statutory Master Plan 

for Delhi Perspective 2001 which provides as under : -  

“2. ECOLOGICAL BALANCE TO BE 

MAINTAINED. Delhi has two distinct natural features. 

The Ridge is the rocky outcrop of Aravalli Hills and the 

river Yamuna.  Some parts of the Ridge have been erased 

in the Central city area.  No further infringement of the 

Ridge is to be permitted; it should be maintained in its 

pristine glory.  River Yamuna is to be made pollution free 

through various measures.  On the vast expanse of its 

banks, large recreational area to be developed and to be 
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integrated with other urban development’s so that the river 

is an integral part of the city physically and visually.” 

(Emphasis supplied) 

29. It is to be noted that while there is no legal definition of this 

expression, however, the Ridge has been extensively considered 

and elaborated in the Master Plan of Delhi – 2001 (‘MPD – 2001’) 

as well as Master Plan of Delhi – 2021 (‘MPD – 2021’).  

30. It needs no elaboration that the statutory Master Plans have 

been framed and notified under Section 11 of the Delhi 

Development Act, 1957.  We extract hereunder the references to 

the Ridge as contained in MPD – 2001 (which was notified on the 

1
st
 of August 1990), (as also noted in the aforenoted publication 

entitled “An Introduction to the Delhi Ridge”), the relevant portions 

whereof read as follows : 

“a. The preamble of the MPD 2001 states: 

“Ecological balance to be maintained.  Delhi has two 

distinct natural features – The Ridge which is the rocky 

outcrop of Aravalli hills and the river Yamuna.  Some 

parts of the Ridge have been erased in the Central City 

Area.  No further infringement of the Ridge is to be 

permitted; it should be maintained in its pristine glory” 

b. In the section pertaining to Environment, the 

provisions relating to the natural features prescribed as 

follows :  

“ENVIRONMENT ………. NATURAL FEATURES 

Conservation of major natural features in a settlement is 

of utmost importance to sustain the natural eco-system.  
Two major natural features in Delhi are the Ridge and 

the Yamuna river.  The Ridge in Delhi is defined as a 
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rocky outcrop of the Aravalli range stretching from the 

University in the North of the Union Territory boundary 

to the South and beyond.”  

(Emphasis by us) 

31. We may extract hereunder a notification dated 10
th
 of April 

1980 issued under Section 29 of the Indian Forest Act, 1927 by the 

Lt. Governor of Delhi declaring areas as protected forest.  The 

notification and the relevant portion of the schedule are extracted 

hereunder : 

“NOTIFICATION 

Delhi, the 10th April, 1980.  

No.F. SCO 32(c) Noti – 80-81.- In exercise of the powers 

conferred by Section 29 the Indian Forest Act, 1927, read 

with the Government of India, Ministry of Home, 

notification No. 104 J and No. 146-J dated 24.8.50 and 

6.12.50, the Lt. Governor of Delhi is pleased to declare as 

protected forest the areas specified in the schedule hereto 

annexed.  

By order,  

M.W.K. YUSUFZAI, Secretary.” 

“SCHEDULE 

Protected Forest Area, 1980 

S.

No 

Name of 

work 

Zone 

ownership 

Distt. Tehsil Village Area 

xxx                                    xxx                                  xxx 

6. Southern 

Ridge 

Area 

G-5. D-10 

L & DO 

Land 

Delhi  Mehrauli Nazul 

Estate 

2022 

Acres” 

 

(Emphasis supplied) 
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32. Vide a notification issued in 1986, issued by the Lt. 

Governor of Delhi, 1880 hectares of land in the southern ridge was 

declared as a wildlife sanctuary (Asola wildlife sanctuary) which 

includes the Bhatti Mines. 

33. Mr. Gautam Narayan, ASC for GNCTD has also placed a 

notification dated 15
th

 April, 1991, again issued by the Lt. 

Governor of Delhi, this time under Section 18 of the Wildlife 

Protection Act, 1972 which reads as follows : 

“No.F2(19)/DCF/90-91/1302-91  

Dated : 15.04.91  

NOTIFICATION 

(To be published in Gazette of Delhi)  

In continuation of Notification 

No.3(116)/CWLW/84/89/906 dated 9.10.86. In exercise of 

the powers conferred by Section 18 of the Wildlife 

(Protection) Act, 1972. The Lt. Governor, (Administrator), 

Delhi is pleased to declare the areas in the schedule below 

as Wildlife Sanctuary in Bhatti Village. Total Areas 

2166.28 acres; considering that the said area is of 

adequate ecological, geological, faunal, floral, 

geomorphological and natural significance for the purpose 

of propagating and or developing of Wildlife and / or its 

environment.  

SCHEDULE 

Village   (Khasra Nos.)   Area  

Bhatti        708, 712, 713, 715   2166.28 Acres.  

     1895 to 1900,  

    1903 to 1938,  

   1940 to 1942  

By Order  

DY. SECRETARY (FORESTS)  
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DELHI ADMINISTRATION: DELHI” 

 

(Emphasis by us) 

 

34. The Lt. Governor of the NCT of Delhi issued a notification 

dated 24
th
 May, 1994 under Section 4 of the Indian Forest Act, 

1927 declaring the land mentioned in Schedule A thereto as 

“reserved forest”.  The notification describes Schedule A as 

including all forest lands and waste lands which were the property 

of the government, or over which the government had proprietary 

rights inter alia in the South Central Ridge and the Southern Ridge 

in the NCT of Delhi.   

35. By this notification, the Lt. Governor of Delhi appointed the 

ADM (Revenue) to be the Forest Settlement Officer to “enquire 

into and determine the existence, nature and extent of any rights 

alleged to exist in favour of any person in or over any land 

comprised within such limits, as stood notified vide Notification 

No.10(42)-IPA/DCF/93(1) dated 24
th

 May, 1994 or in or over any 

forest produce and to deal with the same as provided in Chapter II 

of the Indian Forest Act, 1927”.   

36. Neither the private persons (who have filed applications in 

the writ petition), nor the appellants (plaintiffs) have placed any 

claims by any person made qua the subject land on which the road 

has come up. 
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37. The question pressed before us is as to whether the road in 

question, is part of the protected forest, and covered under the 

boundaries of Ridge noted above? We consider this issue hereafter. 

V. Binding orders of the Supreme Court of India in M.C. 

Mehta v. UOI (W.P.(C)No.4677/1985) and impact thereof 

38. In the year 1985, the well-known environmental activist Shri 

M.C. Mehta had initiated W.P.(C)No.4677/1985 entitled M.C. 

Mehta v. Union of India in the Supreme Court of India contending 

inter alia that the Ridge was notified as a reserved forest under the 

Indian Forest Act, 1927 and all encroachments on it, in violation of 

the provisions of that statute, would be illegal irrespective of the 

government’s permission.  Several orders came to be passed in this 

writ petition regarding protection of the Ridge; clearance of 

infringements thereon as well as the prohibition against further 

infringements.   

39. Mr. Anupam Roy, ld. counsel appearing for the writ 

petitioners has pointed out that in I.A. Nos.18 and 22 of 

W.P.(C)No.4677/1985 entitled M.C. Mehta v. Union of India & 

Ors., I.A.No.18 was taken up for consideration and the Supreme 

Court had issued orders dated 25
th

 January, 1996 and 13
th

 March, 

1996. On the 25
th
 of January 1996, so far as the Gaon Sabha land 

was concerned, the Supreme Court had inter alia observed thus : 

“GAON SABHA LAND 

We have heard learned counsel for NCT, Delhi 

Administration regarding the Gaon Sabha area forming 
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part of the Ridge.  Learned Counsel states that various 

proposals regarding handing over the Gaon Sabha area 

(part of the Ridge) to the Forest Department have been 

examined by the Committee appointed by the 

Administration. 

Finally, the Committee has taken a decision that a 

Notification under Section 35 of the Indian Forests Act 

1927 be issued.  We are of the view that the Notification 

under Section 35 will not solve the problem which we are 

facing.  The learned counsel states that the Committee was 

of the view that the provisions of Section 154 of the Delhi 

Land Reforms Act, 1954 are not attracted because in view 

of the expression “on the commencement of the act” In 

Section 154, power under the proviso to Section 154 could 

only be exercised at the time of the commencement of the 

Act and not thereafter.  That may be one way of the 

looking at the Section but since it is for the first time that 

a Committee has been appointed to examine this aspect 

and it was never examined earlier by the Delhi 

Administration at any point of time, we are prima facie of 

the view that the provisions of Section 154 can even now 

be invoked especially when it is crystal clear that this 

area is of no utility to the Gaon Sabha and in any 

purpose.  This is Ridge area which has to be preserved. 

No cultivation or any type of construction can be 

permitted on this area. In this view of the matter, we 

request the committee to reconsider the question of 

issuing a notification under the provision to Section 154 

of the Act.”   

(Emphasis by us) 

40. The importance of the preservation of the ridge is clearly 

manifested from the above order.  We find that the Supreme Court 

has therefore, clearly declared that in any case, the Gaon Sabha 

land could not be permitted to be used for any purpose; that it was 
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ridge area which had to be preserved and that the unutilized land 

falling in the ridge area shall be handed over to forest and wildlife 

department.  The Supreme Court has unequivocally declared that 

even “no cultivation or any type of construction can be permitted 

on this area”. 

Clearly, construction, development or maintenance of a road 

thereon would not be countenanced. 

41. The above was followed by an order dated 13
th
 March, 1996 

by the Supreme Court of India wherein, after extracting the above, 

the court observed thus : 

“Pursuant to the above quoted order Mr. GS 

Patnaik, Deputy Commissioner, Delhi has filed affidavit 

wherein it is stated that the incorporation of extensive 

stretches of Gaon Sabha land is a serious matter which 

necessitate careful deliberation at the level of Council of 

Ministers and Lt. Governor, Delhi.  It is further stated in 

the affidavit that further four weeks’ time was required to 

consider the matter. 

 We do not agree with Mr. GS Patnaik.  In view of 

the order quoted above, nothing more remains to be done 

by the NCR, Delhi Administration, except to issue the 

necessary notification.  We direct that the necessary be 

issued within three weeks from today.  We further request 

the Lt. Governor, to have the matter expedited.  The land 

is part of the ridge area.  Even though it is not reserved 

forest, it happens to be a forest. This area cannot be 

utilized in any manner in view of the prohibitions 

contained under the Forest Conservation Act, 1980.  In 

this view of the matter issuing of notification is a simple 

formality to secure the area.  We, therefore, reiterate and 
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request the Lt. Governor to have necessary notification 

issued within time specified by us. 

 Compliance report regarding disposal of the 

application of the plaintiff in the matter titled as 

“Gurmohan Singh Vs. Union of India.” 

(Emphasis by us)  

42. The Supreme Court thus clearly directed that even though 

the land was not a reserved forest, it happens to be a forest which 

was an integral part of the Ridge area.  It was clearly directed that 

therefore, it could not be utilized in any manner in view of the 

prohibitions contained in the Forest (Conservation) Act, 1980.  It 

was held by the court that in these circumstances, the issuance of 

the notification was merely a simple formality to secure the area.  

The Lt. Governor of Delhi was consequently requested to issue a 

notification within the timeline specified by the Supreme Court. 

VI. Notification dated 2
nd

 April, 1996 - Challenge thereto by 

way of WP(C) No. 4687/2010 before this Court 

43. In compliance with the orders of the Supreme Court dated 

25
th
 January, 1996 and 13

th
 March, 1996, the Revenue Department 

of the Government of NCT of Delhi issued a notification bearing 

No.F1(29)/PA/DC/95 dated 2
nd

 April, 1996 in exercise of powers 

conferred under Section 154 of the Delhi Land Reforms Act, 1954 

placing the uncultivated lands of Gaon Sabhas falling in the Ridge 

at the disposal of the Forest Department of the Government of 

NCT of Delhi.  The relevant extract of the said notification 

deserves to be extracted in extenso and reads as follows : 
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“S. 

No. 

Name of Village Quantum of Gaon Sabha land covered in 

ridge as declared surplus and placed at the 

disposal of Forest Deptt. For afforestation 

(in Bighas & Biswas) 

 

I II III 

1.  Neb Sarai 466-10 (Details at Annexure – ‘A’). 

xxx    xxx    xxx 

ANNEXURE – ‘A’ (1 to 2 Pages) 

Village NEB Sarai, Tehsil Mehrauli, Delhi, 

Gram Sabha Land Under Notified Ridge 

 
Khasra No. Area 

          xxx                        xxx                           xxx 

487 4-16 

488 4-16 

          xxx                        xxx                           xxx 

490 5-2 

491 2-0 

          xxx                        xxx                           xxx 

649 4-4 

650 2-13 

651 5-02 

  

  

xxx    xxx    xxx” 

Thus the land on which the road has been made were 

covered under the notification dated 2
nd

 April, 1996 and notified as 

part of the Ridge. 

44. The respondents have also placed as possession report dated 

4
th

 September, 2004 on record whereby possession of land in 

Khasra Nos.480 (4-16); 486 (3-19); 487 (4-16); 488 (4-16); 490 (5-

2); 491 (2-0); 516 (12-9) was handed over to the Forest 

Department.  This report notes that on account of construction of 

houses, possession of land of 15 biswas in Khasra No.486, 15 

biswas in Khasra no.487 and 1 bigha 9 biswas in Khasra No.516 
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was left out. Possession of the rest of the land, with demarcation 

was given to the Forest Department. 

45. For clarity, we may also extract the relevant portion of 

Section 154 of the Delhi Land Reforms Act, 1954 which read thus : 

“154. Vesting of certain lands etc, in Gaon Sabha. –  

(1) Renumbered by Act 38 of 1965)] On the 

commencement of this Act – 

(i) All lands whether cultivable or otherwise, except land 

for the time being comprised in any holding or grove, 

(ii) All trees (other than trees in a holding or on the 

boundary thereof or in a grove or abadi) [(Note: Ins. by 

s.16 of Delhi Act of 1956) or planted by a person other 

than a proprietor on land other than land comprised in his 

holding, 

(iii) Public wells, 

xxx    xxx    xxx 

Situate in a Gaon Sabha Area, shall vest in the Gaon 

Sabha : 

Provided that if the uncultivated area situate in any Gaon 

Sabha area is, in the opinion of the Chief Commissioner, 

more than the ordinary requirements of the Gaon Sabha, 

he may exclude any portion of the uncultivated area from 

vesting in the Gaon Sabha , he may exclude any portion of 

the uncultivated area from vesting in the Gaon Sabha 

under this section and may make such incidental and 

consequential order as may be necessary.” 

46. At this stage, we may also notice the rejection of the legal 

challenge which was laid to the above notification dated 2
nd

 April, 

1996 whereby the land falling in the ridge area was excluded from 
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vesting in the Gaon Sabha and placed at the disposal of the Forest 

Department.  Quashing of this notification was sought by way of 

W.P.(C)No.4687/2010, Bhagat Singh & Ors. v. Union of India 

etc. before this court.  This challenge stands rejected by the 

Division Bench by way of the judgment dated 16
th
 July, 2010 

reported at 2010 SCC Online Del 2386, Bhagat Singh & Ors. v. 

Union of India & Anr.  We extract hereunder the observations of 

the court in paras 5 to 8 : 

“5. We asked the learned counsel for the petitioners to 

show us the documents by which his forefathers or they 

came into settled lawful possession of the land in 

question which belonged to the Gaon Sabha. There is 

no such document on record. This question was posed as 

Gaon Sabha land is for the collective enjoyment of the 

village and there is no right in any individual to occupy 

the land unless such an allotment is made by the Gaon 

Sabha. The Gaon Sabha land is thus not meant for 

individuals for their own enjoyment and the vesting of 

the land in Gaon Sabha is as per Section 7 of the said 

Act. The significance of the said Act coming into force 

was that all lands of common utilities which were owned 

by the proprietors of villages and which were commonly 

used by the villagers were vested in the Goan Sabha and 

proprietors were divested of their ownership. As per 

Section 154(1) (vii) of the said Act, all the forest land 

situated in a Gaon Sabha area shall vest in the Gaon 

Sabha. The proviso to Section 154(1) of the said Act 

refers really to the uncultivated area situated in Gaon 

Sabha area and the same being more than the ordinary 

requirement of the Gaon Sabha may be excluded from 

vesting in the Gaon Sabha. 

6. We are of the considered view that no further exercise 

was necessary to be carried out by the R-1 and R-2 in 
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case of such Gaon Sabha land which was actually part 

of ‘Ridge’ area and it is with the objective of protecting 

the ‘Ridge’ area that the land in question which forms 

part of the ‘Ridge’ area was declared surplus and was 

placed at the disposal of the Forest Department of the 

Govt. of NCT of Delhi for creation of Reserved Forest. 

7. In our considered view, the petitioners are only 

encroachers on Government land who are seeking to 

prevent vesting of the land in question with the 

appropriate Government authority and possibly 

physically preventing the Government from taking over 

possession of the same. The petition has been filed 14 

years after the notification in question was issued and the 

only reason given in this regard is that the petitioners had 
no knowledge of the same. 

8. Learned counsel for R-1 and R-2 states that the forest 

area is being fenced and 80 per cent of the work is 

complete, but physical resistance is being faced from 

people of the villages - Bhatti, Dera and Maandi. It is 

also stated that a similar issue was raised in WPC No. 

4362/2007 Nav Yuwak Gram Vikas Samiti v. Govt. of 

NCT of Delhi and Ors. decided on 27.08.2009, in respect 

of three of the other villages. The LPA No. 579/2009 

filed against that order also really did not succeed, but 

the original petitioners were given liberty to approach the 

Supreme Court for any clarification, if they so desired.” 

(Emphasis supplied) 

 

This judgment has attained finality and would bind our 

consideration. 

VII. When did the road in question come into existence? 

47. The plaint in CS(OS)No.493/2016 and the grounds of appeal 

in FAO(OS)No.200/2017 make no disclosure as to the date on 
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which the road was constructed or the authority or person who 

constructed this road. 

48. Ms. Shiya Khanna, the applicant in CM Nos.27106-07/2017, 

29105/2017, 33993/2017 and 35310/2017 as well as Mr. Gokul 

Kumar, applicant in CM No.22628/2017 also do not disclose the 

date on which the road in question came into existence.  

49. We therefore, have to fall back on the available 

documentation on record and make an effort to discern as to when 

this road came into existence. 

50. It appears that the writ petitioners made an application 

seeking information in this regard from the Revenue authorities.  

The Office of the Sub-Divisional Magistrate, District South 

addressed a communication dated 3
rd

 of August 2016 to the 

petitioner no.2 informing her that as per the shijra of the Village 

Neb Sarai, no such passage/raasta/road was passing through 

Khasra Nos.487 and 490 of the Village.   

51. The petitioner no.1 had separately addressed a query under 

Section 6 of the Right to Information Act, 2005 to the Office of the 

Deputy Conservator of Forest (South) in connection with the 

existence of path/road/passage through Khasra Nos.487 to 490 in 

the Revenue Estate of Village Neb Sarai.  We extract the queries 

and the response dated 14
th
 October, 2016 of the Office of the 

Conservator of Forest which read as follows : 
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“Sl.No. Queries Reply 

1. Copies of all documents 

(including but not limited to 

correspondence, file noting, 

minutes of relevant meetings, 

land records, revenue records in 

your possession, maps etc) 

pertaining to existence and/or 

non-existence of 

path/road/passage through 

Khasra Nos.487-490 situated in 

Revenue estate of village – Neb 

Sarai. 

This office has no 

records of the 

existence of 

path/road/passage 

through Khasra 

Nos.487-490 situated 

in Revenue estate of 

village – Neb Sarai. 

Query No.1 pertains 

to Revenue 

Department and the 

same has been 

transferred to SDM 

(Saket) for necessary 

action. 

 Copies of all documents 

(including but not limited to 

correspondence, file noting, 

minutes of relevant meetings, 

land records, revenue records in 

your possession, maps etc) 

pertaining to original 

construction, creation and/or 

demolition, if any, of the 

path/road/passage through 

Khasra Nos.487-490 situated in 

Revenue estate of village – Neb 

Sarai. 

This office has no 

information about 

the original 

construction/creation 

of the path/ 

road/passage 

through Khasra 

Nos.487-490 situated 

in Revenue estate of 

village – Neb Sarai. 

Demolition of the 

road passing through 

Khasra Nos.487-490 

was carried out on 

the 23.09.2016.  The 

relevant documents 

about the demolition 

of this road are 

Annexed as 

Annexure-I.  

 Copies of all documents 

(including but not limited to 

The Khasra No.487, 

490 and 491 of Neb 
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correspondence, file noting, 

minutes of relevant meetings, 

land records, revenue records in 

your possession, maps etc) 

pertaining to land use and 

classification (any change 

thereto) of Khasra Nos.487-490 

situated in Revenue estate of 

village – Neb Sarai. 

Sarai Village are a 

notified forest land 

under Section 4 of 

the Indian Forest 

Act, 1927. 

(Emphasis supplied) 

 Thus the official records establish that there was no road in 

Khasra Nos.487-490 of Village Neb Sarai; that a road through 

Khasra Nos.487-490 was demolished on 23
rd

 September, 2016 and 

that Khasra Nos.487, 490 and 491 were notified forest land 

52. We have on record also a communication dated 20
th

 July, 

2016 addressed by Mr. S.K. Muan Guite, Deputy Conservator of 

Forest (South) to the APCCF of the Department of Forest and 

Wildlife, Government of NCT of Delhi which refers to an 

inspection conducted upon the instructions of the Chief 

Conservator of Forest on the 15
th
 of July 2016. The inspection was 

conducted by Mr. Guite together with “Mr. D. Batra and Ms. 

Marina, both representatives from UNEP along with DRO and 

Forest Guard of Mehrauli-I Range”. This letter relates to the 

construction of the boundary wall.  The letter also refers to 

obstructions by nearby residents to the construction of the 

boundary wall and that the residents claimed that the road had been 

in existence for several years.   

1370



W.P.(C)No.365/2017 & FAO(OS)No.200/2017                                             Page 34 of 95 

 

53. This communication refers to the demarcation carried out on 

6
th
 of July 2016 on forest land bearing Khasra Nos.487, 490 and 

491 as well as the Gaon Sabha land bearing Khasra No.489. This 

report specifies that 98 feet inside the Khasra Nos.487 is 

encroached area as the same belongs to the Department of Forest 

and Wildlife.  The Revenue Department confirmed in the 

inspection on 6
th

 July, 2016 the fact that a road was passing 

through Khasra Nos.487, 490 and 491.  Gram Sabha land on 

Khasra No.489 was highlighted. The respondents have also 

enclosed the nishan dehi, i.e. a plan, showing Khasra Nos.649, 650 

and 651.   

The demarcation report dated 6
th
 of July 2016 prepared by 

the Halka Patwari in the presence of representatives from inter alia 

the Forest Department and Flood Control Department would have 

taken into consideration the records as well.  The Revenue 

Department refers to a path under some of area in the middle of 

Khasra Nos.490 and 487 and some houses constructed.  There is no 

reference to the road in the present form in the demarcation report.  

Mr. Gautam Narayan, ld. Additional Standing Counsel points out 

that this relates to the D-Block of the Indira Enclave. 

54. It appears that the Conservator of Forests received 

information of encroachment and felling of trees in the Neb Sarai 

area from representatives of the United Nations Environment 

Program.  As a result, the Conservator of Forests accompanied by 

the Deputy Conservator of Forest(s), his staff and the petitioners of 
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UNEP inspected the spot where the encroachment was taking 

place.  In the report dated 25
th
 February, 2016 submitted by the 

Conservator of Forests to the Additional PCCF, Department of 

Forest and Wildlife, Delhi, apart from referring to the land in 

Khasra Nos.521, 525 and 634, reference was made to the road in 

question in the present litigation.  We extract hereunder the 

observations of the Conservator of Forest with regard to this road : 

“The third location behind ‘D Block’ Indira 

Enclave was also inspected.  It was seen that a katcha 

track through Forest Khasras leading to a colony at the 

back had been made pacca by putting up tiles.  This 

appears to be a definite attempt to encroach over forest 

area by making this track for subsequently encroaching 

the adjoining forest Khasras.  This pacca track appears 

to be quite recent construction.” 

(Emphasis by us) 

55. So far as the construction of the road is concerned, as per the 

letter dated 20
th
 July, 2016, during the inspection  conducted on 

15
th
 July, 2016, the Deputy Conservator of Forest (South) noted as 

follows : 

“As per telephonic instruction of CCF on the 

15.07.2016, the undersigned along with Dr. Batra and Ms. 

Marina, both representatives from UNEP along with DRO 

and Forest Guard of Mehrauli-I Range visited the site 

where boundary wall construction has to be done. 

 

It is to inform that demarcation of Revenue 

Department in presence of Forest Department has been 

carried out on the 06.07.2016 which has been attended by 

Dr. Batra.  The joint demarcation report dated 06.07.2016 
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on the Forest Khasra No.487, 490, 491 and Gram Sabha 

Land bearing Khasra No.489 is enclosed. 

 

As per the demarcation report, a Raasta passing 

through Forest Kh.No.487, 490 and 491 is clearly shown.  

The Gram Sabha Land bearing Kh.No.489 is also 

highlighted in the demarcation report.  It is also pertinent 

to point out that request for including Kh.No.489 (Gram 

Sabha Land) has also been sent to SDM (Saket) and a 

consent has been received from SDM (Saket) for 

including Kh.No.489 inside boundary wall.  Formal 

process of handing over of this Khasra is under process 

as intimated by SDM (Saket). 

 

Work order for construction of boundary wall 

around the above mentioned Khasras has been given to 

IFCD.  However, work could not be started till date due 

to the road passing through these Khasra and the effort to 

block this road has been resisted by nearby residents 

claiming that the road has been in existence for so many 

years. 
 

In view of this confusion and position stated 

above the undersigned has personally visited the area 

on the 15.07.2016 to have a right information about the 

road passing through Forest Khasras cited above.  The 

following points emerged during the inspection: 

1. That the concrete slabs are placed upon 

the road and it has been enquired that by 

whose authority/permission the road has 

been constructed inside the Forest land. 

2. It has been enquired whether any 

application for the right of way has been 

received for this particular area and the 

same has been permitted or not. 

3. It has been enquired as to the time when 

this road has been constructed. 
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Nobody from the field officials of Forest 

Department of that particular range was able to tell 

about these queries and claiming that these things 

happen prior to their posting in this range. 

According to Dr. Batra, the small footpath was 

in existence for quite sometime but the widening and 

turning into a road having concrete slabs was quite 

recent. 

In view of this, the undersigned has written to 

Forest Settlement officer South District, seeking 

clarification as to the existence of right of way as per 

Revenue record.” 

(Emphasis by us) 

56. In the writ petition the respondent nos.1 and 2 have placed a 

status report dated 9
th
 August, 2017 again placing the demarcation 

report dated 6
th
 July, 2017 prepared by the Halka Patwari in the 

presence of the Forest Department and the Flood Control 

Department.  

57. Mr. S.K. Muan Guite, Deputy Conservator of Forest (South), 

in the status report on behalf of the respondent nos.1 & 2 dated 9
th
 

August, 2017, has submitted that he has also got demarcated the 

forest khasras i.e. Khasra nos.649, 650 and 651 of Neb Sarai 

Village, lying on the other side of Indira Enclave going out from 

the Sainik Farms.   The demarcation report dated 7
th
 June, 2017 

(Annexure R-11) with the nishan dehi (site plan) duly signed by 

Shri Om Prakash (Patwari); Shri Hari Dutt (Kanungo); Shri Surya 

Bhagwan (Kanungo, Forest Department); Shri S.K. Muan Guite, 

(Deputy Conservator of Forest (South)) and Shri Satyender 

1374



W.P.(C)No.365/2017 & FAO(OS)No.200/2017                                             Page 38 of 95 

 

Prakash ((RO), Forest Department) has been placed on record.  As 

per this demarcation report, it is reported that there is an illegal 

road passing through the notified forest in Khasra Nos.649, 650 

and 651 of Neb Sarai Village and encroachment of 26 feet by two 

private walls on both sides of the roads.  The Forest Department 

has taken steps for removal of these encroachments, which includes 

issuance of notices for removal of the unauthorized structures and 

an opportunity to remove the same. 

58. We find that there is no dispute that the land forms part of 

Village Neb Sarai.  If a road or a passage is actually available, the 

same would have been duly mentioned in the Revenue records 

relating to the Village Neb Sarai.  The existence of the road is not 

supported by any revenue record. 

59. It is important to note that no private person has claimed 

ownership over the land on which the road has been constructed.  

Rather, we note, that appearing for the appellants in 

FAO(OS)No.200/2017, Mr. V.N. Koura, ld. counsel, has submitted 

that the appellants admit that the road is on land which is part of 

the forest. 

60. Neither the writ petitioners nor the plaintiffs (appellants in 

FAO(OS)No.200/2017) made any claim either regarding the land 

which they now claim to be occupying or with regard to subject 

road.  There is not even an allegation, let alone any evidence to 

show existence of even a path, let alone a road in 1994. 
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61. We have no manner of doubt that there was no road in 

existence when the notification dated 2
nd

 April, 1996 was issued.  

The road was also not in existence when the orders dated 3
rd

 

January, 1996; 25
th
 January, 1996; 13

th
 March, 1996 and 9

th
 May, 

1996 were passed by the Supreme Court of India.  There is not 

even an averment that the road was in existence when the 

notification dated 2
nd

 of April 1996 came to be issued placing the 

entire forest land at the disposal of the department of Forest and 

Wildlife.  In fact, there are admissions on record in the letter dated 

March, 2016 of Air Vice Marshall Rakesh Yadav that the road was 

illegally and contumaciously constructed in the year 2016 i.e. long 

after the passing of the order dated 11
th
 of November 2014 by even 

the National Green Tribunal and in clear violation thereof.  

62. Some interesting facts have been revealed in yet another 

petition filed by Shri Prabhat Kumar Sharma claiming to be the 

resident of property bearing No.B-38, Indira Enclave, Neb Sarai, 

New Delhi and Shri S.L. Bhatt, occupant of property bearing 

No.B-45, Indira Enclave, Neb Sarai, New Delhi. These two persons 

have filed a review petition bearing Review Petition No.269/2017 

in W.P.(C)No.365/2017 seeking review of the order dated 16
th
 of 

May 2017 passed by us.  It is stated in para 1 of this petition that 

they are residing in Indira Enclave for the “past around 30 years” 

and that it has been in existence from 1980s – 1990s.  It is claimed 

that the Indira Enclave Residents’ Welfare Association was 

registered as a society on 22
nd

 of April 1994 i.e. 23 years ago and 
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that this society applied for regularization of the colony on the 22
nd

 

of April 1994.  The review petition claims that Indira Enclave is 

one of the 895 colonies which are on the list of unauthorized 

colonies approved for regularization by the Government of NCT of 

Delhi and is placed at Sr.No.311 having registration No.380. 

63. In the review petition, it is claimed that W-12D connecting 

road has been “developed, maintained, tiled, improved and lighted 

over the course of decades by the residents of the area through 

which the road passes and the portion of it so far as falls outside 

the Sainik Farms has been maintained, improved, tarred, paved and 

lit over the course of decades by and at the cost of the residents of 

Indira Enclave. 

64. The review petitioner has placed before this court a 

communication dated 27
th

 December, 2004 addressed by the 

Residents’ Welfare Association of Indira Enclave to the Additional 

Secretary (UC), Department of Urban Development, Government 

of NCT of Delhi enclosing the application form for regularization 

on the enclosures inclusive of the location/layout plan. 

65. This communication encloses the list of the houses which 

had been constructed at the time of sending this communication for 

regularization.  In the letter dated 27
th
 December, 2004, only four 

blocks in which houses had been built stand mentioned i.e. Blocks 

A, B, C and D. It is noteworthy that Block K wherein the private 

parties before us are residing are not even mentioned in this list. 
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Clearly, Block K was not even in existence on 27
th

 December, 

2004 when the application for regularization was sent. 

66. There is yet one more reason for disbelieving the case set up 

by the private parties.  In exercise of the powers under Section 57 

of the Delhi Development Act, 1957, the Delhi Development 

Authority with approval of the Central Government has notified 

“Regulations for Regularization of Unauthorized Colonies in 

Delhi” on the 27
th

 of March 2008 for regularization of unauthorized 

colonies.  In Clause 3, the ‘Criteria for Regularization of 

Unauthorized Colonies and Habitations’ has been provided.  

Clause 3.3 provides for the types of colonies or parts thereof, 

which would not be considered for regularization. The procedure 

for regularization is stipulated in Clause 4.  So far as the 

information required to be furnished on Existing/Proposed Layout 

Plan is concerned, Clause 4.5.2 inter alia prescribes the following : 

“(v) The means of access/roads streets and their widths;” 

67. The road in question is not mentioned in the application 

submitted for regularization by the Indira Enclave nor on the 

enclosed layout plan. 

68. The writ petitioners have filed as Annexure P-2 a letter 

received by Ms. Marina Batra (writ petitioner no.2) as the 

President of the K-Block RWA, Sainik Farms from Air Vice 

Marshal (Retd.) Rakesh Yadav, AVSM VSM dated March, 2016, 

claiming to be writing on behalf of ‘D’ Block, Indira Enclave and 
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as its resident.  This is an important communication as some 

information regarding the construction of the road becomes 

available from it. We extract hereunder the disclosures made by the 

residents of Indira Enclave in this letter : 

“1. Introducing ourselves, ‘D’ block Indira Enclave 

is located at the end of lane W12D.  Surrounded by 

lush green ridge and dense forests, it is a cluster of 

approx 20 bunglows.  On its North – West side are A. B 

and C blocks and it provides easy connectivity to 

IGNOU – Saket for day to day needs. 

2. We wish to submit that as responsible neighbors 

of Sainik Farms, Forest Lane and IGNOU, we have 

taken keen interest in developing and improving the 

area.  The efforts put in by us for Indira Enclave (IE) – 

W12D link road, for example, are summarized as 
follows:- 

(a) 1
st
 patch of IE-W12 link up to Mr. Gaels 

house Was 100% funded by us in Jan 2013, cost 

Rs 2.86 Lakhs. 

(b) 2
nd

 patch from Shri Goels house to W12D 

was rebuilt by us costing Rs 4.20 Lakhs in Jan 

2016.  Sh Goel could collect only Rs 2.10 Lakhs 

since W12 residents did not rise to occasion.  

Total cost Rs 6.30 Lakhs.  You could see 

beautiful road now which was only Eye sore in 

entire Sainik Farms for past 10 years.” 

(Emphasis by us) 

69. Two important disclosures are contained in the above letter.  

The first is that, the construction of the first patch of the road was 

effected only in January, 2013 while the larger second patch was 

constructed in January, 2016.  The most important disclosure and 

admission is that the road was neither built by the official 
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authorities nor by the Forest Department.  Furthermore, no sanction 

of any Government or authority was obtained with regard thereto.  

Clearly, this was in violation of the Forest (Conservation) Act. 

70. Therefore, it clearly emerges from the above that the road 

was not constructed by any governmental authority; that it was of 

recent vintage and that alternative access remained available.   

VIII. Availability of and prohibitions under the Forest 

(Conservation) Act, 1980 

71. In the order dated 13
th

 March, 1996, the Supreme Court has 

clearly declared that the area cannot be utilized in any manner in 

view of the prohibitions contained under the Forest (Conservation) 

Act, 1980.  The court thus declared that this enactment applied to 

the forest in question.  We therefore, consider the impact thereof. 

72. Section 2 of this enactment provides the prohibition to the 

usage of forest land which reads as follows : 

“2.  Restriction on the dereservation of forests or use of 

forest land for non-forest purpose 

Notwithstanding anything contained in any other law for 

the time being in force in a State, no State Government or 

other authority shall make, except with the prior approval 
of the Central Government, any order directing- 

(i) that any reserved forest (within the meaning of 

the expression "reserved forest" in any law for the 

time being in force in that State) or any portion 
thereof, shall cease to be reserved; 

(ii) that any forest land or any portion thereof may 
be used for any non-forest purpose; 
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(iii) that any forest land or any portion thereof may 

be assigned by way of lease or otherwise to any 

private person or to any authority, corporation, 

agency or any other organisation not owned, 

managed or controlled by Government; 

(iv) that any forest land or any portion thereof may 

be cleared of trees which have grown naturally in 

that land or portion, for the purpose of using it for 
reafforestation. 

Explanation - For the purpose of this section, "non-forest 

purpose" means the breaking up or clearing of any forest 
land or portion thereof for- 

(a) the cultivation of tea, coffee, spices, rubber, 

palms, oil-bearing plants, horticultural crops or 

medicinal plants; 

(b) any purpose other than reafforestation; 

but does not include any work relating or ancillary 

to conservation, development and management of 

forests and wildlife, namely, the establishment of 

check-posts, fire lines, wireless communications and 

construction of fencing, bridges and culverts, dams, 

waterholes, trench marks, boundary marks, 

pipelines or other like purposes.” 

(Emphasis by us) 

73. The construction of buildings and roads is clearly a “non-

forest purpose” within the meaning of expression in Section 2 of 

the Forest (Conservation) Act, 1980 and is completely prohibited.  

The statute contains a non-obstante clause prohibiting even the 

State Government and any other authority to permit such utilization 

“except with the prior approval of the Central Government”. 
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74. The question as to what land would constitute ‘forest’, the 

contours of the prohibitions under the Forest (Conservation) Act, 

1980 and the shaping of the environmental jurisprudence of this 

country pertaining to forests, was the subject matter of the 

authoritative pronouncement of the Supreme Court, reported at 

(1997) 2 SCC 267 T.N. Godavarman Thirumulpad v. Union of 

India wherein it was held thus: 

“3. It has emerged at the hearing, that there is a 

misconception in certain quarters about the true scope 

of the Forest Conservation Act, 1980 (for short “the 

Act”) and the meaning of the word “forest” used 

therein. There is also a resulting misconception about the 

need of prior approval of the Central Government, as 

required by Section 2 of the Act, in respect of certain 

activities in the forest area which are more often of a 

commercial nature. It is necessary to clarify that 

position. 

 

4. The Forest Conservation Act, 1980 was enacted with 

a view to check further deforestation which ultimately 

results in ecological imbalance; and therefore, the 

provisions made therein for the conservation of forests 

and for matters connected therewith, must apply to all 

forests irrespective of the nature of ownership or 

classification thereof. The word “forest” must be 

understood according to its dictionary meaning. This 

description covers all statutorily recognised forests, 

whether designated as reserved, protected or otherwise 
for the purpose of Section 2(i) of the Forest Conservation 

Act. The term “forest land”, occurring in Section 2, will 

not only include “forest” as understood in the 

dictionary sense, but also any area recorded as forest in 

the Government record irrespective of the ownership. 

This is how it has to be understood for the purpose of 
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Section 2 of the Act. The provisions enacted in the Forest 

Conservation Act, 1980 for the conservation of forests 

and the matters connected therewith must apply clearly 

to all forests so understood irrespective of the ownership 

or classification thereof. This aspect has been made 

abundantly clear in the decisions of this Court in Ambica 

Quarry Works v. State of Gujarat [(1987) 1 SCC 213] 

, Rural Litigation and Entitlement Kendra v. State of 

U.P. [1989 Supp (1) SCC 504] and recently in the order 

dated 29-11-1996 (Supreme Court Monitoring 

Committee v. Mussoorie Dehradun Development 

Authority [ WP (C) No 749 of 1995 decided on 29-11-

1996] ). The earlier decision of this Court in State of 

Bihar v. Banshi Ram Modi [(1985) 3 SCC 643] has, 

therefore, to be understood in the light of these 

subsequent decisions. We consider it necessary to 

reiterate this settled position emerging from the 

decisions of this Court to dispel the doubt, if any, in the 

perception of any State Government or authority. This 

has become necessary also because of the stand taken on 

behalf of the State of Rajasthan, even at this late stage, 

relating to permissions granted for mining in such area 

which is clearly contrary to the decisions of this Court. It 

is reasonable to assume that any State Government 

which has failed to appreciate the correct position in 

law so far, will forthwith correct its stance and take the 

necessary remedial measures without any further delay. 

 

5. We further direct as under: 

I. GENERAL 

1. In view of the meaning of the word “forest” in the 

Act, it is obvious that prior approval of the Central 

Government is required for any non-forest activity 

within the area of any “forest”. In accordance with 

Section 2 of the Act, all on-going activity within any 

forest in any State throughout the country, without 

the prior approval of the Central Government, must 

cease forthwith. It is, therefore, clear that the running 
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of saw mills of any kind including veneer or plywood 

mills, and mining of any mineral are non-forest 

purposes and are, therefore, not permissible without 

prior approval of the Central Government. 

Accordingly, any such activity is prima facie violation 

of the provisions of the Forest Conservation Act, 

1980. Every State Government must promptly ensure 

total cessation of all such activities forthwith. 

xxx   xxx   xxx 

5. Each State Government should constitute within 

one month an Expert Committee to: 

(i) Identify areas which are “forests”, irrespective 

of whether they are so notified, recognised or 

classified under any law, and irrespective of the 

ownership of the land of such forest; 

(ii) identify areas which were earlier forests but 

stand degraded, denuded or cleared; and 

(iii) identify areas covered by plantation trees 

belonging to the Government and those belonging 

to private persons. 

xxx   xxx   xxx 

8. The Expert Committee so constituted should be 

requested to give its report within one month of being 

constituted. 

9. Each State Government would constitute a 

Committee comprising of the Principal Chief 

Conservator of Forests and another Senior Officer to 

oversee the compliance of this order and file status 

reports.” 

 
(Emphasis by us) 

 

Therefore, in view thereof all forest lands, whether notified 

under Section 4 of the Indian Forest Act, 1927 or not would attract 

the prohibitions of the Forest (Conservation) Act, 1980. It is also 

well settled that in any forest prior approval of the Central 
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Government for non-forest activity is necessary.  Even the State 

Government is not competent to give such approval. 

75. Clearly the Ridge area forms part of the forest which enjoys 

the protection outlined in the Forest (Conservation) Act, 1980 as 

also the express restrictions and prohibitions placed by the 

Supreme Court with regard to the land which forms part of the 

Ridge in the order dated 13
th

 March, 1996 on all activities 

including the specific embargo on construction and even 

cultivation.  Furthermore, in terms of the directions of the Supreme 

Court in T.N. Godavarman Thirumulpad, there had to be total 

cessation of all non-forest activities in the forest.  In fact the State 

Government was bound to ensure total cessation of all such 

activities. 

76. As a result of the above notification dated 2
nd

 April, 1996 

and order dated 13
th
 March, 1996 of the Supreme Court, the 

uncultivated land of the Gaon Sabha falling in the Ridge area 

(including the land over which the road in question was developed) 

was placed at the disposal of the forest department of the 

Government of NCT of Delhi.   

77. The Khasra Nos.487, 490, 491, 649, 650 and 651 fall within 

the forest boundaries specified by the notifications of 1994 and 2
nd

 

April, 1996 and as observed by the Supreme Court was also within 

the boundary of the morphological ridge.   
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78. As per the provisions of the Forest (Conservation) Act even 

if a kachcha road existed before 1980, it cannot be made pakka 

without prior permission of the Central Government. As such 

action, if undertaken even in the anticipation of such approval, 

would be considered violative of the Forest (Conservation) Act. No 

person had any right to put a path over this land. The action in 

paving, tiling such path, maintaining and using it was and is 

completely illegal. 

IX. Fencing of the forest – requirement and permissibility – 

orders of the Supreme Court in M.C. Mehta v. Union of 

India; the National Green Tribunal in Pavit Singh v. The 

State of NCT of Delhi & Ors. and of this Court in Bhagat 

Singh & Ors. v. Union of India & Anr. 

 

79. Before us, it has been vehemently contended by Mr. S.P. 

Kalra, Senior Advocate for the applicants/interveners in the writ 

petition as well as Mr. V.N. Koura, ld. counsel for the appellants in 

FAO(OS)No.200/2017, that it is not open to the respondents to 

effect fencing or construction of the wall unless proceedings under 

Section 20 of the Indian Forest Act, 1927 and the notification 

thereunder are issued.  This objection is required to be noted only 

for the sake of rejection.  

80. In the order passed on 3
rd

 January, 1996 in 

W.P.(C)No.4677/1985, the Supreme Court also considered the 

affidavit filed by Mr. D.C. Khanduri, Deputy Conservator of 

Forest-cum-Secretary, Ridge Management Board noting that an 

amount of Rs.30,00,000/- stood earmarked for fencing of the Ridge 
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area during the financial year 1995-96.  The objection with regard 

to requirement of completion of proceedings under Section 20 of 

the Indian Forests Act, 1927 was considered by the Supreme Court 

and rejected in the order dated 3
rd

 January, 1996 when it was held 

as follows : 

“… We are of the view that the fencing of the 

Ridge area need not wait for completion of the 

proceedings under Section 20 of the Forests Act.  We 

direct the Ridge Management Board through Mr. D.C. 

Khanduri to start the fencing of the Ridge area within 15 

days from today.  The fencing must be effective and 

enduring.  Mr. Khanduri, in his capacity as Secretary to 

the Ridge Management Board shall file an affidavit 

within five weeks indicating the progress made in this 

respect.” 

(Emphasis by us) 

81. The above order has not been modified or varied till date. 

The failure to effectively fence the Ridge in compliance thereof is 

clearly violation of the directions of the Supreme Court.   

82. At this stage, it is appropriate also to notice the litigation 

pending before the National Green Tribunal (‘NGT’ hereafter) in 

Original Application No.10/2014 entitled Pavit Singh v. The State 

of NCT of Delhi & Ors. wherein the NGT is considering the issue 

of restoration of the Ridge area.  In these proceedings, an interim 

application being M.A.No.455/2014 was filed by a social activist 

praying for a direction against the respondents to demolish/remove 

encroachments from the Ridge land and the unauthorized 

construction on the land falling in Khasra Nos.687/570, Indira 
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Enclave adjacent to Harijan Basti, Neb Sarai, New Delhi-110068 

and land adjacent to the forest area of Harijan Basti, Neb Sarai, 

New Delhi which “belong to the Department of Forest and 

Wildlife, Govt. of NCT of Delhi”.  The applicant had pointed out 

that these were deep in the forest area and had been declared as 

forest as per the aforenoted notification No. F1(29)/PA/DC/95 

dated 2
nd

 April, 1996 of the Revenue Department indicating the 

forest area.  So far as the Village Neb Sarai was concerned, the 

forest land was set out in Annexure ‘A’ to the notification which to 

the extent relevant for the present consideration has been extracted 

above.   

83. The applicant, before the NGT, had complained regarding 

encroachments made by unscrupulous elements in the forest area 

and constructions which were dangerous to the preservation of 

environmental status of the forest.  This application was considered 

and decided by an order dated 11
th
 of November 2014 wherein the 

NGT considered the affidavit filed by the respondent no.5 therein 

i.e. the South Delhi Municipal Corporation and passed the 

following stringent directions : 

“… Respondent no.5 (Executive Engineer (Bldg)-

II, South Zone, SDMC has filed a status report on 

behalf of the Deputy Commissioner, SDMC.  Even 

though in the status report he has stated that he has no 

knowledge as to whether the area belongs to the Forest 

Department, the respondent no.2 in the report has in 

clear terms stated that the area has been declared to be 

a forest area vide notification stated above. 
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Inasmuch as, the appropriate authority, namely, 

the Forest Department has come out clearly that the 

said khasra number and surrounding area are forming 

part of the forest and in the light of the Notification 

dated 02.04.1996 stated above, we have no difficulty to 

accept the case of respondent no.2 to the effect that the 

same is forest land.  While so, it is not known as to how 

the Revenue Department, DDA and other authorities 

have allowed the outsiders to encroach upon the deep 

forest and put up construction which are still situated 

there.  It is in violation of the Forest (Conservation) 

Act. 

Learned Counsel appearing for respondent no.2 

has stated that after the above application was filed and 

various orders passed by the Tribunal, they have sealed 

the buildings situated in the forest area.  But the fact 

remains that they have not taken any steps to demolish 

the same. 

We appreciate the stand taken by the 

respondents that they are going to put a barricade 

throughout the forest area so as to prevent fresh 

encroachments and thereafter take steps to remove all 

the encroachments in a phased manner. 

Be that as it may, we hope that respondent no.2 

will immediately put up barricades and complete the 

said process of barricading the entire area not only 

covering khasra no.687/570 which is stated in the 

application but also the surround areas which are 

declared as forest lands and remove the buildings 

constructed by the encroachers immediately without 

awaiting any orders from any authorities. 

In view of the said clear Notification issued by 

the Government, it is the duty on the part of the 

respondents to remove all encroachments including 

the buildings in the interest of preserving nature. 
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Accordingly, we dispose of the application with 

the following directions : 

1. The respondents shall complete the barricading 

of the entire forest area including encroached area 

wherein buildings have been put up within a period of 

12 weeks from today. 

2. After the said efforts are completed, the 

respondents shall pull down all the superstructure and 

remove all debris away from the forest area within a 

period of two months and restore the forest nature. 

3. We may it clear that the Revenue Department as 

well as Police Department who are party respondents 

shall fully co-operate for the purpose of effective 

implementation of this order for restoration of the 

forest area within the time granted by the Tribunal. 

4. During the completion of the work, we direct the 

respondents to file status report of the compliance 

done in the first stage after three months and in the 

last stage after five months in the Registry, after giving 

copy to the learned Counsel appearing for the 

applicant. …” 

(Emphasis by us) 

We are informed that there is no challenge to this order 

which has attained finality.  

84. The above order of the National Green Tribunal notes not 

only the notification of 2
nd

 of April 1996 but also directed the 

respondents to complete the barricading of the entire forest area 

including encroached area wherein buildings have been put up.  It 

was observed that the land in the khasras (which includes the 

subject matter of the present proceedings), forms part of the forest 
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and that it is duty on the part of the respondents to remove all 

encroachments including the buildings in the interest of preserving 

nature. 

85. We find that even in the report dated 25
th
 February, 2016 of 

the Conservator of Forests, when conducting the inspection upon a 

complaint of encroachment and felling of trees, the concerted 

efforts to encroach and construct passages through different parts 

of the forest were observed and steps towards construction of the 

boundary wall were noted and informed in the following terms : 

“I, along with DCF(S) and his Staff visited the 

area in Neb Sarai with Dr. Batra and Ms. Marina of 

UNEP where alleged encroachment was taking place.  It 

was seen that a Katcha road was being built adjacent to 

Kh.no.521 which had the remnants of boundary.  It was 

explained by the staff of DCF (S) through Masavi that 

this road was not being built in Forest khasra but in 

Kh.No.525 which was private Khasra. 

None the less Kh.No.525 is a big football field like 

surrounded on three sides by notified Forest Ridge Land.  

Therefore this Ridge Forest area on three sides is prone 

to encroachment if not bounded by a boundary wall.  The 

DCF(S) has been asked to get a boundary wall 

constructed around these notified Forest Khasras on the 

three sides of the field so that no encroachment take 

place.  No tree felling was, however, found. 

On the right hand side of the private khasra/field is 

Forest Kh no.634 which is being trespassed by residents 

of adjoining area as a shortcut route for motorcycles.  

The staff of DCF (S) informed that this Khasra was under 

the possession of DPGS and has been handed over to 

Forest Department recently and they had cut trenches to 
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stop trespassing.  However these trenches have been 

filled by the nearby residents.  So a boundary wall on all 

sides is required to stop trespassing.  At the far end a 

wall of about 5-10 meters is also required to be built to 

cut off the access and stop the katcha path leading to 

residents/private khasra at the back. 

xxx   xxx   xxx 

Therefore DCF(S) has been instructed to 

immediately ask IFCD to submit estimate and get a 

boundary wall constructed to curb any attempt towards 

encroachment in the area behind ‘D Block’ Indira 

Enclave.  No tree felling was, however, found.” 

(Emphasis by us) 

86. Subsequently, in the hearing of the present cases, on the 16
th
 

of May 2017, before us, the above notifications as well as orders of 

the Supreme Court and the order dated 20
th
 July, 2016 passed by 

the Office of the Deputy Conservator of Forest (South), 

Government of NCT of Delhi were brought to our notice.   

87. In the order recorded by us, we had observed that the law 

laid down by the Supreme Court of India as well as statutory 

mandate brooked no breach and had to be strictly complied with in 

view of the imperative need for addressing environmental concerns 

on war footing.  In view of the adverse impact of environmental 

degradation on global warming, we had observed that the land had 

to be maintained as forest land and that no encroachment or 

construction whatsoever including laying of a road therein was or 

is permissible.  It was also noted that the same was in violation of 

the orders of the Supreme Court and the law and further that forest 
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land could not be converted into a thoroughfare which was clearly 

beyond the purview of planned development under the Master 

Plan.  Accordingly, reiterating the compliance with the orders of 

the Supreme Court, we had directed as follows : 

“6. We direct that steps are taken forthwith by the 

respondents to ensure that the boundary wall is 

constructed all around the forest area immediately and 

the forest land is strictly protected from any 

encroachment, illegal and unauthorised construction.  

7. The boundary wall shall be completed within two 

months from today and an action taken report be placed 

before us on the next date.  In case, construction of the 

boundary wall is time consuming, the respondents 

shall take urgent steps for putting up temporary 

fencing/barricades immediately, to be replaced by the 

permanent wall at the earliest.  After fencing, 

videography of the area would be taken.  A compliance 

report shall be filed before us.” 

(Emphasis by us) 

88. As extracted above, the challenge to the notification dated 

2
nd

 April, 1996 whereby the land falling in the Ridge Area was 

excluded from vesting in the Gaon Sabha and placed with the 

Forest Department stands rejected by the judgment reported at 

(2010) SCC Online Del 2386, Bhagat Singh & Ors. v. Union of 

India & Anr. 

89. It was noted in para 8 of the judgment dated 16
th

 July, 2010 

reported at 2010 SCC Online Del 2386, Bhagat Singh also that 

80% of the fencing on the land was completed but physical 

resistance was being faced from the people of some of the villages. 
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90. In this regard, also reference has to be made to the 

aforenoticed order dated 20
th
 July, 2016 of Shri S.K. Muan Guite, 

Deputy Conservator of Forests which notes thus :  

“During inspection a round trip of adjacent areas 

were taken to ascertain the existence of any alternative 

way if this particular Raasta is stopped/blocked.  It has 

been found that there are ample sites and options existed 

in the surrounding areas for the nearby residence 

without passing through the Forest land. 

 

Stopping of this road passing through Forest land 

will not render the nearby residents any problem in 

accessing there residence and commuting to nearby 

areas.  It is clear that people are taking advantage of 

vacant land inside the forest area instead of sacrificing 

land in the residential areas.  Completing boundary wall 

in this already demarcated Forest Khasra is required to 

protect the land from illegal encroachment.” 

(Emphasis by us) 
 

91. Thus the Deputy Conservator of Forest (South), noting the 

unauthorized construction of the Raasta (passage), directed 

completion of the boundary wall in the already demarcated forest 

area. 

92. We are also informed by Mr. Gautam Narayan, Additional 

Standing Counsel for the respondents that in compliance with the 

orders passed, the boundary wall has been largely constructed 

except a small portion which has been claimed by the respondents 

to be falling in private khasras.  The respondents have placed 

before us the photographs in this regard. 
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93. Before us, the respondents have filed a reply dated 9
th
 

August, 2017 inter alia stating thus : 

(i) Boundary wall of 246 meters around Khasra Nos.487, 490 

and 491 stands completed and the illegal road passing 

thereon has been blocked. 

(ii) Points A to A and B to B as per the plan in the petition 

stands bounded.  However, points C to C i.e. 98 ft. of Khasra 

No.487 stands encroached by inhabitants of properties D-18, 

D-21, D-22 and D-23. 

(iii) As per the demarcation report prepared by the Revenue 

Department in the presence of the forest officials of Forest 

Khasra Nos.649, 450 and 651 of Neb Sarai, an illegal road is 

passing thereon and there is encroachment of 26 ft. by two 

private walls.  Necessary steps for removal of these 

encroachments stand taken. 

94. Pursuant to the above court orders and official directions, it 

would appear that the boundary wall has been largely completed. 

We are further informed that in compliance with the order dated 

16
th
 May, 2017 passed by this court, jersey barriers were put in 

place to prevent the road which falls in the notified forest area 

being used as a thoroughfare. 

95. Clearly the private parties are illegally obstructing the 

authorities from completing the barricading.  The private parties as 

well as the respondents are bound to comply with the directions 
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made by the Supreme Court of India, the National Green Tribunal, 

this court as well as law to forthwith stop non-forest usage of the 

land and not to obstruct the barricading of the entire forest area.  It 

is not open to any person to oppose the fencing and the protection 

of the forest by constructing the boundary wall.  In fact, failure of 

the authorities to do so would be in the teeth of the orders of the 

Supreme Court and this court. The maintenance of the illegal 

encroachments, the constructions in the forest and non-forest usage 

is illegal and in violation of specific judicial orders in this regard.  

Given the huge pressure on the subject land and efforts of 

encroachment, it is essential that the barricading is completed at the 

earliest. 

X. Contours of the rights of the private parties  

 

96. It is to be noted that there is no disclosure of title or date of 

possession or occupancy in the Indira Enclave by any of the private 

parties (applicants in W.P.(C)No.365/2017 and the appellants in 

FAO(OS)No.200/2017).  The private parties before us are pressing 

a unique proposition of law that without even claiming, let alone 

establishing a legal right over the property which they are 

occupying, they are asserting rights and entitlements of passage to 

such property over an admittedly illegally constructed road in the 

forest area.  Despite our queries, none of the private parties (the 

applicants in the writ petition and the appellants in the appeal) 

could place any pleading or document regarding their title or 

possession. 
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97. In para 5 of Bhagat Singh (extracted heretofore), the court 

has concluded from the inability of the petitioners to show 

documents by which they came into lawful possession of the land 

was because they were laying claim over Gaon Sabha land which 

was intended for “collective enjoyment of the portion, there was no 

right of any individual to occupy the land unless such allotment is 

made by the Gaon Sabha”.  The court termed such occupation as 

encroachments.  The authorities were directed to demolish the 

encroachments. 

98. A similar challenge was rejected by a ld. Single Judge when 

seven writ petitions challenging the steps taken by the Forest 

Department and the Flood Control Department of the Government 

of NCT of Delhi pursuant to the notification dated 2
nd

 April, 1996.  

The decision of the ld. Single Judge dated 15
th
 March, 2011 is 

reported at (2011) SCC Online Delhi 1318, Freedom Fighters 

Social Welfare Association v. Union of India & Ors. and 

connected writ petitions.  We extract hereunder paras 2, 19 and 20 

noting the factual matrix and the rejection of the petitioners’ 

contention that the land not shown in the notification was not part 

of the ridge/forest.  It was observed by the ld. Single Judge that the 

notification dated 2
nd

 April, 1996 was not a sole repository of the 

land constituting the Ridge/forest area and held thus : 

“2. The challenge in each of the petitions is to the steps 

taken by the respondents (being the Revenue, Forest and 

Flood Control Departments of the Government of NCT of 

Delhi (GNCTD)) pursuant to the Notification dated 2 nd 
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April, 1996 of the GNCTD. The said Notification was 

issued in pursuance to the directions given by the 

Supreme Court in orders dated 25
th

 January, 1996 and 

13
th

 March, 1996 in I.A. Nos.18 & 22 in Writ Petition 

(Civil) No.4677/1985 titled M.C. Mehta Vs. Union of 

India & Ors. The Supreme Court directed that 

uncultivated surplus land of Gaon Sabha falling in 

“Ridge” be excluded from vesting in Gaon Sabha under 

Section 154 of the Delhi Land Reforms Act, 1954 and be 

made available for the purpose of creation of Reserved 

Forest. The Notification declared “the uncultivated land 

of Gaon Sabha” specified in the said Notification and 

situated in Southern Ridge as surplus land and excluded 

the same from vesting in the Gaon Sabha and placed the 

said land at the disposal of Forest Department of 

GNCTD. 

xxx    xxx    xxx 

19. That leaves only the controversy in W.P.(C) No.19123-

34/2006, the land subject matter whereof is claimed to be 

in Khasra Nos.223 & 224 in Chattarpur Village and which 

is stated to be not part of the Notification dated 2
nd

 April, 

1996. The said petition has been filed contending that 

nevertheless the said land is being treated as part of 

ridge/forest. 

20. The said contention is misconceived. The Notification 

dated 2
nd

 April, 1996 is not the sole repository of the land 

in the ridge / forest area. The said Notification had to be 

issued only for the reason that though the said land in the 

Master Plan was shown as part of the ridge area but under 

the Delhi Land Reforms Act, 1954 vested in the Gaon 

Sabha. The Notification was therefore directed to be issued 

for exempting the said land from the land vesting in Gaon 

Sabha and to place the same with the Forest Department. 

It thus cannot be urged that the land in Khasra Nos.223 

& 224 in Chattarpur Enclave, village Chattarpur, 

Mehrauli, New Delhi is not part of the ridge / forest 
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merely for the reason of not finding mention in the said 

Notification.” 

(Emphasis supplied) 

99. In (2011) 11 SCC 396, Jagpal Singh & Ors. v. State of 

Punjab & Ors., the Supreme Court has authoritatively laid down 

the description of Gram Sabha land; held that illegal 

encroachments of village/Gram Panchayat land was not to be 

regularized; long duration of occupation or huge expenditure in 

making constructions thereon or political connections were no 

justification for regularizing such illegal occupations.  The 

observations of the court in paras 2, 13, 18, 21 and 23 are apposite 

on the issues under our consideration and read as follows : 

“2. Since time immemorial there have been common lands 

inhering in the village communities in India, variously 

called Gram Sabha land, Gram Panchayat land (in many 

North Indian States), shamlat deh (in Punjab, etc.), 

mandaveli and poramboke land (in South India), kalam, 

maidan, etc., depending on the nature of user. These public 

utility lands in the villages were for centuries used for the 

common benefit of the villagers of the village such as 

ponds for various purposes e.g. for their cattle to drink and 

bathe, for storing their harvested grain, as grazing ground 

for the cattle, threshing floor, maidan for playing by 

children, carnivals, circuses, ramlila, cart stands, water 

bodies, passages, cremation ground or graveyards, etc. 

These lands stood vested through local laws in the State, 

which handed over their management to Gram 
Sabhas/Gram Panchayats. They were generally treated as 

inalienable in order that their status as community land be 

preserved. There were no doubt some exceptions to this 

rule which permitted the Gram Sabha/Gram Panchayat to 

lease out some of this land to landless labourers and 
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members of the Scheduled Castes/Tribes, but this was only 

to be done in exceptional cases. 

xxx   xxx   xxx 

13. We find no merit in this appeal. The appellants herein 

were trespassers who illegally encroached on to the Gram 

Panchayat land by using muscle power/money power and 

in collusion with the officials and even with the Gram 

Panchayat. We are of the opinion that such kind of 

blatant illegalities must not be condoned. Even if the 

appellants have built houses on the land in question they 

must be ordered to remove their constructions, and 

possession of the land in question must be handed back to 

the Gram Panchayat. Regularising such illegalities must 

not be permitted because it is Gram Sabha land which must 

be kept for the common use of the villagers of the village. 

xxx   xxx   xxx 

18. The present is a case of land recorded as a village 

pond. This Court in Hinch Lal Tiwari v. Kamala 

Devi [(2001) 6 SCC 496 : AIR 2001 SC 3215] (followed by 

the Madras High Court in L. Krishnan v. State of 

T.N. [(2005) 4 CTC 1 (Mad)] ) held that land recorded as a 

pond must not be allowed to be allotted to anybody for 

construction of a house or any allied purpose. The Court 

ordered the respondents to vacate the land they had 

illegally occupied, after taking away the material of the 

house. We pass a similar order in this case. 

xxx   xxx   xxx 

21. In Uttar Pradesh the U.P. Consolidation of Holdings 

Act, 1954 was widely misused to usurp the Gram Sabha 

lands either with connivance of the Consolidation 

Authorities, or by forging orders purported to have been 

passed by Consolidation Officers in the long past so that 

they may not be compared with the original revenue record 

showing the land as Gram Sabha land, as these revenue 

records had been weeded out. Similar may have been the 

practice in other States. The time has now come to review 

all these orders by which the common village land has been 

grabbed by such fraudulent practices. 
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xxx   xxx   xxx 

23. Before parting with this case we give directions to all 

the State Governments in the country that they should 

prepare schemes for eviction of illegal/unauthorised 

occupants of the Gram Sabha/Gram 

Panchayat/poramboke/shamlat land and these must be 

restored to the Gram Sabha/Gram Panchayat for the 

common use of villagers of the village. For this purpose 

the Chief Secretaries of all State Governments/Union 

Territories in India are directed to do the needful, taking 

the help of other senior officers of the Governments. The 

said scheme should provide for the speedy eviction of such 

illegal occupant, after giving him a show-cause notice and 

a brief hearing. Long duration of such illegal occupation 

or huge expenditure in making constructions thereon or 

political connections must not be treated as a justification 

for condoning this illegal act or for regularising the 

illegal possession. Regularisation should only be 

permitted in exceptional cases e.g. where lease has been 

granted under some government notification to landless 

labourers or members of the Scheduled Castes/Scheduled 

Tribes, or where there is already a school, dispensary or 

other public utility on the land.” 

 

(Emphasis by us) 

 

100. The private parties before us are no poor villagers whose 

illegal unauthorized occupation of Gaon Sabha land (which, more 

importantly, forms part of the Ridge) could be regularized in terms 

of para 23 of Jagpal Singh. On the contrary, in the absence of any 

legal documents of allotment and title, these private parties are 

encroachers on forest land. 
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101. In view of the above enunciation of law, the notification 

dated 2
nd

 April, 1996 would be sacrosanct.  The mandate of the law 

and directions laid down by the Supreme Court in Jagpal Singh 

(paras 13 and 23); National Green Tribunal by the order dated 11
th
 

November, 2014 in Pavit Singh; this court in Bhagat Singh (paras 

7 and 8) and Freedom Fighters Social Welfare Association (paras 

19 and 20) have to be complied with. The boundary wall of the 

forest has to be completed forthwith and all encroachments, 

including buildings, no matter what be their vintage, have to be 

removed. 

XI. Objection of the plaintiffs premised on Section 25 of the 

Indian Forest Act, 1927 

102. It is necessary also to note the objection of the private parties 

that the respondents could block the subject road only after 

compliance with the procedure prescribed under Section 25 of the 

Indian Forest Act, 1927.  For expediency, we extract hereunder the 

provisions of Section 25 of the Indian Forest Act, 1927 which read 

thus : 

“25. Power to stop ways and water-courses in reserved 

forests.—The Forest-officer may, with the previous 

sanction of the State Government or of any officer duly 

authorised by it in this behalf, stop any public or private 

way or water-course in a reserved forest, provided that 

a substitute for the way or water-course so stopped, 

which the State Government deems to be reasonably 

convenient, already exists, or has been provided or 

constructed by the Forest-officer in lieu thereof.” 

(Emphasis by us) 
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It is clear on a reading of the statutory provision that the 

procedure has to be followed only with regard to a public or a 

private way in a reserved forest. 

103. The Delhi Municipal Corporation Act, 1957 (‘DMC Act’ 

hereafter) describes “private street” in Section 2(39) and a “public 

street” in Section 2(44) of the enactment which read thus: 

“2. Definitions.—In this Act, unless the context 

otherwise requires :— 

xxx   xxx   xxx 

(39) “private street” means any street, which is not a 

public street and includes any passage securing access 

to two or more places belonging to the same or different 

owners; 

xxx   xxx   xxx 

(44) “public street” means any street which vests in the 

Corporation as a public street or the soil below the 

surface of which vests in the Corporation or which 

under the provisions of this Act becomes, or is declared 

to be a public street.” 

(Emphasis by us) 

104. Vesting of a public street in the corporation has to be in 

accordance with the provisions of Section 298 while new public 

streets can be set up by the Commissioner of the Municipal 

Corporation only after previous sanction of the corporation in 

accordance with Section 301 thereof. 

105. It is also to be noted that alteration or demolition of such 

streets can only be undertaken by the Commissioner of the 
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Municipal Corporation in conformity with the orders of the 

Standing Committee under Section 314 of the Delhi Municipal 

Corporation Act, 1957.   

106. No private parties claim any ownership over the road.  The 

road in question is not covered under the definition of either a 

“private street”. It has also not been vested in the municipal 

corporation.  It is therefore, not a “public street” within the 

meaning of the expression under the Delhi Municipal Corporation 

Act, 1957. 

107. The road has admittedly not been constructed by the 

Commissioner in accordance with Section 301 of the Delhi 

Municipal Corporation Act, 1957. The authorities do not claim any 

ownership over the road.  It cannot be protected for this reason as 

well. 

108. The Delhi Development Act, 1957 refers to “means of 

access” in Section 2(g) of the statute defining the same as 

including “any means of access whether private or public, for 

vehicles or for foot passengers, and includes a road”.  The Master 

Plan for Delhi is prepared under Section 7 of the statute which 

defines various zones into which Delhi may be divided for the 

purposes of development.  Section 8 of the Act mandates 

preparation of zonal development plans for each of the zones into 

which Delhi may be divided, simultaneously with the preparation 

of the Master Plan.  Section 8(2)(d)(ii) makes a provision inter alia 

for the “allotment or reservation of land for roads, …”.  There is 
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no record at all of the existence of any such road as the road in 

question to support the claim of the appellants and the private 

applicants. 

109. On the other hand, the official respondents contend it to be 

an act of trespass into the forest which forms part of the ridge, 

protected under orders of the Supreme Court. Section 25 of the 

Indian Forest Act, 1927 is, therefore, clearly not attracted or 

applicable in the instant case. 

110. It is also to be noted that as per Section 25, the decision has 

to be of the forest officer who would decide on the existence of the 

road. 

111. So far as the instant case is concerned, there was no public or 

private way on the land when it was declared as a forest which had 

to be protected.  The mandate of Section 25 of the Indian Forest 

Act, 1927 therefore, would not be attracted.   

112. In any event, this objection stands rejected by the Supreme 

Court by the order dated 25
th

 January, 1996 in M.C. Mehta which 

has been extracted above. 

113. We may also note the submissions of Mr. V.N. Koura, ld. 

counsel for the appellants in FAO(OS)No.200/2017 on this aspect.  

Extensive reliance has been placed by Mr. Koura on interim order 

dated 26
th
 September, 2016, passed by the ld. Single Judge while 

considering I.A.No.11892/2016, filed by the plaintiff in 

CS(OS)No.493/2016.  In para 6 of this order, the ld. Single Judge 
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has noted the submission of Mr. S.K. Muan Guite, Deputy 

Conservator Forest (South), Forest Officer to the effect that 

sanction of the State Government was not obtained in terms of 

Section 25 of the Indian Forest Act, 1927.  No document in support 

of this statement has been placed before us. It is not the stand of the 

official respondents that any such permission was sought. 

114. In any case, in the light of what has been discussed above as 

well as the orders of the Supreme Court, the Division Benches of 

this court and the National Green Tribunal, such sanction or 

permission is not necessary.  

The objection of the applicants as well as the appellants 

pressing the applicability of the provisions of the Indian Forest Act 

and insisting upon a notification thereunder for vesting of the land 

with the Forest Department, are consequently misconceived and 

are really of no consequence.  The land in question is undisputably 

forest land which forms part of the ridge. Issuance of the 

notification would thus only tantamount to recognition of an 

existing position.  Furthermore, as a result of the clear prohibition 

under Section 2 of the Forest (Conservation) Act, 1980 also, the 

land cannot be used for any non-forest purpose.  

115. Mr. Koura has also drawn our attention to Sections 11 to 14 

of the Indian Forest Act, 1927.  However, reference thereto is 

clearly misconceived and not called for.  Section 11 of the statute is 

concerned with the power of the Forest Settlement Officer to make 

orders with regard to claims of right in or over land; Section 12 
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enables the Forest Settlement Officer to make orders on claim of 

rights of pasture or to forest produce while Section 13 is concerned 

with a record to be made by the Forest Settlement Officer.  In the 

present case, given the clear directions of the Supreme Court of 

India and the National Green Tribunal, these statutory provisions 

are neither attracted nor applicable. It is also not the case of any of 

the parties that they lodged any claims with the Forest Settlement 

Officer. 

XII. Whether the constructions in question are covered under 

the Regulations for Regularization of Unauthorized 

Colonies in Delhi notified by the Delhi Development 

Authority? 

116. Mr. S.P. Kalra, Senior Advocate for the 

applicants/interveners as well as Mr. V.N. Koura, ld. counsel for 

the appellants in FAO(OS)No.200/2017 have vehemently 

contended that access to schools and other public facilities would 

become difficult if the access to the existing road was blocked.  A 

submission is made by Mr. V.N. Koura, Advocate that in terms of 

Section 3(2) of the National Capital Territory of Delhi Laws 

(Special Provisions) Second Act, 2011 (20 of 2011), status quo on 

1
st
 January, 2006 regarding unauthorized construction has to be 

maintained and that the road in question is protected under this 

Act.  

117. The private parties in the suit as well as Ms. Shiya Khanna 

have made extensive submissions that their constructions as well as 

the road are protected as the Indira Enclave is slated for 
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regularization under the policy of the Delhi Development 

Authority.  

118.  Mr. Gautam Narayan, Additional Standing Counsel for the 

Government of NCT of Delhi has placed the notification dated 24
th
 

March, 2008 issued by the Delhi Development Authority in 

exercise of powers under Section 57 of the Delhi Development 

Act, 1951.  Our attention has been drawn to para 3 setting out the 

criteria for regularization of unauthorized colonies and habitations 

which provides as follows: 

“3. Criteria for Regularization of Unauthorized 

Colonies and Habitations 

xxx    xxx   xxx 

3.3 The following types of colonies or parts thereof 

would not be considered for regularization : 

(a) Unauthorized colonies/part of colonies/habitations 

falling in notified or reserved forest areas. 

xxx    xxx    xxx” 

(Emphasis by us) 

119. It is pointed out that this regularization policy was amended 

in 2015 but the above para 3.3 of the policy remains untouched. 

120. The area in question was always a forest and stands so 

recognized by the orders dated 25
th

 January, 1996 and 13
th
 March, 

1996 of the Supreme Court of India.  The notification dated 2
nd

 

April, 1996 was only a recognition of the pre-existing position. 
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121. There is therefore, substance in the submission of Mr. 

Gautam Narayan, Additional Standing Counsel for GNCTD to the 

extent that the application for regularization includes areas which 

are covered as forests, would be excluded from regularization. 

XIII. Availability of alternate passages 

122. The dishonest effort to maintain this illegal encroachment is 

highlighted by yet another event.  Notice on CM Nos. 27106-

27107/2017 was issued by us on 31st July, 2017. It appears that 

subsequent thereto, a joint inspection by all concerned parties was 

carried out in Neb Sarai in the presence of Deputy Conservator 

Forest (South); the Sub-Divisional Magistrate (Mehrauli) and field 

staff of the Forest and Revenue Department. Notice of inspection 

was issued vide letter dated 1
st
 of August 2017 to the parties before 

concerned.   

123. This inspection report emphatically points out the existence 

of alternative road on the other side of the colony which connected 

Indira Enclave to W-12, Link Road which in turn connects with the 

Western Avenue, Forest Land Road, Mehrauli – Badarpur Road.  

The inspection report points out that one Mr. Chhabra, who was 

present there, claimed that this road was a private road and had 

been blocked by him on 29
th
 May, 2017.  This road consisted of 

tarred and muddy patches which cuts through two different plots 

from the IGNOU boundary wall site and ran through a large open 

patch on the Devli side.  The inspection report states that this road 

clearly manifests that it was very much in use prior to its blockage 
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on 29
th
 of May 2017 by erection of a make shift barrier of iron 

pipes placed across the road and erecting a sign board. 

124. As per the inspection report, land in Khasra Nos.492, 508, 

509, 510, 511, 666, 669, 670, 673, 674 and 675 stands recorded in 

the name of M/s Mahalaxmi.   

125. A copy of the khatauni for the year 1998-99, placed on 

record, shows land in some of the khasra numbers standing in the 

name of Laxmi Chand Bagaji. 

126. The photographs taken during the inspection would show 

sign boards of ‘Rahul Sharma, Advocate’ and one Sukh Shanti 

Estates Pvt. Ltd. claiming to be owners of the land have been put 

up. No documents of title have been placed on record but it is 

apparent that one of the alternative routes has been blocked only on 

the 29
th
 of May 2017, during the pendency of the two cases, 

obviously with the mala fide intent of assisting these private parties 

in maintaining the encroachment and in support of their untenable 

claims. 

127. We find that even in the letter dated 20
th

 July, 2016, the 

Deputy Conservator of Forest (South) also made observations 

regarding the existence of alternative ways for the residents of 

Indira Enclave and observed as follows : 

“During inspection a round trip of adjacent 

areas were taken to ascertain the existence of any 

alternative way if this particular Raasta is 

stopped/blocked.  It has been found that there are ample 

1410



W.P.(C)No.365/2017 & FAO(OS)No.200/2017                                             Page 74 of 95 

 

sites and options existed in the surrounding areas for 

the nearby residence without passing through the 

Forest land. 

Stopping of this road passing through Forest 

land will not render the nearby residents any problem 

in accessing there residence and commuting to nearby 

areas.  It is clear that people are taking advantage of 

vacant land inside the forest area instead of sacrificing 

land in the residential areas.  Completing boundary 

wall in this already demarcated Forest Khasra is 

required to protect the land from illegal 

encroachment.” 

(Emphasis supplied) 

128. The above narration clearly establishes that alternate routes 

are available to the Indira Colony, that the road in question is being 

insisted upon only as it is a short cut for these private parties to 

reach major roads.  The letter dated March, 2016 addressed by Air 

Vice Marshal (Retd.) Rakesh Yadav to the petitioner No.2 

(extracted above) clearly states that the this road provides “easy 

connectivity to IGNOU – Saket”.  This communication also 

establishes that this road was a recent construction.  For all these 

reasons as well, it cannot be maintained. 

XIV. Whether the road in question is protected under the 

provisions of the National Capital Territory of Delhi Laws 

(Special Provisions) Second Act, 2011 (20 of 2011)  

129. Before us extensive reliance has also been placed on Section 

3(1)(c) and Section 3(2) of the National Capital Territory  of Delhi 

Laws (Special Provisions) Second Act, 2011 by Mr. V.N. Koura, 

ld. counsel for the appellants in FAO(OS)No.200/2017 who 
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contends that as a result of these provisions, status quo as on 1
st
 

January, 2006 is to be preserved with regard to the unauthorized 

constructions.   

130. In this regard, we may extract the provisions of Section 3 of 

the National Capital Territory of Delhi Laws (Special Provisions) 

Second Act, 2011 (20 of 2011), which read thus : 

“3. Enforcement to be kept in abeyance.— (1) 

Notwithstanding anything contained in any relevant law or 

any rules, regulations or bye-laws made thereunder, the 

Central Government shall before the expiry of this Act, 

take all possible measures to finalise norms, policy 

guidelines, feasible strategies and make orderly 

arrangements to deal with the problem of encroachment or 

unauthorised development in the form of encroachment by 

slum dwellers and Jhuggi-Jhompri clusters, hawkers and 

urban street vendors, unauthorised colonies, village abadi 

area (including urban villages), and their extensions, 

existing farm houses involving construction beyond 

permissible building limits and schools, dispensaries, 

religious institutions, cultural institutions, storages, 

warehouses and godowns used for agricultural inputs or 

produce (including dairy and poultry) in rural areas built 

on agricultural land, as mentioned below:—  

(a) orderly arrangements for relocation and rehabilitation 

of slum dwellers and JhuggiJhompri clusters in Delhi in 

accordance with the provisions of the Delhi Urban Shelter 

Improvement Board Act, 2010 (Delhi Act 7 of 2010) and 

the Master Plan for Delhi, 2021 to ensure its development 

in a sustainable, planned and humane manner;  

(b) scheme and orderly arrangements for regulation of 

urban street vendors in consonance with the national 

policy for urban street vendors and hawkers as provided in 

the Master Plan for Delhi, 2021;  
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(c) orderly arrangements pursuant to guidelines and 

regulations for regularisation of unauthorised colonies, 

village abadi area (including urban villages) and their 

extensions, as existed on the 31st day of March, 2002, and 

where construction took place even beyond that date and 1 

[up to the 1st day of June, 2014]; 

xxx   xxx   xxx 

(2) Subject to the provisions contained in sub-section (1) 

and notwithstanding any judgment, decree or order of any 

court, status quo— 

(i) as on the 1st day of January, 2006 in respect of 
encroachment or unauthorised development; and 

(ii) in respect of unauthorised colonies, village abadi 

area (including urban villages) and its extension, which 

existed on the 31st day of March, 2002 and where 

construction took place even beyond that date and up to 

the 8th day of February, 2007, mentioned in sub-section 
(1), 

shall be maintained.” 

 

131. The submission made by Mr. Koura, however, fails to take 

into consideration the provisions of Section 4 of the statute which 

reads thus : 

“4. Provisions of this Act not to apply in certain cases.— 

During the period of operation of this Act, no relief shall 

be available under the provisions of section 3 in respect of 

the following encroachment or unauthorised development, 

namely:— (a) encroachment on public land except in those 

cases which are covered under clauses (a), (b) and (c) of 

sub-section (1) of section 3; (b) removal of slums and 

Jhuggi-Jhompri dwellers, hawkers and urban street 

vendors, unauthorised colonies or part thereof, village 
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abadi area (including urban villages) and their extensions 

in accordance with the relevant policies approved by the 

Central Government for clearance of land required for 

specific public projects.” 

132. In the present case, the encroachments in question are 

furthermore the subject matter of specific orders for removal by the 

Supreme Court of India; Division Bench of this Court as well as 

the National Green Tribunal.  All these orders have attained finality 

and brook no violation.  No exception thereto has been pointed out.   

133. So far as the protection under the National Capital Territory 

of Delhi Laws (Special Provisions) Second Act, 2011 (20 of 2011) 

is concerned, the same would not protect the encroachments made 

admittedly on the forest lands falling in the Village Neb Sarai. 

XV. Claim of the appellants under the Indian Easements Act, 

1882 

134. One more entitlement is asserted by Mr. V.N. Koura, ld. 

counsel for the appellants in FAO(OS)No.200/2017 premised on 

the provisions of Section 15 of the Indian Easements Act, 1882 

which is concerned with acquisition of an easementary right by 

prescription.  This provision states that where a right of way or any 

other easement has been peaceably and openly enjoyed by any 

person claiming title thereto, as an easement and as of right, 

without interruption, and for 20 years, the right to such access shall 

be absolute.   

135. So far as such claim of an easement with regard to the 

government land is made, Explanation IV given under Section 15 
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of the enactment clarifies that when the property over such right is 

claimed, belongs to the government, the right of way should have 

been enjoyed for 30 years.   

136. As noted above, it has been clearly submitted by Mr. V.N. 

Koura, ld. counsel for the appellants in FAO(OS)No.200/2017 that 

the appellants/plaintiffs do not claim ownership over the land on 

which the road has been constructed. The appellants do not even 

know who built the road as well as who owns the land on it.  The 

appellants do not state even the date on which the road came into 

existence.  It is clearly admitted that the appellants did not build it. 

137. In support of these submissions, Mr. V.N. Koura, ld. counsel 

for the appellants in FAO(OS)No.200/2017 has placed reliance on 

several judicial precedents including Secretary of State v. Nagorao 

Tanko Deshmukh, AIR 1938 Nag 415; Chapasibhai Dhanjibhai 

Danad v. Purushottam, AIR 1971 SC 1878; N. Vijendra Rao v. 

Vasudeva Pal & Ors., 2016 (3) AKR 86; Bachhaj Nahar v. 

Nilima Mandal & Anr., (2008) 17 SCC 491 and Laxman v. Tukia 

& Ors., AIR 1918 Nag 166.  We have carefully examined these 

judgments.   

138. In the judgment reported at AIR 1938 Nag 415, Secretary of 

State v. Nagorao Tanko Deshmukh, the court found on 

consideration of the evidence led by the parties, including the 

evidence of the Divisional Forest Officer, that there was a road in 

existence from before the reservation of the forest, in the year 

1879.  It is not so in the present case.   
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139. The Supreme Court reiterated the well settled law of Section 

15 of the Easement Act in the pronouncement reported at AIR 

1971 SC 1878, Chapasibhai Dhanjibhai Danad v. Purushottam to 

the effect that the enjoyment, access and use on the basis of which 

an easement is claimed must be as of right and not permissive 

either under a licence or an agreement as also that it must be 

without interruption for the statutory period prescribed.  Again, the 

principles in terms of this judgment have no application to the 

present case inasmuch as the appellants have at no time exercised 

any claim or entitlement to the road in question. 

140. Reliance has also been placed on a Single Bench 

pronouncement of the Karnataka High Court reported at 2016 (4) 

KarLJ 626 : MANU/KA/0877/2016, N. Vijendra Rao v. Vasudeva 

Pal & Ors. In this pronouncement,  reference has been made to the 

Supreme Court pronouncement reported at (2008) 17 SCC 491, 

Bachhaj Nahar v. Nilima Mandal & Anr., holding that with 

regard to an easement of prescription, the plaintiff is required to 

plead and prove that he was in peaceful, open and uninterrupted 

enjoyment of the right for a period of 20 years (ending within two 

years next before the institution of the suit).  He should also plead 

and prove that the right claimed was enjoyed independent of any 

agreement with the owner of the property over which the right is 

claimed, as any user with the express permission of the owner will 

be a licence and not an easement. In this regard, the observations of 
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the Supreme Court contained in para 20 of Bachhaj Nahar may be 

usefully reproduced as follows: 

“20. The pleadings necessary to establish an easement by 

prescription, are different from the pleadings and proof 

necessary for easement of necessity or easement by grant. 

In regard to an easement by prescription, the plaintiff is 

required to plead and prove that he was in peaceful, open 

and uninterrupted enjoyment of the right for a period of 

twenty years (ending within two years next before the 

institution of the suit). He should also plead and prove that 

the right claimed was enjoyed independent of any 

agreement with the owner of the property over which the 

right is claimed, as any user with the express permission of 

the owner will be a licence and not an easement. For 

claiming an easement of necessity, the plaintiff has to 

plead that his dominant tenement and the defendant's 

servient tenement originally constituted a single tenement 

and the ownership thereof vested in the same person and 

that there has been a severance of such ownership and that 

without the easementary right claimed, the dominant 

tenement cannot be used. We may also note that the 

pleadings necessary for establishing a right of passage is 

different from a right of drainage or right to support of a 

roof or right to watercourse. We have referred to these 

aspects only to show that a court cannot assume or infer 

a case of easementary right, by referring to a stray 

sentence here and a stray sentence there in the pleading 

or evidence.” 

(Emphasis by us) 

No such pleas have been pressed in the present case. 

141. No date on which the appellants came into possession of 

even the property which they claim to occupy, has been given.  No 
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date on which the occupied property was constructed has been 

disclosed.  

142. In this regard, we have elsewhere in this judgment referred 

to a letter received by Ms. Marina Batra (writ petitioner no.2) as 

the President of the K-Block RWA, Sainik Farms from Air Vice 

Marshall (Retd.) Rakesh Yadav dated March, 2016 in which it was 

stated that part of the road was built only in 2013.   

143. Even if the appellants could have claimed a right of 

easement in respect of the subject road, they have thus not had 

access to the said road as a right of way for the requisite period of 

even 20 years, let alone 30 years, for the simple reason that the 

road itself has not existed for these many years.  Clearly the 

reliance on Section 15 of the Indian Easements Act, 1882 is 

misconceived and has to be rejected. 

XVI. An imminent need to protect the environment 

144. The importance attached by the framers of the Constitution 

to concerns of environment is to be found in the incorporation of 

Articles 48A and 51A(g) of the Constitution of India by way of the 

Forty-Second Amendment in Part 4 providing for ‘Directive 

Principles of State Policy’ and Part 4A providing for  

‘Fundamental Duties’, respectively. These Constitutional 

provisions read thus: 

48-A. Protection and improvement of environment and 

safeguarding of forests and wild life.—The State shall 
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endeavour to protect and improve the environment and to 

safeguard the forests and wild life of the country. 

 

51-A. Fundamental duties.—It shall be the duty of every 
citizen of India— 

xxx   xxx   xxx 

(g) to protect and improve the natural environment 

including forests, lakes, rivers and wild life, and to 
have compassion for living creatures; 

145. Forests are indubitably a national asset. It is no secret that 

diminution thereof has adversely disbalanced ecology and induced 

a deleterious impact on the climate.  

146. We are compelled to comment on the manner in which an 

attempt has been made by citizens to mindlessly transgress on the 

environment for private utility. 

147. The citizenry has still not been alive to the fact that courts 

have, in a series of decisions deprecated the practice of annihilating 

the environment.  

148. Reference in this respect is apposite to the seminal decision 

of the Supreme Court, rendered by Kuldip Singh, J speaking for the 

bench, in suo-motu exercise of its inherent powers, in the judgment 

reported at (1997) 1 SCC 288 M.C. Mehta v. Kamal Nath, while 

expressly recognizing the Public Trust Doctrine as law of the land 

in this country.  Given the importance of the subject, we extract the 

observations in this judgment in some detail hereafter : 

"23. The notion that the public has a right to expect certain 

lands and natural areas to retain their natural 

characteristic is finding its way into the law of the land. 
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The need to protect the environment and ecology has been 

summed up by David B. Hunter (University of Michigan) 

in an article titled An ecological perspective on 

property : A call for judicial protection of the public's 

interest in environmentally critical resources published in 

Harvard Environmental Law Review, Vol. 12 1988, p. 311 

is in the following words: 

 

“Another major ecological tenet is that the world is 

finite. The earth can support only so many people and 

only so much human activity before limits are reached. 

This lesson was driven home by the oil crisis of the 

1970s as well as by the pesticide scare of the 1960s. 

The current deterioration of the ozone layer is another 

vivid example of the complex, unpredictable and 

potentially catastrophic effects posed by our disregard 

of the environmental limits to economic growth. The 

absolute finiteness of the environment, when coupled 

with human dependency on the environment, leads to 

the unquestionable result that human activities will at 

some point be constrained. 

 

‘Human activity finds in the natural world its 

external limits. In short, the environment imposes 

constraints on our freedom; these constraints are 

not the product of value choices but of the scientific 

imperative of the environment's limitations. 

Reliance on improving technology can delay 

temporarily, but not forever, the inevitable 

constraints. There is a limit to the capacity of the 

environment to service … growth, both in providing 

raw materials and in assimilating by-product wastes 

due to consumption. The largesse of technology can 

only postpone or disguise the inevitable.’ 

 

Professor Barbara Ward has written of this ecological 

imperative in particularly vivid language: 
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‘We can forget moral imperatives. But today the morals 

of respect and care and modesty come to us in a form 

we cannot evade. We cannot cheat on DNA. We cannot 

get round photosynthesis. We cannot say I am not going 

to give a damn about phytoplankton. All these tiny 

mechanisms provide the preconditions of our planetary 

life. To say we do not care is to say in the most literal 

sense that “we choose death”.’ 

 

There is a commonly-recognized link between laws and 

social values, but to ecologists a balance between laws 

and values is not alone sufficient to ensure a stable 

relationship between humans and their environment. 

Laws and values must also contend with the constraints 

imposed by the outside environment. Unfortunately, 

current legal doctrine rarely accounts for such constraints, 

and thus environmental stability is threatened. 

Historically, we have changed the environment to fit our 

conceptions of property. We have fenced, plowed and 

paved. The environment has proven malleable and to a 

large extent still is. But there is a limit to this malleability, 

and certain types of ecologically important resources — 

for example, wetlands and riparian forests — can no 

longer be destroyed without enormous long-term effects 

on environmental and therefore social stability. To 

ecologists, the need for preserving sensitive resources does 

not reflect value choices but rather is the necessary result 

of objective observations of the laws of nature. 

 

In sum, ecologists view the environmental sciences as 

providing us with certain laws of nature. These laws, just 

like our own laws, restrict our freedom of conduct and 

choice. Unlike our laws, the laws of nature cannot be 

changed by legislative fiat; they are imposed on us by the 

natural world. An understanding of the laws of nature 

must therefore inform all of our social institutions. 
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24. The ancient Roman Empire developed a legal theory 

known as the “Doctrine of the Public Trust”. It was 

founded on the ideas that certain common properties 

such as rivers, seashore, forests and the air were held by 

Government in trusteeship for the free and unimpeded 

use of the general public. Our contemporary concern 

about “the environment” bear a very close conceptual 

relationship to this legal doctrine. Under the Roman law 

these resources were either owned by no one (res 

nullious) or by every one in common (res communious). 

Under the English common law, however, the Sovereign 

could own these resources but the ownership was limited 

in nature, the Crown could not grant these properties to 

private owners if the effect was to interfere with the 

public interests in navigation or fishing. Resources that 

were suitable for these uses were deemed to be held in 

trust by the Crown for the benefit of the public. Joseph L. 

Sax, Professor of Law, University of Michigan — 

proponent of the Modern Public Trust Doctrine — in an 

erudite article “Public Trust Doctrine in Natural Resource 

Law : Effective Judicial Intervention”, Michigan Law 

Review, Vol. 68, Part 1 p. 473, has given the historical 

background of the Public Trust Doctrine as under: 

“The source of modern public trust law is found in a 

concept that received much attention in Roman and 

English law — the nature of property rights in rivers, 

the sea, and the seashore. That history has been given 

considerable attention in the legal literature, need not 

be repeated in detail here. But two points should be 

emphasized. First, certain interests, such as navigation 

and fishing, were sought to be preserved for the benefit 

of the public; accordingly, property used for those 

purposes was distinguished from general public 

property which the sovereign could routinely grant to 

private owners. Second, while it was understood that in 

certain common properties — such as the seashore, 

highways, and running water — ‘perpetual use was 

dedicated to the public’, it has never been clear 
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whether the public had an enforceable right to prevent 

infringement of those interests. Although the State 

apparently did protect public uses, no evidence is 

available that public rights could be legally asserted 

against a recalcitrant government.” 

 

25. The Public Trust Doctrine primarily rests on the 

principle that certain resources like air, sea, waters and 

the forests have such a great importance to the people as 

a whole that it would be wholly unjustified to make them a 

subject of private ownership. The said resources being a 

gift of nature, they should be made freely available to 

everyone irrespective of the status in life. The doctrine 

enjoins upon the Government to protect the resources for 

the enjoyment of the general public rather than to permit 

their use for private ownership or commercial purposes. 
According to Professor Sax the Public Trust Doctrine 

imposes the following restrictions on governmental 

authority: 

“Three types of restrictions on governmental authority 

are often thought to be imposed by the public trust: 

first, the property subject to the trust must not only be 

used for a public purpose, but it must be held 

available for use by the general public; second, the 

property may not be sold, even for a fair cash 

equivalent; and third the property must be maintained 

for particular types of uses.” 

xxx   xxx   xxx 

34. Our legal system — based on English common law — 

includes the public trust doctrine as part of its 

jurisprudence. The State is the trustee of all natural 

resources which are by nature meant for public use and 

enjoyment. Public at large is the beneficiary of the sea-

shore, running waters, airs, forests and ecologically 

fragile lands. The State as a trustee is under a legal duty 

to protect the natural resources. These resources meant 
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for public use cannot be converted into private 

ownership. 

 

35. We are fully aware that the issues presented in this 

case illustrate the classic struggle between those members 

of the public who would preserve our rivers, forests, 

parks and open lands in their pristine purity and those 

charged with administrative responsibilities who, under 

the pressures of the changing needs of an increasingly 

complex society, find it necessary to encroach to some 

extent upon open lands heretofore considered inviolate to 

change. The resolution of this conflict in any given case is 

for the legislature and not the courts. If there is a law 

made by Parliament or the State Legislatures the courts 

can serve as an instrument of determining legislative intent 

in the exercise of its powers of judicial review under the 

Constitution. But in the absence of any legislation, the 

executive acting under the doctrine of public trust cannot 

abdicate the natural resources and convert them into 

private ownership, or for commercial use. The aesthetic 

use and the pristine glory of the natural resources, the 

environment and the ecosystems of our country cannot 

be permitted to be eroded for private, commercial or any 

other use unless the courts find it necessary, in good 

faith, for the public good and in public interest to 

encroach upon the said resources. 

xxx   xxx   xxx 
39. We, therefore, order and direct as under: 

1. The public trust doctrine, as discussed by us in this 

judgment is a part of the law of the land….” 

(Emphasis by us) 

149. The above decisive contribution made by the Supreme Court 

in Kamal Nath's case pertaining to the Public Trust Doctrine has 

been reiterated by it on several counts including inter alia in the 

decisions reported at (2006) 1 SCC 1 T.N. Godavarman 
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Thirumulpad v. Union of India (para 19), (2006) 6 SCC 371 

Karnataka Industrial Areas Development Board v. C. Kenchappa 

& Ors. (para 85) and (2013) 7 SCC 226 Association for 

Environment Protection v. State of Kerala & Ors (para 4,5). 

150. Yet another critical aspect of interfering with forests 

deserves to be noted. Forests provide the habitat for wildlife as 

well as plants and trees. Concerned with endangered species of 

wildlife because of the human – wildlife conflict becoming a 

critical threat to their survival, in the judgment reported at (2012) 3 

SCC 277, T.N. Godavarman Thirumulpad v. Union of India & 

Ors., the Supreme Court has commented about the impact of 

encroachment by mankind in the following terms : 

“12. Man-animal conflict often results not because 

animals encroach human territories but vice versa. Often, 

man thinks otherwise, because man's thinking is rooted in 

anthropocentrism. Remember, we are talking about the 

conflict between man and endangered species, endangered 

not because of natural causes alone but because man 

failed to preserve and protect them, the attitude was 

destructive, for pleasure and gain. Often, it is said that 

such conflicts are due to human population growth, land 

use transformation, species' habitat loss, degradation and 

fragmentation, increase in eco-tourism, access to natural 

reserves, increase in livestock population, etc. 

13. Proper management practices have to be accepted, like 

conservation education for local population, resettlement 

of villages, curbing grazing by livestock and domestic 

animals in forest, etc., including prey-preservation for the 

wild animals. Provision for availability of natural water, 

less or no disturbance from the tourists has to be assured. 

The State also has to take steps to remove encroachments 

and, if necessary, can also cancel the patta already 
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granted and initiate acquisition proceedings to preserve 

and protect wildlife and its corridors. Areas outside PAs is 

reported to have the maximum number of man-animal 

conflict, they fall prey to poachers easily, and often invite 

ire of the cultivators when they cause damage to their 

crops. These issues have to be scientifically managed so as 

to preserve and protect the endangered species, like wild 

buffalo and other species included in Schedule I Part I of 

the Wildlife (Protection) Act, as well as other species 

which face extinction. 

xxx    xxx    xxx 

17. Environmental justice could be achieved only if we 

drift away from the principle of anthropocentric to 

ecocentric. Many of our principles like sustainable 

development, polluter-pays principle, intergenerational 

equity have their roots in anthropocentric principles. 

Anthropocentrism is always human interest focussed and 

that non-human has only instrumental value to humans. In 

other words, humans take precedence and human 

responsibilities to non-human based benefits to humans. 

Ecocentrism is nature-centred where humans are part of 

nature and non-humans have intrinsic value. In other 

words, human interest does not take automatic precedence 

and humans have obligations to non-humans 

independently of human interest. Ecocentrism is therefore 

life-centred, nature-centred where nature includes both 

humans and non-humans. The National Wildlife Action 

Plan 2002-2012 and the Centrally Sponsored Integrated 

Development of Wildlife Habitats Scheme, 2009 are 

centred on the principle of ecocentrism.” 

(Emphasis by us) 

 

151. In the present case as well, the writ petitioners have placed 

photographs on record which would show that the forest in 

question has wildlife habitation.  The photographs of the forest and 

the road in question show the presence of deer.  Looked at from 
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any angle, the convenience of the encroachers in the forest and 

enabling a shorter passage to their destinations cannot be permitted 

to override concerns of the environment or those of the wildlife for 

whom this forest is the natural and only habitat. The road in 

question cannot be protected for this reason as well. 

XVII. Order dated 18
th

 May, 2017 (Impugned in FAO(OS) 

200/2017) 

152. In the order dated 18
th

 May, 2017, the ld. Single Judge has 

noted that the appellants do not dispute that the land on which the 

subject road falls is “a part of the Southern Ridge, notified as a 

proposed forest under Section 4 of the IFA by virtue of a 

notification dated 24.05.1994”.  The ld. Single Judge has also 

observed that by the order dated 25
th
 January, 1996, in M.C. Mehta 

v. Union of India (W.P.(C)No.4677/1985), the Supreme Court had 

expressed the view that the ridge area must be preserved directing 

the Committee appointed by the Delhi Administration to consider 

the notification under Section 154 of the Delhi Land Reforms Act, 

1954.  The order dated 18
th

 May, 2017 also notes that the road falls 

within the periphery of Khasra Nos.487 and 490 which khasras 

including Khasra No.491 were recorded as “Gair Mumkin Pahar” 

in the notification dated 2
nd

 April, 1996 issued by the Lt. Governor 

of Delhi pursuant to the aforenoted directions of the Supreme 

Court in M.C. Mehta. 

153. These facts were not only undisputed before the ld. Single 

Judge but have also not been controverted before us.  In this 
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background, the ld. Single Judge was required to consider the issue 

with regard to the applicability of Section 25 of the Indian Forest 

Act and also as to whether the road in the case was the only access 

available to the residents of Indira Enclave as was initially 

contended on behalf of the residents. The first and foremost of 

course was the right and entitlement of the plaintiffs to the claims 

made in the plaint.   

154. In the impugned order dated 18
th
 May, 2017, the ld. Single 

Judge has, as a matter of fact, inter alia, found as follows: 

(i) that there are internal roads and other access points to 

Indira Enclave. 

(ii) that, as per the map, the subject road was not in existence at 

the time of submission of the application for regularization by the 

Residents Welfare Association of the Indra Enclave with the 

authorities. 

(iii) that the respondent no.2/defendant no.2 had produced a map 

from the Urban Development Department (UC Cell) which also 

indicated the above. 

(iv) that these maps clearly indicated that the subject road was 

not the only access for the residents of Indira Enclave. 

(v) that the residents of Indira Enclave who wish to go in a 

particular direction may have to travel a longer distance to reach 

their destination and so the other access points may be 
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inconvenient. However, this could not be the ground for permitting 

the encroachment in the ridge area.   

(vi) that if the ridge area is for all intents and purposes treated 

as a reserved forest, prima facie, the provisions of the Indian 

Forest Act must be followed.   

(vii) that in view of the documents produced on record, it was 

difficult to accept that the subject road existed prior to the issuance 

of the notification dated 2
nd

 April, 1996 (wrongly noted as 4
th
 April, 

1996).   

(viii) that the notification under Section 154 of the Delhi Land 

Reforms Act dated 2
nd

 April, 1996 for vesting the land and placing 

the same under the protection of the Forest Department for 

preservation of the ridge area and the letters, including the letter 

dated 1
st
 March, 2016 by one of the respondents, placed on record 

prima facie indicated that the subject road was tiled very recently 

by the residents of Indira Enclave.   

(ix) that the letter dated 24
th
 February, 2016 of the Forest 

Department shows that the Conservator of Forest had on 

inspection found that the pakka track i.e. the subject road, 

appeared to be a recent construction. 

(x) that there was little doubt that the subject road in its current 

form was a recent construction.   

(xi) that even if Section 25 of the Indian Forest Act, 1927 was 

applicable to the land of Khasra nos.487, 490 and 491, the same 
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would not be applicable to the subject road which was built after 

the land was acquired, that is to say, after the issuance of the 

notification under Section 154 of the Delhi Land Reforms Act, 

1954. 

(xii) In addition to the above, the ld. Single Judge has also relied 

on an order dated 16
th
 of May 2017 passed by us in the writ 

petition. 

155. In view of the above discussion, the above findings of the ld. 

Single Judge are unassailable.  

 

XVIII. Conclusions  

156. The land in Khasra Nos.487, 490, 491, 649, 650 and 651of 

Village Neb Sarai, New Delhi is forest land and non-forest usage 

thereof is in violation of specific orders of the Supreme Court, the 

National Green Tribunal, this court as well the provisions of law. 

157. The subject road was not in existence prior to the issuance of 

the notification dated 2
nd

 April, 1996 and in all probabilities, was 

developed only as a path in 2013 which has been tiled and paved 

only in the year 2016. 

158. There are means of access, other than the road in question, 

available for the residents of Indira Enclave and the subject road 

has been developed through the forest only to avoid travelling a 

longer distance to reach the destination. 
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XIX. Result 

159. In view of the above discussion, FAO(OS) 200/2017 is 

dismissed and WP(C) No. 365/2017 is allowed.  

160. The respondents in the writ petition shall forthwith ensure 

removal of all encroachments and unauthorized constructions 

including the road being Lane W-12D, Neb Sarai Extension, New 

Delhi-110062 and complete the boundary wall/fencing  in 

compliance with the judicial pronouncements and the statutory 

provisions. 

161. So far as the applicants in CM No.35310/2017 in 

W.P.(C)No.365/2017 are concerned, the operation of the order 

dated 26
th 

September, 2017, whereby the respondents were directed 

to permit a passage of 8½ feet in front of their residences, shall 

continue for a period of six weeks from today. 

162. The DCP, South District, Delhi shall ensure strict 

compliance of the above. 

163. The official respondents shall place the scheme in the writ 

petition in terms of para 23 of the judgment reported at (2011) 11 

SCC 396, Jagpal Singh & Ors. v. State of Punjab & Ors. within 

four weeks from today. 

164. The respondents shall place the compliance report in the writ 

petition in terms of the directions made in (1997) 2 SCC 267 T.N. 

Godavarman Thirumulpad v. Union of India within eight weeks 

from today.  

165. Let a copy of the judgment be sent to the Secretary, 

Department of Environment and Forests, Government of NCT of 
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Delhi as well as the Additional Principal Chief Conservator of 

Forest, Delhi. 

166. In view of the above discussion, the pending applications do 

not survive for adjudication and are hereby dismissed. 

167. List W.P.(C)No.365/2017 on 20
th
 March, 2018 for reporting 

compliance of the above.   

168. No order as to costs. 

 

 

    ACTING CHIEF JUSTICE 

 

 

C.HARI SHANKAR, J 

JANUARY 24, 2018 

aj 
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$~J- 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                  Judgment Pronounced on: 24.03.2021 

+  W.P.(C) 11079/2019, CM Nos.45672-673/2019  & 48686-687/2019 

BARI BHATI AND CHHOTI BHATI RESIDENT WELFARE 
ASSOCIATION AND ORS         ..... Petitioners 

Through: Mr.Ravi Gupta, Sr. Adv. with Mr.Pankaj 
Vivek and Ms.Bidyarani, Advocates 

    versus 
 GOVT OF NCT OF DELHI AND ORS            ..... Respondents 

Through: Mr.Gautam Narayan, ASC with 
Ms.Shivani Vij and Ms.Dacchita Shahi, 
Advocates 

 
 CORAM: 

HON'BLE MR. JUSTICE JAYANT NATH 
   

1. This writ petition is filed seeking the following relief:- 

JAYANT NATH, J. 

“a) Call for the records from the respondents w.r.t. Extended Lal 
Dora Abadi of Village Bhati, Tehsil Saket, Distt. South, New Delhi 
as depicted in the layout plan filed by the petitioner no. 1 with the 
application for regularization dated 20.08.2013 bearing 
no.181/ALD/UD (Annexure P-l);  
 
b) Issue a writ, order or direction in the nature of mandamus or any 
other or similar writ or direction thereby commanding the 
respondents to maintain status quo as existing on 01.06.2014 in 
respect of the Extended Lai Dora Abadi of Village Bhati, Tehsil 
Saket, Distt. South, New Delhi as depicted in the layout plan filed by 
the petitioner no. 1 with the application for regularization dated 
20.08.2013 bearing no.181/ALD/UD in accordance with the 
provisions of The National Capital Territory of Delhi Laws (Special 
Provisions) Second Act, 2011 (as amended upto date);  
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c) Issue a writ, order or direction in the nature of mandamus or any 
other or similar writ or direction thereby commanding the 
respondents to settle the rights of the petitioners as "other traditional 
forest dwellers" in accordance with The Scheduled Tribes and Other 
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 
(No. 2 of 2007); and 
 
d) Issue a writ, order or direction in the nature of certiorari or any 
other or similar writ or direction thereby quashing the notice/order 
dated 19.05.2018 (bearing F.No.SDM(Saket)/GS/Forest/ 2018/ 1954) 
issued by the respondent no. 4 in relation to Extended Lai Dora 
Abadi of Village Bhati, Tehsil Saket, Distt. South, New Delhi as 
depicted in the layout plan filed by the petitioner no. 1 with the 
application for regularization dated 20.08.2013 bearing 
no.181/ALD/UD.”  
 

2. It is the case of the petitioners that the occupants of Extended Lal Dora 

Abadi of Village Bhati are all original inhabitants who have descended from a 

common ancestor. The village Bhati was allegedly settled by one Sh.Garib Ram 

in 1620 AD. The inhabitants of the village Bhati are of Gurjar tribe which is a 

traditional herder community engaged in cow-herding and sheep rearing. Only a 

small portion of the land of village Bhati was cultivated to grow grain for 

sale/consumption. The economy of the village was primarily dependent upon 

forest produce as cattle and sheep were dependent upon forest produce. Since 

time immemorial, the lands of revenue estate of village Bhati were recorded in 

the name of Shamilat Deh (i.e. a body comprising of the proprietors of the 

Village). Most of the land was used for pasture and grazing as it was hilly land 

consisting of shrubs and small trees.  It is stated that after the Delhi Land 

Reforms Act, 1954 was enacted, the Shamilat lands vested in the Gaon Sabha 
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and the cultivated lands were declared as Bhumidhari of the tillers/villagers. 

This village is the last village situated on the border of Delhi adjacent to the 

Asola Wildlife Sanctuary and it continues to have the status of a forest village.  

3. It is stated that over years population of inhabitants of village Bhati 

multiplied. Therefore, there was no alternative for the villagers but to build their 

houses on the common lands situated adjoining to the Old Lal Dora Abadi. It is 

claimed that this was a natural organic growth of village abadi and the residents 

of village abadi only consisted of the original inhabitants of the village. It is 

claimed that Extended Lal Dora Abadi of the village Bhati is under process of 

regularisation as it is to be treated as natural extension of village abadi. 

4. It is also claimed that village Bhati is a unique village in Delhi which is 

situated in a forested area of Aravali hills and all villagers enjoy the status of 

“Other Traditional Forest Dwellers” as defined in The Schedule Tribes & Other 

Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006. The 

petitioners and other villagers have a right to reside in the forest area and to 

utilize the forest produce, which is protected by law. It is stated that ignoring 

ground realities, documents were prepared by the respondents showing that the 

aforesaid land was handed over to the Forest Department, GNCTD pursuant to 

the Gazette Notification dated 02.04.1996. It is stated that factually the Forest 

Department took over possession of vacant Gaon Sabha lands for purpose of 

forestation and erected barbed wire fences for boundary walls leaving intact the 

abovesaid abadi lands possessed by the petitioners/villagers. It is reiterated that 

the petitioners are descendants of the settlers of the village and therefore, have a 

natural right over the common land and resources of their village.  
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5. It is claimed that after 25.01.1990, two developments took place which 

have brought the bulldozers to the doors of the petitioners houses. First one 

relates to the handing over of the common lands i.e. Gaon Sabha lands to Forest 

Department and the second relates to the process of demolition and 

dispossession of village abadi/Extended abadi situated beyond Old Lal Dora on 

the ground of being situated on land recorded in the name of Gaon Sabha, which 

stood transferred to the Forest Department. It is claimed that the respondent 

State utterly failed in its constitutional duties of providing for bonafide needs of 

the residents of the village and rather encroached upon their rights. 

6. On 24.05.1994 a notification was issued under section 4 of the Indian 

Forest Act, 1927 whereby it was proposed that all forest lands and waste lands 

which is the property of the Government be reserved as a “reserved forest”. It is 

the case of the petitioners that the boundaries mentioned in the notification 

shows that the villages of Bhati and Dera Mandi were not included in the 

‘reserved forest’ as the aforesaid boundaries leave wide gaps particularly in 

respect of villages, Bhati and Dera Mandi. Therefore, the petitioners had no 

means of knowing that the villages of Bhati and Dera Mandi were included in 

the boundaries of Southern Ridge. Without prejudice, it is, in any case, stated 

that under section 4 of the Indian Forest Act issuing of notification constitutes 

the first step of the process and it only indicates the governments intention to 

declare certain area as ‘reserved forest’. It needs to be necessarily followed up 

by a notification under section 6 of the Indian Forest Act for inviting claims of 

the persons likely to be affected. No notification under section 6 of the Indian 

Forest Act has been issued by respondent No.1. There is no declaration declaring 
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the areas as ‘reserved forest’ under section 20 of the Indian Forest Act.  On 

02.04.1996, the handing over of surplus Gaon Sabha land to the Forest 

Department, GNCTD for afforestation was notified but ownership did not get 

transferred to the Forest Department as till date the respondents have not started 

the process of reservation of the Gaon Sabha land as a ‘reserved forest’.  

7. Further it is pleaded that in the year 2006, The Schedule Tribes & Other 

Traditional Forest Dwellers(Recognition of Forest Rights) Act, 2006 was 

notified and it came to apply in respect of lands situated in village Bhati and 

Dera Mandi. The petitioners/villagers were entitled to be recognized as “Other 

Traditional Forest Dwellers” and entitled to recognition, restoration and vesting 

of forest rights in them.  

8. It is further pleaded that on account of massive unauthorised structure 

being built in violation of Building Bye-laws on 05.10.2007 the Municipal 

Corporation of Delhi issued revised guidelines for regularisation of unauthorised 

colonies in Delhi which provided for regularisation of the unauthorised colonies 

and village abadis existing on private land as well as government land. Hence, it 

is stated that houses/constructions which have come up on public land in the 

abadis of villages or unauthorised colonies will not be demolished and the land 

cost will be recovered and credited to the account of the land owning agency. 

Reference is made to the Delhi Laws (Special Provisions) Act, 2006 and 

subsequent statutory provisions.  

9. It is further pleaded that the respondents have not even taken recourse to 

due process of law to evict the petitioners but have formed a Special Task Force 

to co-ordinate the efforts to recover the forest land.  The STF cannot arrogate to 
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itself the power of civil /revenue courts/forest settlement officer and summarily 

order for eviction/demolition or dispossession by issuing a public notice. It is 

stressed that the proposed action of demolition of Extended Lal Dora Abadi of 

village Bhati in a summary manner is not in accordance with the due process of 

law as the villagers are in settled peaceful possession for a very long time of 

more than 50 years and have been duly so recorded in revenue records.  

10. I may note that when this matter came up for hearing on 18.10.2019, a 

statement was made by learned counsel for the respondents that for the time 

being, no demolition is planned for the Abadi of village Bhati. On 18.11.2019, 

this court had directed that status quo will be maintained till the next date of 

hearing.  

11. Respondent No.4/SDM, Saket has filed an application being CM No. 

48686/2019 to take on record that, action for removal of encroachment on forest 

land in the stated khasra numbers of village Dera Mandi shall be undertaken by 

the respondents on 11.11.2019.  Learned counsel for the respondent pleaded that 

the submissions in the said application be treated as their counter affidavit to this 

writ petition. 

12. In the said application, it has been stated that the issue of removal of 

encroachments in respect of both of areas in question have been actively 

supervised and monitored by the National Green Tribunal in Amarjit Singh 

Nalwa v. GNCTD & Ors., OA.No.13/2015 and Sonya Ghosh v. GNCTD & 

Ors., OA.No.58/2013. 

13. It is further stated that the Supreme Court in the matter of M.C.Mehta v. 

Union of India, W.P.(C) 4677/1985 had passed detailed orders on 25.01.1996 
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and 13.03.1996 stressing upon the need to protect the ridge area and that the 

lands in question form part of a forest and cannot be utilized in any manner in 

view of the prohibitions contained in the Forest Conservation Act, 1980. In the 

light of the said facts, the Lt.Governor of Delhi was requested to issue necessary 

notification to secure the area. The Lt.Governor had issued a notification dated 

02.04.1996 in exercise of powers under Section 154 of the Delhi Land Reforms 

Act, 1954 (Hereinafter referred to as DLR Act) declaring uncultivated land of 

the Gaon Sabha specified in the notification, falling in the Southern Ridge, as 

surplus land and placed the same at the disposal of the Forest Department of 

GNCTD. In regard to village Bhati, 11101.19 bighas and in respect of village 

Dera Mandi 9412.05 bighas were declared as notified ridge and handed over to 

the Forest Department. This includes the land that forms the subject matter of 

the present writ petition. 

14. It is also pointed out that notification dated 02.04.1996 was challenged 

before this court in Bhagat Singh & Ors. v. Union of India & Anr., (2010) SCC 

OnLine Delhi 2386, but the challenge was rejected by the Division Bench of this 

court. It is stressed that the petitioners themselves have never challenged the 

virus of this notification nor the handing over of the land to the Forest 

Department.  

15. The National Green Tribunal vide order dated 11.12.2015 in Amarjit 

Singh Nalwa v. Govt. of NCT of Delhi & Ors.(supra) directed the respondents 

to take steps to remove all encroachments in the forest area. Similarly, the 

National Green Tribunal in Sonya Ghosh v. GNCTD & Ors.(supra) directed the 

respondents to conduct demarcation of Forest/Gaon Sabha/Ridge land in NCT of 
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Delhi by taking action against encroachers of such lands. 

16. It is further stated that a demarcation notice was issued on 26.09.2017 

informing all concerned persons in village Bhati about initiation of process of 

demarcation/identification of land. The demarcation of land has been completed 

for the entire Forest/Gaon Sabha land in village Bhati through TSM method and 

encroachment in the form of farmhouses and unauthorized constructions have 

been identified. Based on the same, a notice was issued on 19.05.2018 in respect 

of village Bhati, calling upon all persons who are encroaching upon the lands 

mentioned in the said notice, to remove all encroachments within 7 days, failing 

which action for removal would be initiated by the District Task Force. 

Similarly, a notice was also issued for village Dera Mandi on 01.12.2018. It is 

stated that the lands which form part of the subject matter of the present petition 

find mention in the notice dated 19.05.2018. 

17. It is further stated that vide order dated 14.08.2019, the National Green 

Tribunal rejected a contention raised claiming protection qua encroachment 

under the NCT of Delhi (Special Provisions) Act, 2011 relying upon the 

judgment of this court in W.P.(C) 5459/2017, titled, ‘Resident Welfare 

Association & Ors. v. Union of India & Ors.’. 

18. It is further stated that in any event, there is an efficacious alternative 

remedy available under provisions of the Delhi Land Reforms Act to assail the 

notice dated 19.05.2018. The petitioners instead of assailing the said remedy 

have approached this court by way of the present writ petition. 

19. It is further stated that the respondents have successfully removed 

encroachment to the extent of 1486 bighas in village Bhati alone, and 127.09 
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bighas-biswas (26.5 acres) in village Dera Mandi.  

20. I have heard learned counsel for the parties. 

21. Learned counsel senior counsel appearing for the petitioners has made the 

following submissions: 

i) It is pleaded that the inhabitants of village of Bhati are all original 

inhabitants and cannot be treated as encroachers on Gaon Sabha land as most of 

the lands is already recorded as Abadi deh. These lands were occupied as Abadi 

prior to 02.04.1996. The handing over of the Gaon Sabha land to the Forest 

Department, GNCT of Delhi for afforestation by notification dated 02.04.1996 

does not divest the petitioners of their rights of residence in the abadi area. It is 

stressed that the land is abadi deh under the Punjab Settlement Manual and there 

is no provision for recording of individual name of the petitioners in the revenue 

records. 

ii) It is further stressed that the petitioners enjoy the status of “Other 

Traditional Forest Dwellers” as defined under The Schedule Tribes & Other 

Traditional Forest Dwellers(Recognition of Forest Rights) Act, 2006. Hence, the 

rights of the petitioners do not get destroyed by the handing over of the lands in 

question to the Forest Department, GNCT of Delhi.   

iii) Reliance is also placed on section 18 of East Punjab Holding 

(Consolidation & Prevention of Fragmentation) Act, 1948.  It is stated that 

merely because the land was recorded in the name of Gaon Sabha under the 

Delhi Land Reforms Act, does not mean that the rights of the villagers to use the 

village land for their bonafide need were taken away.  

iv) It is further urged that the land was neither notified nor reserved as 

1441



 

W.P.(C) 11079/2019                                                                    Page 10 of 23 

 

‘forest’ under section 20 of the Indian Forest Act and hence, the rights of the 

petitioners are not affected.  

v) Reliance is also placed on the Gazette Notification of the National Capital 

Territory of Delhi (Recognition of Property Rights of Residents in Unauthorised 

Colonies) Regulations, 2019 to claim that as per the said notification, it provides 

for regularisation of all constructions in unauthorised colonies.  

22. Learned counsel for the respondents has made the following submissions: 

(i) He states that the petitioners seek to unsettle the state of affairs that have 

been in operation for more than two decades and essentially seek to bypass the 

orders of the Supreme Court dated 25.01.1996 and 13.03.1996 in WP (C) 

No.4677/1985, titled, MC Mehta vs. Union of India(supra). 

(ii) He also relies upon the notification issued on 02.04.1996 by the 

respondent under Section 154 of the Delhi Land Reforms Act to plead that the 

Govt. of NCT of Delhi had placed the surplus land of the Gaon Sabha at the 

disposal of the Forest Department. This was done pursuant to the orders of the 

Supreme Court noted above. 

(iii) It is further stated that reliance of the learned counsel for the petitioners 

on the NCT of Delhi Laws (Special Provisions) Act is misplaced as the same 

does not apply to forest land. Reliance is placed on judgment of a Co-ordinate 

Bench of this court in WP (C) No. 5459/2017, titled, ‘Residents Welfare 

Association & Ors. v. Union of India & Ors.’(supra) dated 07.07.2017.  

(iv) It is further stated that the dispute in question raised by the petitioners is 

no longer res integra and has already been settled by a series of judgments in 

this regard. Reference has been made to judgments of the Division Bench of this 
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court in the case of Bhagat Singh & Ors. v. Union of India & Anr.(supra); 

judgment of the Supreme Court in the case of Jagpal Singh & Ors. v. State of 

Punjab & Ors., (2011) 11 SCC 396; judgment of a Co-ordinate Bench of this 

court in the case of Freedom Fighter Social Welfare Association vs. Union of 

India & Ors., (2011) SCC OnLine Delhi 1318.  

23. I may first look at the judgments of the Supreme Court dated 25.01.1996 

and 13.03.1996. The Supreme Court in the said judgment of MC Mehta vs. 

Union of India, (1996) 2 SCALE 55, dated 25.01.1996 held as follows:   

“7. We have heard learned counsel for NCT, Delhi Administration 
regarding the Gaon Sabha area forming part of the Ridge. Learned 
counsel states that various proposals regarding handing over the 
Gaon Sabha area (part of the Ridge) to the Forest Department have 
been examined by a Committee appointed by the Administration. 
Finally, the committee has taken a decision that a Notification under 
Section 35 of the Indian Forests Act 1927 be issued. We are of the 
view that the Notification under Section 35 will not solve the 
problem which we are facing. The learned counsel states that the 
Committee was of the view that the provisions of Section 154 of the 
Delhi Land Reforms Act, 1954 are not attracted because in view of 
the expression "on the commencement of the Act" in Section 154, 
power under the proviso to Section 154 could only be exercised at 
the time of the commencement of the Act and not thereafter. That 
may be one way of the looking at the Section but since it is for the 
first time that a committee has been appointed to examine this aspect 
and it was never examined earlier by the Delhi Administration at any 
point of time, we are prima facie of the view that the provisions of 
Section 154 can even now be invoked especially when it is crystal 
clear that this area is of no utility to the Gaon Sabha and in any case 
cannot be permitted to be used by Gaon Sabha for any purpose. This 
is Ridge area which has to be presented. No cultivation or any type 
of construction can be permitted on this area. In this view of the 
matter, we request the committee to reconsider the question of 
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issuing a notification under the proviso to Section 154 of the Act.”  
 

24. Reference may also be had to the judgment of the Supreme Court in the 

same case of MC Mehta vs. Union of India, (1996) 3 SCALE 20, dated 

13.03.1996 where the Supreme Court held as follows:   

“8. We do not agree with Mr. GS Patnaik. In view of the order 
quoted above, nothing more remains to be done by the NCT, Delhi 
Administration, except to issue the necessary notification. We direct 
that the necessary notification be issued within three weeks from 
today. We further request the Lt. Governor, to have the matter 
expedited. The land is part of the ridge area. Even though it is not a 
reserved forest, it happens to be a forest. This area cannot be utilised 
in any manner in view of the prohibitions contained under the Forest 
Conservation Act, 1980. In this view of the matter, issuing of 
notification is a simple formality to secure the area. We, therefore, 
reiterate and request the Lt. Governor to have necessary notification 
issued within time specified by us.” 
 

25. The Supreme Court clearly held that the area is a ridge area and has to be 

preserved. No cultivation or any type of construction can be permitted in the 

area. The Supreme Court requested the concerned committee to reconsider the 

question and issue a notification under Section 154 of the DLR Act. 

Subsequently, on 03.03.1996 a direction was issued to Govt. of NCT of Delhi to 

issue the necessary notification clarifying that though it is not a reserved forest it 

happens to be a forest and cannot be utilized in any manner in view of the 

prohibitions contained under the Forest Conservation Act. The court reiterated 

that the notification under Section 154 of the DLR Act must be issued.  

26. It is subsequent to the aforesaid orders of the Supreme Court that on 

02.04.1996 the respondent issued the notification under Section 154 of the DLR 
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Act. The land mentioned in the notification was declared as surplus and 

excluded from vesting in the Gaon Sabha and was placed at the disposal of the 

Forest Department, Govt. of NCT of Delhi.  The land in question now vests with 

the Forest Department, Govt. of NCT of Delhi.  

27. Clearly, the Supreme Court has categorically held in its judgment dated 

25.01.1996 in the case of ‘M.C.Mehta v. Union of India’(supra) that the area in 

question is ridge area and no cultivation or any type of construction can be 

permitted in this area. In the light of these categorical directions recorded by the 

Supreme Court, there is clearly no merit in any of the pleas now sought to be 

raised by the petitioner.  

28. I may however, look at the pleas raised by the petitioners. Regarding the 

first plea of the petitioners, namely, being old inhabitants of the village Bhati 

and hence cannot be treated as encroachers, the plea is misplaced. At best, the 

case of the petitioners is that they have occupied Gaon Sabha land for their 

residential purposes claiming that being settled in the area for 100 years they 

have a right to occupy the Gaon Sabha land. The plea is bereft of any legal 

details and such a plea clearly cannot be accepted. That apart, such a plea raises 

highly disputed question of fact. There is nothing to show or substantiate the 

claim of the petitioners that those who are residing in the village - Extended Lal 

Dora abadi (i.e. the concerned area) are all original inhabitants of the village in 

question. In my opinion, such plea has no merit.  

29. In the above context reference may also be had to a judgment of the 

Division Bench of this court passed in somewhat similar facts and circumstances 

as the present case.  Reference in this context may be had to the judgment of the 
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Division Bench this court in Bhagat Singh vs Union of India (supra). That was 

also a case where the petitioners had filed a writ petition claiming that the 

forefathers were in exclusive, constructive and actual physical possession of 

various lands forming part of the revenue estate of village Bhatti Kalan, much 

prior to the Delhi Land Reforms Act coming into force. Demolitions were 

proposed. The writ petition was filed seeking quashing of the notification dated 

02.04.1996 published in the Delhi Gazette where land of Gaon Sabha falling in 

the ridge area was declared as surplus land and excluded from vesting in the 

Gaon Sabha. In those facts the Division Bench held as follow: 

“5. We asked the learned counsel for the petitioners to show us 
the documents by which his forefathers or they came into 
settled lawful possession of the land in question which belonged 
to the Gaon Sabha. There is no such document on record. This 
question was posed as Gaon Sabha land is for the collective 
enjoyment of the village and there is no right in any individual 
to occupy the land unless such an allotment is made by the 
Gaon Sabha. The Gaon Sabha land is thus not meant for 
individuals for their own enjoyment and the vesting of the land 
in Gaon Sabha is as per Section 7 of the said Act. The 
significance of the said Act coming into force was that all lands 
of common utilities which were owned by the proprietors of 
villages and which were commonly used by the villagers were 
vested in the Goan Sabha and proprietors were divested of their 
ownership. As per Section 154(1) (vii) of the said Act, all the 
forest land situated in a Gaon Sabha area shall vest in the Gaon 
Sabha. The proviso to Section 154(1) of the said Act refers 
really to the uncultivated area situated in Gaon Sabha area and 
the same being more than the ordinary requirement of the Gaon 
Sabha may be excluded from vesting in the Gaon Sabha. 
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6. We are of the considered view that no further exercise was 
necessary to be carried out by the R-1 and R-2 in case of such 
Gaon Sabha land which was actually part of ‘Ridge’ area and it 
is with the objective of protecting the ‘Ridge’ area that the land 
in question which forms part of the ‘Ridge’ area was declared 
surplus and was placed at the disposal of the Forest Department 
of the Govt. of NCT of Delhi for creation of Reserved Forest. 
 
7. In our considered view, the petitioners are only encroachers 
on Government land who are seeking to prevent vesting of the 
land in question with the appropriate Government authority and 
possibly physically preventing the Government from taking 
over possession of the same. The petition has been filed 14 
years after the notification in question was issued and the only 
reason given in this regard is that the petitioners had no 
knowledge of the same.” 
 
Hence, somewhat identical pleas as are being raised in the present petition 

were dismissed by the court. Court stated that Gaon Sabha land is not meant for 

individuals for their enjoyment. Such claim as the petitioners have raised herein 

claiming inherent rights to reside in the extended village abadi being allegedly 

original inhabitants of the village were rejected.  

30. In the above context reference may also be had to the judgment of the 

Supreme Court in Jagpal Singh & Ors. v. State of Punjab & Ors.(supra). The 

Supreme Court held as follows:  

“2. Since time immemorial there have been common lands inhering 
in the village communities in India, variously called Gram Sabha 
land, Gram Panchayat land (in many North Indian States), shamlat 
deh (in Punjab, etc.), mandaveli and poramboke land (in South 
India), kalam, maidan, etc., depending on the nature of user. These 
public utility lands in the villages were for centuries used for the 
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common benefit of the villagers of the village such as ponds for 
various purposes e.g. for their cattle to drink and bathe, for storing 
their harvested grain, as grazing ground for the cattle, threshing 
floor, maidan for playing by children, carnivals, circuses, ramlila, 
cart stands, water bodies, passages, cremation ground or graveyards, 
etc. These lands stood vested through local laws in the State, which 
handed over their management to Gram Sabhas/Gram Panchayats. 
They were generally treated as inalienable in order that their status as 
community land be preserved. There were no doubt some exceptions 
to this rule which permitted the Gram Sabha/Gram Panchayat to 
lease out some of this land to landless labourers and members of the 
Scheduled Castes/Tribes, but this was only to be done in exceptional 
cases. 

xxxxx 
4. What we have witnessed since Independence, however, is that in 
large parts of the country this common village land has been grabbed 
by unscrupulous persons using muscle power, money power or 
political clout, and in many States now there is not an inch of such 
land left for the common use of the people of the village, though it 
may exist on paper. People with power and pelf operating in villages 
all over India systematically encroached upon communal lands and 
put them to uses totally inconsistent with their original character, for 
personal aggrandisement at the cost of the village community. This 
was done with active connivance of the State authorities and local 
powerful vested interests and goondas. This appeal is a glaring 
example of this lamentable state of affairs. 

xxxxx 
13. We find no merit in this appeal. The appellants herein were 
trespassers who illegally encroached on to the Gram Panchayat land 
by using muscle power/money power and in collusion with the 
officials and even with the Gram Panchayat. We are of the opinion 
that such kind of blatant illegalities must not be condoned. Even if 
the appellants have built houses on the land in question they must be 
ordered to remove their constructions, and possession of the land in 
question must be handed back to the Gram Panchayat. Regularising 
such illegalities must not be permitted because it is Gram Sabha land 
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which must be kept for the common use of the villagers of the 
village. 

xxxxx 
23. Before parting with this case we give directions to all the State 
Governments in the country that they should prepare schemes for 
eviction of illegal/unauthorised occupants of the Gram Sabha/Gram 
Panchayat/poramboke/shamlat land and these must be restored to the 
Gram Sabha/Gram Panchayat for the common use of villagers of the 
village. For this purpose the Chief Secretaries of all State 
Governments/Union Territories in India are directed to do the 
needful, taking the help of other senior officers of the Governments. 
The said scheme should provide for the speedy eviction of such 
illegal occupant, after giving him a show-cause notice and a brief 
hearing. Long duration of such illegal occupation or huge 
expenditure in making constructions thereon or political connections 
must not be treated as a justification for condoning this illegal act or 
for regularising the illegal possession. Regularisation should only be 
permitted in exceptional cases e.g. where lease has been granted 
under some government notification to landless labourers or 
members of the Scheduled Castes/Scheduled Tribes, or where there 
is already a school, dispensary or other public utility on the land.” 

 

Clearly the plea of the petitioners claiming right to reside in the village 

land i.e. the Extended Lal Dora area based on the alleged facts that they have 

been residing since generations is a misplaced contention without any merits.  

31. Next plea raised by the petitioners is the reliance on The Schedule Tribes 

& Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006.  

It is claimed that the Petitioners are “Other Traditional Forest Dwellers” and 

have stated rights in the area. Section 2(o) of the Act, reads as follows: 

“2(o) Other traditional forest dweller" means any member or 
community who has for at least three generations prior to the l3th 
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day of December, 2005 primarily resided in and who depend on the 
forest or forests land for bona fide livelihood needs.  
 
Explanation.-For the purpose of this clause, "generation" means a 
period comprising of twenty-five years.” 
 

32. Section 3 of the said Act spells out the rights, which secure to apart from 

other “Other Traditional Forest Dwellers”. 

33. Section 6(1) of the said Act reads as follows: 

“6.(1) The Gram Sabha shall be the authority to initiate the process 
for determining the nature and extent of individual or community 
forest rights or both that may be given to the forest dwelling 
Scheduled Tribes and other traditional forest dwellers within the 
local limits of its jurisdiction under this Act by receiving claims, 
consolidating and verifying them and preparing a map delineating 
the area of each recommended claim in such manner as may be 
prescribed for exercise of such rights and the Gram Sabha shall, then, 
pass a resolution to that effect and thereafter forward a copy of the 
same to the Sub-Divisional Level Committee.” 
 

34. Hence to claim the rights under section 3 of the Act, the person concerned 

has to file a claim before the concerned Gram Sabha, who is the authority to 

initiate process for determining the nature and extent of individual forest right. 

There is not a whisper anywhere that any such claim has been preferred by the 

petitioners. The said Act came into force in 2006. Now 13 years after enactment 

of the Act, the petitioners on receiving a notice of demolition of the property 

have woken up claiming themselves to be “Other Traditional Forest Dwellers” 

namely a person who has for the last three generations resided in the forest land 

and depend on the forest for their bonafide livelihood needs. The plea is 

factually not supported by any material and cannot be accepted.  That apart the 
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plea suffers from delay and laches. The petitioner having taken no steps to assert 

their claim as “Other Traditional Forest Dweller” cannot be permitted to thwart 

the process initiated by the respondent in this manner.  

35. Another plea strongly raised by learned senior counsel for the petitioners 

was the reliance on the Govt. of NCT of Delhi Laws (Special Provisions) Act to 

claim that the houses of the petitioners cannot be demolished in view of the said 

special protection given.  

36. In this context reference may be had to the judgment of a Co-ordinate 

Bench of this court in the case of Residents Welfare Association & Ors. v. 

Union of India & Ors.(supra) where the Co-ordinate Bench of this court held as 

follows:  

“10. The Supreme Court in the matter of M. C. Mehta v. UOI (supra) 
had in the order dated 25.01.1996 passed directions for preservation 
of the Ridge area and unequivocally held that no cultivation or 
construction could be permitted in such area. Thereafter, by an order 
dated 13.03.1996, the Supreme Court held that the lands in question 
(which were surplus Gaon Sabha lands) were forests and could not 
be utilised in any manner and thus issuing a notification to secure the 
area was a simple formality. The court also requested the Lieutenant 
Governor to issue the necessary notification. 
 

xxxxx 

15. The contention advanced by the petitioners that the 
encroachments on the said land are protected under the Act is 
unmerited. In terms of Section 3(3) of the Act, all encroachments are 
protected from any action pursuant to notices issued by any local 
authority. The term local authority as defined under Section 2(d) of 
the Act does not include the Forest Department or the Government of 
NCT.  
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16. Although, by virtue of Section 3(2) of the Act, status quo as to 
certain encroachments or unauthorised developments as on 
01.01.2006 is to be maintained, the same plainly does not extend to 
forests as no such use is permitted under the Forest (Conservation) 
Act, 1980. Further the Act was enacted in public interest so that no 
hardship is caused to the public until revision of Master Plan. The 
same has little relevance in the context of Forest lands, which must 
be preserved. More importantly, the provisions of the Act cannot be 
read as protecting unauthorised encroachments, which are 
necessarily required to be removed for protecting the water bodies 
and preserving the natural flow of water, which is necessary to 
preserve and provide the basic necessity of life. Further is necessary 
to address the issue of water logging as that brings the functioning of 
the city to a standstill, causes loss to property and exposes its 
residents to outbreak of diseases. The encroachment by petitioners 
cannot be protected at the cost of the other residents of the city. This 
is neither the object nor the import of the Act.” 
 

37. Clearly, reliance of the petitioners on the National Capital Territory of 

Delhi Laws (Special Provisions) Act is misplaced. The provisions of the said act 

do not apply to forest land i.e. that which is subject matter of the present writ 

petition. 

38. Another plea raised by the learned senior counsel for the petitioners was 

in regards to the reliance on the provisions of the East Punjab Holding 

(Consolidation & Prevention of Fragmentation) Act, 1948. It was claimed that 

merely because the land is recorded in the Gaon Sabha under the Delhi Land 

Reforms Act does not mean that the rights of the villagers to use the village land 

for their bonafide need was taken away. I may note that this plea was noted but 

was not elaborated/spelt out in any manner whatsoever. Such a plea as noted 

above was already rejected by the Division Bench of this court in the case of 
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Bhagat Singh vs Union of India (supra). 

39. Learned counsel for the respondents strongly submits that the petitioners 

are rank trespassers and are only desperately trying to grab land (the land in 

question) and to hold onto it and no relief can be given to such a person.  

Reliance is placed on the decision of a Co-ordinate Bench of this court in the 

case of Freedom Fighter Social Welfare Association vs. Union of India & 

Ors.(supra). The Co-ordinate Bench held as follows:  

“15. Seen in the aforesaid perspective, when the purport of the order 
was preservation of environment necessary for the very survival of 
the city, it is irrelevant whether the encroachment by the petitioners 
of the land with respect whereto the Notification has been issued was 
before the said Notification or thereafter. Even if the petitioners, as 
they claim had encroached upon the said land prior to the year 1996, 
they cannot be permitted to continue with the encroachment. The 
land subject matter of the Notification is required to be afforested by 
removal of all encroachment, structures etc. existing thereon. 

16. I am further of the view that now in any case in view of the 
Regulations for Regularization of Unauthorized Colonies in Delhi, 
2008 which prohibit consideration for regularization of unauthorized 
colonies/portions thereof falling in notified or reserved forest areas, 
the matter has been placed beyond any pale of controversy. It cannot 
now be contended that the regularization of the unauthorized colony 
on the land is pending consideration. The conflict and inconsistency 
relying whereupon the petitions were filed and the interim orders 
obtained no longer exists. The petitions now have to necessarily fail. 

17. There is another aspect of the matter. The petitioners admittedly 
are trespassers/encroachers on Gaon Sabha land. They have no 
equities or rights in their favour. Though the Government as a 
populist or a humane measure has agreed to consider regularization 
of unauthorized colonies which had come up illegally on 
public/private land but none can claim any right thereto. The 
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petitioners as encroachers/trespassers on land, be it of the Gaon 
Sabha or of the forest, are liable to be ejected therefrom. 

xxxxx 
 

20. The said contention is misconceived. The Notification dated 
2nd April, 1996 is not the sole repository of the land in the 
ridge/forest area. The said Notification had to be issued only for the 
reason that though the said land in the Master Plan was shown as part 
of the ridge area but under the Delhi Land Reforms Act, 1954 vested 
in the Gaon Sabha. The Notification was therefore directed to be 
issued for exempting the said land from the land vesting in Gaon 
Sabha and to place the same with the Forest Department. It thus 
cannot be urged that the land in Khasra Nos. 223 & 224 in 
Chattarpur Enclave, village Chattarpur, Mehrauli, New Delhi is not 
part of the ridge/forest merely for the reason of not finding mention 
in the said Notification.” 

 

40. Clearly, the pleas raised by the petitioners claiming rights to continue to 

illegally occupy the land in question which vests with the Forest Department on 

the ground of having built a structure on the said land decades ago is a misplaced 

and misdirected plea. Same is without merit. 

41. There is another aspect in the matter. It is quite clear that the petitioners at 

any earlier stage, did not assert any of the so called rights which are now being 

raised. Around one and half years ago the impugned notice was issued to vacate 

the said land in 2018. In October, 2019 the present writ petition was filed.  The 

writ petition raises several pleas to claim rights in the land. The petitioners claim 

that they have settled in the said land for generations, and have rights in the said 

lands. None of these rights were claimed or asserted in any manner whatsoever 

for decades till the bulldozers arrived at the site. Clearly, the pleas of the 
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petitioners cannot even otherwise be accepted on account of delay and laches.    

42. There is no merit in the petition. The same is dismissed. Interim order is 

vacated. 

 

 
JAYANT NATH, J. 

MARCH 24, 2021/v 
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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI

+ W.P.(C) 9965/2016, CM APPL. 27478/2017, CM APPL. 29901/2017

DEVINDER       ..... Petitioner

Through: Mr. Aditya N. Prasad and Ms. 

Prabhsahay Kaur, Amicus Curiae with 

Mr. Harshit Goel, Mr. Madan Lal 

Sharma, Ms. Tejaswini Verma, Advs. 

versus 

THE LT. GOVERNOR & ORS ..... Respondents 

Through: Mr. Satyakam, ASC with Mr. Ganesh 

Kumar Bhatt, Adv. 

CORAM: 

HON'BLE MR. JUSTICE JASMEET SINGH 

O R D E R 

% 08.11.2023 

1. At the outset, Mr. Prasad, learned Amicus Curiae has requested to

implead the DG (Forest) and Chief Secretary of Government of NCT of 

Delhi as respondent No. 9 and 10 respectively for the proper adjudication of 

the present petition.  

2. Accordingly, the DG (Forest) and Chief Secretary of Government of

NCT of Delhi are impleaded as respondent No. 9 and 10 respectively. Let 

the fresh amended memo of parties be filed.  

3. Learned Amicus Curiae has drawn my attention to an order dated

15.01.2021 passed in OA No. 144/2015 and more particularly paras 8 to 16 

which read as under: 

“8. The matter has been dealt with on several hearings in the 
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last almost eight years. Reference may only be made to some 

significant orders by which the issue was dealt with. On 

21.07.2016, the Tribunal required filing of a time schedule for 

demarcation of the Ridge area in South District and New Delhi, 

Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal 

directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar 

and SDM Kalkaji Sub-Division to carry out demarcation 

accordingly. On 09.02.2018, the Tribunal directed completion 

of demarcation within one month. On 11.03.2019, the Tribunal 

dealt with the matter in the presence of the Principal Secretary, 

Department of Revenue. The Tribunal directed the Principal 

Secretary, Revenue to give complete details of the forest area 

and the encroachments 

9. On 03.04.2019, the Divisional Commissioner-cum-Principal

Secretary, Revenue Department filed affidavit giving status of 

demarcation of 19 villages based on TSM survey in compliance 

with the order of the Tribunal dated 11.03.2019 as follows: 

Total Ridge Area = 71,310-18 Bighas/Biswas 

Demarcated Area = 70,941-02 

Handed over = 65,453-04 

Not handed over = 5,487-18 

Encroached area - 4,684-17 

10. Further details of the encroachments are:

Bighas-Biswas 

5. Encroachments(Bighas-Biswas) -4,684-17

5.1 Ayanagar Village -172-00
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Ridge Area 4,028-09 Annexure R10 (Pg. 1588-1590) 

5.2 Chhattarpur Village -253-08
Ridge Area 594-04 Annexure R11(Pg. 1591-1594) 

5.3 Neb Sarai Village -264-09
Ridge Area 590-01 Annexure R12(Pg. 1595-1599) 

5.4 Shahoorpur Village -238-03
Ridge Area 3,306-15 Annexure R13(Pg.1600-1601) 

5.5 Devli Village -452-14
Ridge Area 5,737-16 Annexure R14 (Pg. 1602-1610) 

5.6 Asola Village -675-00
Ridge Area 9,268-13 Annexure R15 (Pg 1611-1615) 

Encroachment of 869-00 removed (Pg. 1657) 

5.7 Bhatti Village -477-14
Ridge Area 12,845-12, Annexure R16 (Pg 1616-1619) 

Encroachment of 1,486-00 removed (Pg. 1657-1661) 

5.8 Maidangarhi Village -79-03
Ridge Area5,055-16 Annexure R18 (Pg. 1620-1621) 

5.9 Saidulajab Village -109-04
Ridge Area 410-07 Annexure R18 (Pg. 1622-1623) 

5.10 Satbari Village -181-17
Ridge Area 1,625-03 Annexure R19 (Pg. 1624-1625) 

5.11 Jaunapur Village -287-05
Ridge Area 3,855-18 Annexure R20 (Pg. 1626-1631) 

5.12 Dera Mandi Village -399-8.5
Ridge Area 10,821-18 Annexure R21 (Pg. 1632-1641) 

5.13 Tughlakabad Village -403.02
Ridge Area 6,491-16 Annexure R22 (Pg. 1642-43) 

5.14 Pulpehladpur Village -246-03
Ridge Area 680-18 Annexure R23 (Pg. 1644) 

Encroachment of 8-00 removed (Pg. 1661) 

5.15 Rajokari Village -214-02
Ridge Area 3,318-15 Annexure R24 (Pg. 1645-1650) 

Encroachment of 1-18 removed (Pg. 1661) 

5.16 Rangpuri Village -246-01
Ridge Area 1,793-17 Annexure R25 (Pg. 1651-1655) 

Encroachment of 9-18 removed (Pg. 1661) 

5.17 Mahipalpur Village -17-04
Ridge Area 92-03 Annexure R26 (Pg. 1656) 

5.18 Ghitorni Village -NIL
Ridge Area 732-14 

5.19 Rajpur Khurd Village -NIL
Ridge Area 60-09 

11. Learned Amicus points out that in respect of areas, which

are un- encroached and have already been demarcated and 
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handed over to Forest Department as per stand of the Revenue 

Secretary as above, final Notification under Section 20 of the 

Forest Act should be issued forthwith. Such area should be 

covered by boundary wall/fencing in accordance with Section 6 

to 8 of the Forest Act. The Forest Department should prepare 

Management Plan and the statutory authorities must regularly 

inspect the area and ensure that it is kept encroachment free. 

With regard to the remaining, the identified encroached areas 

should be retrieved in second phase by time bound action plan 

to be executed and monitored by the authorities for which there 

should also be high powered oversight Committee. We find 

merit in the suggestion and we propose to issue directions in 

these terms. 

12. Under the scheme of the Forest Act, once Notification under

Section 4 has been issued in respect of decision to constitute 

Reserved Forest by the State, no right can be acquired therein 

except by a decision of the State in terms of the said Act. There 

are provisions to deal with any claims in such area, including 

the remedy for appeal to the State. 

13. Learned Counsel for the Forest Department is unable to

point out any meaningful objection to the suggestions of 

learned Amicus except to submit that there are difficulties in 

removing encroachments. 

14. We may note that the Ridge in Delhi has historical and

environmental significance. It is made of quartzite rocks. It has 

special and distinct features and uses. It is part of Aravali hills. 
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Reference may be made to discussion in Supreme Court 

judgement in DDA v. Kenneth Builders & Developers (P) Ltd., 

(2016) 13 SCC 561, at page 576, para 22 as follows: 

“....non-forestry use of land falling in the Ridge was 

permitted only after a development project was cleared 

or recommended by the Ridge Management Board and 

permitted by this Court. However, a decision was 

rendered by the Delhi High Court in a case filed by 

Ashok Kumar Tanwar (WP (C) No. 3339 of 2011 

decided on 30-11-2011 to the effect that a development 

project on land outside the notified Ridge area but 

having morphological features conforming to the Ridge 

would also require clearance from the Ridge 

Management Board and this Court. Therefore, as far as 

the present case is concerned though the project land 

falls outside the Ridge but has morphological features 

conforming to the Ridge bringing it within the extended 

Ridge, the project of DDA involving non- forestry use of 

the land could be permitted only after obtaining 

clearance from the Ridge Management Board and after 

obtaining the permission of this Court.” 

15. We are thus of the view that there is urgent need to take

necessary steps to protect the Ridge by taking necessary steps 

to finalise the notification under section 20 of the Forest Act for 

reserved forest and protection by appropriate measures. The 

land about which there is clarity can be included in such 
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notification and the remaining process can be undergone 

separately but expeditiously. No non-forest activity is 

permissible in Ridge area. 

16. In view of above, we direct that the Delhi Government

through the Chief Secretary, Delhi to ensure that requisite 

Notification under Section 20 of the Indian Forest Act, 1927 is 

issued within three months in respect of the area about which 

there is no controversy. Further actions to be taken by the 

Delhi Government may include suitable protection by 

fencing/wall and vigilance. Identification of the remaining area 

and action plan for removing the encroachments be ensured 

within next three months. Execution of the action plan will be 

primarily under the Chief Secretary Delhi, who is also the 

Chairman of the Ridge Management Board.” 

4. By perusing the order dated 15.01.2021, it was categorically directed

that the Delhi Government through its Chief Secretary to ensure requisite 

notification under section 20 of the Indian Forest Act, 1927 to be issued 

within 3 months.  

5. In response, Mr. Satyakam, learned ASC has handed over a status

report/affidavit dated 08.11.2023 in court today, wherein my attention has 

been drawn to para 6(3) which reads as under: 

“6(3). Status of notification under Section 20 of Other Ridges: 

 Committee was informed about the progress in final notification of

Reserve forest other than southern ridge:

Name of 

Ridge 

Total 

Area 

Area 

proposed for 

notification 

Status of Notification 

Northern 170.74 Ha 170.74 Ha File sent to DCF(S) and 

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 27/07/2025 at 19:02:54

1461



Ridge DCF(C) to seek comments of 

Hon‟ble MLAs of concerned 

area and submit with 

comments on received 

comments as per the directions 

of Hon‟ble Minster (E&F). 

Letters and reminders have 

been sent to Hon‟ble MLA for 

their valuable comments. No 

response has been received 

from Hon‟ble MLA till date. A 

final reminder has been sent to 

Hon‟ble MLA for their 

valuable comments. 

South 

Central 

Ridge 

625 Ha 625 Ha 

Central 

Ridge 

1300Ha 1300Ha A meeting was scheduled vide 

Letter dated 23.06.2022 on 

08.07.2022 for identifying the 

Khasras of Central Ridge for 

Final Notification under 

Section 20 of the IFA 1927. 

The documents in respect of 

boundaries of defence land of 

Delhi Cantonment are 

provided vide letter dated 

11.07.2022. A Joint survey was 

scheduled on 17.10.2022 with 

L&DO Officer. VC (DDA), 

DEO Delhi cantt, CEO (DJB). 

Commissioner (Land) DDA), 

DM (New Delhi), DG (CPWD), 

only DEO Delhi Cantt and 

DJB were present in joint 

survey. The documents of 

Defence Estates Office Delhi 

Cantt are received in the Office 

of DCF(West) on 21.10.2022. 

Letter dates 03.05.2023 were 

written to different agencies for 
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providing FSO Orders under 

which the land was allotted to 

their organisation. 

A joint survey is scheduled on 

19.05.2023 and 22.05.2023 for 

verification of land. 

The issue is being considered 

by the Department of Forests 

& Wildlife, GNCTD 

Nanak 

Pura 

Ridge 

7 Ha 8.36 Ha As per the information received 

from the DDA on 27.05.2022, 

the land measuring area of 24 

Acre falling under the 

Nanakpura Ridge is the owned 

by the L&DO/GoI and 

Maintenance for care lies with 

DDA. The issue is being 

considered by the Department 

of Forests & Wildlife, GNCTD. 

 DGF&SS expressed displeasure over delay in submission to

notification to the GNCTD despite directions in last meeting.

 DCF(S&W) to submit all files for approval of notification of Khasras

which are not under process of settlement of right in Forest

Settlement Officer and Appellate authority for approval of Hon‟ble

LG within one month.”

[Action: PCCF, DCF(S&W)] 

6. A perusal of the same shows that the said notification has still not

been issued till date despite the specific directions passed in the order dated 

15.01.2021 by the NGT. 

7. The Hon‟ble Supreme Court in Mrityunjoy Das v. Sayed Hasibur

Rahaman, (2001) 3 SCC 739 and more particularly in para 13 has observed 

as under:- 

“13. Before however, proceeding with the matter any further, be 
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it noted that exercise of powers under the Contempt of Courts Act 

shall have to be rather cautious and use of it rather sparingly 

after addressing itself to the true effect of the contemptuous 

conduct. The court must otherwise come to a conclusion that the 

conduct complained of tantamounts to obstruction of justice 

which if allowed, would even permeate in our society 

(vide Murray & Co. v. Ashok Kr. Newatia [(2000) 2 SCC 367 : 

2000 SCC (Cri) 473] ). This is a special jurisdiction conferred on 

to the law courts to punish an offender for his contemptuous 

conduct or obstruction to the majesty of law. It is in this context 

that the observations of this Court in Murray case [(2000) 2 SCC 

367 : 2000 SCC (Cri) 473] in which one of us (Banerjee, J.) was 

party needs to be noticed: (SCC p. 373, para 9) 

“The purpose of contempt jurisdiction is to uphold the 

majesty and dignity of the courts of law since the image of 

such a majesty in the minds of the people cannot be led to 

be distorted. The respect and authority commanded by 

courts of law are the greatest guarantee to an ordinary 

citizen and the entire democratic fabric of the society will 

crumble down if the respect for the judiciary is undermined. 

It is true that the judiciary will be judged by the people for 

what the judiciary does, but in the event of any indulgence 

which can even remotely be termed to affect the majesty of 

law, the society is bound to lose confidence and faith in the 

judiciary and the law courts thus would forfeit the trust and 

confidence of the people in general.”” 

8. The NGT passed the order on 15.01.2021, since then more than 2

years and 10 months have elapsed and till date the concerned Chief 

Secretary has not taken any action, which shows complete disregard to the 

orders passed by the Court.   

9. Therefore, I am of the view that prima facie the Chief Secretary is in
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contempt of the order dated 15.01.2021 passed by the NGT and is liable to 

be prosecuted under Contempt of Courts Act, 1971. 

10. As a last and final opportunity a period of two weeks are granted to

comply with the order dated 15.01.2021. If the said notification is not issued 

within 2 weeks from today, the Chief Secretary shall appear through VC on 

the next date of hearing.  

11. Mr Prasad, learned Amicus Curiae has further drawn my attention to

para 17 of the order dated 15.01.2021, wherein the NGT directed as under:- 

“17. We direct constitution of an Oversight Committee (OC) to 

be headed by DG Forest, MOEF&CC, Government of India 

with the Secretaries Revenue and Forest, Delhi Govt., the 

PCCF, Delhi, the concerned Deputy Commissioners, Delhi and 

the nominees of Police Commissioner, Delhi and the Forest 

Survey of India, Dehradun as members. Main function of the 

OC will be to oversee progress with regard to the removal of 

encroachments from the Ridge, its protection by way of 

fencing/boundary wall and preparation of management plan for 

its restitution. The Committee will be free to co-opt any other 

authorities/Experts. The Nodal agency will be the PCCF, Delhi 

for coordination and compliance. First meeting of the 

Committee may be held within one month and thereafter review 

may be undertaken periodically preferably at least once in a 

month till the action plan is executed. 

In view of the above, O.A. No. 58/2013 stands disposed of. 

O.A. No. 144/2015 seeks removal of encroachment in South 

Ridge Forest for which no separate order is necessary. The 

same will stand disposed of. O.A. No. 116/2015 also seeks 

removal of encroachments from Rangpuri area in South Delhi 

which will also stand disposed of. O.A. No. 10/2014 which also 

involves similar issue has already been disposed of by an 

earlier order of this Tribunal dated 11.11.2014, wherein M.A. 

No. 258/2015 has been filed for enforcement of earlier order 

will also stand disposed of. 

We place on record our appreciation for the valuable 
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assistance rendered by learned Amicus. 

All pending M.A.s/I.A. will also stand disposed of in view of the 

order passed in main matter. 

A copy of this order be forwarded to DG Forest, MoEF&CC, 

Government of India with the Secretaries Revenue and Forest, 

Delhi Govt.. the PCCF, Delhi, the concerned Deputy 

Commissioners, Delhi (through PCCF Delhi) and the nominees 

of Police Commissioner, Delhi and the Forest Survey of India, 

Dehradun by mail for compliance.” 

12. A perusal of the above indicates that the NGT directed the meeting of

the Oversight Committee to be held at least once in a month, which means 

that from the date of the order passed by the NGT at least 34 meetings 

should have been conducted.  

13. Mr. Satyakam, learned ASC has drawn my attention to status report of

25.07.2023 recording minutes of the 6
th

 meeting of the Oversight Committee 

held on 17.05.2023.  

14. The minutes of the meeting show that the 6
th
 meeting was held on

17.05.2023 and the next meeting is proposed to be held on 14.11.2023 

which clearly shows that the order passed by the NGT is not being complied 

with in its true letter, spirit and intent. The non-meeting of the Oversight 

Committee also assumes significance as the minutes seem to suggest that the 

Director General (Forest) acknowledges that there is a slow pace of 

encroachment removal and lack of effort on the part of DCF (South) and 

DCF (West). Despite the same, the meetings are held at their own casual 

pace showing total disregard to the orders passed by this court and the NGT.  

15. Another shocking aspect is that about 394.56 hectares of forest land

has been encroached upon, out of which only 82.132 hectares have been 

made encroachment free over a period of 4 years.  
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16. It is further submitted by Mr. Madan Lal Sharma, learned counsel for

the petitioner as well as the learned Amicus Curiae that out of 82 hectares, 

the land has again been encroached upon, which shall be verified by Mr. 

Satyakam, learned ASC before the next date of hearing.  

17. This again shows total disregard to the directions issued by the NGT

on the part of the Oversight Committee. 

18. It is made clear that in case the directions passed in the order dated

15.01.2021 are not acted upon, scrupulously and in true letter, spirit and 

intent by the Oversight Committee, this Court will be constrained to initiate 

contempt proceedings against the members of the Oversight Committee. 

19. List on 15.12.2023 for filing up-to-date status report including

concrete steps, removal of encroachment, the land reclaimed from the entire 

ridge, the afforestation action taken in respect of the reclaimed land within 2 

weeks from today with advance copies to the learned Amici Curiae as well 

as Mr. Sharma, learned counsel for the petitioner. 

20. The status report/affidavit dated 08.11.2023 handed over in Court

today is taken on record which shall be digitized and annexed with the file. 

JASMEET SINGH, J 

NOVEMBER 8, 2023/DM 

Click here to check corrigendum, if any 

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 27/07/2025 at 19:02:54
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Aayushman Aeron
<aeronaayushman@gmail.com>

NGT//Sonya Ghosh vs GNCTD//EA No. 39 of 2024 IN
OA No. 58 of 2013

Aayushman Aeron <aeronaayushman@gmail.com>
Tue, Jul 29, 2025 at

12:59 PM
To: siddhant@vnbchambers.com, Jyoti Mendiratta <jyoti.legal@gmail.com>,
balendushekhar@gmail.com, gigicgeorge.adv42@yahoo.in,
malvikakapila84@gmail.com, Suhasini Sen <suhasini.sen@gmail.com>

Sir/Madam,

PFA the documents being circulated on behalf of Mr. Raj Panjwani, Sr.
Adv., Ld Amicus in the captioned matter.

Regards,

Aayushman Aeron

SG RP AC Docs.pdf
14014K
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